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1914 (Saka)
[English]
The Lok Sabha met at
Eleven of the Clock

English)
[MR. SPEAKER in the Chair]

MR. SPEAKER: Welcome to all of you.

MEMBERS SWORN
Shri Rajkishore Mahto (Giridih)

Shri Rajesh Khanna (New Delhi)

MR. SPEAKER: Hon. Prime Minister |
think, you would like to introduce the new
Ministers to the House.

THE PRIME MINISTER (SHRI P. V.
NARASIMHA RAO): Sir, | would like to
introduce a few colleagues of mine in the
Council of Ministers who have been inducted
recently.

Shri Sukh Ram

3hri Raghunandan Lal Bhatia

a0 Ram Singﬁ

Shrimati Krishna Sahi

Shrimati Sukhbuns Kaur

<umari Selja

Minister of State in the Ministry of Planning and
Programme Implementation, Minister of State
in the Ministry of Non-Conventional Energy
Sources

Minister of State in the Ministry of External
Affairs

Minister of State in the Ministry of Rural
Development (Department of Wastelands
Development)

Minister of State in the Ministry of Industries

Minister of State in the Ministry of Civil Aviation
and Tourism, (Department of Tourism)

Deputy Minister in the Ministry of Human
Resources Development (Department of
Education and Department of Culture)
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OBITUARY REFERENCES
[English}

MR. SPEAKER: Hon. Members, as we
meet today after an interval of over one
month, it is my sad duty to inform the House
ofthe demise of asitting Member, Shri Yash.
Today we also mourr: the death of three of
our former colleagues, namely Sarvashri C
M Kedaria, Hakam Singh and Sachindra
Chauduri.

Shri  Yash was a veteran
parliamentarian, an eminent journalist and
an able administrator. ShriYashwas asitting
member of the House representing Jalandhar

, constituency of Punjab.

Before enteiing this House, Shri Yash
had served with distinction his home State of
Punjab. He was elected twice to the Punjab
Legislative Council in 1952 and 1956 and
thrice to the Punjab Legislative Assembly in
1962, 1972and 1980. As aMinisterin Punjab,
Shri Yash held various poantfolios.

Aveteranfreedomfighter, who suffered
imprisonmentforseveral years and afearless
journalist, shri Yash had made invaluable
contribution to the countrv. His contribution
to the print media, through Milap Group of
Newspapers published from Jalandhar,
cannot be forgotten. He had been honoured
by several States for his bold and innovative
journalistic ventures.

A widely traveled person, Shri Yash
was a delegate to UNO in 1972. An avid
reader and a prolitic writer, Shri Yash and
several known literary works to his credit.

Shri Yashpassedawayon2June, 1992
, at Jalandhar at the age of 73 years.

In his death, the country has lost a
staunchnationalist, an active parliamentarian
and a journalist of repute.

ShriC.M. Kedaria represented Mandavi
constituency of the State of Gujarat
continuously for three terms during Second,
Third and Fourth Lok Sabha during 1957-70.
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An agriculturist and an active social and
political worker, Shri Kedaria vigorously
worked for the planned development of the
State of Gujarat. He was associated with
State Planning Board and Industrial Advisory
Committee.

Shri Kedaria took keen interest and
participatedinthe activities for the welfare of
the tribals and other weaker sections of the
society.

He also participated in Bhoodan
Movement and Sarvodaya programme of
his State.

As an able parliamentarian, he made
valuable contribution to the proceedings of
the House. During his long parliamentary
career, he also served on tha Estimates
Committee for two terms.

Shri C.M. Kedaria passed away on 7
May, 1292 at the age of 79 years.

ShriHakam Singh was a member of the
Seventh Lok Sabha during 1980-84

representing Bhatinda constituency of the -

State of Punjab.

Ariagriculturist by protession, ShriSingh
was a wellknown political and social worker.

An active parliamentarian, Shri Singh
who rose from the Panchayat level to this
highest parliamentary forum, worked for the
welfare of the poor people and farmers. he
neverlostan opportunity tofocus attention of
the Houseto the problems of the weaker and
depressed sections of the society.

Shri Hakam Singh fell to an assassin’s
bullet on 29 May, 1992 at the young age of
49 years.

ShriSachindra Chauduriwas a member
of the Third Lok Sabha during 1962-67
representing Ghatal constituency of West
Bengal.

Shri Chauduri who was a man of varied
interests chose the legal profession and
staned practice in Calcutta High Court and
remained in the profession for about 37
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years. During his long and eventtul legal
career, he appeared in various cases not
onlyin India but also in England at the House
of Lords.

Awidelytravelled person, ShriChauduri
represented the country twice as a delegate
to United Nationals General Assembly, first
in 1949 and again in 1951. he also served on
the Law Commission of Indiabetween 1959-
61.

As a Minister in the Union Council of
Ministers, Shri Chauduri held the Finance
portfoiio during 1966-67.

ShriChauduritookkeen interestin sports
and games and other social and cultural
activities and was associated with various
organisations in different capacities.

Shri Sachindra Chauduri passed away
on 12 June, 1992 atthe age of 89 years after
a prolonged iliness.

In his passing away, the country has lost
. of prominent publicfigure and adistinguished
jurist.

- We deeply moumn the loss of these
friends and | am sure the House will join me
inconveying ourcondolence to the bereaved
families.

The House may now standinthe silence
for a short while as a mark of respect to the
deceased.

11.10 hrs.
The Members then stood in silence for a
short while
(Interruptions}

SHRI NIRMAL KANTI CHATTERJEE
(Dumdumy): Sir, We have given notice ot
Adjournment Motion and Suspension of
Question Hour.

(Interruptions)

ASADHA 17,1914 (SAKA)

Re. Incident of Killings 6
in Kumher (Rajasthan)
11.11 hrs.

RE: INCIDENCE OF KILLINGS IN
KUMHER (RAJASTHAN)

[Translation]

SHRI RAM VILAS PASWAN (Rosera):
Mr. Speaker, Sir, | have given a notice under
rule 388 about the Kumher incident. It is well
known to the people as 1o how the chiidren
and Dalits were killed and how a human
sacrifice was made. Workers belonging to all
parties have visited the site. shri Buta Singh
is present here, B.J.P. members are also
present here. They have also visited the
place. Shri Balram Jakhar is present here. |
don't know why he is keeping mum. Shri
Natwar Singh also has gone there. All have
seen the situation with their own eyes. Ithink
no there has never been such a heinous
massacretilitoday as the incident of Kumher
in the history of India.....(Interruptions)

SHRI MADAN LAL KHURANA (South
Delhi): Mr. Speaker, Sir, what happens in
Bihar? (Interrupted)

SHRI DAU DAYAL JOSHI (Kota): Mr.
Speaker, Sir, there was no incident of human
sacrifice. t has been refuted by his own
nartymen. (Interruptions)

[English]

MR. SPEAKER: Well, I can understanc
your feelings. This is Question Hour, that is
your Hour. Let us continue with the Question
Hour. We can take it up later on, if you like.

(Interruptions)

SHRI NIRMAL KANT! CHATTERJEE:
We expect the Finance Minister to come up
with a statement on the bank
scam......(Interruptions)

[ Translation)

SHRI CHANDULAL CHANDRAKAR
(Durg): Mr. Speaker, Sir, labourers have
been killed brutatly.

(Interruptions)
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SHR! RAM VIALS PASWAN: Mr.
Speaker, Sir, leatler of the opposition is
present here. He should say something
(Interruptions)

SHRIKRISHAN DUTTA SULTANPURI
(Shimila): Mr. Speaker, Sir, the way the
massacre has taken place....(Interruptions)

[English)

MR. SPEAKER: Now, today is the first
day and this is the first hour of this session.
ltis not necessary forusto startthe business
with agitated minds. We can take up this
matter at the appropriate time.

[Translation)

SHRI RAM VILAS PASWAN: Mr.
Speaker, Sir, the Hon. Prime Minister is
present here. He should say something on
the incident that has
occured.......(Interruptions)

[English]

MR. SPEAKER: We cantakeit up atthe
appropriate time. Questions can be raised
and replies can also be given. Mr. Jaswant
Singh, it it is necessary, | will allow you later
on.

(Interruptions)

SHRI NIRMAL KANTI CHATTERJEE:
We expected that the other issue should
have been mentioned in the buisness list
today......(Interruptions)

[Translation)

SHRIJASWANT SINGH (Chittorgarh):
Mr. Speaker, Sir, | would like to state that
these are tragic incidents and nobody like
these whetherthey occurin Andhra Pradesh,
BiharorRajasthan. Whenthis issue is raised
in case of Rajasthan.....(Interruptions)

(English]

MR. SPEAKER: You can raise it later
on.
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[ Translation)

SHRI JASWANT SINGH: | also want
the same. | share the feelings of Shri Ram
Vilas Paswan. | want that the discussion
should take place in a proper manner. The
Rajasthan Government has demanded C.B.1.
enquiry into the incident within 24 hours and
has ordered a Judicial enquiry within 24
hours. One lakh rupees have been givento
each victim.

[English)

MR. SPEAKER: Let us understand that
we are all aware of the important issues
which we would like to discuss and | amtold
that no Member of the House is unwilling to
discuss them. They are ready and willing to
put all the facts before the house for its
consideration. Thatis why itis not necessary
too take up these matters in the Question-
Hourwhich is Members' hour. Inthe Question
Hour your are going to get the information
from the Government and if you raise such
other matters, that opportunity will be lost.

So, my request 12 you is, | understand
your feelings and | can understand the
agitation also in your mind, let us take it up
immediately after the Question-Hour. # is
not necessary to agitate at this point of time.
Buta Singh ji | will also allow you to speak
later on.

[ Transiation)

SHRI GUMAN MAL LODHA (Pali): Mr.
Speaker, Sir, seven people have beenkilled
at Tinbigha in West Bengal. | have given a
notice to you....... (Interruptions)

SHR! ATAL BIHARI VAJPAYEE
(Lucknow): Mr. Speaker has given a good
advice. Question Hour is the hour for the
Members., We havefull right to ask questions
fromthe Government. We can make a querry
fromthe Ministes. Afterthis Hour we can ask
question according to our wish. We can also
demand suspension of Question Hour. We
can also create uproar to suspend the
Question Hour. But it is the dignity of the
House and regard for the Parliamentary
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procedure that we should allowthe Question
Hour and do whatever we like in the Zero
Hour.

[English]

SHRIBASUDEB ACHARIA (Bankura):
Sir, weconsiderthis hourto be veryimportant.

[Transiation)

SHRIBUTA SINGH (Jalore): This House
should not take the incident of Kumher and
Durg as routine work (Interruptions) | am
speaking with your permission. | would like
that this incident should not be taken as
. routine andthe tradition of the House should
" notbe violated. These incidents are occurring

in every State. Today it is not the question of
B.J.P. Government. It has occurred at Durg
in Rajasthan where B.J.P. Government
happens to be in power unfortunately.

[English]

MR. SPEAKER: You can say the same
thing afterwards, Butaji.

[Translation]

SHRI-BUTA SINGH: B.J.P. Members
should not getirritated at this. Shri Vajpayee
stated that both sides can make allegation
againsteach other. This is not a question on
which there should be controversy. It is a
national problem. Dalits are being killed like
insects in the country. If we do not discuss
this questionthere, what will our countrymen
think? (Interruptions) So the Question Hour
should be suspended and this matter should
be discussed so that people of the country
may know thatthe House gave priority to this
issue. It is not related with any particular
party. We had gone to
Kumher......(Interruptions) Members of all
the parties visited the place. Members of all
the parties have taken a decision to suspend
the Question Hour andto discuss this matter
just now so that the people of the country
may betoldthat Dalits.....(Interruptions.......

[English)

MR. SPEAKER: Mr. Buta Singh, as a
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senior Member, when | am standing, you
should sit down, please.

[‘Translation]

SHRIBUTA SINGH: You have placed it
in routine work. We do not want it to be
placed in routine work. It should be given
priority......(Interruptions)

[English)

MR. SPEAKER: This is not correct, Mr.
Buta Singh. '

[ Translation)

SHRI BUTA SINGH: Dalits have been
killed in several States. So! demandthat the
Question Hour should be suspended and
this matter should be discussed first.
{Interruptions)

SHRI VISHWANATH PRATAP SINGH
(Fatehpur): Mr. Speaker, Sir, | shall not go
into the incident and ......(Interruptions)

SHRI DAU DAYAL JOSHI (Kota): Mr.
Speaker, Sir, he had made awrong statement
in Jaipur and is making wrong statement
here also......(Interruptions)

SHRI VISHWANATH PARATAP
SINGH: Mr. Speaker, Sir, | shall not go into
the incident because you had assured that
you would given an opportunity to discuss it.
We can consider this incident seriousiuy.
Therefore, would notliketo gointothe other
aspects of the incidnet. | would like to submit
that it would be proper to suspend the
Questioon Hour and take up this incident for
discussion. Sir, it is a heart rending incident
...... (Interruptions) The whole House is sad
over this incident, but they do not want to
land their ears to their agony. Animpression
is being created before the country that they
do notwant to pay heed o their egony. They
supressthe every voice raised aboutKumher
incident. Iwould like to say that the Members
of treasury benches as well as of the
opposition are disappointed. Sir, it is the first
day of Monsoon session. Therefore, they
should create such animpression beforethe
whole nationthat this House attaches utmost
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importance to Kumher incident. It gives top
most priority to this issue than any other
issue. t will satistythem and they will feelthat
the apex body of the country has discussed
it. The greatest question is the agony of
Dalits and of atrocities committed on them.
Therefore, the Question Hour should be
suspended and this incident should be
discussed in the House. We do raise
questions in this House, either it is about
Kumher or Bhilai or any otherissue. Weraise
questions but no reply is given. the democracy
will come to an end if we stop raising
questions. Therefore, | requestyou nottogo
into the incident and suspend the Question

Hour immediately to take up the issue of .

Kumbher.

SHRI LAL K. ADVANI (Gandhi Nagar):
Mr. Speaker, Sir, | fully agree with theformer
Prime Minister Shri Vishwanath Pratap
Singh....... (Interruptions)

SHRI RAJNATH SONKAR SHASTRI
(Saidpur): Mr. Speaker, Sir, | would like to
askthe Leader of the opposition whetherthe
Members of his party do not want adiscussion
on the incident of Kumher. They are making
such a noise that it seems that they do not
want 1o discuss this issue.....(Interruptions)

SHRIKALKADAS (karolbagh): We want
discussion on it.

MR. SPEAKER: Please sit down. lhave
calied him.

(Interruptions)

SHRI RAJNATH SONKAR SHASTRI:
Whenever any issue is raised, they all start
shouting together, whether it is an issue
relating to Harijans or any other issue. First
ask them whether they are ready————

MR. SPEAKER: Please sit down first.

SHRI LAL K. ADVANIL: | think nobody
will disagree with the former Prime Minister
Shri Vishwanath Pratap Singh that the heart
rending :ncident has taken place i.: Kumher.
it is causing concem to all. All are feeling
distressed over this incident. if that concemn
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and agony will not be expressed in the
Parliament then where will it be expressed.
Therefore, | think nobody disagree on
discussing that, in the
Parliament......(Interruptions) Mr. Speaker,
Sir, you may remember that Shri Vajpayeeji
had also mentioned it earlier. In other words
he had specified the circumstances in which
Question Hour should be suspended. We
have no objection. If you allow suspension of
the Question Hour and hold discussion on it.
We arereadyforthat. But....... (Interruptions)

SHRI CHANDULAL CHANDRAKAR
(Durg): Labourers have been killed in
Bhilai.......(Interruptions)

SHRILAL K. ADVANI: Mr. Speaker, Sir,
| object to the raising of this question without
your permission and levelling charges against
the Govemment of Rajasthan. | think the
Government of Rajasthan acted promptly. It
took actionimmediately. It ordered an enquiry
into it through C.B.l. and it also ordered a
judicial enquiry....... (Interruptions) Mr.
Speaker, Sir, | would not like to raise the
questions of Andhra Pradesh or the killings
of Dalits by Haryana Police some days ago
but | will request that it will nto be proper for
the Parliament aswell as it willbe against the
spirit of constitution of the country, if the
Parliament is misused for criticising and
condemning the Legislative assemblies or
the State Governments. Qurpartyis readytic
discuss this issue, if you permit so, but if you
don't permit. | would like to
submit....... (Interruptions) Mr. Speaker, Sir,
| would like to give a suggestion that a
meeting should be convened to consider as
to in which circumstances Question hour
should be suspend, because without your
consent motion of suspending Question Hour
can't be moved. We should also know the
attitude of the Government in that regard. In
this connection you should call a meeting of
the Members of als parties. If any individual
party ora Member hastoexpress hisfeelings
and hethinks that he would be doing injustice,
if he waits for it even upto 12 O'clock, and he
triestoraiseitat 11 O'clock itself. Then Ithink
an unanimous decision should be taken to
deal with such situations and a precedent
should be set in which the Government
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should also be a party. As far as the question
of Kumheris concermned, | have fullinformation
about Kumher incident. On the basis of the
I can say that | myself and my party have no
objection, if you suspend the Question Hour
and hold discussion .

SHRI RAM VILAS PASWAN: We are
prepared for it.

SHRI CHANDRA JEET YADAV
(Azamgarh): The Members of his party had
not allowed the Question Hourforthree days
on the issue of Bara......(Interruptions)

SHRI BUTA SINGH: Does it justify the
meassacre at Bara? You have given a
certificate to the Government of
Bihar......(Interruptions)

[English]

MR. SPEAKER: The Minister of
Parliamentary Affairs would like to say
something aboutit.

(Interruptions)

THE MINISTER OF STATE IN THE
MINISTRY OF PARLAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRIRANGARAJAN
KUMARAMANGLAM): The incidentis onein
which all of us are concerned about. It is very
serious and we are all willing to discuss it at
any time.

With regard to suspension of Question
Hour, it is your jurisdiction (Interruptions)

MR. SPEAKER: Shri Basudeb Acharia,
you first listen to me.

SHRI BASUDEB ACHARIA: You first
listen to us.

MR. SPEAKER: | will help you. Mr.
Basudeb Acharia, please take your seat. |
tiink in the House it is only Shri Atal Bihari
Vajpayee and the Chair who want that the
Question Hour should be continued. Allothers
are saying, you decide, you decide, as if you
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do not have your own opinion about it.

I have received not one notice but many
notices to suspend the Question Hour on
different topics. One is one Bhilai, second is
on bank matter and the third is on Kumher.
Supporting, | allow one matter to be taken to
be discussed, others also in the like manner
may slana up and say that they want another
matter to be discussed. So, it canrot go on
like this and nobady is saving that you do not
discuss it. We are saying, “Let us fix up time
and let us discuss it.” Now you have yourself
seen. You wantedtodiscuss it, but you could
not concentrate on the topic on which.you
wanted to concentrate. So, i you do not do
itin a proper manner, the very purpose is not
served. That is why | am requesting the
Members to wait until the Question Hour is
overandthenwe willtake it up. (Interruptions)

[ Translation)

SHRI RAM VILAS PASWAN: Mr.
Speaker, Sir, why? Why the proceedings of
this very House were suspended for two or
three days on 7th-8th August on a statement
of Shri Madhavarao Scindia. The Question
Hour was also suspended.....(/terruptions)

(English]

MR. SPEAKER: | am allowing Shri
Basudeb Acharia. Now, let me hear Shri
Basudeb Acharia.

SHRIBASUDEB ACHARIA: Sir, we have
given noticesto suspendthis Question Hour.
We consider this Hour to be very important.
it is our hour. But when issues like Kumher
and Bhilai arethere, orissues like the security
scam come, they are very important issues.
When Dalits are kilied, when Schedul>d
Caste and Scheduled Tribe people are killed
in police firing in Bhilai, we consider such
issues even muwe important than the
Question Hour. -How are Dalits killed in
Kumher? That is very important. { do not
Understand why the BJP Members are
keeping quiet. We are not here to condemn
the State Government. it may be that the
BJP is in power in Madhya Pradesh. But the
whole House should condemn the incident
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in Kumher (Rajasthan)
and what has happened in Kumher. The
whole House should condemn the incident
when 25 tribal workers were killed. Shri
Jaswant Singh has referredto the CBI Inquiry.
An inquriy was instituted by the Madhya
Pradesh Government but not a single culprit
has been arrested.

MR. SPEAKER: | am calling Questions
now.

SHRI BASUDEB ACAHRIA: The tribal
were killed in Rajasthan

MR. SPEAKER: Now, that is enough,
Shri Acharia. You have had enough, please
sit down. (Interruptions)

SHRIBASUDEBACAHRIA: Thatiswhy
we want the Question Hourto be suspended
immediately. What has happenedin Kumher
in Rajasthan should be taken up.

[ Translation)

SHRI RASHEED MASOOD
(Saharanpur): Mr. Speaker, Sir, whether it is
an issue of Kumher or Bhilai or of
Bihar......(Interruptions) All these issues are
serious.......(Interruptions) The people who
are dividing the country in the name of
religion and caste should be
condemned.....(interruptions) Whether it is
the statement of B.J.P., Janata Dal or of the
Congress, we should be most cautious about
the dividing forces. | would lke that the
Question Haur should be suspended. There
are some other issues also. The House has
its own dignity and that dignity should be
maintained. These issues should be taken
upafterthe Question hour. Not only the issue
of Kumher but other incidents of atorocities
on Harijhans and minorities should also be
taken up alongwith it.

[English]

MR. SPEAKER: Please understand. It
is not possible to take up all the matters at
one and the same time without properly
putting them before the House. If you want
one matter to be taken up, there are others
who would like other matters to be taken up.

(Interruptions)
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MR. SPEAKER: | am not replying to
you. am trying to give directions about the
proceedings in the House. Now enough is
enough. Let us go on withthe Question Hour.
I call upon Shri Vijayaraghavan.

(Interruptions)

SHR! ANBARASU ERA (Madras
Central): Sir, | am on a point of order.

MR. SPEAKER: There is no point of
order in Question Hour.

(Interruptions)

_ [Translation]

SHRI RAM VILAS PASWAN: Mr.

"Speaker, Sir, when the leader of the

Opposition as well as the Members of the
Congress are prepared for the discussion
then what is the objection to the
Chair......(Interruptions)

[English)

MR. SPEAKER: We will take it up later.

“ Thank you very much for cooperating after

halt an hour's discussion.

SHRI SOMNATH CHATTERJEE
(Bolpur): Sir, please, fix appropriate time for
this.

MR. SPEAKER: Shri Vijayaraghavan.

11.36 hrs.
ORAL ANSWERS TO QUESTIONS
[English)
Civil Services (Preliminary)
Examination, 1992
+
*1. SHRIV.S. VIJAYARAGHAVAN:
SHRI RAM NARESH SINGH:

Will the PRIME MINISTER be pleased
to state:
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(a) whetherthere have been allegations
regarding the leakge of a question paper of -
the Civil Services (Preliminary) Examination,
1992;

(b) it so, the facts of the case;

(c) the action taken or proposed to be
taken in the matter.

(d) whether there have been such
leakages in the past also; and

(e) if so, the remedial measures taken/
proposed to be taken to prevent such
leakages?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIENVANCES AND PENSIONS
(SHRIMATIMARGARET ALVA): (a)to (e) A
statement is laid on the Table of the House.

STATEMENT

The UPSC have received a
Memorandum on 17th June, 1992 from an
organisation called Joint Action Committee
claiming to represent students of different
universities demanding cancellation of the
the Civil Services (Preliminary) Examination
held on 7th June, 1992 on the grounds that
there was a leakage of the General Studies
Paper at Allahabad.

2. The facts of the case are that the
Preliminary Examination was held on 7th
June, 1992 and the General Studies paper
common to all candidates commenced at
2.30 p.m. and concluded at 4.30 p.m. After
the commencement of the examination at
one of the Centres in Allahabad, one of the
invigilators was found photo-copying the
General Studies Paper (C&D series). The
matter was reported to the polio and the
official was arrested. The originaltest booklet
as well as the photo-copied version was
seized by the police at 3.00 p.m. The photo
copy of the test booklet was made at the
instance of the Controller of Examinations of
the U.P. Public Service Commission who
admitted having instructed the invigilator to
photo copy the test booklet in order to
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strengthen then the question bank of the
State Public Service Commission. The
Controller of Examinations who was also the
Supervisor of the examination center, was
also arrested by the police.

3. Immediately on receipt of the
information the: UPSC deputed one of its
senior officers to Allahabad for conducting
an enquiry. The findings of the enquiry
revealed that the test booklet consignment
reached the examination centre cn 7.6.1992
between 1.30 p.m.to 1.40p.m. In accordance
with the prescribed procedure, the sealed
test booklets box was opened at 2.00 p.m.
As per the recovery memo recorded by the
police, the time of the seizure of the test
booklet and photo copied version was 3.00
p.m. i.e. after the commencement of the
examination. The UPSC have therefore come
to the conclusion that there was noreasonto
believe that there had been a leakage of the
question paper before the commencement
of the examination compromising its integrity.
Adecision has, therefore, been taken by the
UPSC not to cancel the examination.

4. The CBlhave beer: askedto carry out
a further investigation in the matter and the
UP Gowt. have been requested to hand over
the investigation of the castes the CBI. The
investigation of the CBI would relate to the
criminal liability of those responsible and if a
primafacie criminal case exists, toprosecute
the responsible persons. The question papers
ot the Civil Services (Preliminary)
Examination heldinJune, 1991 were believed
to have been leaked out before the
commencement of the examination, the
UPSC cancelled the examination and held a
fresh examination at a later date. The case
was also handed over to the CBI for
investigation..

5. The UPSC is considering various
measures the strengthen the secumy of the

*examination system.

SHRIV.S.VWAYARAGHAVAN: Sir, the
statement howsthat photocopying wasdone
afterthe examinatior: was started. This shows
that there was no leakage of the paper.
Then, why has the matter been given to the
Cbl for inquriy?
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MR. SPEAKER: If you have understood
his questions, please answer. Otherwise, he
can repeat his quesiton.

SRIMATIMARGARET ALVA: The hon.
Member wants to know if we feel that there
has been no leakage why have they handed
itovertothe CBI. | would like to point out that
on the 7th of June 1992, an FIR was filed by
the students at 8.30 p.m. in the night saying
that the exa ination paper of the afternoon’s
Genral Studies paper had been leaked out.
Sir, an immediate inquiry was conducted.
The paper was from 2.30 p.m. to 4.30 p.m.
And in the meantime, also police had filed a
seizure memorandum in the police station
saying that a person was caught photo-
copyng the afternoon paper of General
Studies in a photo copying shop close the
centre in Allahabad. The FIR was filed by the
students and we have held an intemalinquiry

* andit has beenfoundfromall the events that
after the questions paper had been
distributed, the Controller of Examinations,
who was the supervisor, gave one question
paper to his superviosor to make a ocpy
because he saidthat he wantedto strengthen
the question bank of the U.P. Public Service
Co mmission. The examiantion had started
at 2.30 p.m. and the paper was seized at
3.00 p.m. as per the police report. But sicne
the students have filed an FIR and since we
would life to clear the whole issue, we aksed
permission from the U.P. Govemment on
the very next day to hold CBl inquiry into
thewhole incident. We have get permission
to conduct the inquiry only yesterday, that is
on the 7th of July, And, therefoore, the
inquriy had started and we would like that an

independent inquriy into this incident is
conducted.

SHRI V.S. VWAYARAGHAVAN; There
are general complaints about the leakage of
the question paper in the Civil Service

* Examiantion. Intodays Times of India, there
is a report abotu the leakage of the paper. In
the situation , what steps are beign taken to
see that the integrity of the examiantion is
protected.
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SHRIMATI MARGARET ALVA: Sir,
every step possibely by the UPSC is beign
taken to protect the integrity- of the
examiantion. Let me explain. In the
preliminary examiantion, 3,50,000 young
people appeared. | may just mention the
number of centres that are beign coveredin
this preliminary examination. There are 41
centres and 849 sub-centres. Now the
examiantion is conducted by the UPSC. But
we used the State Public Service
Commissions to conduct the examiantions
for us in the different States and the Icoal
administration in the Union Territory....The
papers are sent in sealed packets right
through. They come to the examiantion hall
only one hour before the examination and
are supposed to be opened within half an
hour in the presence of the supervisors and
the students who are there. This is possible.
Andthisiswhatwefoundinthese cases. The
preliminary examiantion has 48 sheets. And
at the end of the examination, they are all
answers which are to be marked there. The
new model questions are of objective type
where only the markings are made on afront
sheet. But, as perthe rules, the entire question
sheets are supposed to be retuned at the
end of the examiantion because they do not
wantthe quesiton bank to become common.
Therefore, eventhough the number of these
sheets are retumed, one or two sheets ar
torn out and carried by studnets in their
pockets. It may be possibel that out of three
lakh fifty thousand, one or two sheets are
taken out of the hall. After the examiantion is
over - this was the 7th examiantion which
took place - today half a page of oge sheet
of the examination was printed in the
newspaper and we are told that this was
leaked before the examiantion. So, it is
difficult for us really to say that it was a leak
because there is one sheet any one can cary
in a pokcet afterthe examiantion. Every year
samething is being done; a sheet is being
produced and we are told that there is a
leakage. We are convinced that there has
been no leakage. But, sincethe question has
been raised, a CBl enquiry has been started
and the FIR was filed by the students which

isbeing investigatedbythe U.P. Investigating
Agency.
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[Translation)

SHRI RAMNARESHW SINGH: Mr.
Speaker, Sir, through you | would like to
know from the hon. Minister the outcome of
the CBI enquiry conducted into this matter
last year and whether an enquiry was also
conducted into the internal functioning of the
commission and conduct of its officers.

[English)

SHRIMATI MARGARET ALVA: It is a
known fact that last time it was found that
there had been a leakage. Therefore, the
students were given one more chance and
the examiantion was conducted agtain for
thatyearafterthe CBlenquiry. (Interruptions)

A CBl enquiry was conducted alst time
and in that case it was found that the
employees in the printing press and the post
office were in league and the papers had
been removed in the Ranchi Press and
because the report said that there had been
a leakage, we conducted the exdamiantion
again and all those who had appeared were
given one years age relaxation ot be able to
appear once again. Therefore, last year we
did concede that there was a leakage. This
yer we see no reason to believe that there
has been a leakage. But the CBI has been
asked to enquire into the whole thing.

SHRI Lal .K. ADVANI: This malady of
leakage of question papers isbecoming very
serious. When it affects ordinary
examiantionseventhenithasvery deleterious
consequences. But, whenitgoestothelevel
of the UPSC, the entire credibility of the
examinaiton system is undermined.

I recall that this is not the first time that
something of this kind has happend. It
happened in preceding year ‘also. ! do not
want to go into all that happened last year in
1991. But, it made the Prime Minister make

. acategoricalstatement sayingthat he would
 see to it that hereafter steps are taken to
* conduct all UPSC examinations centrally
- and that the centralised examinations with
~ the help of electronic gazettes would enable
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printing of question papers together and
delivering themto candidates simulatenously
all over the country. He said this would also
eliminate the possibility of leakage in question
papers. This was an assurance given by the
Prime Ministerimmediately afterthe leakage
occurred last year. One year has elapsed
sicne then andtoday we are face to face with
another situation where the allegation is that
there has been a leakage. The hon. Minister
says that ‘no’, ‘'nothing’, there has been no
leakage andwhat has happenedis atechnical
flaw etc. though it is noteworthy that the
Controller of Examinations has been arrested
on that account. The Controller of
Examiantions who was alsc the Supervisor
of the Examinaiton Centre was arrested by
the police. Something foul has taken place.
What exactly that foui practice is? You say
the CBI will find out but what is in the
meanwhile to be the fate of the candidates
who appearedinthe examination? Theyfeel
that they have been cheated and, therefore,
they say that when there is prima facie
evidence to necessitate the arrest of the
Controller of Examiantions, why can't you
cancel the examiantion and hold it agian.
Otherwise merelytotide overthe difficulty, to
appoint a CBI inquiry and think that the
matter is over, | think this is riot fair to the
students. The students may be justified to
demand cancellation of this examination.
Whatis the Government’s respcnse to this?

SHRIMATI MARGARAET ALVA: Sir, |
want to say that we are not contemplating
cancelling the examination at the moment.
An enquiry has been ordered and | am sure
you will agree with me that we are taiking
aboutth. ee and a half lakh students and just
becaus 2 in one centre somebody makes a
noise and says something has happened
there, unless it is proved that this happened
before the examination started, the
examiantion cannot be cancelled.

The Controller of Exaiminations was
arrestedforthe simple reasonthatthere has
been a gross violation of the guidelines
regarding ......(Interruptions).

MR. SPEAKER: You do not have to
reply to his interruption.
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SHRIMATI MARGARET ALVA: The
point is that the guidelines were violated and
an F.LR. was filed. On a criminal complaint
he was arrested and immediately released
on bail. The'question is that if it is a leak, it

should have been before the examination

started. Even the report said that it was at
three o'clock in the afternoon, after the
-examiantion had started at 2.30, and it has
been admitted by all the eight supervisors
that the packet was opened in thier presence
in the examination hall. The moment the
packets were opened, the memo was singed
by all the supervisors saying that they were
present when the packet was opened and
the distribution started. it was after the
distribution was over, after 2.35, that he said
he gavethe paper toth Supervisorto gettwo
copies made of a particular C and D series
whichwasthere sothatthey couldstrengthen
the U.P. Question Bank for furture
examinaitons. In order that we may be very
clearaboutitthat we askedforthe permission
ofthe U.F. Government to start a CBlinquiry
immediately. They refused at the beginning
but now yesterday they have agreed that
they will give permission to us to conduct the
inquiry and the inquiry has started. | think it
would be only fair that we have an inquiry
independently, looking to what the complaint
says, and then say whether is something
wrong.

About electronic examiantions, we have
worked on this. The whole plan of action has
been......({(nterruptions). The plan of action

for the electronic system is ready. The .

question is that of logistics - the equipment
and the necessary infra-structure to be
created. | am sure, the Prime Minister will
make an announcement about this.

SHRI CHANDRA SHEKHAR: Mr.
Speaker, Sir, there was a simple question by
Mr. Advanithatthe Controiler of Examinations
was arrested. What were the charges on
which the Controller was amrested. The hon.
lady Minister says that he was just arrested
because an F.L.R. was filed. So, can you
arrest anybody for any reason? Without any
reason he was arrested. So, let her tell
whether he was arrestad and what was the
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reason. For violating guidelines, nobody is
arrested. If the Government is amresting
peopleforviolating guidelines, Ithink most of
the Finance Ministry people would have
been arrested and had been sent to jail. So,
for violating guidelines, everybody in the
Finance Ministry will be in Tihar Jail because
you have stated that all the guidelines have
been violated. So, do not give answer which
creates more confusion. Answer specifically
what werethe charges against the Controller
of Examinations.

SHRIMATI MARGARET ALVA: | want
to be very clear about this. We have not
asked him to be arrested. He was arrested
by the local police station in U.P. There was
an F.LR. ....(Interruptions) Some hon.
Members: Why?

SHRIMATI MARGARET ALVA: Let me
answer. If vou want to listen, please listen.
Sir, there was an F.LR. filed saying that
question papers had been found outside the
examination hall and had been seized by the
inspector when they were being photocopied.
That was the criminal charge that the
examination papers had leaked out and had
come out. That was the F.LR. that was filed.
Therefore, the local police arrested the people
who said that they had done it and were
immediately released on bail after recording
their statement. There was an agitation. The
police station was gheraoedby the students.
They insisted that those who are responsible
shouldbe arrested. They were broughtto the

-

police station. Their statement was recorded -

and then they were released on bail.
(Interruptions)

SHRIHARIKISHORE SINGH: Sir, what
the hon. Minister is talking is all *
(Interruptions)

MR. SPEAKER: Thatis not forming part
of the record.

(Interruptions)

SHRI HAR! KISHORE SINGH: |
withdraw my remarks and apologise for it.
(Interruptions)

*Not recorded
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MR. SPEAKER: You should be careful
with the words.

(Interruptions)

SHRI HARI KISHORE SINGH: Sir, the
hon. Minister has stated that the newspaper
has published only one sheet. | have, in my
possession, the entire bunch. The question
paper was leaked at 2.45 p.m.

ANHON.MEMBER:Pleaselayiton the
Table of the House.

SHRIHARIKISHORE SINGH: Withthe
permission of the Chair, | can lay it on the
Table of the House. Let there be a proper
enquiry by you. I request youto examine all
the complaints.

MR. SPEAKER: What is your question?

SHRI HARI KISHROE SINGH: | agree
with Shri Advanithat the examination should
be canceled.

MR. SPEAKER: It has to be your
question and not Advaniji's question.

SHRIHARIKISHROE SINGH: | support
that. Iwantto know whetherthe Government
is contemplating to put all the papers before
youandwhetherthe Governmentis prepared
to cancel the examination or not.

SHRIMATI MARGARET ALVA: Sir, the
hon. Member himself conceded that the
leakage took place at 2.45 p.m. That is what
lwassaying. (Interruptions) The examination
started at 2.30 p.m. The papers were
distributed in the examination hall and after
the students have startedtheir examination,
one sparecopy was sent outbythe Controller
of Examination for making copies. | am
admitling . The pointis that the examination
stated 2.30 p.m. The examinees were inside
the hall after which the paper want out in
violation of the guidelines. He was arrested
because the F.L.R. which was filed was
under the Official Secrets Act and under
breach oftrust. He was arrested underthese
two charges. (Interruptions)
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SHRI! SAIFUDDIN CHOUDHURY: Sir,
itis not properforthe hon. Ministerto say that
the question paper has not been leaked
when an enquiry is going on. That is to
prejudice the enquiry.The point is that every
time when this kind of allegation came in the
past also, similar kind of reaction was given
by the Government or by the U.P.S.C. Later
onitwas provedthat the allegation was true.
The examination had to be canceled. When
the Minister was not a Minister, sitting
somewhere else she used to write also
demanding cancellation. The then Prime
Minister also acceded to it.

The members of the Joint Action
Committee of the Students organization of
different Universities have come and have
made specifficallegation. They are demanding
judicial enquiry into it. They have no faith to
UPSC bureaucrats. ltis alucrative business
to leak question papers. It will destroy the
backbone of our administrative system. |
request you to take it very seriously and find
out the truth about it and before that do not
say that the question paper has not been
leaked.

THE PRIME MINISTER (SHRI P.V.
NARASIMHA RAO): Sir, what my colleague
has been telling Parliament is the version of
the U.P.S.C., obviously. Now there are two
versions. One version says, one F.L.R. says,
that this photo-copying tock place at 1.30
p.m. If it is 1.30 p.m. it is a clear case of
leakage. Ifitis at 3 p.m. it may or may not be
a leakage but it is not really fatal to the
examination. This we can conclude only
after making an investigation by the C.B.I.
which is being done. So, what | would like to
submittothe House isthat whatevershe has
juststatedis culledoutfromwhatthe U.P.S.C.
has reported. This is the position. Let us not
understand it as if she has taken the
responsibility on herself and | amtaking the
responsibility on myself. If that had been so,
there wouldbe noinvestigation at all. So, this
is the position at present and about the point
raised by Advaniji, | still feel taht the only
effective way of dealing with this problem
which has now outgrown to such an extent
thatthere is no other way of dealing with it is,
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to resort to the electronic method. | have
taken up this matter personally; we had
severalmeetings withthe experts, theycame
'up with certain models, they weretested and
they were generally foundto beright, butthe
potion is that it needed a little more money
and a little more organisation. The
infrastructure has been asking a little more
time . | would very much hope and wish that
thiswillbethe last examinationbythe previous
method and | would personally try my bestto
see that the electronic method is switched to
even if it means a little more money and a
little organisation.

DR. KARTIKESWAR PATRA: Sir, the
hon. Prime Minister has stated categorically
that it might have been leaked before 1.30
p.m. and it might also have been photo-
copied after 2.45 p.m. or 3.30 p.m. All these
things are going on now andthe students are
very much agitated. | want to know whether
punishment will be imposed on the guilty
afterthe inquiry. lalso wantto know whether
a decision will be taken to cancel the
examination.

MR. SPEAKER: That has already been
replied.

SHRI RAM KAPSE: Mr. Speaker, Sir, it
is the prevalent practice even in the Board
Examination that upto half-an-hour, the
question paper cannot be carried out even
bythe students appearing inthe examination.
The hon. Minister must be knowing this. It is
reported that at Three O’'clock, even the
photocopy was available. So, the matter
should be taken up seriously and it should
not be repeated again. Therefore, | request
the hon. Ministerto take the matter seriously
and asfarasthe CBlis concerned, adecision
should be taken as early as possible, inthe
interest of the students appearing for the
examination.

SHRIMARGARET ALVA: It is because
that we had taken it seriously we requested
the Uttar Pradesh Governmentforpermission
on the 9th of June itself. But unfortunately,
they refused permission and it is only on the
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6th of July evening, that is, on 7th | got the
letter, that permission had come to us to hold
the inquiry and we had started looking into it.

SHRI CHETAN P.S. CHAUHAN: Sir,
whatthe hon. Minister has said, lamsorryto
say, is partially true. The fact is that the
question paper did not leak at 2.45 p.m, it
had definitely leaked before 2.00 p.m.
because the report which | have received
says that there was no electricity at that
particulartime in Allahabad on that day. The
persons who had photocopied had gone to
the seventh photocopying person and then
only this question paper was photocopied.

MR. SPEAKER: Please let us
understand that the Government has said
that they are investigating into it.

SHRI CHETAN P.S.CHAUHAN: The
Minister has said that only one or two pages
are copied. | have got the fullquestion paper
of September, 1991, running into 38 pages.
So, will the Minister take into account all the
facts which have been brought out and
cancel the examination? The students are
really agitated, there are thousands of
students sitting inthe Boat Club andthey are
going to demonstrate. lt is a question of able
students who should come into the
examination and it is a question of the
credibility of the Union Public Service
Commission.

MR.SPEAKER: Thequestionis already
answered.

SHRI CHETAN P.S. CHAUHAN: | will
again ask the Minister whether she will still
consider cancelling the examination.

MR. SPEAKER: She has said ‘no’ to #t
and for the first part ‘yes’.

SHRI P.V. NARASIMHA RAO: | am
very grateful for the valuable evidenced
furnished by the hon. Member. | will ask the
CBI to contact him and take more details
from him in order to facilititate the inquiry



29 Written Answers
WRITTEN ANSWERS TO QUESTIONS

[English}
Forelgn Naval Ships

*2.  SHRIBALRAJ PASSI:
SHRIMATI KRISHNENDRA
KAUR (DEEPA):

Will the PRIME MINISTER be pleased
to state:

(a) the number of foreign naval ships
that visited Indian ports during the last three
years and the cumrent year, year-wise and
country-wise;
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(b) the purpose of each such visit;

(c) whether there is any policy change
on according permission to foreign naval
ships; and

(d) if so, the details thereof?

" THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
R.L. BHATIA): (a) and (b). A Statement is
laid on the Table of the House.

(c) No, Sir,

(d) Does not arise.
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Drug Policy

‘3 DR. ASIM BALA:
SHRI MOHAN RAWALE:

Will the PRIME MINISTER be pleased
to state: . .

(a) whetherthe Govemment have since
introduced the new drug policy;

(b) if so, the details thereof; .

(c) it not, the reasons for delay and the

time by which it is likely to be announced;and

(d) the steps takento protectthe interest
of indigenous drug industry?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (DR. CHINTA MOHAN): (a)
No, Sir.

(b) Does not arise.

(c) The review of Drug Policy is at an
advanced stage and it may be announced
shortly.

(d) These aspects form part of the
above review.

‘4. SHRIGEORGE FERNANDES:
SHRI ANBARASU ERA:

Will the PRIME MINISTER be pleased
to state:

(a) whether there was a meeting of the
Prime Ministers of India and Pakistan during
their recent visit to Rio-de-Janeiro;

(b) It so, the bilateral issues discussed
and the broad outcome of the meeting; and

{c) the follow-up action taken by the
Government?
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THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
R.L. BHATIA): (a) Yes, Sir.

(b) There was a candid exchange of
views at the meeting during which the entire
gamut of bilateral relations was discussed.
Theviewwas expressed fromboth sidesthat
despite setbacks, our bilateral dialogue
should be continued.

(c) Steps are being taken for the
resumption of Foreign Secretary level talks,
recently postponed, as well as talkks on
pendingissues. Dates aretobefixedthrough
diplomatic channels.

Fires in Coalfields

*S. PROF. RITA VERMA:
DR. LAXMINARAYAN
PANDEYA:

Will the Minister of COAL be pleasedto
state:

(a) the estimated annual loss of coal in
terms of quantity and value due to
underground fires in coalfields;

(b) the number of residents uprooted
annually as a result thereof; and

(c)the steps taken/proposedto betaken
by the Union Government in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHRIP.A. SANGMA):
(a) to (c). The main problem of fires exists in
Jharia Coalfield of Bharat Coking Coal
Limited. Rtis difficult to make precise estimate
of loss of coal reserves caused by these
fires. However, the coal company have
estimated that coal reserves to an extent of
about 37 miillion tonnes might have been
damaged inthese fires. Notionalvalue ofthe
coal reserves damaged in these fires would
be of the order of Rs. 1,000 crores.
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it has been assessed by Bharat Coking
Coal Limited that about 15,900 houses/
tamilies are affected due to fires in Jharia
Coalfield. Out of these, about 2,550 houses/
families have been shifted to safer places
and about 13,350 houses are endangered
due to fire and require shifting.

After nationalisation of the coking coal
mines in 1971, BCCL have formulated 22
schemes for dealing with major fires in the
Jharia Coalfield. Total amount sanctioned
for these schemes is Rs. 114.57 crores and
these are under different stages of
implementation. As aresult of these efforts,
5§ fires have been fully extinguished. In
addition, at 3 sites the protective measures
required to deal with the fires have been
completed and it will take some more time
before these fires are completely
extinguished. At another 13 sites also fires
have been contained and further work to
completely extiinguish these fires is in
progress. Effective monitoring of the progress
of fire projects for improvement of the
effectivenes of the control of fire operations
is being done.

Rocket Deal between India and Russia

*6. SHRI HAR! KISHORE SINGH:
SHRI SHARAD YADAYV: -

Will the PRIME MINISTER be pleased
to state:

(a) whether the Government are aware
of the recent reports regarding US's
persuasion of other coun'ries which are
party to the Missile Te:hnology Control
Regime (MTCR)toimpc se sanctions against
Indian Space Researr.a Organisation (ISRO)
over the rocket d.:al between India and
Russia; and

{b) if so, 1:1e reaction of the Government
thereto?
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THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
R.L. BHATIA): (a) Government are aware of
reports in which the US Govemment has
claimedthat its decisiontoimpose sanctions
against ISRO hadbeen endorsed by allother
members of the MTCR. Government are not
aware of any decision by other MTCR
member countries to impose sanctions on
ISRO.

(b) Govemment regret the decision of
the US Government particularly because
our space programme is entirely peaceful
and geard towards creating infrastructure
foroureconomicdevelopment. The cryogenic
rockets and related technology being supplied
by Russia have no military applications.

Solar Systems

°7.SHRIMATIDIL KUMARIBHANDARI:
Will the PRIME MINISTER be pleased to
state:

(a)whetherthe Solar systems developed
bythe Central Electronics Limited have been
benefitting the people in remote areas;

(b) if so, the details thereof;

(c) whether C.E.L. propose to provide
such systems atcheapercosts in rural areas;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY DEPARTMENT OF
ELECTRONICS AND DEPARTMENT OF
OCEAN DEVELOPMENT (SHRI
RANGARAJAN KUMARAMANGALAM):(a)
and (b). Yes, Sir. Solar Photovoltaic (SPV)
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technology enables direct conversion of
sunlight into electricity. Central Electronics
Limited (CEL) which is the largest
manufactures of Solar cells/modules among
the developing countries and the fifth largest
in the world, has developed, manufactured
and supplied a large variety of SPV powered

systems a majority of which are oriented.

towards rural and remote area applications
and have already benefited the people in the
rural areas. '

To-date, CEL has supplied over 26,000
SPV systems most of which are for rural
applications. Serveral of these systems
have catered to the various National
Technology Missions for rural development
such as those on Adult Education, Drinking
Water, Rural Telecommunication and
Immunisation.

CEL has produced, supplied and
installed over 1400 SPV power packs for
lighting, using high luminosity PL-9 lamps to
as many Adult Education Centres in 14
States against tumkey orders from Ministry
of Human Resource Development for the
National Literacy Mission. As per the filed
feed back, these systems are to-date
performing satisfactorily. In addition, around
100 SPV Power sources for powering Very
LowPower TV Transmitters (VLPT)inremote
rural locations have been installed against
orders from Doordarshan. Around 1250
SPV Fower Sources have also been supplied
for Very High Frequency (VHF) and Direct
Reception (DRS) TV sets which have helped
in TV converage in remote and rural areas.

90 SPV-powered Deep Well Water
Pumping Systems have been supplied and
installed in 13 States against an order from
the Department of Rural Development (DRD)
under the National Mission for Drinking Water.
These pumps are capable for lifing water
with a total head upto 120 metres, using
submersible pumps.
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Apartfromthe Deep Well Water Pumping
Systems, CEL has also supplied over 1000
Nos. of SPV-powered Shallow Well Water
Pumping Systems for pumping water from
low heads (10to 15 metres)forbothimrigation
and drinking water. CEL has also supplied
sofarover 10,000 SPV powered stand along
streetlights forvillages. SPV based pumping
and lighting systems for rural applications
have also been supplied through voluntary
organisations at highly concessional rates.

CEL is a pioneering supplier of SPV
power sources for the village level VHF
Radio Telephone and Multi Access Radio
Telephone equipment for the Rural
Telecommunication Network of the
Department of Telecommunication (DOT).
Starting with an order for 750 Nos. in 1988-
89, CEL has supplied over 10,000 Nos. of
such power sources as in March, 1992, of
which 8,0005,000 systems arebeing supplied
by August 1992.

Under the National Immunisation
Mission, 20 SPV powered refrigerators/
freezers were deployed in selected primary
health centresin U.P.{or storing of vaccines,
life saving drugs, etc.

CEL had earlier installed small SPV
power plants each of approximately 5 Kilowatt
capacity for Non-Conventional Energy
Development Agency (NEDA), U.P. to cater
to the integrated power needs of a few
remote villages in U.P. CEL is presently
installing 2x 100 Kilowatta SPV Power Plants
in the districts of Aligarh and Mau in U.P.

(c) to (e). Yes, Sir, With the expected
increase in demand for application of solar
photovoltaic (SPV) electricity and the rapid
technological upgradation already underway
in CEL, the company expects sizeable
reduction in costs and prices of its solarcells,
modules and systems in the years to come.
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The cost and hence the price of SPV

powersystems isdominatedbythe expensive

input raw material silicon wafer, which is
having to be imported partially to meet the
demand and cerlain other materials not
available indigenously CEL is continuously
striving to achieve reductions in the
production costs of SPV systems through
locating cheaper sources of supply for its
imported silicon wafers, improvement in the
efficiency andyield of the solar celis/modules
produced and also optimisation inthe design
of the SPV systems made. Considerable
progress in this regard has already been
achieved. :

Industrial growth rate
*8. SHRI SYED SHAHABUDDIN:
SHRI SHRAVAN KUMAR
PATEL:

Will the PRIME MINISTER be pleased
to state:

(a) the overall rate of industrial growth
during 1991-92;

(b) the industrial sectors or sub-sectors
which have shown higher rate of growth;

(c) the sectors/sub-sectors which have
shown a lower rate of growth;

(d) the States/Union Terrifories which
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have shown a lower rate of growth; and

(e) the measures taken by the
Government to improve the industrial rate of
growth in respect of the sectors/sub-sectors
and States/Union Territories which are lagging
behind the national average?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY
(DEVELOPMENT OF INDUSTRIAL
DEVELOPMENT) (SHRIMATI KRISHNA
SAHI): (a) Accordingtothe Index of Industrial
Production for the country as a whole, as
compeled by Central Statistical Organisation
(CSO) the overall rate of industrial growth
was (-) 0.1% during 1991-92 over 1990-91.

(b) and (c). A statement is enclosed.

(c) CSO does not compile Statewise
Index of Industrial Production.

‘d) Following measures have been
taken:

(1) Substantial derugulation of the
industrial sector.

(2) Promotion of foreign investment in
hi-tech areas. ’

(3) Initiatives taken in the Union Budget
for 1992-93 andinthe new Export and impott
Policy 1992-97.
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Indo-US Talks
9. SHRI PAWAN KUMAR
BANSAL:
SHRI DHARMANNA
MONDAYYA SADUL:

Will the PRIME MINISTER be pleased
to state:

(a)whetherofficials of Indiaand US held
talks at New Delhirecently onvarious bilateral
and multilateralissues such as Nuclear Non-
Proliferation Treaty (N.P.T.), Nuclear
Weapons Free Zone in South Asia and
Missile Technology ControlRegime (MTCR);
and

(b) if so, the outcome of each the issues
discussed? -

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
R.L. BHATIA): (a) and (b). Indo-US bilateral
talkks were heldon 18 and 19 June 1992. The
talks covered global disarmament trends as
well as regional issues. The discussions did
not focus on NPT and MTCR though these
issues did, of course, come up in the talks.
The question of a Nuclear Weapons Free
Zone in South Asia as such did not figure
directly in the discussions.

Thefirstround of Indo-US bilateral talks
on global and regional security issues was
aninitial exploratory exchange of views which
ledtogreater appreciation andunderstanding
of each other's detailed position on non-
proliferation and security issues.

" [Translation)
Closure of Sick Units

*10.  SHRIMATISHEELAGAUTAM:
SHRI RAJESH KUMAR:

Will the PRIME MINISTER be pleased
to sta‘e:
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(a) the details of such taken over sick
industrial units as have been closed down
without detailed examination of feasibility of
their capacity after expansion and
modernisation during the last three years;
and

(b) the names of such units where
detailed examination was conducted?

" THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF HEAVY INDUSTRIES AND
DEPARTMENT OF PUBLIC
ENTERPRISES) (SHRI P.K. THUNGON):
(a) and (b). None of the taken over sick PSE
has been closed down so far. However, out
of 47 taken over Central PSEs, 29 are
referable to BIFR forframing suitable revival/
rehabilitation packages, of which 16
enterprises have already been referred to
BIFR. The statement is laid on the Table of
the House.

STATEMENT

List of Taken-over PSE (s) Referred to
BIFR

1. Bharat Refractories Ltd.
2. Mandya National Paper Mills Ltd.
3. Richardson & Cruddas (1972) Ltd.

4. National Bicycle Corpn. of India
Ltd. -

5. Tannery & Footwear Corpn.
6. British India Corpn.

7.  Cawnpore Textiles Ltd.

8. Elgin Mills Ltd.

9. Smith Stanistreet
Pharmaceuticals Ltd.
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10.  BharatProcess & MechancialEngg.
Ltd.

1. Braithwaite & Co. Ltd.

12. Bharat Brakes & Valves Ltd.
13. Biecco Lawrie Ltd.

14. Cycle Corpn. of India Ltd.
15. Tyre Corpn. of India Ltd.

" 16.  Weighbird India Ltd.

[English)]
Attacks on People of Indian Origin in
Afghanistan
“11. SHRI V. SREENIVASA
PRASAD:
SHRI MOHAN  SINGH
(DEORIA):

Will the PRIME MINISTER be pleased
to state:

(a) whether the Government are aware
of othe incidents of attacks on the people of
Indian origin in Afghanistan in the recent
past;

(b)if so, the extent of loss of lives andthe
damage caused to their property;

(c) whetherthe Govemment propose to
take up the matter with that country; if so,
when;

(d)the stepstaken/proposedtobetaken
to ensure their safety; and

(e)the number of people of Indian origin
retumned to India since the formation of the
new Government in that country?

THE MINISTER OF STATE IN THE
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MINISTRY OF EXTERNAL AFFAIRS (SHRI
R.L. BHATIA): (a) Yes, Sir.

(b)Government have confirmed reports
of seven casualties Given the unsettled and
disturbedconditions in Kabulit is not possible
atpresentto assess the extent of damageto
the property of persons of Indian origin.

(c) and (d). Government have already
discussed this matter with the Afghan
Government.

The Afghan authorities have expressed
their determination to take all possible steps
tosafeguardthe lives and property of Afghan
nationals of Indian origin.

(e) It is estimated that since May, 1992
between 150-200 Afghans of Indian origin
have been leaving Kabulfor Delhiby aireach

. week. Some others have also arrived by the

land route.

[ Translation)
Foreign Visits by Prime Minister
*12.

SHRI CHHEDI PASWAN:
SHRIR. SURENDER REDDY:

Will the PRIME MINISTER be pleased
to state:

(a) ‘he countries visited by the Prime
Minister Juring the last three months; and

(b) the purpose and broad outcome of
these visits, country-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
R.L. BHATIA): (a) and (b). Prime Minister
visited Rio-de-Janeiro, Brazil from June 11
to 14, 1992, and was the first among 104
Heads of State/Government to address the
Summit level segment ofthe UN Conference
on Environment and Development. India
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participated actively in the conclusion of
several . international agreements at the
Contference, namely Adoption of “Agenda
21" (a detailed programme of action
addressing all- major areas affecting the
relationship between the environment and
the economy), Adoption of the Rio-
Declaration on Environment and
Development, Adoption of a Non-legally
Binding Authoritative Statement of Principles
of a Global consensus on the Management,
Conservationand Sustainable Development
of All Types of Forests, the Framework
Convention on Climate Change and the
Convention on Biological Diversity,
Agreement to establish a high-level
Commission on Substainable Development,
Agreement to Commence negotiations on a
Convention on Desertification.

At Rio, PM also met the Presidents of
Brazil, Estonia, Latvia, Lithuania, Indonesia,
Mozambique and Mexico;the Prime Ministers
of China, Nepal and Pakistan and Chancellor
Helmut Kohl of Germany, when bilateral
issues and important international matters
including environment and development
came under discussion.

During his visit to Spain on June 10-11,
1992, Prime Minister met the Acting Prime
Minister of Spain and discussed
strengthening of economic and commercial
cooperation between the two countries, the
integration of Europe, South Asia and the
common desire to combat terrorism.

During his visitto Portugal on 15th June,
1992, Prime Minister met President Mario
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Soares. The meeting was useful for an
exchange on Yugoslavia, the Portuguese
Chairmanship of the EC, the United Nations,
and the opening of Portuguese Consulate
and Cultural Centre in Goa.

Prime Minister visited Japan from June
22-26, TheVisitgtj.orded an opportunity fora
substantive political and economic dialogue
with Japan. The Japanese response was
positive with Prime Minister Miyazawa
reiterating the Japanese commitment to
support India’'s economic reforms and
pledging yen 112 billion (US Dollars 850
million approx.) as Official Development
Assistance (DDA) for 1992-93. The Prime
Minister reiterated India’s commitment to
global and non-discriminatory non-
proliferation. India and Japan will holdinformal
bilateral discussions on this subject in future.

[English)
Manufacture of Cars and Jeeps

*13. SHRI N. DENNIS: Will the PRIME
MINISTER be pleased to state:

(a) the names of the firms in private
sector who have been issued licences to
manufacture cars and jeeps; and

(b) the details of their licensed capacity
to produce these vehicles?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT)
(SHRIMATI KRISHNA SAHI): )
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Investment Cleared by PIB

*15. DR. D. VENKATESWARA RAO:
Will the Minister of PLANNING AND
PROGRAMME IMPLEMENTATION be
pleased to state:

(a) whetherthe Public Investment Board
has cleared fresh investment worth Rs.
14295.15crores in April and the first week of
May, 1992;

(bf whether some other projects are -

also likely to be taken up in the near future;

(c) if so, the sectors on which these
projects have been working;

(d) whether sufficient funds have not
been provided for the power projects;

(e) if so, the reasons thereof; and

(f) the steps taken/proposedtobetaken
in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE IN THE MINISTRY
OF NON-CONNENTIONAL ENERGY
SOURCES (SHRI SUKH RAM): (a) to (f).
During the month of April, 1992 the Public
Investment Board cleared total Investment
(tresh and reviseédestimates)of Rs. 9215.19
crores. No meeting of Public Investment
Boardwas heldinthe 1st week of May, 1992.
As on June 30, 1992 there were 18 projects
pending consideration and 4 pending
reconsideration by the Public Investment
Board. These projects are in Coal, Power,
Petroleum & Natural Gas, Chemicals and
Petrochemicals, Steel, Mines, Surface
Transport and Fetilizer sectors. Funds are
provided forvarious projects including power
projects on the basis of their needs as
assessed by the sponsoring Ministry, and
the availability of resources. Itis nottrue that
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sufficient funds have not been provided for
power projects.

[Translation)

Approval of Projects

“16.  SHRILAL BAHADUR RAWAL:
SHRI RAJVEER SINGH:

Will the Minister of PLANNING AND
PROGRAMME IMPLEMENTATION be
pleased to state:

(a) the names of irmigation, power and
transport projects forwarded by the
Government of Uttar Pradesh to the Union
Government for approval during the last
three years;

(b) the number of proposals out of them
approved; and

(c) the time by which the remaining
projects are likely to be cleared?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY
SOURCES (SHRI SUKH RAM): (a) the
projects in these Sectors are submitted by
the State Governments direct to the
concerned administrative Ministeries. After
techno-economic feasibilities of the projects
are examined and found to be acceptable,
the projects are recommended to Planning
Commission for investment clearance.

(b) During the past three years, the
following projects have been accorded
investment approval:

()  Gyanpur Pump Canal; and

(i)  RajghatHydro-Electric(3x 15MW)
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(ii)  Fourlaning of Delhi Mathura Road
(NH2)fromHaryana—U.P. Border
to Mathura.

(c) Does not arise since no project is
pendinginvestmentclearanceinthe Planning
Commission.

[English]
Public Sector Undertakings in Assam

“17.  SHRI PROBIN DEKA:
SHRI UDDHAB BARMAN:

Will the PRIME MINISTER be pleased
to state:

(a) the total investment in the Public
Sector Undertakings located in Assamtill 31
March, 1992;

(b) the annual production, profits/loss
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and the number of employees working in
each of these undertakings;

(c) the details of the Central projects in
Assam wherein the Union Government
propose to make further investment; and

(d) the names of Central projects under
implementation and the time by which they
are likely to be completed?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF HEAVY INDUSTRIES AND
DEPARTMENT OF PUBLIC
ENTERPRISES) (SHRI P.K. THUNGON):
(a) Total investment in terms of gross block
in Central Public Sector Enterprises in the
State of Assam was Rs. 5460.49 crores as
on 31.3.1991 upto which period only the
information is available.

(b) The details are furnished below:
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(c) Investment in Central PSEs is made
taking into consideration the techno-
economic viability of the Projects while
keeping in view the need for overallbalanced
regional development.

(d) The information is available at Page
44-50 of Volume-1 of Public Enterprises
Survey 1990-91 placed before the Parliament
on 5.3.1992.

Prices of Essential Commodities

*18. SHRI E. AHAMED: Willthe PRIME
MINISTER be pleased to state:

(a)whetherthere is anyrise inthe prices
of essential commodities after the
presentation of general budget;

(b) if so, the details thereof with respect
toeach of the mogths of April, May and June,
1992; and

(c) the measures taken to improve the
Public Distribution System and its impact on
the price front?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES,
CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION (SHRI KAMALUDDIN
AHMED): (a) and (b). A statement showing
variation in Wholesale Price Indices of 29
selected essential commodities during the
months of April, May and June (upto
20.6.1992) is attached herewith.

(c) The strengthening and streamlining
of Public Distribution System (PDS) is a
continuing process and regular discussions
are held with State Governments for
removing the impediments in the smooth
functioning of the system. As a follow up of
the recommendations of the 13th meeting of
the Advisory Council on PDS held in August,
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1991 and subsequent meeting of Chief
Ministers and State Food and Civil Supplies
Ministers in October, 1991 the PDS is baeing
revamped. The Central Government in
consultation with State Goverpments,
identified about 1700 blocks which are
covered by various areas specific
programmes such as Drought Prone Area
Programme (DPAP), Desert Development
Programme (DDP), Integrated Tribal
Development Project (ITDP), and Desig:ated
Hill Areas (DHA) to improve the reach ¢! the
PDS intheseareas. The State Govemments/
U.T. Administrations have been requested
to open additional fair price shops in the
areas which are unserved or undeserved,
issue additional ration cards to population
left uncovered so far, eliminate bogus ration
cards, door step delivery of PDS items atthe
FairPrice Shops andcreate addiitional storage
capacity for improving the PDS in these

areas. The Prime Minister had formally

launched the programme on 1.1.1992 at

Barmerin Rajasthan. Theprogress reported

by various State Govemments under the

revamped PDS is satisfactory. To improve
the further availability of foodgrains in the
States/U.Ts., the Central Government has

made specific additional allocation of about

1.67 lakh tonnes of foodgrains per month for
June and July, 1992 under the revamped

Public Distribution System. These additional

allocations would be over and above the

normal allocations which the State

Governments have been making in the past

forthese areas. It has also been decidedthat

foodgrain supplyto the identified areas under
the revamped PDS would be at a specially
subsidised rate as in ITDP areas. It should
be the endeavour of the State Governments
to ensure that atleast 20 Kgs. of foodgrains
per month become available to the
households living inthe identified areas. The
Central Issue Prices under the PDS are
below the market price. Therefore, it acts as
trend setter to moderate the rising trend in
the prices of these items in the open market.
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Trend in the wholesale price indices of selected commodities during the months of Apri,

92, May 92 and June, 92 (till 20.6.1992)

Percentage Veriation

Commodity Apnil, 1992 May, 1992 June, 1992,
(till 20.6.1992)

Rice -0.9 +1.7 -0.3
Wheat -563 -48 +1.4
Jowar +6.4 + 5.2 -0.8
Bajra +9.7 +0.5 1.7
Gram +4.1 -33 -0.5
Arhar -28 +0.7 +0.6
Moong +50 +2.3 +86
Masoor -1.9 -0.2 +2.1
Urad +20 +23 -14
Potatoes -3.9 +11.5 +14
Onions -25 +14.3 +19.1
Milk +1.1 +0.6 Steady
Fish -56 +6.6 Steady
Mutton +1.4 +1.7 +1.7
Chillies +3.2 +10.2 +04
Tea +33 +49 +1.6
Coke Steady Steady Steady
Kerosene Steady Steady Steady
Atta +30 -13 +35
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Commodity April, 1992 May, 1992 June, 1992,
(till 20.6.1992)

Sugar -0.3 +28 -0.6
Gur +2.0 +79 +54
Sal -2.1 -2.5 -24
Vanaspati +1.5 Steady -0.2
Mustard Oil -20 -0.8 55
Coconut Oil -0.6 -0.6 +0.5

Groundnut Oil -0.2 -2.3 -0.8

Cotton Cloth (mills) +0.9 +0.8 Steady
Laundry Soap Steady +0.9 Steady
Safety Matches +0.4 +09 Steady
Ail Commodities +0.9 +08 +04

Indian Rare Earth Ltd.

“19. SHRI GOP! NATH GAJAPATHI:

Will the PRIME MINISTER be pleased to -

“state:

{a) whether the Indian Rare Earth Ltd.
located near Chhatrapur in Ganjam district
of Orissa is running at a huge loss;

(b) if so, the reaasons therefor;

{c) the total amount of loss incurred by
IREL so far; and

(d) the remedial steps taken by the
Government to run effectively and without
loss? -

. THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE

MINISTRY OF SCIENCE AND
TECHNOLOGY (DEPARTMENT OF
ELECTRONICS AND DEPARTMENT OF
OCEAN DEVELOPMENT) (SHRI
RANGARAJAN KUMARAMANGALAM): (a)
and (b). The OSCOM Unit of IRE, located at
Chhatrapur, Orissa, has run into losses due
to various reasons. There have been
technical problems inthe plantior production

- of synthetic rutile which is a value added

product thereby limiting its production
capacity and enhancing the cost of
production. The high cost of inputs has also
affected the economic viability of synthetic
rutile produced. An actute recession in the
world market for ilmenite has resulted in
sluggish demand andbuild up of stockstobe
exported.

{c) The Chhatrapur Uni* of IRE hasbeen
consistently making losses which havebeen
substantially reduced, owing to the
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profitability of other units. The accounts for
the year 1991-92 are yet to be finalised.

(d) While technological modifications
are being tried out, negotiations are in
progress with foreign buyers to ensure a
sustained demand abroad for the product.

[ Translation)
Maruti Udyog Limited

*20.  SHRI VILAS MUTTEMWAR:
SHRI MRUTYUNJAYA NAYA:

Will the PRIME MINISTER be pleased
to state:

(a) whether on the recommendation of
the Central Bureau of Investigation the
Government are contemplating to initiate an
enquiry into the alleged irregularities
committed by the management of the Maruti
Udyog Limited;

(b) if so, the details thereof; and

(c) the reasons for delay in initiating the
enquiry and the time by which the enquiry is
likety to be initiated?

. THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF HEAVY INDUSTRIES AND
DEPARTMENT OF PUBLIC
ENTERPRISES) (SHRI P.K. THUNGON):
(a) to (c). Some references have been
received from the Central Bureau of
Investigation, which are under consideration.

[English)
Registered Unemployed in Delhi

1. SHRI MADAN LAL KHURANA: Will
the PRIME MINISTER be pleased to state:

(a)the number bf unemployed of various
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categories registered in the Union Territory
of Delhi at present;

(b) the schemes of the Government/
Delhi Administration to provide employment
opportunities to the registered unemployed
persons; and

(c) the time by which the registered
unemployed persons are likely to be provided
employment? ’

THE DEPUTY MINISTER IN THE

MINISTRY OF LABOUR (SHRI PABAN
SINGH GHATOWARY): (a) The number of

various categories of job-seekers onthe live .

register of employment exchanges, not all of
whom are necessarily unemployed, in the
Union Territory of Delhi, as on Dec. 1991 are
as follows:

Number (in thousand)

Total 890.9

(a) Male 711.1

(b) Female 179.7
Category-wise break-up:

General 754.6

Schedule (3aste 123.0

Schedule Tribe 13.3

Thefigures given aboveincludes 11,514
Ex-serviceman & 5007 Physically

handicapped persons.

(b) and (c). There is no specific scheme
to provide employment to unemployed
personsin Delhi. However, employmentis a
thrust area in the Eighth Plan and the
development programmes in different sectors
envisaged in the Eighth Plan (1992-97) are
likely to generate substantial employment
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opportunities which are expected to benefit
the registered unemployed in Delhi also.
Thegoalistogenerate anear-fullemployment
situation in the country over a period of a
decade.

Production by Scooters India Ltd.

2. SHRI M.V. CHANDRASEKHARA
MURTHY: Will the PRIME MINISTER be
pleased to state:

(a) the details of production plan worked
out by the Scooters India Limited for the
years 1992-93 and 1993-94;

(b) whether there has been increasing
demand of two-wheelers andthree-wheelers
of SIL; :
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(c) the details of production made by the
SIL during the years 1991-92 and 1990-91
both product-wise and value-wise alongwith
sales figures of both these years;

(d) whether the SIL is not marketing its
products in South India despite the fact that
the demand of its products in the area is
increasing; and

(e) if so; the facts, and details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OFHEAVY INDUSTRY ANDDEPARTMENT
OF PUBLIC ENTERPRISES): (SHRI P.K.
THUNGON): (a) The details regarding target
production of Scooters India Limitedfor 1992-
93 and 1993-94 are as under:-

Product 1992-93 1993-94
2- wheelers (No.) 12,000 20,400
3- wheelers (No.) . 4,800 6,900
Fans (No.) 60,000 1,20,000
" Value (Rs. in lakhs) 4,687 8,820

(b) Yes, Sir.

(c) The details are given in the statement attached.

(d) and (e). Scooters India Limited have been marketing its products in South India, the

details of which are as under:

Product 1991-92 1990-91
Physical Financial Physical Financial
(No.) (Rs. in lakhs) (No.s) (Rs. in lakhs)
2-wheelers 516 63 303 a3
3-wheelers 14 9 14 8
Fans 10243 53 4969 21
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Expenditure on Rural Development
Programmes in Gujarat

3. SHRI KASHIRAM RANA: Will the
PRIME MINISTER be pleased to state:

(a) the amount allocated for various
rural development programmes in Gujarat
during the year 1991-92;

(b) the amount spent on education and
health;

(c) whether the Govemment of Gujarat
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has utilised the full allocated amount during
the period; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL
DEVELOPMENT) (SHRI UTTAMBHAI H.
PATEL): (a) The details of allocation of funds
for various rural development programmes
in Gujarat during the year 1991-92 are given
in the enclosed statement at Annexure-I.

(b) The amount spent on health in the
State of Gujarat is as follows:

Scheme (Rs. in lakhs)
1. National Malaria Eradication Programme 362.64
2. National Leprosy Eradication Programme 53.50
3. Natjonal T.B. Control Progamme 108.00
4. National Programme for Control of Blindness 54.70

Underthe Head Education asum of Rs. 492.96 lakhs were spent for construction of class
rooms in primary schools under Operation Blackboard.

(c) Yes, the details of utilisation of funds are shown in attached statement.

(d) Question does not arise.
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Palm Oil Plantation

4. SHRIMATI VASUNDHARA RAJE:
Will the PRIME MINISTER be pleased to
state:

(a) whetherthe Government propose'to
introduce a pilot project to commercialise
plam oil plantation;

() if so, the States where the pilot
projects are proposed to be set up;

(c) whether some such projects were
also launched in some States during 1988-
89; and '

(d) if so, the details thereof and the
achievements made therefrom?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY (DEPARTMENT OF
ELECTRONICS AND DEPARTMENT OF
OCEAN DEVELOPMENT) (SHRI
RANGARAJAN KUMARAMANGALAM): (a)
and (b). The GOl is not proposing to set up
any plilot project to commercialise oil palm
plantations at present. However, the
Department of Agriculture and Cooperation
(Technology) Mission on QOil seeds and
Pulses) has sanctioned a number of planned
schemes to promote oil palm cultivation in
the identified States during 1990-91 and
1991-92 namely; three seed gardens ( 1
eachin Andhra Pradesh Pradesh, Kamataka
and Kerala), eleven oil paim nurseries (3
each in Andhra Pradesh and Kamataka; 2
each in Gujarat and Tamil Nadu and 1
nursery in Tripura), a project in frontline
demonstration on oil palm cultivation in
Karnataka; distibution of oil palm seedlings
for area expansion programme in Andhra
Pradesh; and ‘Goa; a demonstration
processing unitin Andhra Pradesh; expansion
of the capacity of the seed germinator at
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Central Plantation Crops Research Institute
(Indian Council of Agricuttural Research),
Palode and a comprehensive training
programme for oil palm at Central plantation
Crops Research Institute (Indian Council of
Agricultural Research), Palode.

(c) and (d). The GOI through the
Department of Biotechnology has launched
jointly with the State Governments of
Maharashtra, Karnataka and Andhra
Pradeshthe Oil paim Demonstration Projects
(ODPs) to demonstrate the feasibility of oil
palm cultivcation under irrigated conditions
over an area of about 1000 ha each. The
ODP areas include Sindhudurg District
(Konkan region) in Maharashtra; Shimoga
district in Kamataka; and Krishna,. West
Godavari and East Godavari districts in
Andhra Pradesh. Polybag nurseries have
been established with elite, high yielding
hybrid pregerminated seeds both from
imported and indigenous sources. Saplings
of 12-18 months old were field planted so far
inabout 1050 hain AndhraPradesh, 1114 ha
in Kamataka and 1000 ha in Maharashtra
during planting season. Fruiting is expected
to commence from 24-36 months after field
planting. Steps have been initiated for setting
up a modem palm oil processing plant in
each state to be ready by the first harvest of
fruitbunches which is expected by mid 1993.

Welfare of Tendu Leaves Workers

5.KUMARIPUSHPA DEVI SINGH: Will
the PRIME MINISTER be pleased to state:

(a) whetherthe Government have taken
some steps for the welfare of Tendu leaves
workers in Madhya Pradesh;

(b) if so, the details thereof; and

(c) since when these measures were
taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR(SHRI PABAN
SINGH GHATOWAR): (a) to (c). The State
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Government of Madhya Pradesh have
introduced a Free Social Security Group
Insurance Scheme for Tendu leaf workers
for Rs. 3000/- in the event of death. This
Scheme has been introduced with effect
trom 1st April, 1991 andis beingimplemented
through the Madhya Pradesh Rajya Laghhu
Vanopaj Vyaparevam Vikas Sahakari Sangh.

[ Translation)
Production of Fire Coal

6. SHRILALITORAON: Wilithe Minister
of COAL be pleased to state:

(a) whether the Government are
considering any scheme to produce fire coal
by burning ‘*Kuchch’ coal in Bihar;

(b) if so, the details thereof;

(c) whetherthe Government propose to
implement the scheme in non-residential
areas to save the residential and industria!
" \areasfromthe pollution being created due to
burning of ‘Kuchcha’ coal; and

(d) if so, the criterion adopted therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COAL (SHRI S.B.
1 NYAMAGOUDA): (a)to (d). No, Sir. There is
no proposal to produce domestic fuel by
burning raw coalin Bihar. The similarprocess
adopted by coal companies to produce soft
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coke has been objected to by the State
Pollution Control Board. However, the Central
Mine Planning and Design Institute, Ranchi

+ has developed a process for production of

Special Smokeless Fuel (SSF). Private
entrepreneurs are being encouragedto adopt
this process to produce somkeless domestic
fuel.

Rural Unemployment in Bihar

7. SHRI VIJOY KUMAR YADAV: Wil
the PRIME MINISTER be pleased 10 state:

(a) the total amount allocated in the
currentfinancial yearto Government of Bihar
for Rural Development and the amount out
of it earmarked for removing rural
unemployment in the State; and

(b) the estimated number of people to
get employment as a result thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL
DEVELOPMENT) (SHRI G. VENKAT
SWAMY): (a) and (b). Centralfunds allocated
under the four major Rural Development
Progammes i.e. Jawahar Rozgar Yojana
(JRY), Integrated Rural Development
Programme (IRDP). Accelerated Rural Water
Supply Programme (ARWSP) and Drought
Prone Area Programme (DPAP) to Bihar
during the current financial yeari.e. 1992-93
is as una ¥:-

(Rs. in lakhs)

Sl. No.”  Name of the Progamme Central Funds Allocated
1. Jawahar Rozgar Yojana 30013.98
2. Integrated Rural Development Programme 4889.00
3. Accelerated Rural Water Suppy Programme 299.00
4. Drought Prone Area Development Programme 828.00
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The funds allocated under JRY are
meant for direct generation of employment
underthe Yojana. Itisestimatedthat 937.94
lakh mandays will be generated in Bihar
under JRY in the current financial year i.e.
1992-93.

implementation of Official Language
Policy in F.C.I. Ltd.

8.SHRITARACHAND KHANDELWAL:
Will the PRIME MINISTER be pleased to
state: :
(a) whetherthe Official Language Policy

is being followed in the Fertilizer Corporation
of India Limited;

(b) ¥not, the nature of the shortcomings
which have been noticed especially in its
offices located in ‘A’ region; and

(c) the steps proposed to be taken to
ensure proper implementation of the
aforesaid policy there?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (DR. CHINTA MOHAN): (a)
to (c). All possible efforts are made by FClto
ensure implementation of official language
policy. There are a number of shortcomings
in impiementation of the policy in the
Company. The nature of shortcomings
especially in ‘A’ region include:

(i) Targets laiddown not being achieved
in many areas such as purchase of required
number of Hindi typewriters and bilingual
electronic office equipment; required number
of Hinditypists/stenographers, issue of letters
in Hindi; implementation of Sec 3 (3) of
Official Language Act; purchase of adequate
number of books in Hindi, adequate number
of Sections doing work in Hindietc. All efforts
are being made by the Company to ensure
proper implementation of the Official
Language policy. Persons are being trained
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in Hindityping. Efforts would be made to buy
more number of typewriters in Hindi. Training
programme in Hindi stenography has been
envisaged. More check points are -
contemplated for implementation of Section
3 (3) of Official Language Act. Employees
are encouraged to participate in various
incentive schemes. Quarterly review
meetings are held to review progress made
in the use of Hindi.

[English]

Secondment of Civil Servants to
Private Sector

9. SHRISOBHANADREESWARARAO
VADDE: Will the PRIME MINISTER be
pleased to state:

(a) whether the Government are
considering a proposal drawn up by the
confederation of Indian industry for the
secondmentof Civil Servants to private sector
Industry;

(b)ifso, the latest stage of consideration
of this proposal;

(c) the response fromthe Civil Servants
to this proposal;

(d) whether the Government have also
examined the Bridge Progamme which is
being implemented in the United Kingdom;

(e) the likely date by which the
Government will take a decision on this
issue; and

(f) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) to (e). A proposal
has been receivedfromthe Confederation of
Indian Industry for secondment of civil
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servants to private sector industry. The
proposal is under examination.

(f) Does not arise.
Allocation for Rural Development

10. SHRI GANGADHARA SANIPALLL:
Will the Minister of PLANNING AND
PROGRAMME IMPLEMENTATION be
pleased to state:

(a) the allocation made in the Eighth
Five Year Plan for each rural development
scheme, year-wise,

(b) whether the allocation is less as
compared to the allocation made in the
- Seventh Five Year Plan; and

(c) if so, the details thereof and the
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reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY
SOURCES (SHRI SUKH RAM): (a) to (c). A
statement showing position of Central
approved outlays in respect of different
schemes of rural development for Seventh
Five Year Plan and the tentative outlays for
the Eighth Five Year Plan is at statement-|
attached. Higher outlay has been made for
rural development schemes for Eighth Five
Year Plan as compared to that made during
the Seventh Five Year Plan. Year-wise
allocations of different schemes forthe Eighth
Five Year Plan period will be decided at the
time of finalisation of Annual Plans. However,
scheme-wise allocations for 1992-93 are
given in the Statement-|! attached.
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[Translation)

Strike in Bhabha Atomic Research
Centre

11.SHRIN.J. RATHVA: Willthe PRIME
MINISTER be pleased to state:

(a) whether the employees of Bhabha
Atomic Research Centre, Bombay were on
stricke in June, 1992;

(b) if so, the reasons therefor and the
number of employees participated in the
said strike;

(c) the number of atomic reactors
affected by the strike;

(d) the steps taken by the Government
to meet the situation arised due to the strike
by the employees of Bhabha Atomic
Research Centre; and

(e) the steps being taken by the
Government for the protection of atomic
reactor?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY (DEPARTMENT OF
ELECTRONICS AND DEPARTMENT OF
OCEAN DEVELOPMENT) (SHRI
RANGARAJAN KUMARAMANGALAM): (a)
and (b). Out of over 13,800 persons working
in BARC, a very small number, 136
Tradesmen designated as Plant Operators
working in the research reactors, Dhruva
and Cirus had sought recognition for the so
called “BARC High Flux Reactor Operators
Association™. Since there is already a
. recognised union in BARC representing
groups C and D staff under the Joint
Consultative Machinery Scheme (JCM
Scheme), the operators were informed that
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it would not be possible to give recognition for
another association representing suchasmall
number. The operators absented from duty
unauthoritsedly from 11.6.1992 onwards.

(c) The operation of Dhruva and Cirus
Research Reactors was affected temporarily
due to the unauthorised basence of the
operatiors. However, all safety requirements
were duly met.

(d) At the time of commencement of
strike, Cirus Reactor was under a scheduled
shutdownfor maintenance purposes. Dhruva
Reactor which was operating, was shutwon
as a precautionary step following the strike.
Immediate arrangements were madeto man
allplantareasin Cirus and Dhruvaby qualified
and experienced engineers and supervisors
belonging to operation, maintenance and
technical services branches of the reactors,
who have adequate knowledge andfamiliarity
with these reactors. Subsequently, after
clearance fromregulatory authorities Dhruva
reactor was brought back into operation on
June 17, 1992, with adequate number of
engineers and supervisiors. The plant

- operators were persuaded all the time tojoin

back and they finally reported back for duty
on June 26, 1992.

(e) During the period of the strike by the
Plant Operators, adequate number of
engineers and supervisors who are well
trained and are adequately familiar withthese
reactor plants were immediately deployedto
manallplantareas and all safety requirements
were properly met. Thus, in the highly
unlikely event of any similar situation arising
in future, the reactors can be adequately
protected by identical arrangement. Also,
there are several safety features involving
automation incorporated in the design of
these reactors such that there wouid be no
concem to the safety of the reactor, plant
personnel or public.
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Growth Centre in Kotdwar, U.P.

12. MAJ GEN. (RETD.) BHUWAN
CHANDRA KHANDURI: Will the PRIME
MINISTER be pleased to referto reply given
to Unstarred Question No. 5692 on 4.9.91
and state:

(a) whether the Government have
received the report furnished by the Uttar
Pradesh Governemnt regarding growth
centre at Kotdwar in Uttar Pradesh;

(b) if so, the details thereof; and

(c) the action being taken by the
Government for an early functioning of this
centre?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT)
(SHRIMATI KRISHNA SAHI): (a) to (c).
Under the Growth Centre Scheme district
"Pauri-Garhwal has been allotted a growth
centre. The growth centre would be located
at Shivrajpur-Padampur which is about 6
Kms. from Kotdwar town. The project report
sentbythe State Governmentfor Shivrajpur-
Padampur growth centre is under appraisal
by the lead agency. Central assistance of
Rs. 50 lakhs has been releasedtothe centre
on a provisonal basis.

[English]

Working Group for Khadi and Village
Industries

14, SHRI DHARAMABHIKSHAM: Will
the PRIME MINISTER be pleased 10 state:

(a) whether the Government had
appointed a working group for Khadi and
Village Industries headed by Shri Baiwant
Rai Mehta:
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(b) it so, when such group was appointed;
and

(c) the salient features of the report and
the measures taken by the Governemnt to
implement the suggestions made therein?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF SMALL SCALE INDUSTRIES AND
AGRO AND RURAL INDUSTRIES) (PROF.
P.J. KURIEN): (a) Yes, Sir.

(b) The Working Group was constituted
in August, 1963.

(c) The Committee made acritical review
of the progress of the programmes and
schemes of Khadi and village industries
during the third Five Year Plan period taking
into account the prevailing trends and other
available data and formulated proposals for
the 4th Five YearPlan. The recommendations
of the committee were taken into
consideration while preparing the 4th Five
Year Plan proposal of the KVI sector.

Disinvestment of Public Sector
Undertakings

15. SHRI RAM NAIK: Will the PRIME
MINISTER be pleased to state:

(a) whether there were two rounds of
public sector undertakings disinvestment;

(b) is so, the total amount fetched per
round;

(c) the details of public sector
undertakings disinvested and the details of
amount paid by each purchaser separately
for two rounds; and

(d) the norms and methods adopted 1o
decidethe up-set price of disinvested shares?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
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OF HEAVY INDUSTRY ANDDEPARTMENT
OF PUBLIC ENTERPRISES) (SHRI P.K.
THUNGON): (a) Yes, Sir.

(b) The total amount fetched in the first
round was Rs. 1427,41 10,610 and in the
second round Rs. 1610,68,31,300.

(c) and (d). The details of public sectof
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undertakings disinvested are given in the
Statement-| attached and the details of
amounts paid by each purchaser separately
for two rounds are given in the Statement-Ii
attached. Norms and- methods adopted to
decide the price of disinvested shares were
within the parameters of the guidelines of
Controller of Capital Issues.
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Sales Policy of CIL

16. PROF. ASHOK ANANDRAO
DESHMUKH: Will the Minister of COAL be
pleased to state:

(a) whetherthe CoalIndia Limited (C.I.L.)
hasformulated acomprehensive sales policy
with the objective of achieving the higher
efficiency and to maximise consumer
satisfaction; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COAL (SHRI S.B.
NYAMAGOUDA): (a) and (b). A draft sales
policy manual has been prepared by Coal
India Ltd. This manual aims at consolidating
and improving the policy and procedures
relating to marketing, distribution and
movement of coal, in order to' make the
process of coal distribution more efficient,
open and transparent to all the consumers.

Funds Allocation under J.R.Y.

17. PROF. PREM DHUMAL: Will the
PRIME MINISTER be pleased to state:

(a) the amount allocated and the
employment opportunities proposed to be
generatedundertheJawaharRozgarYojana
during the financial year 1992-93, State-
wise;

(b) whether any preference has been
given to hilly and backward States like
Himachal Pradesh which falls under special
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category States;

(c) it so, details thereof; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL
DEVELOPMENT) (SHRI G. VENKAT
SWAMY): (a) For the year 1992-93, under
Jawahar Rozgar Yojana (JRY), an amount
of Rs. 2556.22 crores (including States’
share) has been allocated and an
employmenttarget of 7965.84 lakh mandays
has been fixed. State-wise details are given
in Statement-I

(b) Yes, Sir.

(c) Allocation of resources among the
States under JRY are made on the basis of
proportion of rural poor in States to the total
rural poor in the country. However keeping
in view the problems of hilly, desent and
backward districts and to help the same of
the smaller States and UTs Himachal
Pradesh, Jammu & Kashmir, Manipur,
Rajasthan, Goa, A & N Islands, D &N Haveli,
Lakshadweep and Pondicherry were given
additional funds under JRY during 1989-90.
Since funds under JRY in the subsequent
years have been allocated in the same
proportion, additional assistance to these
States/L Ts continues in the current year as
well. The. State-wise details about additional
funds ave in statement Ii.

(d) Does not arise.
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Protection of Islands

18. SHRI SANAT KUMAR MANDAL:
Will the PRIME MINISTER be pleased to
state:

(a) whetherthe massive Sagarlslandis
likely to merge into the Bay of Bengal in the
near future if the devastating soil erosion is

not stopped;

(b) whether in addition to Sagar Island,
many other smaller Islands are under similar
threat; and

(c) if so, the measures proposed to be
taken to protect these Islands from being
merged into the sea?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY (DEPARTMENT OF
ELECTRONICS AND DEPARTMENT OF
OCEAN DEVELOPMENT) (SHRI
RANGARAJAN KUMARAMANGALAM): (a)
No, Sir.

(b) The problemof soil erosion has been
reported in Ghoramara islands also, but is
not to such an extent that the islands will
merge into the Bay of Bengal.

(c) A team of experts from the Ministry
of Water Resources, Central Water
Commission, Calcutta Port Trustand Ganga
Flood Control Commission studied the
problem after visiting the area and made the
following suggestions to control the erosion
problem:

(i) shifting of the deep channel flow in
the Hoogly river away from the
Ghoramara and Sagar islands in
orderto control erosion and referring
this problem to Central Water and
Power Research Station, for
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necessary model studies;

(i)  protection works on priority along
the affectedreaches of Ghoramara
and Sagar islands;

(iii) plantation of mangrove trees in the
Sagar and Ghoramara islands by
the Forest Department of West
Bengal; and

(iv) ~ to set up a mechanism for proper
coordination between lrrigation and
‘'waterways Department and
Calcutta Port Trust so that each
becomes aware of the eftects due
to construction of the works
proposed by them and also to
enable formulation of schemesthat
could serve the interests of both.

The above recommendations are being
examined by the Govememntof West Bengal
and Calcutta Port Trust.

Grievances Cell

20. DR. C. SILVERA: Will the PRIME
MINISTER be pleased to state:

(a) whether some grievances cells have
been set up in each of the Central
Government office and in Delhi
Administration;

(b) if so, the details thereof;

(c) whether any personal hearing is
being allowed to the affected persons for
prompt redressal of grievances;

(d) if so, the details thereof;

(e)whetheranytime limitforfinal disposal
of representations of grievances by these
cells has been fixed; and

(1)if 50, the details thereof and f not, the
reasons therefor?
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" THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) and (b). Public
grievance redress units have been set up in
the ministries/departments as well as other
major organisations of the Government of
India. Each such unitis headed by an officer
of the rank of Deputy Secretary or Director
who is usually designated as Director of
Grievances. He supervises the grievance
redress work of the entire organisation
concemed.

The Dethi Administration also has a
grievance redress cellinits Secretariat which
functions under the direct supervision of a
Secretary. In the other major offices of the
Delhi Administration, senior officers have
been nominated as grievance redress
officers.

(¢) and (d). Ministries/departments and
other major organisations of the Govemment
of India observe a specified day of the week
as meetingless day when all officers of the
level of Deputy Secretary and above are to
remain available at their desks between 10-
00 hrs and 13-00 hrs to receive and hear
grievances of the members of the publicwho
may comefor this purpose. Thisis in addition

to the grievance redress work which is done

on other working days in the normal course
of business in the offices.

iNDelhi Administration grievances are
heard personally by the designated officers
inthe grievance cell at appointed hours onall
the working days. ‘

(e) and (f). There are standing
instructions issued by Government for
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expeditious disposal of grievances. These
are reiterated from time to time. On receipt
of a grievance from someone a replyis to be
given to him within a fortnight's time. K
substantive disposal requires more time, a
suitable intimationtothe personistobe sent,
as far as possible, with an indication of the
time likely to be taken for it.

Allocation of Essential Commodities to
Kerala

21. PROF. K.V. THOMAS: Wil the
PRIME MINISTER be pleased to state:

(a) the allocation of rice, wheat, sugar
and palm oil to Kerala from January 1992;

(b) the intake thergof;

(c) whether Kerala has requested to
supply boiled rice instead of raw rice; and

(d) if so, the quantity of boiled rice
supplied to Kerala from January 1992 till
date?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES,
CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION (SHR!I KAMALUDDIN
AHMED): (a) and (b). The allocations to and
off-take by Kerala of rice, wheat, levy sugar
and palm oil from January, 92 is given inthe
Statement attached.

(c) and (d). Availability of boiled rice is
limited. However, the Central Government
makes available boiled rice to Kerala to the
extent possible. The quantity of boiled rice
supplied from January, 92 to Kerala is as
under:- .
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Month Quantity Percentage to
(in tonnes) allocation

January, 92 70,300 46.8

February, 92 1,06,100 70.7

March, 92 79,300 . 52.8

April, 92 1,04,100 69.4

May, 92 1,13,100 75.4

June, 92 1,04,000 69.3
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Resettlement of Dlsplabed Persons

22. KUMARI FRIDA TOPNO: Will the
Minister of COAL be pleased to refer to the
reply given on December 19, 1991 to
Unstarred Question No. 4612. and state:

(a) the details of the resettiement of 68
families of Tiklipada, Kulapada and Surdeja
displaced in the first phase as a result of
opening of Basundhara East open Gopalpur
coal mines;

(b) the proposed places of their
resettiement and the amount to be spent in
this regard;

(c)the nunbér of suchdisplaced persons '

already given employment;

(d) the number of persons issued
displaced certificate and waiting for such
appointment; and

(e) the time schedule to employ all
displaced persons?

THE DEPUTY MINISTER IN THE
MINISTRY OF COAL (SHRI S.B.
NYAMAGOUDA): (a) There has been no
displacement of families of Tiklipada,
Kulapada and Surdeja so far.
Commencement of mining activities is
awaiting forest clearance.

(b) Rehabilitation is proposed at a site in
Tiklipada village and an amount of Rs. 29
lakhs is proposed to be spent for its

development.

(c) and (d). Does not arise in view of (a)
above.

(e) Employment to land oustees will
commence only after the land has been
released for mining.
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. [Translation)

Issue of Ration Cards in Delhi

23. SHRI GOVINDA CHANDRA
MUNDA: Will the PRIME MINISTER be
pleased to state:

(a) whether the Food Inspectors of Food
and Civil Supplies Department of Delhi
Administration are not issuing new ration
cards tothe card holders even afterverification
of new ration cards long back;

(b) it so, the details of the complaints
received in this regard, Circle-wise; and

(c) the acﬁon taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES,
CONSUMER AFFAIRS AND PUBLIC
D'STRIBUTION (SHRI KAMALUDDIN
AHMED): (a)to (c). Delhi Administration has
reported that no such complaints have been
received by them.

Unemployed Persons

e 24, SHRI ARVIND TRIVEDW:
SHRI JANARDAN MISRA:

SHRI PANKAJ CHOWDHRY:

Will the PRIME MINISTER be pleased
to state:

(a) whether the number of unemployed
persons is continuously increasing invarious
parts of the country,

(b) if so, the extent of increase during
the last year,

(c) whetber the Govemment are taking
neasures to check the continuous increase;

(d) # so, the details thereol; and
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(e) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI PABAN
SINGH GHATOWAR): (a) Data on the
number of unemployed in the country is not
available on year to year basis. However,
there has been a continuous increase in the
number of job-seekers registered with
employment exchanges, not all of whomare
necessarily unemployed, in the country.

(b) As on December, 1991, the number
of job-seekers registered with the
employment exchanges increased by 4.8%
as compared to December, 1990.

(c)to (e). There are specialemployment
generation programmes like the Integrated
Rural Development Programme (IRDP),
JawaharRozgar Yojana (JRY), Nehru Rozgar
Yojana, Scheme for providing Self
employmentto educated unemployedyouth,
etc. to tackle the problem of unemployment.
Employment is also acentral objective of the
Eighth Five Year Plan and is expected to
generate 8to 9 million additoinalemployment
opportunities per year, on an average.

[English)
Growth Centre in Goa

25. SHRIHARISHNARAYAN PRABHU
ZANTYE: Will the PRIME MINISTER be
pleased to state:

(a) when the growth centre for Vema in
Goa was sanctioned and the amount
sanctioned for its development; and

(b)the number of industries set up sofar
and the rumber of people employed by
them?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT

ASADHA 17, 1914 (SAKA)
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_ (SHRIMAT! KRISHNA SAHI): (a) and (b).

The project report for the Verna Growth
Centre in Goa is under appraisal by the lead
agency. Central Assistance of Rs. 50 lakhs
has been released on a provisional basis in
March, 1992, *

Prime Minister's Meeting with World
Leaders at Rio-De-Janeiro

26. SHRI SHARAD DIGHE: Will the
PRIME MINISTER be pleased to state:

(a) whether he met various heads of the
Government and State of various Countries
during his visit to Rio-de-Janeiro;

(b} if so, the subjects discussed and the
outcome of the discussion held with each of
them;

(c) whether the issue of sanctions on
Indian Space Research Organisation was
figuredin his talks with the US President; and

(d) i so, the outcome thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
EDUARDO FALEIRO): (a) and (b). Yes, Sir.
At’Rio, PM met the Presidents of Brazil,
Estonia, Latvia, Indonesia, Mozambique and
Mexico; the Prime Ministers of China, Nepal
and Pakistan and Chancellor Helmut Kohl of
Germany. Bilateral issues as well as
important international issues including
environment and development were
discussed at these meetings.

(c) and (d). PM did not meet the US
President at Rio de Janeiro.

Enactment of Law for Welfare of
Construction Workers

27. SHRI HANNAN MOLLAH:

SHRI JANARDAN MISRA:

SHRI B.N. REDDY:

Will the PRIME MINISTER be pleased
to state:

-
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(a) whether a demand is being made to
make laws to safeguard the interests of
construction workérs; :

(b) if so, whether the Government have
taken any action in this regard;
(c) i so, the details thereot; and

(d) ¥ not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI PABAN
SINGH GHATOWAR): (a) to (d). There has
been a demand for a Central Legislation for
the Construction Workers and the matter is
under consideration. -

[Translation]
Beneficlaries under LR.D.P.

28. SHRI GAYA PRASAD KORI: Will
the PRIME MINISTER be pleased to state:

(a) the number of families proposed to

JULY 8, 1992
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be benefited under |.R.D.P. during 1992-93
and the number of SC/ST beneticiaries out of
them separately, State-wise; and

(b) the funds allocated therefor, State-
wise?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL
DEVELOPMENT) (SHRI UTTAMBHAI H.
PATEL): (a) and (b). Atotal numberaf 18.75
lakh families are proposed to be assisted
under IRDP in 1992-93 with atotal aliocation
(Centre + State Government) of Rs. 662.22
crores. State-wise allocations are enclosed
in Statement.

According to guidelines for IRDP it is
stipulated that at least 50% of the assisted
families shouldbe drawnfromthe SCand ST
at State level.
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increase in Foreign Capital lnvestment

29,  SHRISATYA DEO SINGH:
SHRI BRIJ BHUSHAN
SHARAN SINGH:

Will the PRIME MINISTER be pleased
to state:

(a) whether the possibilities of foreign
capital investment have increased manifold
,as aresult of the new economic policy of the
Government;

(b) the countries from which the
Governemnt have received proposals for
capital investment;

(c)the details of the conditions for capital
investments;

(d) whether the Government have
granted permission to any country for capital
investment by now; and

(e) it so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT
(SHRIMATI KRISHNA SAHI):(a)to (e). Yes,
Sir, Since the announcement of the New
Industrial Policy in July, 1991, approvals
have been given for a total of 1298 foreign
collaborations till the end of 31st May, 1992.
Of these, 462 approvals envisage direct
foreign investment by companies of 40
countries to the tune of Rs. 15281.8 million.
The list of these countries is attached. These
approvals have been subjected 1o the
condition of balancing of dividend on foreign
equity against exporteamings. This condition
of Dividend Balancing has now been
witl.drawn except for industries in the
consumer goods sector. The approvals are
also subject to indian Laws.

ASADHA 17, 1914 (SAKA)

10.
11.
12.
13.
1
15.
16.

17.
18.
19.
20.

21.
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STATEMENT
France
Germany
ftaly
Japan
Korea (South)
Switzerland
UK
USA

Australia

Austria

Bahrain

Belgium

Brazil

Bermuda
Canada

hina
Czechoslovakia
Denmark

Dubai

Finland
Hongkong

Indonesia

154
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23. Korea (North)
24. Malaysia
25. Netherlands
26. Newzealand
27. Norway
28. Portugal
29. Poland
30. Qatar
31. Singapare
32. Spain
33. Sweden
34. Taiwan
35. Russia
36. UAE
37. Ukraine
38. Montovideo
39. Mexico
40. Virgin Islands
{English]

Antarctica Expedition
30. SHRI MAHESH KANODIA:
SHRI DATTATRAYA
BANDARU:

Will the PRIME MINISTER be pleased

to state:

(a) the nature of explorations, if any,

being carried out in the Antarctica;

(b) whether any other expedition is
plannedto Antarctica in the near future; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF = SCIENCE AND
TECHNOLOGY (DEPARTMENT OF
ELECTRONICS AND DEPARTMENT OF
OCEAN DEVELOPMENT) (SHRI
RANGARAGAN KUMARAMANGALAM): (a)
Scientific research is being carried out in
Antarctica in the fileds of earth sciences,
oceanography, atmospheric sciences,
meteorology, biology and environmental
physiology.

(b) and (c). ndia's 12th scientific
expedition to Antarctica is proposed to be
launched during November-December,
1992.

[Translation)
Bilateral Relations with Afghanistan

31. SHRI SIMON MARANDI: Will the
PRIME MINISTER be pleased to state the
steps taken/proposed to be taken by the
Government to strengthen turther bilateral
relations with-Afghanistan afterthe formation
of the new Government in that country?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
EDUARDO FALEIRO): On 30 April, 1992,
Government officially acknowledged the
newly formed interim Government of
Afghanistan. We have since then been in
touch with the Afghan Govemnment at the
highest levels and have conveyed to the
Afghan leadership our abiding interest in
sustaining and nurturing friendship and
cooperation with Afghanistan. We have also
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expressedourreadinessto assistthe Afghan
Government in programmes for the
betterment of the people of that country.

On 15 May, 1992, Government

announced its decisionto send humanitarian

relief and medical supplies worth Rs. 160
lakhs to Kabul. These are in the process of
being airifted. We are also expediting
supplies of approximately 44,000 tonnes of
wheat on agrant basis to the Government of
Afghanistan.

Government are prepared to consider
further assistance, to resume our economic
cooperation programme and to continue
regularbilateral consultations and exchanges
in all areas of mutual interest.

These decisions have been appreciated
by the Afghan authorities.

ASADHA 17, 1914 (SAKA)
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Cultural programmes by Indian Council
of Cultural relations

32. SHRIMATI DIPIKA H.
TOPIWALA:

SHRI CHETAN P.S.
CHAUHAN:

Will the PRIME MINISTER be plaased
to state:

(a) the cuitural programmes organised
by Indian Council of Cultural Relations during
the lastthree months, State-wise and country-
wise; and

(b) the expenditure incurred for
organising these cultural programmes?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
EDUARDO FALEIRO):
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Financial Assistance for Public
Distribution System in Kerala

33. SHRI THAYIL JOHN ANJALOSE:
Will the PRIME MINISTER be pleased to
state:

(a) whether the Government have
received any request from Kerala forfinancial
assistance forthe Public Distribution System;

(b) if so, the details thereof; and
(c) the action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES,
CONSUMER AFFAIRS & PUBLIC
DISTRIBUTION (SHRI KAMALUDDIN
AHMED): (a) to (c). Kerala Government has
submitted a proposal forfinancial assistance
forpurchanse of 30 mobile vans underaPlan
Scheme of financial assistance during the
year 1992-93. Their propasal is being
considered.

Essential Commodities to States

34. SHRIK.P. SINGH DEO:
PROF. PREM DHUMAL.:
SHRI HARIN PATHAK:
SHRI THAYIL JOHN:

Will the PRIME MINISTER be pleased
to state:

(a) the total quantity of wheat, rice,
sugar palmolein, Kerosene etc. allocated
month-wise from January, 1992 to June,
1992 State-U.T. wise;

JULY 8, 1992
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(b) whether some States have requested
to enhance their quota

(c) if so, the action taken by the
Government thereon;

(d) whetherthe Government propose to
allocate onthe basis of 1991 population; and

(e) if so, the details thereot?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES,
CONSUMER AFFAIRS & PUBLIC
DISTRIBUTION (SHRI KAMALUDDIN
AHMED): (a) Statements showing State-
wise and month-wise allocation of rice, wheat,
levy sugar, imported edible oil and kerosene
from January to June, 1992 are given in
statement | to V.

(b) to (e). Requests from States/U.Ts.
for additional allocation of PDS items are
received from time to time. The Central
Govemment has made specific additional
allocation of foodgrains to States/U.Ts. for
the months of June and July, 1992 for
distribution in the identified areas/blocks
under the Revamped Public Distribution
System (PDS). Allocations of PDS items are,
generally, made on a month to month basis,
taking into account the stocks in Central
Pool, interse requirements of States/UTs
and other related factors. PDS allocations
are supplemental in nature and are not
intendedto meet the entire demand of States/
UTs. Thereare no proposalsto allocate PDS
items to States/UTs on the basis of 1991

population.
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impects of Abolition of subsidy on THE MINISTER OF STATE IN THE
Ferttilizers MINISTRY OF RURAL
DEVELOPMENT(DEPARTMENT OF

35. SHRI VIJAY NAVAL PATIL: Willthe RURAL DEVELOPMENT (SHRI

PRIME MINISTER be pleased to state:

(a) whether the Government have
examined the impacts of abolition of subsidy
on import of Dye Ammonium Sulphate and
Nitrogen used in manufacturing of Fertilizers;,

(b) if so, the details thereof;

(c) whether the Government have
received representations from farmers

regarding its adverse impacts on production .

of food-grains; and

(d) if so, the remedial steps proposed to
be taken in this regard?

THE MINISTER OF STATE IN THE ’

MINISTRY OF CHEMICALS AND
FERTILIZERS (DR. CHINTA MOHAN): (a)
and (b). Thereis no import of Dye Ammonium
. Sulphate. Nitrogen is imported both as
intermediate in the form of Ammonia and in
finished form as DAP and Urea. The selling
prices of fertilizers for the farmers are fixed
irrespective of change in import prices.

(c) and (d). Question does not arise.

Shortage of Drinking water in Rural
Areas of Allahabad

36. SHRI SHASHI PRAKASH: Will the
PRIME MINISTER be pleased to state:

(a) the details of problem villages
identified in Uttar Pradesh especially in rural
areas of Allahabad where drinking water
facilities are still not available; and

(b) whether the Union Government
propose to increase Central assistance.to
Uttar Pradesh for providing drinking water
facilities in that area during the current year?

UTTAMBHAIH. PATEL): (a) Out of 43, 306
problem villages identified in Uttar Pradesh
as on 1.4.985, 43,644 were covered fully or
partially with safe drinking water facilities
upto 31.3.92 leaving 262 ‘No Source’ problem
villages in hilly areas. These are likely to be
covered in 1992-93. As regards Allahabad,
there were 1863 partially covered villages as
on 1.4.1992.

(b) For coverage of the remaining ‘No
Source’ problem villages, the Central
Government has already released Rs. 7.81
crores as special additional assistance during
the current financial year. This is in addition
to normal Accelerated Rural Water Supply
Programme allocation of Rs. 47.24 crores
for Uttar Pradesh for 1992-93, out of which
Rs. 14.396 crores has already beenreleased..

Viable Plans of Sick Public Sector
Units

37. SHRITARIT BARAN TOPDAR: Will
the PRIME MINISTER be pleased tc state:

(a) whetherthe Government are aéking
sick public sector units to submit viable plans
for revival of those units;

(b) if so, how many such units have
since submitted their revival plans; and

() the action taken by the Union
Government on these plans?

THE MINISTER OF STATE IN THE
MINISTER OF INDUSTRY DEPARTMENT
OF HEAVY INDUSTRY AND DEPARTMENT
OF PUBLIC EXTERPRISES (SHRI P.K.
THUNGON): (a) to (c). Sick Public Sector
Undertakings referrable to Board of Industrial
and Financial Reconstruction (BIFR) are
required to submit their revival plans, if any,
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-to BIFRforframing suitable package for their
future course of action. The concerned
administrative Ministry/Department may also
either suo-moto or on the reference fromthe
Public Sector Undertaking examine their
revivai plans. So far 31 sick public sector

units have been referred to BIFR.
Nagarjuna Sagar project
38. SHRI K.P. REDDAIAH
YADAV:
SHRI SOBHANA-
DREESWARA RAO
VADDE:

Will the Minister of be pleased to state:

(a) whetherthe Government propose to
set up Nagarjuna Sagar Atomic Energy
Project;

(b) it not, whether the Government
decided to drop the establishing of 4 Nos. of
500 MW Nuclear Atomic Power Stations at
Nagarjuna Sagar of Andhra Pradesh;

(c) it so, the reasons therefor;

(d) whether the Government are
contemplating to put up more Super Thermal
Stations in view of dropping or delaying of
installation of Nuclear Power Stationin Andhra
Pradesh; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF SEIEUCE AND
TECHNOLOGY (DEPARTMENT OF
ELETRONICES AND DEPARTMENT OF
OCEAN DEVELOPMENT) (SHRI
RANGARAJAN KUMARMANGLAM) (a) to
(c). There is no proposal to commence work
on setting up of a nuclear power plant at
Nagarjunasagar during the 8th Five Year

ASADHA 17, 1914 (SAKA)
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Plan. However, as part of ongoing site
investigations, a Site Selection Committee
constiuttd by Depaitment of Atomic Energy
is reviewing the sites investigations carried
on Andhra Pradesh and Kerala including
Nagarjunasagar site in Andhra Pradesh.
Selection of sites for nuclear power plants
require detailed reviews of site characteristics
andclearances by Atomic Energy Regulatory
Board and Union Ministry of Environment
and Forests. Besides, setting up of project
will depend upon the availability of funds.

(d) and (e). The information is being
collected and will be laid on the Table of the
House.

[ Translation)

Compensation Claims by Gulf
Returnees

39, SHRIBARE LAL JATAV: Will
the PRIME MINISTER be pleased to state:

(a) whether the Government have
consolidated the compensation claims for
the property left behind by Indians in Kuwait
during the Gulf war;

(b) if so, the extent of loss to the property
left behind by them and the steps taken by
the Government in the matter; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN TGHE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
EDUARO FALEIRO): (a) No, Sir.

(b) does not arise.

(c) The forms as devised by the United
Nations Compensation Commission are
being circulated to those affected. The
collection of information is expected to the
completed by the end of the year or
thereabouts.
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Surplus Molasses

40. SHRI MUKUL BALAKRISHANA
WASNIK: Will the PRIME MINISTER be

pleased to state:

(a) whether the attention of the
Government has been drawn towards the
newsitem, captioned “Rs. 34 crores molasses
destined to rot® appeared in the indian
Express, New Dethi dated 22 June, 1992;

(b) if so, the facts thereof;

(c) the estimated surplus molasses
during the current alcohol year; and

(d) the quantum of molasses exported
during the current year and the foreign
exchange eamed therefrom as comparedto
the corrsponding period of last year?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (DR. CHINTA MOHAN): (a)
and (b). Yes, Sir.

(c) The surplus estimated forthe current
year is 2 lakh tonnes.

(d) The information is being collected
and will be laid on the Table of the House.

[ Translation]
DIC’s Stand on Kashmir

41. SHRI BHGWAN SHANHAKAR
RAWAT: Will the PRIME MINISTER be
pleased to state:

(a) whether the Government are aware
of the stand taken by the Organisation of
Islamic Countries (DIC) on Kashmir at its
“recent meet in Turkey;

JULY 8, 1992
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(b) if so, the reaction of the Government
thereto; and

(c)the steps taken/proposedto betaken
by the Government in the matter? '

THE MINISTER OF STATE IN THE
MINISTRY OF EXERNAL AFFAIRS (SHRI
EDUARDO FALEIRO): (a) Yes, Sir.

(b) An official statement on June 19,
199, describedthe standtakenbythe DIC as
‘one sided, unacceptable, prejudiced and
irrelevant'.

(c) The views of the Government of
india have been madeclearto all participants
in the meeting.

import of Fertilizers

42. SHRI HARIKEWAL PRASAD: Will
the PRIME MINISTER be pleased to state:

(a) the quantity of each type ot fertilizer
imported in the first six months of the current
financial year;

(b) the total amount of the foreign
exchange incurred thereon; and

(c) the quantity of fertilizers proposedto
be imported during the remaining period of
the current year and the expenditure likely to
be involved thereon?

THE MINISTER OF STATE IN THE
MINISTER -OF CHEMICALS AND
FERTILIZERS (DR. CHINTA MOHAN): (a)
and- (b). The Mineral & Metals Trading
Corporation of India Ltd. (MMTC), which ist
he canalizing agency for finished fertilizers,
has contracted till 30th June approximate'y
15 lakh tonnes oif DAP, 14 lakh tones of
MOP 12 lakh tonnes of Urea and 1.3 lakh
tonnes of NPK at a total C & F costof US §
728 miillion. Out of the contracted quantity,
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approximately 6.8 lakh tonnes of DAP. 6.6
lakh tonnes of MOP and 2.3 lakh tonnes of
of Urea has already arrived.

(c) The quantities to be imported during
the remaining period of currentfinancial year
will depend on variety of factors including the
pattern and progress of monsoon and the
availability of foreign exchange.

[English]
Tidal Wave Energy Projects

43. SHRIR. DHANUSKODIATHITHAN:
Will the PRIME MINISTER be pleased 1o
state:

(a) the number of tidal wave energy
projects which have been envisaged in the
Eighth Five Year Plan;

(b) the allocation of tunds made for this
purpose;

(c) whether the Government have
identified the locations for the tidal wave
energy projects; and

(d) if so, details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY (DEPARTMENT OF
ELECTRONIES AND DEPARTMENT OF
OCEAN DEVELOPMENT  (SHRI
RANGARAJAN KUMARAMANGALAM): (a)
Aftersuccessfuldemonstration ofgeneration
of electricity from an experimental 150 KW

stand-alone Wave Energyplant at Vizhinjam

near Trivandrum in October, 1991, two
breakwater integrated wave energy plants
are envisaged during the Eighth Five Year
Plan.

(b) A requirement of Rs. 30 crores has
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been projected for these projects during the
Eighth Five Year Plan.

(¢) and (d). Yes, Sir. The locations
identified are (iyThangassery in Kerala and
(i) Mus point in Car Nicobar Lands.

Welfare Funds for Mining Workers

44 SHRIRAMDEV RAM: Willthe PRIME
MINISTER be pleased to state:

(a) whetherthe Government have asked
the State Governments to set up welfare
funds for workers engaged in miningwork as
per the recommendation of the Malviya
Committee,

(b) whether the welfare funds had been
set up for workers engaged in the mines of
iron-ore, mangansse, lime-stone, dolomte
minerals, etc. whereas the welfare funds
related to the workers engaged in mining the
mingrals such as bauxite, china clay, black-
stone, granite elc. are yet to be set up;

(c) if so, the time by which these funds
are likely to be set up; and

(d) i not, the a reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHR! PAWAN
SINGH GHATOWAR): (a) to (d). Weliare
Funds hwe already been set up for workers
engagec m lron-ore, manganese, chrome,
limestsr e anddolomite and rnicamines. The
question of setting up of welfare fund for
other non-coal mines was considerad in the
past. It was observed that welfare measures
for workers in oil-fileids, copper, lead, zinc
and gold mines were being looked after by
the public sector undertakings. Similarly
workers in Bauxite mines were looked after
by large scaie industrial units like BALCO
and NALCO. There was no need for setting
up of welfare fund for these worke:s. Taking
into account the mine workers who are being
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looked after by other public sector
undertakings/private industrial units/State
Governments, it was seen that this leaves a
small number of non-coal mine workers
spread over the entire country without any
sizeable concentration and, therefore, a
common welfare fund forthese workers may

~ not be able to provide welfare facilities like
housing, medical, water supply, recreation
facilities effectively. Regarding workers in
gwinorrninerals the State Governments were
requested to cover these workers under the
labour welfare funds already set up in the
State sphere wherever possible.

[ Translation]

De'velop;ment of Small Scale and
Cottage industries in Bihar

45.SHRILAL BABURAI: Willthe PRIME
MINISTER be pleased to state:

(a) whether small scale and cottage

JULY 8, 1992
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industries are not developing as expected in
Bihar;

(_I_)) if so, the reasons therefor;

(c) the quantity of goods manufactured

and number of persons given empioyment in
the small and cottage industries in Bihar

during the last three years; and

(d) the efforts made and funds allocated
duringthe last three years by the Government
for the development of small and cottage
industries in Bihar?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY(DEPARTMENT
OF SMALL SCALE INDUSTRIES AND
AGRO AND RURAL INDUSTRIES) (PROF.
P.J. KURIEN): (a) and (b). According to the
information fumished by the Director of
Industries, Bihar, the number of Village and
Small Scale units set upin Bihar during 1987-

. 88 to 1990-91 was as given below:

87-88 88-89 89-90 90-91+
No. of village and 11330 11546 11615 13176
Small Scale units -

- set up during

(c) The quantity of goods manutactured in terms of value (Rs. crores) and the number
of persons given employmentintife smalland cottage industries in Bihardurinathe last 3 years

is as follows:-
88-89 89-90 90-91°
Value of production 76.24 91.92 Mot available
(Rs. in crores)
Employment
(No. of persons) 40702 39230 41805
(d) Creait proviced by banks 1o VSiunits orth?dr;v“m roloasoe‘g ::;*\9 the last years

in Bihar and central assistance under DIC

industries in Bihar are given below:-
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88-89 89-90 90-91*
Credit by banks
to VSI units in
Bihar (Rs. crores)36.76 27.53 26.61
Central Assistance
released for DIC
programmes (Rs.191.95 186.25 199.50
lakhs)
“Figyres for 1990-91 are provisional.

[English]

Achieving Target of Nuclear Power by
Nuclear Power Corporation

46. SHRIANNA JOSHI: Willthe PRIME
MINISTER be pleased to state:

(a) whether the Nuclear C}oporation
has achieved the target of power generation
fixed in the Seventh Five Year Plan, and

(b) i not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY (DEPARTMENT OF
ELECTRONIES AND DEPARTMENT OF
OCEAN DEVELOPMENT (SHRI
RANGARAJAN KUMARMANGALAM) (a)
and (b). The operatinhg units TAPS 182,
RAPS 1&2and MAPS 1&2 acheived a gross
generation of 25, 583 Million Units (MUs) as
against a total target of 218,106 MUs in the
7th Five Year Plan period. The main reasons
for shortfall are, longer forced maintenance

outages due to equipmentfailures in some of
the units.

[Translation)

Complaints Against CMDs

47 SHRIRAMLAKHAN SINGHYADAV:
Will the PRIME MINISTER be pleased to
state:

(2) the number of Chairman-cum-
managing Directors against whom action
has been taken during the last three years
along with the names of the undertakings
and the punishment given to them.

(b) the number of Chairman -cum-
Managing Directors against whom the
Government have received complaints from
M.P.s; and

(c) the action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) to (c). The
information is being collected and will be laid
on the Table of the House.
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Development of indigenous
Technology

48. SHRIP.C. THOMAS: Willthe PRIME
MINISTER be pleased to state:

(a) whether technology transfer is still
discouraged by U.S.A;

(b) if so, the extent to which it has
affected India;

(c) whetherthe Government propose to
set up research units in various parts of the
country to encourage development of
indigenous technology; and

(d) if so, the details thereot?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY (DEPARTMENT OF
ELECTRONIES AND DEPARTMENT OF
OEEAN  DEVELOPMENT  (SHRI
RANGARAJAN KUMARMANGALAM): (a)

Yes, Sir, to the extent the technology is -

related to missile or nuclear weapons.

(b) Thetechnology trasnfar of products/
items related to missile technology is not
normally being permitted. Recognising this
difficulty at the early stages, India has
embarked on indigenous development of all

thecriticaltechnologiesforthe Launch Vehicle -

Programe, Hence, the impact of such
dcoisc=uragement on India’s Lunch Vehicle
Programme has not been significant.

(c) The various Centres/Units and
laboratories under ISRO are engaged inthe
indigenous development of the critical
technologies such as propellant fusls, centrol
andguidance systems, pyrotechnic devices,
etc. Other R&D Establishments are also
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being uitlised wherever the expertise exists.
No new research units are being proposed
presently.

(d) Does not airse.
[ Translation)
Coal Mines in Bihar

49. SHRI UPENDRA NATH VERMA:
Willthe Minister of COAL bepleasedtostate: :

(a) the total number of coal mines in the
newly constituted district Chatraand Palamau
of Bihar State;

(b) the number of new places in this
areas where mining had been started in
1990-91 and 1991-92;

(c) the manes of places where it is
proposed to start mining work during 1992-
93;

(d)thetotal number of labourers working
in the aforesaid coal mines; and

(e) whether the number of labourers
had decreased due to the more use of
machines?

THE DEPUTY MINISTER IN THE
MINISTRY OF COAL (SHRI S.B.
NYAMAGOUDA): (a) to (c). According to
information furnished by Coal India Limited
(Cll), currently there are 5 Coal Mines in
Chatra and Palamau districts of Bihar
excluding the closed Jagaldaga mine. Of
these three are old working mines, namely
Rajhara and Hutar of Central Coalfields
Limited and Sikni of Bihar State Mineral
Development Corporation. In addition two
new coal mines viz. Titari Khar and Magadh
in Chatra District are under development.

(d) the total manpower strength as on
31.5.1992 in respect of Rajhara area under
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Palamau District and some units of N.K.
Area under Chatra District is reported to be
1609 of which number of casual/co-technical
employees is 569.

(e) Coal India Limited have informed
that the number of labourers has not
decreased due to more use of machinery.
However, some surplus workers have been
transferred from Raihara area to kathara
area for better utilisation of manpower.

Losses in Hindustan Fertilizer
Corporation

50. SHRI SURYA RANURAN SINGH:
Will the PRIME MINISTER be pleased to
state:

(a) the amount of loss suffered by each
units of Hindustan Fertilizer Corporationfrom
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1988 till date;

(b) whetherthe Government have made
an enquiry into the causes of losses;

(c) if so, the details thersof;

(d) whetherthe Government propose to
close down any of the units; and

(e)if so, the details thereof andif not, the
steps proposed to be taken to run the units
smoothly?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (DR. CHINTA MOHAN): (a)
Unitwise profit (+)/loss (-) of Hindustan
Fertilizer Corporation Limited (HFC) from
1988 is given below:-

(Rs. /lakhs)

1987-88 1988-89 1989-90 A 1990-91 1991-92

(Prov.)

Namrup-I&Il (-) 1979 () 3743  (-) 4029 (-) 5140 (-) 5872

Namrup-lll () 857 () 1795 () 555 (-) 3794 (-) 3350

Durgapur  (-) 4523 () 5467 () 6295 () 6964 () 7257

Barauni  (-) 3132 () 4498 () 6272 (-) 7286 () 7636
Trading

activites  (+) 7 () 135 (+¢) 172 (+) 39 (+) 84

Total (-) 10484 (-)156638 (-) 16979 (-)23031 (-) 24031

(b) and (c). Government have looked
into the causes of the losses and have found
that the losses were mainly due to low
capacity utilization of the plants on account
of design deficiency, frequent breakdown of
equipment, power and labour problems etc.

(d) No such decision has so far been
taken.

(e)b The case of HFC has been referred
to BIFR by the Company and a decision on -
the future of HFC will depend upon the
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consideration of matter by BIFR, the
deliberatioris of the Tripartite Committee on
Chemical Industry, and the availability of
funds thorugh budgetary sources.

Problem Drinking Water in Villages

51. SHRIPHOOL CHAND VERMA: Will
the PRIME MINISTER be pleased to state:

(a) whether the problem of drinking
waterstillexits inthe villages and thevillagers
are facing great difficulty as a result thereof;

(b) if so, whether the Government
propose to provide more funds to the State
Governments to overcome this problem;
and

(c) the details of the funds provided to
each State upto July, 1992 and the funds
likelyto be provided during 1992-83 therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL
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DEVELOPMENT(DEPARTMENT OF
RURAL DEVELOPMENT) (SHRI
UTTAMBHAIH.PATEL):(a)Ason 1.6.1992,
the problem of drinking water existed in2862
‘No Source’ problemvillages in the States of
Assam, Gujarat, Himachal Pradesh, Jammu
& Kashmir, Madhya Pradesh, Maharashtra,
Meghalaya, Orissa, Punjab, Rajasthan,
Tripura and Uttar Pradesh. All other villages
in these as well as other States/Union
Termitories have been coveredfully orpartially
with safe drinking water facilities.

(b) Yes, sir.

(c) The remaining ‘No Source’ problem
villages are to be covered with safe drinking
water facilities by utilising the funds under
the Minimum Needs Programme,
Accelerated Rural Water Supply Programme
and assistance specifically allocated/ given
to some of the States. The details of funds
provided to the States mentioned in part (a)
and the funds likely to be provided in 1992-
93 are given in the attached Statement.
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Constructions of Hospital with Beedi
Workers welefare Funds

52. SHRI AHAND AHIRWAR: Will the
PRIME MINISTER be pleased to state:

(a) whetherthe Government have since
examined the proposal for the construction
of a 50bed hospital by increasing the capacity
of the existing 10 bed hospital at Sagar by
using Beedi Workers welfare Fund;

(b) if so, the steps being taken by the
Government in this regard; and '
(c) if not, the reacons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI PABAN
SINGH GHATOWARY): (a) to (c). At present
there is no 10 bedded hospital for beedi
workers at Sagar. Hence the question of
increasing the capacity to 50 bed hospital
does not arise.

Water Supply to SC/ST Colonies

53. SHRI BAPU HARI CHAURE: Will
the PRIME MINISTER be pleased to state:

(a) the number of colonies of scheduled
castes/scheduledtribes selectedduring 1991
and 1992 under the accelerated water supply
programme and National Drinking Water
Mission; and

(b) the State-wise details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
DEPARTMENT OF RURAL
DEVELOPMENT(SHRI UTTAMBHAI H.
PATEL): (a) The selection of Scheduled
Castes/Scheduled Tribes colonies/
habitations/hamiets is decided by the States.
This information is not maintained atthe level
of Central Government.

(b) Does not arise
[English]
Automobile Policy

54. SHRI FRATAPRAO B. BHONSLE:
Will the PRIME MINISTER be pleased to
state:

(a) whether some requests have been
revceived by the Government from Car
manufacturers for a new automobile policy;

ASADHA 17, 1914 (SAKA)

Written Answers 230
(b) if so, the details thereof; and

(c) the action taken by the Government
in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT)
(SHRIMATIKRISHNA SAHI): (a) No request
foranew automobile policy has been received
fromthe automobile manufacturers afterthe
announcement of the New Industrial policy
on 24th July 1991.

{b) and (c). Do not arise

Gratuity of Ex-Employees of Public
Sector Undertakings

55. SHRI RABI RAY: Will the PRIME
MINISTER be pleased to state:

(a) whether the Department of Public
Enterprises has issued and order modifying
the rules regarding payment of gratuity to ex-

employees of public sector enterprises;

(b) if so, the details thereof;

(c) the reasons for delay ion modifying
the rules; and

(d) the mechanism the Governemnt to
set up for avoidance of such delay?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF HEAVY INDUSTRY AND DEPARTMENT
OF PUBLIC ENTERPRISES) (SHRI P.K.
THUNGON): (a) to (d). No fresh guidelines
were issued by Deptt. of Public Enterprises
recently regarding payment of gratuity to ex-
employees of public sector enterprises.
However, clarificatory orders were issued on
27th May, 1992 in respect of cases of
termination of service of an employee onthe
ground of riotous and disorderly behaviour
keeping in mind interpretation of Supreme
Court judgment on the subject.

[Translation)

Setting up of Industries

56. KUMAR!I UMA BHARTI: Will the
PRIME MINISTER be pleased to state:

{a) the number oi countries who have
agreed to set up industries in our country as
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- on May 31. 1991 after the announcement of
new industrial policy;

(b) the number of people Lilkely to get
employment in these industries; and

(c) the steps proposed to be taken by
the Governemnt to exercise control over
such industries?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT )
(SHRIMATI KSRIHNA SAHI): (a) After the
annoucement of the New Industri Policy,
approvals have been givenforcollaborations
with foreigncompanies of 40 countriestillthe
end of May, 1992.

(b) Theimplementation of these projects
will generate new empoyment opportunities
in the country.However, statistical details in
regard to the number of people likely to get
employment in these industries are not
centrally maintained.

(c) These industries, like otherindustries,
would also be subject to Indian Laws.

[Translation)

Revival of Central Investment Subsidy
Scheme

57. SHRI B.N. REDDY: Will the PRIME
MINISTER be pleased to state:

(a)whetherthe Union Governemnt have
tumed down the request of State Government
to revive the Central Investment Subsidy
Scheme as reported in the Observer of
Business and Politics’ dated May 29, 1992;

(b) if so, the reasons therefor; and

{c)the alternative plans, if any proposed
by the Union Government in this regard?
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL
DEVELOPMENT)(SHRIMATI KRISHNA
SAHI): (a) to (c). The Central Investment
Subsidy Scheme, 1971 which expired on
30.09.1988 was not extended further, as
industrialisation of backward areas is seught
to be achieved through the development of
growth centres. The Central Governemnt is,
however, continuing with the Scheme of
Transport Subsidy for promoting
industrialistion of selected hilly/ inaccessible
areas. .

Growth Centres in Karnataka

58. SHRI H.D. DEVEGOWDA: Will the
PRIME MINISTER be pleased to state:

(a) the details of growth centres
sanctioned for Karnataka State;

(b) the amount spent on each growth
centre uptill now;

(c)the amount likelyto be spentoneach
growth centre; and

(d)the stepstakento complete the work
ofthesegrowth centres by providing required
amount in the current financial year?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT )
(SHRIMATI KRISHNA SAHI): (a) to (d).
Underthe Growth Centre Scheme announced
in 1988, Karnataka has been allotted three
growth centres, one each in the districts of
Hassan, Dharwad and Raichur. Central
assistance of Rs. 2 crores for each centre
was released upto the end of last financial
year. Each identified growth centre would be
developed at a cost of Rs. 25-30 crores to be
funded jointly by the Central Government,
State Governments and the financing
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institutions. The scheme is expected to be

g::np\e{ed bythe end ofthe Eighth Five Year

Cement Factories in Maharashtra
59. SHRI VILASRAO NAGNATHRAD
GUNDEWAR: Willthe PRIME MINISTER be
pleased to state:
(a) the districts of Maharasthra where
thecementindustries/factories are proposed
to be set up;

(b) whether any cement industry will be
setup in Parbhaniand Nanded districts also;

(c) if so, the estimated expenditure
thereon; and

(d)thedetails of the estimated production

of cement in tonnes likely to be producedin -

these industries?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT)
(SHRIMAT!I KRISHNA SAHI): (a)
Chanderpur; Yavatmal and Sangli.

(b) No, Sir.
{c) Does not arise.
(d) Does not arise.

Regarding Closure of Small and Tiny
Plastic Units

60. SHRI ARVIND TUILSHIRAM
KAMBLE: Will the PRIME MINISTER be
pleased to state:

(a) whether the Government are aware
thatthe cost ofimportedplastic raw materials
hasgone up by more than thirty percent after
the Budget, 1992-93;
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(b)whetherthe production of
industry has come down by about thlny per
cent and many a small and tiny units have
since been closed down as a result thereof:

(c) whether the Government propose to
provide relief to the suffering units; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILISERS (DR. CHINTA MOHAN): (a)
Afterthe Union Budget 1992-93, imports are
allowable under Liberalised Exchange Rate
management System (LERMS) of foreign
exchange. This has affected the prices of
imported plastics raw material.

- (b) to (d). While plastic processing
industry has sutfered some hardships onthis
account, no closure of units has begg brought
to be notice of this Ministry. The working of
processing industry is, however influenced
by severalfactors such as demand-supply of
end products, raw material process and
availability, money market etc. and
Government takes appropriate measures
on the problems of the industry from time to
time.

Edible Oils Quota of Maharashtra

61. SHRI ANKUSHRAO RAOSHEB
TOPE: Willthe PRIME MINISTER be pleased
to state: '

(a) the total requirement of edible oils of
Maharshtra;

(b) the quota actually released during
the last three years,

(c) whetherthe Governemnt propose to
increase the quota of edible oils of
Maharashtra during the festival season; and

(d) if so, the details thereof?
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THE MINISTER OF STATE IN THE
" MINISTRY OF CIVIL SUPPLIES,
CONSUMER AFFAIRS AND PUBLIC
-DISTRIBUTION (SHRI KAMALUDDIN
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AHMED): (a) the monthly requirement of
edible oils for distribution though the Public
Distribution System as indicated by State
Government is 15, 000 MT.

(b) 1989-90 (Oil Years November -October) -

1990-91

1991-92 (Upto May, 1992

1,42,000 MT
22,600 MT

10,000 MT

In addition, the State Government was permitedto import 8, 000 MT oil directly during

1991-92.

(c) and (d). On request from State
Govememnt, additional allocation of oil is
made during festival season, taking into
account the overall availability of imported
oil. No such reqeust has been received from
the Maharashtra Governemnt.

Centre of Civil Services Examination at
Varanasi

62. SHRI ANAND RATNA MAURYA:
Will the PRIME MINISTER: be pleased to
state:

(a)therues ofthe U.P.S.S.C. fordeciding
the centres of Civil Services (Preliminary and
Main) Examination at the places other than
state capital;

(b) whether the Governemnt  propose
to open the centre of Civil Services
Examinations at Varanasi in Uttar Pradesh
also;

(c) if so, the time by which it is likely to
be opened; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) It has been the

practice of the Union Public Service
Commissionto decide opening of new centres
for the Examinations conducted by them,
including the Civil Services Examination,
only after taking into account all relevant
aspects, including the availability of
infrastructural facilties, the probable number
of candidates taking the Examination, the
agency which can be entrusted with the
actual conduct of the Examination including
the custody of question papers, answer-
books etc. The over-riding considerations
are the maintehance of the confidentiality
andthetrouble-free holding of Examinations.

(b) to (d). Three regular centres are
already functioning in the State of Uttar
Pradesh at Lucknow, Allahabad and Bareilly
forthe Examinations conducted bythe Union
Pubic Service Commission. There is no
proposalto open another Centre inthe State
of Uttar Pradesh at Varanasi, forthe present.

Medical Industrial Townships by Japan

63. SHRIMANORANJAN BHAKTA: Will
the PRIME MINISTER be pleased to state:

(a) whether the leading Japanese
companies have proposed to set up an
export oriented industrial townships in India;

(b) if so, the details of the proposal
received so far; and
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(c) the time by which such township are
proposed to be set up?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT)
(SHRIMAT{ KRISHNA SAHI): (a) No
proposal has been received from Japanese
companies, leading or otherwisa, for setting
up of any export oriented industrial Model
Township in India.

(b) Does not arise.
(c) Does not arise.
[Translation]

Official Language Implementation
Committee in Madhya Pradesh

64. SHRIMAHENDRA KUMAR SINGH
THAKUR: Will the PRIME MINISTER be
pleased to state:

(a) the number of various Central Public
Sector Undertakings in Madhya Pradesh
were the number of officers and staff is 25 or
more;

{b) the number of offices out of them
wherag Official Language Implementation
Committee has been constituted and its
quarterly meetings are held regularly; and

(c) the number of offices out of them
where inspection has beencarriedouttosee
whether official language is being used in
official works and whether official language
policy is being followed or not?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF HEAVY INDUSTRY AND PUBLIC
ENTERPRISES) (SHRI P.K. THUNGON):
(a)to (c). The information is being collected
and will be laid on the Table of the House.
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Indians in the Jails of Gulf Countries

65. SHRI RAMESH CHENNITHALA:
Will the PRIME MINISTER be pleased to
state:

(a) the number of Indians languishing in
the jails of various Gulf countries, country-
wise; and

(b) the sieps taken by the Government
for their early released?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
EDUARDO) FALEIRO): (a) and (b). The
information will be collected and laid on the
table of the House.

[ Translation]
Quota of State Civil Services in |.A.S.

66. SHRIGIRDHARILAL BHARGAVA:
Will the PRIME MINISTER be pleased to
state:

(a) whetherthe Govemment proposeto
fix separate quote in the posts of nominated
1.A.S. officers from States for administrative,
technical and other services; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (3 and (b). No such
proposal is under consideration of the
Government. However, existing Rules
provide for 33 1/3% of the posts in State
Cadersof the IAStobefilledby promotionfrom
the State Civil Service. Out of the promotion
quota,15% may befilled by officers of proven
administrative ability onthe recommendation
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of the State Govt. by officers not belonging
to the State Civil Service.

Jobles Persons

67. SHRI G. MADEGOWDA: Will the
Minister of PLANNING AND PROGRAMME
IMPLEMENTATION be pleased to state:

(a) the number of jobless persons as per
the National Sample Survey of 1987-88,
State-wise; and

(b) the steps taken by the Govermnemnt
to generate employment opportunitiesinthe
country to provide jobs to these hobbles
persons?

THE MINISTER OF STATE FOR
PLANNING AND PROGRAMME
IMPLEMENTATION AND MINISTER OF
STATE IN THE MINISTRY OF NON-
CONVENTIONAL ENERGY SOURCES
(SHRI SUKH RAM): (a) A Statement giving
the number of unemployed presons,
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Statewise, estimated on the basis of results
of the National Sample Survey of 1987-88, is
attached.

(b) Creation of productive employment
opportunities, through development

programmes and special employment
programmes, has been an important
objective of successive pains. Employment
is a thrust area of the Eighth Five Year Plan.
The Plan emphasises the need for a high
rate of economic growth, combined with
taster growth oif sectors, sub-sectors and
areas which have relatively high employment
potential for enhancing the pace of
employment geheration. Georgraphicaly and
cropwise diversitied  agricultural
development, wasteland development and
forestry, development of rural non-farm sector
and rural infrastructure, taster growth ot
small and decentralised manufacturing and,
expansion of housing, are the basic elements
of the employment oriented growth strategy
envisaged in the Plan. The Plan is expected
to create 8 to 9 million additional employment
oppariented per year, on an average.

STATEMENT
Statewise Estimates of Unemployed Persons in the Basis of Current wegkly Status
(1987-86)
State/UT Estimated number
(in 000’s) of
Unemployed
1 ‘a
1. Andhra Pradesh 1420
2. hssam 282
3. Bihar 942
4, Gujarat 563
S.Haryana 348
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~ 25-Chandigarh

26. Dadra & Nagar Haveli

State/lUT Estimated number
(in 000's) of
Unemployed
1 2
6.H§nachal Pradesh 64
7.J8&K 125
8. Kamataka 569
9. Kerala 1718
10. Madhya Pradesh 648
11. Maharashtra 1091
12. Manipur 9
13. Meghalya 2
14. Nagland 2
15. Orissa 614
16. Punjab 293
' 17. Rajasthan 709
18. Sikkim 3
19. Tamil Nadu 1974
20. Tripura 32
21. U.P. 1218
22. West Benga; 1430
~ 23.A&Nislands 4
2. Arunachal Pradhesh 1
20
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StatelUT Estimated number
(in 000’s) of
Unemployed
1 2
27. Delhi 120
28. Goa, Daman & Diu 39
29. Lakshadweep 3
30. Mizoram 0
31. Pondicherry 40
All India 14354

Notes: 1. By weekly status concept, an unemployed is one, who though available for
work, did not get work even for one hour during the reference week.

2. The estimates of unemployed
persons have been arrived at by
applying the rates of NSS-43rd
round (Weekly Status ) on the
population estimated for Ist jan.,

1988, usingthe 1981 & 1991 census

population figures.
3. ‘Neg. stands for Negligible.

4. The 1987-88 National Sample
Survey did not cover Ladakh and
Kargil Districts of Jammu & Kashmir
and rural areas of Nagaland.

Indo-Russian Scientific Projects

68. SHRI K.V. THANGKABALU: Will
the PRIME MINISTER be pleased to state:

(a) whether the entire range of Indo-
Russian Scientific Cooperation is unde
review; :

_ (b) it so, whether several scientific

projects are likely to be dropped; and
{c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY (DEPARTMENT OF
ELECTRONIES AND DEPARTMENT OF
DEEAN DEVELOPMENT) (SHRI
RANGARAJAN KUMARMANGLAM) (a) to
(c). A meeting of the Joint Council for the
Integrated Long Term Programme of
Cooperation (ILTP) in science and
Technology between Russia and India was
held in Moscow on April 17-18, 1992, It was
emphasised that the main thrust of our
cooperation willcontinue to be the realisation
of scientific ideas towards the development
of new technologies, generation of new
equipment and techniques as well as
advanced materials required for the
development of the economics of both the
countries. In view ofthe financial constraints,
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the projects already identified jointly between
India and Russia will have to be priorilised
and the Indo-Russian cooperation will be
made broad-based with inter-institutional
involvement. The existing mechanism of
cooperation between the Indian National
Science Academy andthe Russian Academy
of Sciences will continue to be utilised for
promotion of joint work in basic science
areas.

Tripartite Committee on Public Sector
: Deamess Allowances

69. SHRI PRAKASH V. PATIL: Will the
PRIME MINISTER be pleased to state:

(a) whether the Government have
extendedthetermofthe Tripartite Committee
on Public Sector Dearness Allowances; and

(b) if so, the reasens thereof?

THE DEPUTY MINISTER iN THE
MINISTRY OF LABOUR (SHRI PABAN
SINGH GHATOWAR): (a) Yes Sir, the term
of the Commiittee has been exiended up to
31st July, 1992.

(b) There has been no unanimity so far
on a suitable Deamess Allowance Formula.

Withdrawal of Subsidy of Small Scale
Sector

70. SHRI M.V.V.S MURTHY: Will the
PRIME MINISTER be pleased to state:

(a) whether there is any impact on the
small scale sector due to withdrawal of the
subsidise hitherto enjoyed by them; and

(b) if so, the alternative setps taken by
the Govemment to protect the small sector
units?

THE MINISTER OF STATE IN THE
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MINISTRY OF INDUSTRY(DEPARTMENT
OF SMALL SCALE INDUSTRIES AND
AGRO AND RURAL INDUSTRIES) (PROF.
PJ. KURIEN): (a) and (b). The Central
Investment Subsidy Scheme forencouraging
entrepreneurs to set up industries (large,
medium and small) in backward districts
introduced in 1971 was discontinued with
effect from 30.9.1988.

In the policy measure for promoting
strengthening small, tiny and village
enterprises announcedon 6th August, 1991,
adraft scheme of Integrated Infrastrucrtural
Development (inciduing Technological
banck-up Services) for Small Scale Industries
in rural/barckward areas has been prepared
and included in the 8th five year plan (1992-
97) proposals.

Opening of Super Bazars

71. SHRI KAMAL CHAUDHARY: Will
the PRIME MINISTER be pieased to state:

(a) whetherthere has been anydemand
for opening Super Bazar at Pocket 'A’, Sukh
Dev Vihar, New Delhi;

(b) if so, the whether the Governemnt
have taken any decision thereon; and

"(c) if so, the progress made in this
regard and the time by which the Super
Bazar i likely to be opened and start
functioir ng therein?

THE MINISTER OF STATE IN THE

MINISTRY OF CivIL SUPPLIES,

CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION (SHRI KAMALUDDIN
AHMED): (a} Yes Sir,

{b) and (c). Super Bazar has reported
thatthey have requested Delhi Deveiopment
Authority in June, 1986 for allotment of
suitable accommodation to enable them to
open their branch at Suktj-Dev Vihar, New
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Delhi. Due to non-availability of
accommodation at reasonable rates from
Delhi Development Authority, the proposed
branach could not be set up. Super bazar
has further stated that as and when the
accommodation is allotted to them at
reasonable rate, they will open their branch
at Sukh Dev Vihar, New Delhi.

[ Translation)
Thett of Coal

72. SHRISURYA NARAIN YADAV: Will
the Minister of COAL be pleased to state:

(a) whether the Government are aware
that the coal in large quantity is being sold
stealthily from coal mines at Shahdol; and

(b) it so, the details of measures taken
by the Government to check this pilferage?

THE DEPEUTY MINISTER IN THE
MINISTRY OF COAL (SHRI S.B.
NYAMAGOUDA): (a) According to the

information furnished by the Coal Company, -

no such instances of the coal being sold
stealthily from coal mines at Shahdol, have
come to the notice.

(o) Does not arise.
[English)
Anti-Poverty Economic Programmes
73. PROF. UMMAREDDY
VENKATESWARLU: Will the PRIME
MINISTER be pleased to state:
(a) the details of the anti-poverty
economic programmes in operation during

the Seventh Plan period;

{b) the total amount spent under each
programme, State-wise; and
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(c) the number of total beneficiaries
brought above the poverty line during the
Seventh Pian period, State-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL
DEVELOPMENT) (SHRI UTTAMBHAI H.
PATEL): (@) The details of major anti-
poverty economic programmes which were
in operation during the Viith Plan are as
follows:

(1) Integrated Rural Development
programme (IRDP) (including
Development of Women and
Children in Rural Areas (DWCRA)
and Tranining of Rural Youth for

" Self-Employment (TRYSEM)

(2) Jawahar Rozgar Yojana (JRY)
(3) Land Reforms;

(i) Central Sponsored Schemes of
financial assistance to
assignees of ceiling surplus
land; and

(i) SC/ST allottees of Bhoodarv
Govemment wasteland and
SCs/STs who were restored
their alienated lands.

(4) Drought Prone Areas Programme
(DPAP)

(5) Desert Davelopment Programme -
(DDP)

(b) The total amount spent Uader the
above programimes (State-wise) is given in
the Statement attached.

(c) Undaer IRDP, the evaluation reports
reveal that 28% of the beneficiaries assisted
underthis scheme have crossedthe property
line.
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Problems of Space Research

74. SHRICHITA BASU: Willthe PRIME
MINISTER be pleased to state:

(a) whetherthe Govemment have since
setup an eight member committee to go into
problems of Space Research, following the
blackdisting of the ISRO, by the United States;

(b) it so, whether the said committee
have since submitted its report;

(c) if so the recommendations of the
committee; and

(d) the action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY (DEPARTMENT OF
ELECTRONIES AND DEPARTMENT OF
DEEAN DEVELOPMENT) (SHRI
" RANGARAJAN KUMARMANGALAM) (a)
No, Sir. However, various units under ISRO
have undertaken independent exercises to
meet all possible contingencies arising out of
the US embargo on ISRO.

(b) to (d) Do not arise.
: ’
Import of Life Saving Drugs

75. SHRI R. SURENDER REDDY: Will
the PRIME MINISTER be pleased to state:

(a) whether the life saving drugs are
proposed to be imported at the official
exchange rate while the restfo the drugs are
imported at market rates;

(b) if so, whether the Government have
prepared the list of life saving durings;

(c) it so, the details thereof, and

ASADHA 17, 1914 (SAKA)

Written Answers 258

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZER(DR. CHINTAMOHAN): (a) Yes
Sir.

(b) and (c). A list of formulations which
are allowed to be imported on official rate of
Exchange inthe category of life saving durings
has already been notified by the Minirary of
Commerce in the extraordinary Gazette
dated 14.5.1992.

(d) Does not arise.

Filling of Vacancies Through Civil
Services Examination

76. SHRI RAM NARESH SINGH: Will
the PRIME MINISTER be pleased to state:

(a) the service-wise break up of
vacancies filled up on the basis of the Civil
Services Examination during the last three
years; and

(b) the service-wise break up of
vacancies expected to be filled up on the
basis of the examination held in 1991?

" THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATi
MARGARET ALVA): (a) The number of
candidates appointedtothe IAS onthe basis
of Civil Services Examinations during the last
3 years is given below:

1988 1989 1990

109 106 106

This information is not readily available
in respect of other Group ‘A’ Services, asthe
Ministry of Personnel, P.G. and Pensions is
not the appointing authority for them.

(b) Information is given inthe Statement

enclosed.
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STATEMENT
Service No. of vacancies
proposed for
1991

1. IAS 80
2. IFS 13
3. I.LP.S. 80
4. P& TFAS 25
5. lLA.AS 32
6. IC & CES 100
7. L.D.A.S 16
8. LR.S 100
9. I.D.F.S. 20
10. I. Postal 17
1. ILCAS 3
12. ILR.T.S 35
13. LR.AS 19
14, LLR.P.S 15
15. R.P.F 7
16. I.D.E.S 3
17. LL.S. 11
8. GTS -
19. C.IS.F. 72
Group ‘B’ Services

20. CS.S 51
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28. CaB.l

Service No. of vacancies
proposed for
1991

21.  RBSS ‘

22. AFHQ o3

23. CAS -

24.  DANI (Civil 20

25. DANI (Police) 15

" 26.  Pondi (Civil )
27.  Pondi (Police) 2

Disinvestment of Public Sector
Undertakings

77. SHRI M.V. CHANDRASEKHARA
MURTHY: Will the PRIME MINISTER be
pleased to refer to the reply given to the
Unstarred Question No. 4486 on 25th March
1992 and state:

(a) the details of allottees of shares in
the companies as named in the reply’s
annexure as a result of disinvestment of
shares held by the Govemment alongwith
fhe cost details reali both in Indian currency
and foreign currencies;

{b)the details of composition of Board of
Directors of the companies now existing in
the aforesaid companies as a result of
disinvestment;

(c)thedetailsworkedouﬁordisinvesting
part of the Governemnt shares in the
companies as may have been selected by
the Government to transfer the same in

favour of their employees along with
percentage of the same in the total subscribed
capital of each such company?

THE MINSTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF HEAVY INDUSTRY ANDDEPARTMENT
OF PUBLIC ENTERPRISES) (SHRI PK.
THUNGON): (a) A statement showing names
of the institutions along with the amount in
India currency paid by each against the
shares of public sector units sold by the
Governemnt of India during the year 1991-
92 is enclosed. No amount was paid in the
foreign currencies.

{b) So far, there has been no change in
the composition of the Board of Directors of
the public sector companies as a result of
disinvestment.

(c) The details for disinvesting part of
the Government shares in the public sector
companies in favour of their employees are
being worked out.
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Committee on the Spot Study of Public
Sectors

78. SHRI V. SREENIVASA PRASAD:
Will the PRIME MINISTER be pleased to
state:

(a) whether a Committee has recently

undertaken on the spot study of some of the-

ptbﬁ?sedors indifferent parts of the country;
(b) if so, the details thereof;

(c) whether the Committee has
submitted its study report; and

(d) if so, the details thereof?.

THE DEPUTY MINISTER IN THE
MINISTRY OF LAABOUR (SHRI PABAN
SINGH GHATOWAR): (a) to (d). The sub-
committee of the Parliamentary Consultative
Committee of the Ministry of Labour has
recently visited some sick public Sector
undertakings in the country with a view to
suggesting policy gudelines for their revival.
The sick public sector units visited are: Mining
and Allied Machinery Corporation, Bharat
Opthalmic Glass Ltd., Indian lron & Steel
Company Ltd.., Braithwaite and Company
Ltd and Smith Stali street Pharamaceuticals
Lid. in West Bengal, Heavy Engineering
Coporation Ranchi in Bihar, Scooters India
Ltd., British India Corproation Ltd. and
Tannery and Footwear Corporation in UP,
Kamani Tubes Ltd., Bombay and Cochin
Shipyard Ltd. in Kerala. The sub-committee
is yet to submit its report.

Bharat Bhari Udyog Limited and Bharat
Yantra Nigam Limited

79. SHRIMATI DIL KUMARI: Will the
PRIME MINISTER be pleased to state:

" (a) whether the Bharat Bhari Udyog
Limited and Bharat Yantra Nigam Limited
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have been set up with some specific
biectives; .

(b) if so, the details thereof;

(c) whether the said. objectives have
since been achieved; and .

(d) if s, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF HEAVY INDUSTRY AND DEPARTMENT
OF PUBLIC ENTERPRISES) (SHRI P.K.
THUNGON): (a) and (b). The main objectives
of setting up the holding companies, viz.
Bharat Bhari Udyog NigamLimited (BBUNL)
and Bharat Yantra Nigam Ltd. (BYNL) inter-
alia were:-

(@) Increase efficiency;

(b) Eftect inter-unitcoordinationbetween
the constituent subsidiaries;

(c) Rationales product-mix;

(d) Promote technical, financial and
managerial effectiiveness by
harnessing inger-unit
complimentaries;

(e) Better utilization of capital assets;

(f) More facilities for design, drawing,
research and development
activities;

(g) To acquire adominate positioninthe
design of equipment.and sitems,
manufacture, erection and
commissioning of heattransferand
fluid handling equipment/systems
and allied areas of various process
industries, viz. Chemicals, Fertilizer,
petroleum, Refineries, efc.



269 Written Answers

(c) and (d). Towards fulfilling the
objectives set out for them, the holding
companies have taken various measures
which include:-

(i) Rationalisation of manpower and
product-mix;

(ii) Better inter-action amongst the
different subsidiary units;

(ii) Maximisation of capacity utilization;
(iv) Setting up of a consulteacy wing;

(v) Research and development in the
relevant areas of operations; and

(vi) Streaming systems and procedures
efc.

Indian Delegation of Scientists to
Moscow

80. SHRI N. DENNIS: Will the PRIME
MINISTER be pleased to state:

(a) whether any Indian Delegation of
Scientists has visited Moscow after the
change of Govemment there;

(b) it so, the outcome of taks held
between the two countries;

{c) whether there is any move to sign a
fresh integrated long term programme
between the two countries in the field of
Science and Technology; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRIRANGARAJAN
KUMARMANGALAM) (a) Yes, Sir.
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(b) to (d). A meeting of the Joint Council
for the Integrated Long Term programme of
Cooperation (ILTP) in Science and
Technology between Russia and India was
held in Moscow on April 17-18 1992. It was
aifirmed during the meeting that ILTP with
the erstwhile USSR will now be between
India and Russia. The main thrust of our
coperation will continue to be the realisation
of scientific ideas towards the development
of new technologies, generation of new
equipmentandtechniques as wellas adduced
materials required for the development of
the economies of both the counties. The
Indo-Russian cooperation will be made broad-
based with inter-institutional involvement.
Joint cooperative research and projects are
proposed to be organised between various
scientific organisations and institutions of
India and Russia, including educational,
Research and Development and production
centres.

Vanspati/Plants

81. SHRIMATI VASUNDHARA
ARARJE: Will the PRIME MINISTER be
pleased to state:

(a) whether the Government have any

proposal to set up some Vanaspati plantsin
some States;

(b) if so, the names of the States from
where proposals have come to set up
Vanaspati, plants;

(c) the number of proposals cleared so
far; and

(d) the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES,
CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTIONS (SHRI KAMALUDDIN
AHMED): (a) No, Sir.
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{b) No such proposal has been received
in this Ministry. ’
(c) and (d). Does not arise.
Loss making Public Sector Paper Mills

82. KUMARI PUSHPA DEVI SINGH:
Will the PRIME MINISTER be pleased to
state:

(a) whether the Government have
identifiedthe loss making public sectorpaper
mills in the country;

() if so, the details thereot;

(c)thefactors responsible forthe losses
of those units;

(d) the steps takento privatises some of
those loss making paper units; and

(e)the paperunits likely to be privatised?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
HEAVY INDUSTRY AND DEPARTMENT
OF PUBLIC ENTERPRISES) (SHRI P.K.
THUNGON): (a)and (b). Amongst the Central
Public Sector Paper Mills the following have
been identified as loss making units:-

1. Cuchar Paper Mils

2. Nagaon Paper Mils of Hindustan
Papper Corpoation Ltd.

3. Mandya National Paper Mills Lid.

4. Nagaland Pulp & Paper Mils Ltd.
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(c) The general reasons for their losses
are uneconomic capacity, absence of
adequate infrastructure, skilled man-power
and inadequate availability of raw materials,
low capacity utilisation elc.

(d)and (e). The Govemmentis exploring
various possibilities of improving the
performance of these units.

[ Translation]
Profit/Loss of CiL

83. SHRI LALIT ORAON:
PROF. ASHOK ANAND
RAOA DESHMUKH:

Will the Minister of COAL be pleasedto
state:

(a)the year-wise details of loss incurred/
profiteamedby the Coal India Limited during
the year 1989-90, 1990-91 and 1991-92;

(b) the details of the Institutions/
Govemments/undertakings against whom
dues of Coal India Limited are outstanding
and the amount thereof; and

(c)the details of the measures proposed

_ 1o be adopted by the Government to make

this undertaking profitable?

THE DEPUTY MINISTER IN THE
MINISTRY OF COAL (SHR! S.B.
NYAMAGODUA): (a) The yearswise details
of loss incurred/profits earned by Coal India
Limited (CIL) for the years 1989-30 and
1990-91 are given below:-

(Rs. in crores)

Year Profit (+) /Loss(-)
. 1989-90 (+)80.13
1990-91 ()253.17
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The accountsforthe year 1991-92 have
not been finalised and therefore the position
for the year 1991-92 cannot be indicated.

(b) The names of institutions etc. and

_amounts due fromthemas fumished by Coal

India Limited are detailed in the Statement
attached.

(c) Following measures are being taken
to improve the production, off-take and
financial performance of the coal companies -

1. Improved manpower planning including
deployment of surplus workers and
restricting the intake of new employees

. against vacancies caused by natal
wastage. )

2. Control of increase in manpower through
voluntary retirement scheme.

3. Theconcept of “allmen-all jobs™ is being
tried on an experimental basis.

4. Improvement in the availability and
utilisation of equipment by providing
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_ adequate workshop support, improved
~ management of spsare and timely
rehabilitation of equipments.

5. Inccrease in production and productivity
with special emphasis on underground

6. Anumber of systems improvement and
managerial measures have been
adopted to improve efficiency of
operations.

7. Review of system of cost control
measures.

8. Timelyrealisation of coal sale duesfrom
consumers, particularly State Electricity
Boards.

9. Periodical updation in price of coal to
. neutralise the increase in the prices of
inputs.

10. Reduction of pit-head stocks by offering
higher quantities for sale under
Liberalised Sale Scheme.



Written Answers 276

JULY 8, 1992

275 Written Answers

vl pieog Aou10e|3 ysepelid eiupuy ysepelid eiypuy
65814 preog Aioe|3 jeselng )
19°EY pieog Aiouioe|3 ysepeid eAypenw ysepe.d eAypuep
20'982 pieog Ajou10e|3 eleisS eijyseleyew ellyseieyepn
209l pieog Aolioe|3 elels ueyiseley ueyjseley
12201 pieog Ajouoe|3 eleis euelieHy eueliey
£6'95 pieog A11011108|3 npen [IWwe| npeN [iwe |
€6°/.6 pleog b_o_bow_w 8lelgS nm_c:& nm_c_..&
€' pieog b_o_:um._m eleig essuo essuQ
8,02y pieog Aj011108|3 8jelS ysepe.d Jelin ysepelid Jjein
siee pieog Ajouioe|3 elels Jeyig leyg
€ g l
enp junowy nn 8)gjS

(84010 Ul “SH)

IN3IN3ALVS

HOL03S H3IMOd 'V



Written Answers 278

ASADHA 17, 1914 (SAKA)

277 Written Answers

S /21 LCIRI0AIC T 1aMO 4 [PUIBY] TRUOIEN
95°801} suonelg Jemod |ewlay | indiepeg
26°152 uoneiodiod Aefje tepowe( JeMOd
- Z . s N
eng unowy nn S 10128
SONMVLE=ANN IN I EFA0D TYHdINID '8
2gs'eeet =|elo}
82'vL peywi 18foig indeBing
S8y uonieiodioD wewdoeaag 18mod [ebuag isem
68°9€ pieog Ayouioe|3 oels [ebuegisem jebueg isem
1978 Buiyenspun Aiddng oupal3 1yieg yieq
0L°€2 uoje10di0D I8MOd BMeleUIEY eyelewey
€ c 1
anp junowy nn (2121




Written Answers 280

JULY 8, 1992

279 Written Answers

80'LY ejpuj jo uopreiodo Jezijiued Jezeyuel
SOt uewe)d
LE'E Auedwo) wnuwnjy |[euoiieN
6v°0 Auedwo) wnuwn|y lereyg wnuuniy
669 co_ﬁ.hoeoo BuipesL m_S.o_z pue sjesauiy
IS0 uonesodio) uewdojeas( [euisnpuj eeis uieq
60°t uopieiodio) Bupeeu|bul AreeH Buuesuibug
00°9S shemjiey
g6 () _o.sm GeziA
N@.mm Auedwo) |eeiS pue uol| uelpu|
19202 peljwy elpuj jo Aiuoyiny |eels 1861S
€ ) 4 I
enq unowy yun 101088




Written Answers 282

ASADHA 17, 1914 (SAKA)

281 Written Answers

=0+ ¢g+V|eio] juein

g€e'62ee
4214 =|ejoL
Lok ST e
8y Auedwo |eels pue uol| eje|
25'82 uoljesodiog ouio8|3 peqepewyy
1e2 uoljelodio) Aiddng Ayoui0e|3 elINOIRD
suopjes|ueBiQ eleAld Jeyio ‘D
66'EV8 =|ejo]
LE°) $18y10 puy
v7'0 sjuewyede(jusWwuIon0D
oLl $jUN0D2Y BoU8je( O 18([01jU0D sieyio
0lL's eouejeq
) FAX4 Jeded
420 uolie10dio) Jes||iLie ueisnpujH
€ c l
eng junowy wn 10)068




283 Written Answers
[English)
Poverty Alleviation Programmes

84. SHRI SHRAVAN KUMAR PATEL:
Will the Minister of PLANNING
ANPROGRAMME IMPLEMENTATION be
pleased to state:

(a) whetheremployment generation and
poverty alleviation programmes have been
incorporated in the Eighth Five Year Plan;

(b) if so, the details thereof; and
(c)the proposed outlay foreachscheme
and programme in the Central and State

sectors?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND

JULY 8, 1992
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PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY
SOURCES (SHRI SUKH RAM): (a) and (b).
Yes, Sir. The Centralemployment generation
and poverty alleviation programmes viz.
Jawahar Rozgar Yojana (JRY), integrated
Rural Development programme (IRDP),
Nehru Rozgar Yojana (NRY), Urban Basic
Services Programme (UBSP), Scheme for
providing Self-Employment to Educated
Unemployment Youth (SEEUY) and State
employment programmes like employment
guarantee schemes in Maharashtra have
been incorporated in the Eighth Plan.

(c) The details of available proposed
outlay for each scheme and programme in
the Central and State Sectors is given in the
statment attached
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[Trans!ation]
Plight of Beedi Workers

85. SHRI VIJOYAKUMAR YADAV: Will
the PEIME MINISTER be pleased to state:

(a) whether the Government have
prepared any countrywide scheme to improve
the pitiable financial position of the Beedi
Workers; and

(b) if s0, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHR! PABAN
SINGHGJATOWARY): (a) and (b). Underthe
Beedi Workers Welfare Fund, a number of
welefare schemes to proivde housing,
medical educational and recreational facilties
to the beedi workers and their families have
been (formulatd. Recently, a Group
Insurance Scheme has been introduced with
effectfrom 1.4 1992 under the Social Security
Scheme of Life Insurance Corproatio of India
which provides foran insuracne of Rs.3, 000/
- in case of natural death and Rs. 6, 000/-in
case of accidental death.

[English]

Take over of Public Sector Units

86. SHRI MOHAN RAWALE: Wil the

PRIME MINISTER be pleased to state:

(a) whetherthe Government have taken
safeguards against the possibility of take
over of public sector units by Indian or
multinational companies thorugh ‘benami’
acquisition of shares; and

{b) if so, the details in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF HEAVY INDUSTRY AND DEPARTMENT
OF PUBLIC ENTERPRISES): (SHRI P.K.
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THUNGON): (a) and (b). Adequate
saleguards are already available under the
existing laws against the possibility of take
over of existing companies by Indian or
multinational companies though acquisition
of shares. The same provisions also applyto
the public sector units.

Target and Achievement Under .A.Y.

87. SHRI SYED SHAHABUDDIN: Will

" the PRIME MINISTER be pleased to state:

(a)thetotal expenditure on indira Awaas
Yojana for the year 1991-92 and total
allocation for 1992-93 with State-wise break-
up;

(b) the targets and achievement for the
year 1991-92 and the target for 1992-93
State-wise in terms of number of units
(dwelling) constructed; and

(c) whether it is proposed to extend the
scope of JAY to cover all families living below
the poverty line i every village?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL
DEVELOPMENT) (SHRI G. VENKAT
SWAMY): (a) The total expenditure on Indira
Awaas Yojana for the year 1991-92 as
reported has been Rs. 25286.34 lakhs, State-
wise break-up is given in the statement -1

An amount of Rs. 15340.36 lakhs has
been allocated under Indira Awas Yojana for
1992-93. State-wise break-up is given inthe
Statement_li

(b) The targets and achievements for
the year 1991-92 and the targetsfor 1992-93
in terms of number of units constructed are
given in the Statement-ll

(c) No, Sir.
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. STATEMENT4

Total expenditure on LAY for the year 1991-92

SL.No State/UT. 1991-92
Expenditure (Rs. in Lakhs)
1. Andhra Pradesh “1411.43
2. Arunachal Pradesh 31.22
3. Assam 282.93
4. BiharIHAR 2643.82
5. GoaOA 2.12
6. Gujarat ' 795.07
7. Haryana 132.92
8. Himachal Pradesh 132.92
9. Jammu & kashmir 35.15
10. Kamataka 858.93
11. Kerala 858.93
12, Madhya Pradesh 3379.37
13. Mharashtra 1372.30
14. Manipur 11.42
15. Mehalya . 57.51
16. Mizoram 34.86
17. Nagaland 229.25)
18. Orissa ' 2099.51
19, Punjab ' 242.06
20. Rajasthan | 1064.16

21. Sikkim 26.00
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SL. No State/UT. 1991-92 .
Expenditure (Rs. in Lakhs)

22. Tamil Nadu 7758.73
23. | Tripura - 50.18
24. Uttar Pradesh 1168.82
25. West Bengal 1041.35
26. A & N Islands 2.44
27. D & N Haveli 3.86
28. Daman & Diu 2.33
29. Lakkshadweep 0.00
30. Pomdicherry 9.76

TOTAL 25286.34

STATEMENT-Il

Total allocation under Indira Awaas Yojana for the Year 1992-93

SL. No. Sttate/Uts’s Allocation
(Rs in Lakhs)

1. Andhra Pradesh 280.25
2. Arunachal Pradesh 40.90
3. Assam 148.44
4. BiharlHAR 2024.73
5. Goa 1.19
6. Gujarat 597.76
Haryana 116.52

Himachal Pradesh 49.68
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SL. No. Sttate/Uts'’s Allocation
(Rs in Lakhs)
9. Jammu & kashmir 28.93
10. Kamataka 674.18
11. Kerala | 214.69
12. Mahdya Pradesh 2262.57
13. Maharashtra 947.72
14. Manipur 8.38
15. Meghalya 63.64
16. Mizzoram 31.92
17. Nagland 55.47
18. Orissa 1168.40
19. Punjab 159.41
20. Rajasthan 942.33
21. Sikkim 7.39
22. Tamil Nadu 894.65
23. Tripura 40.50
24. Uttar Pradesh 2425.97
25. West Bengal 1436.15
26. ‘A & Nisland 2.00
27. Chandigarh 0.00
28. D & N Haveli 7.58
29. Daman & Diu 0.99
30. Delhi 0.00
31 Lakshadeep 2.00
32. Pondicherry 5.99
TOTAL 15340.36
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STATEMENT 7T
Target and achievement for the year 1991-92 andlargets for 1992-93 underindira Awas
‘ Yojana )

1991-92 1992-93
SL Target No. of Targert
No. State/Ut's (NOS.) House (Nos.)

Constructed
(Nos.)

1. Andhra Pradesh 7913 10876 7719
2. Amunachal Pradesh 289 233 282
3. Assam ) 1119 1764 1091
4. Bihar 16346 22540 15943
5. Goa 10 52 9
6. Guijarat' 4661 4939 4546
7. Haryana . 941 1004 - 917
8. Himachal Pradesh 351 366 - 343
9, Jammu & Kashmir . 205 495 200
10. Kamataka 5443 60392 5309
11. Kerala 1733 51 7@ 1690
12. Madhya Pradesh 18266 40644 17816
13. Maharahtra 7651 9927 7462
14, Manipur 59 140 58
15. Mehalya 450 373 . 439
16. Mizoram 226 256 220
17. Nagaland 392 1581 383

18. Orissa ' . 9110 17028 8885
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1991-92 1992-93
SL. Target No. of Targert
No. State/Ut’s (NOS.) House (Nos.)
Constructed
{Nos.)
19. Punjab 1287 191 1255
20. Rajasthan 7347 13479 7166
21. Sikkim 52 166 51
22, Tandil Nadu 7222 40725 7044
23. Tripura 286 472 A 279
24, Uttar Pradesh 18914 11911 18448
25, West Bengal 11594 7401 11308
26. A & N islands 16 9 16
27. Chandigarh 5 0 0
28. D & N Haveli 61 15 60
29. Daman & Diu | 8 - 26 8
30. Delhi 79 0 o
31. Lakhadweep 16 () 16
32, Pondicherry 48 22. .:7
TOTAL 122100 198899 119010
Development of Char Areas present?

88. SHRI UDDHAB BARMAN: Wiil the
Minister of PLANNING AND PROGRAMME
IMPLEMENTATION be pleased to state:

(a) whether the Government of Assam
has sen any projects for the development of
‘Char’ areas of Assam during the last three
years; and

(b) if so, the status of these projects at

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY
SOURCES (SHR! SUKH RAM): (a) and (b).
Planning for development an area and
allocation of fundsforthis purposeis primarily
the responsibility of the State Government
concemed. The Government of Assamhave
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included a large number of schemes for
‘Char’ areas in their Annual Plans for the last
three years. From the Draft Eeighth Five
Year Plan 1992-97 and Annual Plan 1992-93
Document made available to the Planning
Commission by the State Govemment of
Assam, it is seen that there are 35 ongoing
and new schemes.

Theyearwise allocationforthe lastthree
years for the development of Char Areas of

Assam was as follows:

Year Allocation (in.lakahs)
1989-90 83.00

1990-91 96.00

1991-92 110.00
[Translation)

Conference of Chief Ministers on
Public Distribution System

89. SHRIN. J. RATHVA: Willthe PRIME
MINISTER be pleased to state:

(a) whetherthe Govemment propose to
convene a conference of all the Chief
Ministers for avaluating the new Public
Distribution System and make to more

effective; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES,
CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION (SHRI KAMALUDDIN
AHEMD): (a) and (b). There is no proposal at
present to convene a conference of Chief
Ministers to evaluate the new Public
Distribution System. However, monitoring of
the progress made in State/UTs is regularly
being done.

JULY 8, 1992
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[English]

Criteria for Opening Branches of
Kendriya Bhandar

90. MAJ. GEN. (RETD). BHUWAN
CHANDRA KHANDURI: Will the PRIME
MINISTER be pleased to refer to reply given
to Unstarred Question No. 9171 dated May
6, 1992 and state:

(a) the criteria for opening Kendriya
Bhandar;

(b) whether the Government give any
consideration or priority to hill areas; if not,
the reasons therefor; and

(c) whether the Government proposes
to open these Bhandars at Pauri and
Gopeshwar towns of Uttar Pradesh?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES ANDPENSIONS(SHRIMAT!
MARGARET ALVA): (a) The branches of
Kendriya Bhandar are opened mostly in
areas having concentration of Central
Government employees. The other factors
which are taken into consideration are,
availability of marketing facilties, financial
viability of the new store as well as availability
of suitable and adequate accommodation on
nominal rent of Rs. 1/- per month.

(b) subject to the. above criteria and
availability of funds all areas are given the
same consideration.

(c) There is at present no proposal to
open branches of the Kendriya Bhandar at
Pauriand Gopeshwartowns of Uttar Pradesh.

Procedure for setting up of Industries

91. SHRI VILAS MUTTEMR: Will the
PRIME MINISTER be pleased-to state:

(a) whether due to requirement of
environmental clearance, industries could
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not be set up in required number and foreign
capital could not be attracted despite the
withdrawal of industrial licensing systems;

(b) if so, the reaction of Government
thereto; and

(c) the remedial steps proposed to be
taken by the Governemnt in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT)
(SHRIMATI KRISHNA SAHI): (a) and (b).
No, Sir. During the period August 91-May 92,
foreign collaboration approvals went up to
1298 ascomparedto 457 inthe corresponding
periodin 1990-91. Value offoreigninvestment
approvals granted duringthis period (Aug.91-
May92)was Rs. 1528.18 cores as compared
to Rs. 129.77 crores during corresponding
period in 1990-91. Industrial approvals,
including memoranda receivedforsettingup
of industries in the private sector, has gone
up to 5954 in 1991-92 (August-May) as
comparedto3629inthecorresponding period
1990-91.

(c) Does not arise in view of (a) and (b)
above.

Taking over of electronics corporation
of India by NIC

92. SHR! GURUDAS KAMAT: Will the
Minister of PLANNING AND PROGRAMME
IMPLEMENTATION be pleased to state:

(a) whether the National Information
Centre propose to take over Electornics
Corporation of India; and

(b) if so, the details thereof?

~ THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND

ASADHA 17, 1914 (SAKA)
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PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY
SOURCES (SHRI SUKH RAM): (a) No, Sir.

(b) Does not arise.

Allocatting Funds to Himahcal Pradesh

93. PROF. PREM DHUMAL: Will the
MINISTER OF PLANNING AND
PROGRAMME IMPLEMENTATION be
pleased to state:

(a) whether special category States like
Himachal Pradesh have been shown some
consideration while alloting funds for the
Eighth Year Plan; and

(b) if so, the amounts allottedto different
special category States for the Eighth Plan?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY
SOURCES (SHRI SUKH RAM): (a) A
lumpsum amount was set apart 1o meet the
development requirements of the special
category States including Himachal Pradesh
during the Eighth Plan, 1992-97. Allocation
of Central Assistance among the special
category States including Himachal pradesh
for the Eighth Plan has been made on the
basis of their special Problems and
development requirements, after having
discussions by the Dr. Chairman, Planning
Commission with the Chief Ministers of majar
States including Himachal Pradesh.

(b) The amounts applied of different
special category States for the Eighth Plan
are shown in the Statement attached.



303 Written Answers

JULY 8, 1992

Written Answers 304

STATMENT

Allocation of Central Assistance (GROSS) to the Special Category States for the Eighth
. Five Year Plan, 1992-97.

(Rs. in crores at 1991-92 prices)

Slates Amount
1. Arunachal Pradesh 1150.00
2. Assam ' 3726.31
3. Himchal Pradesh 1299.33
4. Jammu & kashmir 3554.39
5. Manipur 950.16
6. Meghalya 865.04
7. Mizoram 760.00
8.‘ Nagaland 814.25
9. Sikkim 437.05
10. Trip;xra 968.30
Total 14524.83
Note: Allocations are exclusive of externally aided projects.
[ Translation) undertakings; and
Investment in public Sector (c) the details of those Central projects
Undertakings in Orissa in Orissa in which the Union Govemment

94_SHRI SRIKANTA JENA: Will the
PRIME MINISTER be pleased to state:

(a) the total investment in various public
sector undertakings in Qrissa, as on April 30,
1992:

(b) the details of annual production and
profits/losses of these undertakings and the
number of employees serving in each

propose to make more investments and also
the names of such Central projects which are
under implementation and the time by which
these will be completed?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF HEAVY INDUSTRY AND DEPARTMENT
OF PUBLIC ENTERPRISEZYSHRI P.K.
THUNGON): (a) The totai invesiment in
terms of Gross Block in the Central public
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sector undertakings in the state of Orissa (b) The value of production, net profit
was Rs. 6898.72 crores as on 31.3.1991 and number of employees in respect of
upto which period only the information Is  these Central PSUs for the year 1990-91 is
available. shown below: ’
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(c) Investments proposals in new
projects or expansion modernisation of
existing projects are based on techno-
economic feasibility and availability of
resources. The details of major projects
under construction implementation under
Central PSEs are given in Volume-1 (page
44) of Public Enterprises Survey 1990-91,
which was placed before the parliament in
5.3. 1992.

(English]

ltems reserved for Small Scale and
Cottage Industries

95. DR. C. SILVERA: Will the PRIME
MINISTER be pleased to state: ’

(a) whether some items have been
reserved to be manufactured by the small
scale and cottage industries;

(b) if so, the names of these items
separately for each sector as on June 30,
1992,

(c) whether some items have also been
reserved for manufacture by medium and
large scale industries;

(d) if so, the names of these items
separately for each sector as on June 30,
1992;

(e) whether any criteria for reservation
of items for each sector has been laid down;

(f) whether some facilties have been
given to each sector; and

(9) it so, the details thereof andif not, the
reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY(DEPARTMENT
OF SMALL SACLE INDUSTRIESANDAGRO
AND RURAL INDUSTRIES (PROF. P.J.

ASADHA 17, 1914 (SAKA)
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KURIEN): (a) and (b). As on 30.6.1992, 836
items are reservedfor exclusive manufacture
in the small scale sector. The names of 836
items are given in schedule lll of the Gazette
Notification No. S.0. 477 (E) dated 25.7.1991.
Thereis no separate list of tems reserved for
exclusive production in respect of cottage
industries sector. Hower, as many as 95
items have been identified for financing by
Khadi and Village Industries commission in
this sector.

(c) and (d) Under the new Industrial
policy, allindustries except those includedin
Schedule-1 to the notification dated 25.7.91
are opento mediumand Iarge scale industries
in the Private Sector. Entry of large and
mediumsealeindustries inthe areas reserved
for Public Sectoris also permitted selectively.
The Industries covered by Schedule Il of the
aforesaid notification which are subject to
comopulsclicensing are be ingreguhlated by
the Government and an entreprenevur is
requiredto obtain anindustrial liccence before
enter-ing into these industries. In respect of
allotherexemptedindustries,amemorandum
with SIAisrequiredto befiled. Entrepreneurs
in the medium and large scale can also take
up manufacture of items reserved for Small
Scale Sector if they are ready to take up an
export committment of at least 75% of the
new or additional production.

(e) The criteria adopted for reservation
of items for exclusive manufacture in the
small s~.ale sector as prescribed in the
Industries (Development & Regulation ) Act,
1951 are as under;-

(a) The nature of any article or class of
articles which may be produced
economically by the ancillary, or
smaliscale, industrialundertakings;

(b) The level of employment likely to be
generatedbythe production of such
article or class of aricles by the
ancillary, or small scale, industrial
undertakings;
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(c) The possibility of encouraging and
diffusing entreprensur ship in
industry;

(d) The prevention of concentration of
economic power to.the common
detriment.

(f) and (g). The primary objective of
policy measures for promoting and
strengthening small, tiny and village
enterprises laid in parliamenton 6.8. 1991 is
toimpart more vitality and growth-impetus to
the smallscale sectortoenableitto contribute
its mite fully to the economy, particularly in
terms of growth of output, employment and
exports, A number of measures have been
takenby Governmenttopromote smallscale
industries by providing institutional support
anda package ot incentives andconcessions
like confessional finance, excise benefits,
marketing support, technical consultancy
services, testing facilities, etc.

Attacks on Indian Diplomats in

Pakistan
96. SHRI VSs. VIYAYA
RAGHAVAN:
SHRI MOHAN RAWALE:
SHRI N. DENNIS:
SHRIMTI SAROJ DUBEY:
KUMARI PUSHPA DEVI
SINGH:

SHRI SHARAD DIGHE:

SHRI B. DEVARAJAN:

SHRI SHARAD YADAV:

SHRI  MOHAN SINGH

~ (DEORRIA):

SHRIMATI GIRIJA DEVI:

SHRI ATAL BIHARI
VAUAPAYEE:

SHRI MANIKARAO HODLYA
GAVIT:

SHRI SANTOISH KUMAR
GANGWAR:

SHRI LALIT ORACN:

SHRI PHOOL CHAND
VERMA:
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SHR ANAND AHIRWAR,;

SHRIMADANLAL KHURANA:

SHR! BAPU HARI CHAURE:

SHRICHANDRAJET YADAV:

SHRI RABI RAY:

KUMARI UMABHARATI:

SHRI TARA CHAND
KHANDELWAL:

SHRI PARASRAM
BHARADWAJ:

SHRI M.V. CHANDR
ASEKHARA MURTY:

SHRI SHANKERS
INHAVAGHELA:

SHRI GAYA PRASAD KORI:

SHRI RAMESH
CHANNITHALA:

SHRI BIR SINGH MAHATO:

SHROI SANAT KUMAR
MANDAL:

Will the PRIME MINISTER be pleased
to state: .

(a) the details of incidents of attacks on
Indian diplomats in Pakistan during the last
six months;

(b)the stepstaken/proposedtobetaken
by the Government in protest against such
incidents and to prevent their occurrence in
the future;

(c) whether the matter had been taken
up with the UN or at any other international
fora;

(d) if so, the details thereof;

(e) if not, the reasons therefor;

(f) whether Pakistan had made any
suggestion regarding code of conduct for

diplomats;

(g) if so,, the details thereof and the
response of the Government thereto; and

(h) whether such incidents of attack on
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? .
diplomats hamper the ongoing dialogue
setween the two countries?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
R.L. BHATIA): (a) While incidents oif
harassment of our diplomats in Pakistan
have occurredforquently, the majorincidents
in this period were the following;

£ (1)On24May, 1992. ShriRaesh Mittal,

’ Counseller in our high commission
in Islabad was forcibly abducted
and fortured by Pakistani
intelligence personel.

(2) On June 7, and again on June 186,
unidentified individuals blockedthe
passage of the car, driven by Shri
D.P. Srivastra, Consul in the
Consulete of India, Karachi, trided
to smash the window screen and
pointing a psitol tried to forca open

&4 the door of the car.

(b) Government have lodged strong
protests over these incidents with the
Governemnt of Pakistan. We have
demandedthatthe criminals whoresponsible
for the Mittal incident should be punished in
@rder to deter others from repeating such

~voilentandinhuman behaviour. Similarly, we
have also demanded that those responsible
forthe attemptedattack on Consul Srivastava
be brought to book.

~ (c)to(e). No, Sir. Government’s protest
~and concern has been conveyed directly to
the Government of Pakistan who have been
remanded of their obligations under
internationaltaw, to ensure strictcompliance
‘Lytheirauthorities of the relevant international
conventions regarding diplomatic privillages
and immunities.

(fyand(g). Yes, Sir. Pakistan's proposal
regarding a Code of Conduct for diplomats
has been receivedin June, 1992 to which we
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shall sos be sending an response.

(h) Yes Sir. We have conveyed to the
Government of Pakistan that such incidents
are not conducive to building an atmosphere
where aconstructive dialogue cantake place.

97  SHRIBALRAJ PASI:
SHRIMATI KRISHNENDRA
KAUR (DEEPA):

Will the PRIME MINISTER be pleased
to state:

(a) whether the Government have
launched five-year Knowledge Based
Computer System Development Programme
in 1986;

{(b) if so, the details thereof; and
(c)the progress made sofarthisregard?

MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF SCIENCE & TECHNOLOGY
(DEPARTMENT OF ELECTRONICS AND
DEPARTMENT OF OCEAN
DEVELOPMENT) (SHRI RANGARAJAN
KUMARAMANGALAM): (a) Yes, Sir. The
Government of India, Department of
Electronics launched afive year Knowledge
Based Computer Systems/Fifth Generation
Computer Systems (KBCS/FGCS)
Programme in 1986.

(b) The KBCS/FGCS programme started
bt Department of Electronicswith partial
support from UNDP aims at building
institutional infrastructure, training scientific
manpower and undertaking research and
development activities to solve some of the
socio-economic problems ofthe country using
the KBCS technology. Under this
programme, seven nodal centres have been
established to carry out research and
development work in different fields. About
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60 scientists/engineers have been trained
abroad.

(c) About 20 demonstration systems
using the KBSCs technology have been
developed for various applications. Some of
these are:

i) Resource Scheduling systems;
i) Intelligent Tutoring systems;
iy Informationarchival andretrieval
systems;
iv) Image processing systems;
v) Speech recognition/synthesis
systems;
vi) Medical diagnosis/case history
" taker systems;
vii) Legal reasoning systems.

The integration o \he technologies
developed during the development of these
systems is being done in the phase |l of the
KBSC/FGCS Programme whsch started in
April, 1992.

Growth Rate of Eastern Region

98. DR. ASIMBALA: Willthe Minister of
PLANNING AND PROGRAMME
IMPLEMENTATION be pleased to state:

(a) the Growth rate of the Eastern region
as compared to other regions of the country
during the last three years in different sections
of economy; and

(b) the details of the programmes under
consideration of the Planning Commission
" to reduce the disparity in the growth rates
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between different regions of the country with
particular reference to the Eastem rggion?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY
SOURCES. (SHRI SUKH RAM): (a) Growth
rates calculated by using the Net State
Domestic Product (NSDP), at 1980-81 prices,
data and classified by regions and sectors
are given in the statement attached.

-(b) Developmentschemes/programmes
are being implemented by the State
Governments for raising the productivity of
the different sectors of the economy as well
asthe income level of the people. In addition,
to addressing the problems of regional
disparities, the Eighth Plan stresses better
utilisation of water resources, adoption of
high techinology, specially in areas of rice
production in the Eastern region,
diversification of agricultural activities, dryted
farming, seed development, development of
horticulture, animal husbandry and paultry,
efc. Increase inindustrial productivity through
setting up of industrial growth centres,
development of infrastructural activities,
providing better facilities for investment in
agro-industries, emphasis on poverty
alleviation programmes specially by providing
better employment opportunities, effective
implementation of Jawahar Rozgar Yojana
(JRY), Integrated Rural Development
Programme (IRDP), Hill Area Development
Programme, Special Area Programme, etc. |
are also being emphasised during the Elghth
Five Year Plan.
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Foodgrain Prices
99, SHRIGEORGE FERNANDES:
' SHRI MANORANJAN
BHAKTA:

Will the PRIME MINISTER be pleased
to state:

(2) whether Economic Advisory Council
to the Prime Minister is of the opinion that
foodgrain prices are on the high side;

(b) whether any suggestion has been
made by the Council to the Prime Minister in
this regard; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES,.
CONSUMER AFFAIRS & PUBLIC
DISTRIBUTION (SHRI KAMALUDDIN
AHMED): (a) No, Sir, no report by the
Economic Advisory Council has been
received by the Government on this matter.

N

(b) and (c). Do not arise.
Allocation of Molasses to States

100 PROF. RITA VERMA:
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Will the PRIME MINISTER be pleased
to state:

(a) the quantity of molasses declared
surplus during alcohol year 1989-90, State-
wise;

(b) the total quantum of molasses
supplied during alcoholyear 1990-91 was as
in statment -lI

(c) whether some States have
demanded increase in the allocation of
molasses; and

(d) i so, the steps taken to increase the
allocation during alcohol year 1991-92?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS &
FERTILIZERS (DR. CHINTA MOHAN): (a)
Based on availability and consumption data
furnished by various State Governments,
the State-wise surplus of molasses during
the alcohol year 1989-90 was as indicated in
Statement-| attached:

(b) The quantum of molasses supplied
through inter-state allocations during the
alcohol year 1990-91 was as in Statement-
]

SHRI CHETAN P.S. (c) Yes, Sir.
CHAUHAN:
SHRI DATTATRAYA (d) Inter-state allocations of molasses
BANDARU: during the alcohol year 1991-92 have been
SHRIMATI BHAVNA made in consultation with the concerned
CHIKHLIA: State Governments.
STATEMENT - |

Surplus of Molasses Declared by States during 1989-90

(Fig. in tonnes)

Name of State Quantity
Assam 6,900
Bihar 22,900
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(Fig. in tonnes)

Name of State Quantity
Guijarat 10,900
Karmataka 84,000
Maharashfra 2,84,000
Orissa 1,000
Punjab 17,300
Pondicherry 7.500
Tamil Nadu '97,000
Goa 200
Uttar Pradesh 1,12,000
STATEMENT -1

" Inter State Allocations during 1990-91

(Fig . in tonnes)

Name of State Quantity
Andhra Pradesh 70,000
Himachal Pradesh 9,800
Assam 100

* Jammu & Kashmir 12,300
Kerala 34,000
Orissa 4 20,000
Punjab 45,500
Rajasthan . 33,500

Delhi : 1,750
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(Fig . in tonnes)

Name of State Quantity

Chandigarh 860

West Bengal 65,000

Dadra & NH 230

Daman 13,000

Tripura 75

Meghalaya 1,025

Madhya pradesh 2,32,500

Industrial Strike

101.  SHRIHARI KISHORE SINGH:
SHRI VILAS MUTTEMWAR:
SHRI SHARAD YADAV:
SHRIMATI GIRIJA DEVI:
SHRIK.P. REDDAIAHYADAV:
SHRI BHAGWAN SHANKAR

RAWAT:

SHRICHANDRAJEET YADAV:
SHRI RABI RAY:

Will the PRIME MINISTER be pleased
to state:

(a) the number of unions which took part
in the nation-wide industrial strike on June
16, 1992 and the major sectors of economy
affected thereby;

(b) the estimated loss suffered as a
result thereof;

(c)the basicissues onwhichthe workers
went on strike; and

(d) the steps taken to avert the strike?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI PABAN
SINGH GHATOWAR): (a) and (b). Most of
the unions affiliated to the Central Trade

Union Organisations other than INTUC and
BMS took part in the industrial strike on 6th
June, 1992. Banking & Insurance Industries
and some of the defence undertakings are
among the major sectors of the economy
affected by the strike.

(c) Strike callwas given mainly in protest
against the new Economic and Industrial
Policy.

(d)Governmenturgedthe Trade Unions
andworkers notto go on strike as assurance
had been given that their interests would be
protected while implementing new industrial/
economic policy. The Conciliation officers
alsointervened in the strike notices received
in public Utility Services and made efforts to
avert the strike.

Production of Uranium

102. SHRI V. SREENIVASA
PRASAD:

SHRI M.V.

CHANDRASEKHARA
MURTHY:

Will the PRIME MINISTER be pleased
to state:
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(a) whether due to drastic cut in the
production of uranium, the country’s progress
inthe nuclearfieldis likelyto suffer duringthe
Eighth Plan period,;

(b)if so, whetherthe Government have
since contemplated any steps to boost the
production of uranium; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY (DEPARTMENT OF
ELECTRONICS AND DEPARTMENT OF
OCEAN DEVELOPMENT) (SHRI
RANGARAJAN KUMARAMANGALAM): (a)
The production of uranium and stocks in
hand are sufficient to meet the requirements
of uranium for the planned nuclear power
programme for the next 10 years.

(b)and (c). The Governmentisconteining
its efforts in exploration and identification of
new sources of Uranium for economic
recovery. A new source has been identified
at Domiasiat in Meghalaya and exploratory
mining is being done to establish commercial
viability of this source.

Policy for Agricultural Laboure

103. KUMAR! FRAIDA TOPNO: Will
the PRIME MINISTER be pleased to state:

(a) whetherthe Government proposeto
introduce a Bill incorporating uniform policy
for the Agricultural labourers;

(b) if so, the details thereof; and

(¢) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI PABAN
SINGH GHATOWARY): (a) and (b). A Bill to
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provide for the Waelfare of Agricultural
Workers and to regulate their employment
and conditions of service is under
consideration of the Government.

(c) Does not arise.
Nuclear Test by China

104. DR.D.VENKATESHWARA
RAO:
SHRI SHARAD YADAV:
SHRIMATI GIRIJA DEVI:
SHRICHANDRAJEETYADAV:

Will the PRIME MINISTER be pleased
to state;

(a) whether China had conducted an
underground nuclear test recently; _

(b) it so, the-reaction of the Gavernment
thereto; .

(c) whether conducting of this test
created any threat to the security of India;
and :

(d) if so, the steps being considered in
this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
EDUARD FALEIRI): (a) Yes, Sir.

(b) India has consistently advocated a
comprehensive ban onthetesting of nuclear
weapons. ltremains outeamest hopethatall
States, both nuclear weapons and non-
nuclear weapons States alike will move
together to conclude such a ban at the
earliest.

(c) and (d). Govemment keep under
constant review all dévelopments having a
bearing on India’s security. The Chinese
Govemment's position that it will not be the
first to use nuclear weapons at any time and



331 Written Answers

Jnder any circumstances has been noted by
Sovernment.

‘Translation)

Retirement age of Public Sector
undertakings Employees

105. DR. LAL BAHADUR RAWAL.:
SHRI RAJVEER SINGH:

Will the PRIME MINISTER be pleased
lo state:

(a) whether the Government are
contemplating to reduce the retirement age
of the employees working in public sector
undertakings, and

(b)if so, the details and reasonstherefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF HEAVY INDUSTRY ANDDEPARTMENT
OF PUBLIC ENTERPRISES) (SHRI P.K.
THUNGON): (a) No, Sir. Presently there is
no proposal under consideration of the
Government to reduce the age of retirement
of employees of the public sector
undertakings to below 58 years.

" (b) Does not arise.
Concept of Poverty Line

106. SHRI GAYA PRASAD KORI: Will
the Minister of PLANNING AND
PROGRAMME IMPLEMENTATION be
pleased to state:

(a) the latest concept of * Poverty Line
' in terms of income per month and
consumption units in rural and urban areas;

(b) whether availability of shelter with
proper sanitation facilities is considered as
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essentialfacility to bring a family orindividual
above the poverty line;

(c) the percentage and total number of
rural and urban population living below
poverty line accordingto 1991 census/survey,
State-wise; and

(d) the corresponding targets
contemplated to be achieved by the end of
Eighth Plan, State-wise?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY -
SOURCES (SHRI SUKH RAM) :(a) The
concept of poverty line used for assessing
the people below poverty line is basedonthe
recommendation of the Task Force on *
Minimum Needs & Effective Consumption
Demand’ which submitted its reportin 1979.
According to this report the poverty line is
defined as the percapita monthly expenditure
of Rs. 49.09 in rural areas and Rs. 56.64 in
urban areas at 1973-74 prices corresponding
to the per capita daily calorie requirement of
2400in rural areas and 2100 in urban areas.

(b) The poverty line defined as above
covers expenditure on food as well as non-
food items in the reference year (such as
housing, health, education, fuel clothing and
social services).

(c) Estimates of percentage and total
number of population below poverty level are
notavailable forthe year 1991. However, the
estimates for 1987-88 (The latest year
available) are presented in the Statement
attached.

(d) No State-wise targets of poverty
alleviation have been fixed for the Eighth
Plan.
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Minister’s Visit to Gulf countries

. 107.SHRIE. AHAMED: Willthe PRIME
- MINISTER be pleased to state:

(a) whether the Minister of State for
ernal Affairs visited countries in the Gulf

(b) if so, the purpose of the visit to each
‘ofthese countries and the outcome thereof;

(c)whether he held any talks with Kuwait
on India’s participation in reconstruction
aciivities of that country;

(d) if so, the outcome thereof; and
(e) if not, the reasons therefor?

| THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
'EDUARDO FALEIRO):

- () Yes, Sir. The Minister of State for
~ External Affairs Shri Eduardo Faleiro visited
Bahrain, Oman and Qatar.

. (b) The purpose of the visit was to
' strengthen the close and cordial relations
en India andthese couritries. Relations
been fortified in the political and

well being of the Indian community were
‘taken up. : '

: .f (c) Minister of State for External Affairs
did not visit Kuwait.
~ (d)and (e). Doe_s not arise..

Cloud Seeding Centre

108. SHRI GOPI NATH GAJAPATH:

lan for setting up a ‘Cloud Seeding Centre;

ASADHA 17, 1914 (SAKA)

ic areas and matters affecting the

Written Answers 338

(b) whether the Centre was proposedto
be set up with the objective of enhancingthe
rainfall;

(c) whether any suitable location has
since beenselectedforsetting upthe Centre;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY (DEPARTMENT OF
ELECTRONICS AND DEPARTMENT OF
OCEAN DEVELOPMENT) (SHRI
RANGARAJAN KUMARAMANGALAM):(a)
No specific allocation has been made for
Cloud Seeding Centre in the Seventh Plan.

(b) to (e). Indian Institute of Tropical
Metrology (IITM) Pune is the organisation
carrying out cloud seeding operations in the
country. These operations form part of the
HTM Programme. The IITM continues to
provide technical guidance to any State
Government which propose to undertake
cloud seeding experiments.

Indo-Pak Foreign Secretary Level Talks

109. SHRI SHARAD DIGHE:
SHRIMADAN LAL KHURANA:

~ Will the PRIME MINISTER be pleased
to state:

(a) whether Indo-Pak Secretary level
talks had to be postponed recently;

(b)if so, the reaction of Pakistanthereto;

(c)'whether the Government had taken
any decision on the resumption of talks;

(d) if so, the details thereof; and
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(e) if not, the reasons therefor;

(f) whether this matterwas discussedat
the recent meeting between him and the
Prime Minister of Pakistan; and

(9) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
EDUARDO FALEIRO): (a) Yes., Sir.
Government decided to call for a
postponement of these talks following the
abduction and torture of a senior Indian
diplomat in Islamabad which vitiated the
atmosphere making a constructive dialogue
difficult.

(b) On 26 May, 1992, the Spokesman of
the Pakistan Foreign Office expressed
surprise and regret at the postponement.

(c) to (g). The Prime Ministers of India
and Pakistan, at their meeting at Rio on 14
June, 1992, agreed to the resumption of the
bilateral dialogue. The dates for the next
round of Foreign Secretary leveltalks areto
be decided through diplomatic channels.

[Translation)

Evaluation of Poverty Alleviation
Programme

110. SHRIHANNAN MOLLAH: Wil the
Minister of PLANNING AND PROGRAMME
IMPLEMENTATION be pleased to state:

(a)whetherany evaluation of the several
poverty alleviation programmes has been
made recently;

(b) if so, the details thereof; and
(c) the conclusions of the evaluation

regarding the success of the poverty
alleviation programmes?
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THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY
SOURCES (SHRI SUKH RAM): (a) to (c).
Major poverty alleviation progrmmes are
Integrated Rural Development Programme
(IRDP) and Jawazhar Rojgar Yojana (JRY)
being implemented in rural areas of the
country, and Nehru Rojagar Yojana (NRY)
and Self-Employment Programme forUrban
Poor(SEPUP)which are being implemented
in urban areas of the country. No evaluation
of NRY and SEPUP has been done. As
regards IRDP, the third round of concurrent
evaluation was conducted during January-
December 1989 with a view to assess the
impact of the programme. The important
findings of this evaluation revealedthat IRDP
we quite successful in the rural areas. The
important findings revealed that (i) 65%
beneficiaries under the programme was
selected in the meefings of Gram Sabhas;
(ii) in the opinion of the beneficiaries, in 80%
of the cases the assets provided to them
were of good quality; (iii) of the beneficiary
families assisted during the Programme (a)
9% families belongedto the destitute groups
(Rs. 1-2265). 38% families to the very very
poor group Rs. 2266-3500), 36% families to
the very very poor group (Rs. 3501-4800)
and 10%to the poor group (Rs. 4801-6400),
(iv) the coverage of SC/ST was significantly
higher than the stipulated target of 30% at
the national level; (v) at the national level,
94% beneficiaries did notborrow any money
from private sources after acquisition of the
asset; (vi) The total annual family income of
the beneficiaries envisaged by more than
50% oftheir initialincome in 73% of the case;
and (vii) the old beneficiaries crossed the
poverty line of Rs. 3500 in 78% cases and
revised poverty line of Rs. 6400/- in 21%
cases at the national level.

~ Asregards JRY, eonwrrant’e&aluation
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has been taken up in various States/UTs
over a period of one year starting from
January, 1992. Based onthe first quarteri.e.
January-March 1992, it is proposed to have
a quick study to assess the impact of this
programme. However at the instance of the
Planning Commission, a quick study of JRY
was conducted by the Plan Evaluation
Organisation (PEO) during the second half
of 1991-92. One of the objectives of this
study was to assess the extent to which
persons from the target group got
employment under the programme. The
study has revealed that the percentage
achievements in terms of mandays of
employment generation was more thanthen
percentage utilisation of funds available
during 1989-90 and 1990-91 at the State,
District and Gram Panchayat levels.

Safety Measures in Coal Mines

111. SHRI GAYA PRASAD KORI: Will
the Minister of COAL be pleased to state:

(a) whether safety measures fer coal
mine labourers are fooolproof;

(b) if so, the details thereof;

(c) if not, whether the Government
propose to provide effective safety to the
coal mine labourers andthe details thereof;

(d) the duration prescribed for the
medical examination of labourers working in
mines?

THE DEPUTY MINISTER IN THE
MINISTRY OF COAL (SHRI S.B.
NYAMAGOUDA): (a)to (c). The coal mines
under CIL group of mines are worked strictly
as per safety provisions contained in Mines
Act, 1952 and the Coal Mines Regulations ,
1957. Adequate safety measures are
providedtoworkers. Eachworkeris provided
with safety gear such as safety helmets,
safety boots, belts, dust masks, self rescures
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etc. They are imparted basic and refresher
training in Vocational Training Centres.
Presence of noxious gases in underground
mines is regularly checked by gas detectors.
The safety situation is constantly reviewed
and monitored at different levels. The
Standing Committee on Safety in CoalMines
underthe Chairmanship of Minister-in-charge
of Coal regularly reviews the overall safety
situation in coal mines and recommends
short-termandlong-termmeasurestofurther
improve the safety standards in the coal
mines..

(d) Every worker is subjectedtoathrough
medicajcheckupattime of initialappointment.
Thereafter he undergoes periodical medical
checkup once in a block of 5 years.

Hospital Building forABhopal Gas
Victims

112.  DR. LAXMINARAYAN

PANDEYA:

DR. A K. PATEL:

Will the PRIME MINISTER be pleased
to state:

(a) whetherthe Government are aware
of the Union Carbide Corporation’s flagrant
violation of the Supreme Court’s directive to
set up a Rs. 50-crore hospital for the victims
of the MIC gas leak at Bhopal ; and

(b) 7 so, the remedial action taken or
proposedtobe taken andthe progress made
so far in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (DR. CHINTA MOHAN): (a)
and(b) The Union Carbide Corporation (URC)
have agreedto finance the construction of a
500 bed hospital at a cost of around Rs. 50
crores.

Government have engaged Hospital
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Services Consultancy Corporation India
Limited for preparation of a detailed project
report. The project report has since been
submitted and is estimated that the Hospital
willcostRs. 98 croresto Rs. 106 crores - both
recurring and non-recurring. The mater has
been taken-up with the Union Carbide
Corporation to provide additional funds.

[ Translation)

Development Projects for Santhal
Parganas of Bihar

113. SHRI SIMON MARANDI: Will the
Minister of PLANNING AND PROGRAMME
IMPLEMENTATION be pleased to state:

{a) whether no development project
has been completed in Santhal Parganas
and Chhota Nagpur Commissionery in
Southern Biharduring the lasttenyears; and

(b) the funds provided by the Planning
Commission for the different development
projects of this area during each of the last
three years and the details of their
implementation?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY
SOURCES (SHRI SUKH RAM): (a) and (b).
Several projects undertaken in the Central
and State Sectors have been operating in
the area. Planning Commission approves
outlays forthe State Plan as awhole. Further
allocations at the area and district level are
made by the concerned State Government.

Unauthorised L.P.G. Cylinder
Manufacturing Units

114. SHRI GOVINDA CHANDRA
MUNDA: Will the PRIME MINISTER be
pleased to state: .

{~) the total nunioer of unauthorised
factoriesma:: ‘acturingL.P.G. cv'indersand
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reguletcrs unearthed during the last three
years and the details thereof; and

(b) the action taken or proposed to be
taken by the Government to curb such

practice?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY DEPARTMENT
OF INDUSTRIAL DEVELOPMENT
(SHRIMATI KRISHNA SAHI): (a) and (b).
The manutacture of L.P.G. Cylinders and
regulators is declicensed. Directorate
General of Technical Development (DGTD):
in the Ministry of Industry, Department of
Industrial Development earlier concerned
with asc stanceto existing units and proposals
to set up new units, have confirmed that it
has not raceived any complaint regarding
alleged setting-up of unauthorised units for
manufacture of L.P.G. Cylinders and
regulators.

Development works in Public Sector
Undertakings of Kerala

115. SHRI THAYIL JOHN ANJALOSE:
Will the PRIME MINISTER be pleased to
state:

(a) the major development works
undertaking in various public sector units in
Kerala during the last three years;

(b) whetherthere is any proposal to set
up new public sector units in Kerala during
the Eighth Five year pian;

(c) if so, the details thereof;
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OFHEAVY INDUSTRY AND DEPARTMENT
OF PUBLIC ENTERPRISES) (SHRI P.K.
THUNGON): (a) to-(d). Enterprise specific
developmentworks are being undertakenby -
different publicenterprises fromtime totime.
However, the capital expenditure incurred
onexpansion, developmentandreplacement
etc. during last three years in each of the
central PSEs having its registered office in
the state of Kerala is given below:-
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Privatisation of Coal-Mines

116.  SHRIK.P. SINGH DEO:
SHRIGOPINATHGAJAPATHI:

Willthe Minister of COAL be pleasedto
state:

(a) whether the Government have a
praposalto privatise some coal mines during
the current financial year; and

(b) if so, the details of the coal mines
identified State-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF COAL (SHRI S.B.
NYAMAGOUDA): (a) and (b). The
Government at present have no proposal to
privatise the existing coal mines. However,
the Government have decidedto allowprivate
sector participation in coal mining operations
in virgin areas for the purpose of captive
consumptionforpowergeneration and other
enduses, as wellasto setup coalwasheries.

" Steps are being taken to introduce a Bill
in the Parliament in the current session to
amendthe CoalMines (Nationalisation) Act,
1973in order toimplementthe above decision

“ e Covernment.
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Development Works in Public Sector
Undertakings of Kerala

115. SHRI THAYIL JOHN ANJALOSE:
Will the PRIME MINISTER be pleased to
state:

(a) the major development works
undertaking in various public sector units in
Kerala during the last three years;

(b) whether there is any proposal to set
up new public sector units in Kerala during
the Eighth Five Year plan;

(c)if so, the details thereof;

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF HEAVY INDUSTRY AND DEPARTMENT
OF PUBLIC ENTERPRISES (SHRI P.K.
THUNGON): (a) to (d). Enterprise specific
developmentworks are being undertaken by
differentpublic enterprises fromtime totime.
Howeverthe capitalexpenditure incurred on
expansion,, development and replacement
etc. during last three years in each of the
central PSEs having its registered office in.
the state of Kerala is given below:-
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Setting up of new projects or expansion
of existing projects inthe central public sector
are decided keeping in to consideration the
techno-economic feasibility of the projects
and availability of the sources together with
the balanced regional development of the
country. The Eighth Five Year Plan is yet to
be approved by the Parliament.

Investigation into the Blast in L.P.C.L.,
Maharashtra

117.. SHRI MUKUL BALKRISHNA
WASNIK: Will the PRIME MINISTER be
pleased to state:

(a)whetherthe Governmenthave since
examinedthe report submitted by the Enquiry
Committee on the blast at the Indian Petro-
Chemicals Ltd’'s Nagothane plant in
November, 1990;

(b) it so, the details thereof; and

(c) the action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS &
FERTILIZERS {DR. CHINTA MOHAN): (a)
The report submitted by the Enquiry
Committee is under examination.

(b) and (c). Do not arise.

[ Translation)

Increase in Prices of F.P.S. items

118. SHRIHARIKEWAL PRASAD: Wil
the PRIME MINISTER be pleased to state:

(a) whether the Government have
decidedtoincreasethe prices of tems being
distributed through the Fair Price Shops;

(b) if so, the details theretor; and

(c) the names of such items?
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MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES,
CONSUMER AFFAIRS & PUBLIC
DISTRIBUTION (SHR! KAMALUDDIN
AHMED): (a) No. Sir.

(b) and (c). Does not arise.

Assistance to Gujarat for Development
Schemes

119. SHRI KASHIRAM RANA: Will the
Minister of PLANNING AND PROGRAMME
IMPLEMENTATION be pleased to state:

(a) whether the Union Government
provide any assistance to the development
schemes/programmes/projects in Gujarat;
and

(b) it so, the amount of assistance
provided Scheme-wise during the last two
years?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE IN THE MINISTRY
OF CONVENTIONAL ENERGY SOURCES
(SHRI SUKH RAM): (a) & (b). The Central
Government has been providing block plan
assitance to the States including Gujarat for
theirplans, according tothe formula approved
by the National Development Council, and
thus Central assistance is not allocated
according to schemes/programmes//
projects.

[English)
Pilferage of Coal

120. SHRI ANNA JOSHI: Will the
Minister of COAL be pleased 1o state:

(a) whether the working group of Coal/
Coke Consumers Association has appealed
1o the Government against pilferage of coal
resulting in short supply; and
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(b) if so, the steps initiated to stop such
pillerage? :

THE DEPUTY MINISTER IN THE
MINISTRY OF COAL (SHRiI S.B.
NYAMAGOUDA): (a) Yes, Sir. A
representation has been submitted by the
Working Group of Coal/Coke Consumers
Association, aprivate body regarding weight
shortages in coal caried by Railways wagons.

(b) Coal companies are not in a position
to check alleged en-route pilferage of coal
resulting in lesser coal reaching the
consumers. However, they are tightening
the arrangements regarding weighment at
the time of loading of coal. All out’efforts are
being made by coal companies to ensure
maximum serviceability of weighbroidges,
and full utilisation/use of the available
weighbridges so that as much weighment as
possible is done of the rail-borne coal.
Consumers can also post their
representatives to inspect loading and
weighment of coal at the loading/weighment
points.

[Translation)
Administrative Reforms

121. SHRI RAM LAKHAN SINGH
YADAV: Will the PRIME MINISTER be
pleased to state:

(a) whether the Government are
considering to introduce administrative
reforms in order to curb corruption and
redtapism;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?
THE MINISTER OF STATE IN THE

MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
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MARGARET ALVA): (a) to (). Under the
programme of Responsive Administration
being pursued since 1985, alarge number of
steps have been taken which include:

- Simplification and rationalisation
of procedures;

- preparation of time bound action
plans by ministries/departments
and regular monitoring of the work
done;

- fixation of levels by the ministries/
departments for taking decisions
on various categories of cases to
speed up decision making and
ensure better enforcement
of accountability, and

- delegation of powers by the nodal
ministries to administrative
ministries and by administrative
ministries to their lower formations.

These are intended to reduce
the room for redaptism and
corruption.

Athereo-pronged strategy of prevention,
surveillance and detectionto curb corruption
is being followed. This also provides for
deterrent and punitive action against the
corrupt. Other measures aimed at preventing
corruption include strengthening of the
departmental vigilance and anti-corruption
machinery, expeditious disposal of
disciplinary cases andrecoursetothe powers
for premature retirement of government
servants under Fundamental Rule 56 (j).

Funds to States to Deal with Problem
of Backwardness

122. SHRI PHOOL CHAND VERMA:
Will the Minister of PLANNING AND
PROGRAMME IMPLEMENTATION be
pleased to state:
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(a) whether the Union Government
provide the funds to the State Governments
to deal with the problem of backwardness
and unemployment; and

(b) if so, the amount provided to each
State during the financial year 1992-93,
State-wise?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND
PROGRAMME IMFLEMENTATION AND
MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY
SOURCES (SHRISUKH RAM): (a) and (b).
Planning for development of an area and
allocation of funds forthe purpose is primarily
the responsibility of the State Government
concerned. In this, the Central Government
helps the States through the mechanism of
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transfer of resources under the “ Gadgil
Formula “, special area programmes and
devolution of non-plan resources by the
Finance Commission.

As regards the problems of
unemployment, Central assistance is given
to States under Centrally Sponsored
Schemes of Poverty Alleviation like Integrated
Rural Development Programme (IRDP) for
self-employment andJawahar Rojgar Ye:‘ana
(JRY) for wage employment in rural areas
and Nehru Rojgar Yojana (NRY) in urban
areas of different States and U.Ts.
Statements showing allocations under IRDP
and JRY for 1992-95 in respect of different
States and U.Ts. are at statement - | & i
respectively, Allocations for 1992-93 under
NRY in respect of different States and U.Ts,
have not yet been finalised.

STATEMENT - |

State-wise Allocation under IRDP for 1992-93 (Provisional)

(Rs. in Lakhs)

Sl.No. States/U.Ts. Allocation
1. Andhra Pradesh 2440
2. Arunachal pradesh 208
3. Assam 666
4. Bihar 4889
5. Goa 43
6. Gujarat 1005
7. Haryana 240
8. Himachal Pradesh 86
9. Jammu & Kashmir 120

10. Karnataka 1527
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(Rs. in Lakhs)
Sl.No. States/U.Ts. Allocation
11. Kerala ‘830
12. Madhya Pradesh 3236
13. Maharashtra 2614
14. Manipur 19
15. Meghalaya 58
16. Mizoram 87
17. Nagaland 91
18. Orissa 1599
19. Punjab 203
20. Rajasthan 1559
21.  Sikkim 17
22. Tamilnadu 2191
23. Tripura 68
24. Uttar Pradesh 6531
25. West.Bengal 2730
26. Andaman & Nicobar Islands 43
27. Chandigarh NIL
28. Dadra & Nagar Haveli 9
29. Delhi NIL
30. Daman & Diu 17
31. Lakshdweep 4
32. Pondicherry 35
33,165

Total:-
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State-wise Allocations under JRY during 1992-93 (Provisional)

(Rs.in Lakhs)
SINo. States/U.Ts. (Allocations)
1. Andhra Pradesh 14,954,56
2 A:, . “al Pradesh 258.01
3. Assam 3,990.69
4 Bihar 30,013.98
5. Goa 278.77
6. Gujarat 6,312.84
7. Haryana 1,503.42
8. Himachal Pradesh 885.81
9. Jammu & Kashmir A 1,257.39
10. Karnataka 9,409.67
11.  Kerala 4,990.67
12. Madhya Pradesh 20,600.74
13. Maharashtra 15,936.64
14. Manipur 330.69
1S. Meghalaya 386.94
16. Mizoram 163.00
17. Nagaland 414.77
18. Orissa 10,217.41
19. Punjab 1,307.44
20. Rajasthan 9,991.41
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(Rs.in Lakhs)
SINo. States/U.Ts. (Allocations)

21.  Sikkim 151.01
22. Tamil Nadu 13,438.89
23. Tripura 429.52
24. Uttar Pradesh 39,865.88
25. West Bengal 16,999.41
26. Andaman & Nicobar Islands 152.70
27. Chandigarh NIL
28. Dadra & Nagar Haveli 82.89
29. Delhi Nil
30. Daman & Diu 48.83
31. Lakshdweep 76.55
32. Pondicherry 149.47
Total:- 2,04,600.00

Consumer potection Act, 1986

123. SHRI MRUTYUNJAYA NAYAK::
Will the PRIME MINISTER be pleased to
state:

(a)whetherdiscussiononthe Consumer
Protection Act, 1986 have been held in the
meeting of the Central Consumer Protection
Council;

(b) if so, whether the Council has been
submitted its recommendations to the
Government’; and

(c) if so, the details thereof and the
action being taken by the Government
thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES,
CONSUMER AFFAIRS & PUBLIC
DISTRIBUTION (SHRI KAMALUDDIN
AHMED): (a)to (c). The subject matter of the
Consumer Protection Act, 1986 was
discussed in all the meetings of the Cetral
Consumer Protection Council. In its 11th
meeting held on 31.3.1992, Council
considered the report of the High power
Working Group which was constituted to
suggest suitable amendmentstothe CP Act,
1986. The Councilgenerally accepted allthe
recommendations. Some of the main -
recommendations are:

(i)toenlarge the definitions of ‘consumer
‘and ‘' complaints ‘ to cover those who
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purchase goods for self-employment and
cases arising out of likely loss/injury to
consumers;

(i) to bring services in hospitals run by
Governmentandlocalbodies and mandatory
services provided by local bodies within the
purview of the Act,

(iii) to allow consumer organizations to
file complaints on behalf of consumers;

(iv)to give additional powerstothree tier
redressal agencies such as powers to issue
cease and desist order, recall of defective
and unsafe goods etc.

(v) to increase the monetary jurisdiction
of State Commission and District Forums;

(vi) to dispense with the procedure of
seeking prior approvalof CentralGovernment
in setting up the State Commission and
District Forums.

(vii) to provide a separate Chapter on
Rights of Consumers in the Act.

(viii) to restnct the role of lawyers in the
three tier redressal agencies;

(ix) tobring the decisions of the National
Commission/State Commissions/District
Forums within the Acticle 323 B of the
Constitution so astoexclude writ Jurisdiction
of the High Court; and

(x) to streamline the procedure for
appointing the non-official members of three
toier redressal machinery etc.
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Above suggestions are under the
consideration of the Gentral Govemment.

[English)
Non-availability of Coal to U.P.

124. SHRIMADAN LAL KHURANA Will
the Minister of COAL be pleased to state:

(a) whether due to non-availability of
coal in sufficient quantity,, the generation of
electricity in Uttar Pradesh has been
adversely affected;

(b) if so, the reasons therefor and the
steps taken to provide adequate quantity of
coal to the State on priority; and

(c) the details of the quantity of coal
supplied to the Thermal Power Stations in
U.P. at Obra Anpara, Parischha, Tanda,
Harduaganj, Panki etc. during 1990-91 and
1991-92 |Vs-a-vis preceding three years?

THE DEPUTY MINISTER IN THE
MINISTRY OF COAL (SHR! S.B.
NYAMAGOUDA): (a)to (c). Central Electricity
Authority have reported power generation
loss in some thermal power stations in Uttar
Pradesh due to coal supplies not keeping
pace with the coal requirements for power
generation. Coal supplies to Power Stations
in Uttar Pradesh have been steadily going up
overyears exceptduring 1991-92 as may be
seen from the following table which indicate
details of quantities supplied to the thermal
power plants: .

(in ‘000 tonnes)

Name of 1991-92 1990-91 1989-90 1968—89 1987-88
Power
House.
Obra 5350 6394 5549 5600 5305
Anpara 3367 3043 2838 1918 1240
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(Rs.in Lakhs)
S!No. States/U.Ts. (Allocations)
Paricha 580 429 809 868 601
Tanda 508 402 67 18 3
Hardua-
ganj 600 1072 930 1549 1713
Panki 450 645 834 858 374
10855 11985 11027 10811 9236

" Total-

Coal supplies to power stations are
closely monitored and corrective action is
taken whenever necessary to step up coal
supplies. However after introduction of cash
and Carry scheme with effect from 1.10.91.
coal supplies are begin regulated by Coal
Companies according to the payments
received.

Life Saving Machines
125. SHRIPRATAPRAO B.BHONSLE:
Will the PRIME MINISTER be pleased to
state:
(a)whetherthe Bharat Heavy Electricals
Limited proposes to manufacture life saving

‘machines for medical purposes:

(b) if so, the details thereof with special
features of these machines,

(c) whether any annual target for
manutacture of these machines has been
fixed;

(d) if so, the details thereof;

(e)the manufacturing cost of each such
machine; and

(f)the arrangements made for marketing

of this machine?

THE MINISTER OF STATE IN THt
MINISTRY OF INDUSTRY (DEPARTMENT
OF HEAVY INDUSTRY AND DEPARTMENT
OF PUBLIC ENTERPRISES) (SHRI P. K.
THUNGON): (a) and (b). Yes, Sir, BHEL
proposes to manufacture Linear Accelerator
Machine (LINAC)forthetreatment of Cancer.
The technology for the manufacture of this
machine has been indigenously developed
jointly by Central Scientific Instrument
Organisation. Chandigarh (CSIO) and
Society for Applied Microwave Electronics
Engineering Research (SAMEER), Bombay.
The machine uses the latest technique of X-
ray radiationto destroy the canceroustissues.
With greater depth of penetration. high
dosage rate and limited area of exposure.
the machine would provide cheaper and
safertreatment as comparedto that provided
by currentlyimported Cobalt machines which
have Radio active omissions.

(c) and (d). At present., BHEL, is
executing a developmental for supply of
gantry systems for two machines. After the
successful completion of the developmental
order, 20 machines are proposed to be
manufactured in two years.

(e) hwould notbe incommercialinterest
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of BHEL to reveal the manufacturing cost of
the machine.

(f) BHEL itself would market these
machines.

Industrial Development of Parbahni and
Nanded Districts of Maharashtra

126. SHRI VILASRAO NAGNATHRAO
GUNDEWAR: Willthe PRIME MINISTER be
pleased to state:

(a) the steps taken for the industrial
development of Parbhani and Nandeed
districts of Maharashtra;

(b)whetherthe Union Government have
setup any industry at Parhbhaniand Nanded
districts of Maharashtra so far;

(c) whether the proposals forthe setting
up of industries in Maharashtra specially in
the surrounding districts of Parbhani and
Nanded are pending with the Union
Government.

(d) if so, the details thereof and action
taken by the Govemment ontheseproposals?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT)
(SHRIMAT] KRISHNA SAHI): (a) to (d).
Industrialisation of a district/area is primarily
the responsibility of the State Governments
concerned. The Central Government
supplement their efforts wherever possible.
Inorderto bring about dispersal of industries,
the Central Government have sanctioned a
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growth centre in Nanded under the Growth
Centre Scheme, the project report of which
is under appraisal. The growth center would
be provided with all basic infrastructure
facilities.

During the period January, 1989to May,
1992, 8 letters of intent were issued for
Prabhani district and 1l for Nanded. As on
31.5.1992, 10 applications for industrial
licence in respect of Prabhni district and 14
applications in respect of Nanded were
pending consideration by the Central
Government.

Approval of Eighth Plan Draft by NDC

127. SHRI SOBHANA DREE SWARA
RAO VADED: Willthe Minister of PLANNING
AND PROGRAMME IMPLEMENTATIONbe
pleased to state:

(a) whether the National Development
Council has approved the Eighth Five Year
Plan drafted by the Planning Commission;
and

(b) the outlays earmarked to different
sectors? ’

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE IN THE MINISTRY -
OF NON-CONVENTIONAL ENERGY
SOURCES) (SHRI SUKH RAM): (a) Yes,
Sir.

(b) A Statement is laid on the Table of
the House.



Written Answers 368

JULY 8, 1992

367 Written Answers

LLLELY 66°€ cL 881 00°6E6€ 00002 00°6€LE ABojouyose] pue eoualds A
86'601G¢ 8¥'0 0S¢l 00°260S¢ 00°¢8eve 00G1LL UOlEJIUNWILIOD A
15'S26SS 66 1811 8G'98.¢€1 00°L.60V 00'ivede 00'9£98 yodsuels] A
G269t 98°.6 68'v826 00'6€S.E 00°esE8C 00'98L6 sjelautiy pue Aiisnpuj ‘A
60°196G1 L L\S'vivi 85162y 00°'56/89 00°658¢€S 00°9€LEL RAJETE ‘Al
660549 000 910849 000 000 000 sewwe.Boid eaiy |eoeds Al
grecyre oler 9c'eleol 00°0Live 000 00°0L1ve 1uewdojeneq feiny N
(1043u09 poo 4 pue uofjebii|
Buipnjouy) seniaoy
0¢'266v< sl'eec 0o'sgley ge'gict 00°'v92e on'reeet pellly pue ainynolby I
£ VA 9 S v € c [
yoddns
|eio] 'SIN saJelS 1e101 ya3 lebpng luewdojene( jo pesH ‘ON IS
JHINIO e

(seoud 26- 166 | 1B 81010 "SY)

*S8110J1418] UOIU PUB SBIBIS '81ue) ! (£6-266 1) UBld HiybiT - Juawdojers( jo spesH Jofep Aq AenQ 401085 Aqnd

IN3W3LVLS



Written Answers 370

ASADHA 17, 19i4 (SAKA)

369 Written Answers

"ewwelboid Buluueld ABieu] jeiny peie.beju) J0j suOiEDO|R SepNjou) .

00°00L¥EY 000529 00'6866L | 00'5982¥2 00°0P PPl 00'S2LE0 lejo) puelD
06°L 106/ 69462 9,885 Ly SU'SYPYE 00°2£6Y GY'80562 _ Sednuesepos X
00°09€9 17961 ¥0°6£0S SS'¥801 00'vY S5 0P0L sedgines
|eJ6USD) PUB DILOUDDT |BIBUeD * X
86°'606% 28'SS 9L°v59¢ 000024 000 00°002t luswuoliaug pue ABojoo3 x|
8 Z 9 [+ r € 4 !
uoddng
feiol 'sin sejeis [eio] ya3 J8bpng ewdoereq jopesH  ON IS
JHINTO




371 Written Answers
Problem Villages in Maharashtra

128. SHRIDHARMANNA MONDAYYA
SADUL: Will the PRIME MINISTER be
pleasedtorefertothe replygivento Unstarred
Question No. 1377 on 4 March, 1992 and
state:

(a) the details of the 51 problemvillages
identified in Maharashtra for drinking water;

((b) the details of villages likely 1o be
provided with drinking water during the
current financial year; and

(c) the likely financial/technical
assistance to be given to the State
Government in the regard?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
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DEVELOPMENT (SHRI UTTAMBHAI H.
PATEL): (a) The names of 51 ‘No Source’
problemsvillages inMaharashtraason 1.1.92
for drinking water supply are given in the
Statement attached.

(b)Outofthe above 51 problemvillages,
12were coveredupto31.3.92. The remaining
39 villages are likely to be provided with
drinking water during the current financial
year.

(c) The above villages are to be covered
by using the funds under the State Sector
Minimum Needs Programme and Central
Assistance out of Rs. 33.90 crores allocated
under Accelerated Rural Water Supply
Programme for 1992-93. AsumofRs. 16.93
crores has already been released in 1992-
93. Technical assistance will be given as

DEPARTMENT OF RURAL  may be required by the State Government.
STATEMENT
S.No. District Taluk Name of the village
1 2 4
1. Thane Shahapur Dapor
2. Thane Shahapur Washala (KH)
3. Thane Mokhade Sawarde
4. Thane Mokhade Ase (Lreothan)
5. Raigad Panvel Vagabit Talose
6. | Raigad | Pen Karamboli Cllatties
7. Raigad Roha Karaware
8. Raigad Mahasala Bhalgaon
9. Raigad Mahasala Nidifany Nagothana
*10. Raigad “ Mahad Veer
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S.No. District Taluk Name of the village
1 . 2 3 4
11. Raigad Pen Washiwadi
12. Raigad Pen Warsane
13. Raigad Pen Waken
14. Raigad Rohe Belsai
15. Raigad Rohe Nehrunagar
16. Raigad Sudhagad Waii
*17. Ratnagiri Sangameshwar Pednambe
*18. Ratnagiri Dapoli Jalgaon
19. Ratnagiri Khed Dhamani
20. Ratnagiri Khed Ghera Palgad
21. Ratnagiri Sangameshwar Sad uwali
22. Ratnagiri Ratnagiri Kolambe
23. Ratnagiri Rajapur Raipatan
24. Sindhudrug Sawantwadi Konas
*25. Jalgaon Erondol Kosada
*26. Pune Mulshi Chaudoli
27.  Pune Haveli Khardi
28. Pune Haveli Kuravande
29. Ahmednagar Akola Bitake
30, Anmednagar Akola Yashrther
31, Ahmednagar Kopargaon Rajajangaon
32. Ahmednagar Newasa Tasalkundgaon
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S.No. District Taluk Name of the village
1 2 3 v 4
*33. Ahmednagar Parthardi Kharvanwadi
34. | Ahmednagar Sangamner " Gunjalwadi
35. Ahmednagar Sangamner Bivargaon Pavasa
36. Kolhapur Radhanagan Cherewadi
37. Kolhapur Shahuwadi Vishalgad
38. Kolhapur Ajara Bhairewadi
39. ‘ Sangli Khanapur Ghati Bk.
40. Sangli Kavathe Mahankal  Sayjivan
41, Buldhana Malkupur Deodhase
42. Akola Washim Hiware Rohile
43. Bhandara Gondia A Fulchar
*44. Wardha Karanja Kakada
45. Gadchiroli Chamorshi Ghet
*46. Beed Ambajogai Saigaon
47. Beed Georai Madal Mohi
*48. Beed Georai Shekta
49. Beed : Kaij Wahababuigaon
50. Beed Majalgaon Anandgaon
51. Latur Udgir Loni

NOTE: The Problem Villages at S.No.s 10, 17, 18, 22, 25, 26, 30, 32, 33, 44,, 46 and 48
were covered upto 31.3.92.
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[ Translation)

New Fertilizer Units during Eighth Plan

129. SHRI MAHENDRA KUMAR
SINGH THAKUR:
SHRI SURYA NARAYAN
YADAV:

Will the PRIME MINISTER be pleased
to state:

(a) whether the Government
contemplate top set up some new fertilizer
units in the country during the Eighth Plan;

(b) if so, the locations thereof, State-
wise; and

(c) the funds proposed to be allocated
therefor separately?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (DR. CHINTA MOHAN): (a)
and (b). Subject to availability of natural gas
and other feed-stocks, as also some
retrofitting measures to be carried out by
some units inthe private sector, itis tentatively
proposed to create an additional fertilizer
production capacity of about 33.50 lakh
tonnes of Nitrogen and about 9.50 lakh
tonnes of Phosphates, during the Eighth
Plan. Out of this, one ammonia urea plant
eachatBabrala(U.P.), Shahajhanpur (U.P.),
Gadepan (Rajasthan), and Kakinada (A.P.),
aggregating to 12.3 lakh tonnes of Nitrogen,
are currently under implementation and for
them gas allocation has already been made.
In addition, gas allocation for expansion of
IFFCO’S ammonia-ureaplantatAonla(U.P.),
expansion of NFL's ammonia-urea plant at
Vijaipur (M.P.) and one medium sized
ammonia-urea plant in Krishna-Godavari
Basin (A.P), aggregating to 7.7 lakh tonnes
of Nitrogen, has also been indicated. The
location of otherplants will largely depend on
the availability of natural gas and source
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thereof and availability of other raw materials
and intermediate.

(c) The requirement of funds will be
known only after Detailed Project Reports
are prepared.

Increase in the List of Commodities
under Essential Commodities Act.

" 130. SHRIGIRDHARILAL BHARGAVA:
Will the PRIME MINISTER be pleased to
state:

(a)whetherthe Government proposeto
increase the list of commodities under the
Essential Commodities Act.

(b) the list of the commodities covered
as essential commodities presently and the
commodities proposedto be includedtherein;

(c) whetherthe Government propose to
publish the cost of production of the
commodities included in the Essential
Commodities Act; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES,
CONSUMER AFFAIRS & PUBLIC
DISTRIBUTION (SHRI KAMALUDDIN
AHMED): (a) and (b). Under the Essential
Commodities Act, 1955, 66 classes of
commodities have been declared as
essential ' so far. This Ministry undertakes
review of the items declared as essential
under Act,, fromtime to time, in consultation
with  the  Ministries/Departments
administratively concernedwiththese items.
AdditionlV/deletion of essential commodities
from the list is decided on the basis of such
reviews or specific proposals fromconcerned
Ministries. A statement showing items
declared as ‘ essential commodities * under .
the E.C.Act is attached.
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(c) No, Sir.
(d) Question does not arise.
STATEMENT
List of Commodities Declared Essential
Under the Essential Commodities Act.

1955

Declared under Clause (a) of Section 2
of the Act:

1. Cattle Fodder, including oilcakes and
other concentrates.

2. Coal, including coke and other
derivatives.

3. Component parts and accessories ot
automobiles.

4. Cotton and woolen textiles.
5. Drugs.

6. Foodstuffs, including edible oilseeds
and oils.

7. lron and Steel, including
manufactured products of Iron & Steel.

8. Paper, including
paperboard and straw board.

newsprint.

9. Petroleum and Petroleum products.

10. Raw Cotton, whether ginned or
unginned and cotton seeds.

11. Raw Jute.

Declared under sub-clause (xi) of
clause (a) of Section 2 of the Act.

12. Jute textiles.

13. Fertilizers, whetherinorganic, organic
or mixed.
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14. Non-ferrous metals.

15. Organic heavy chemicals.
16. Inorganic heavey chemicals.
17. Cinema films (raw).

18. Press Mud.

19. Cement

20. Manufactures and
manufactures of non-ferrous metals.

semi-

21. Soap.

22. Cinema Carbon

23. Textile machinery:-
i) Blow room machinery.
i)y Carding engines

i) Draw frames.

iv) Speed frames.

v) Ring frames.

vi) Winding machines.
vii) Doubling machines.
viii) Reeling machines.

ix) Bundling machines.

x) Power looms.

xi) Bailing machines
xii) Side frames of Power looms.

xiii) Spare parts of power looms and ring
frames.

xiv) Woolcombing machinery.
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xv) Woollen:-

i) rag washing machines.
i) rag tearing machines.
i) rag cutting machine and
iv) gamoting machine.

}g;) Warp knitting machines including
hel knitting machines worked by power;

xvii) embroidery machines, other than
- sewing type embroidery machines worked
by power and used for decorating the

fextile fabrics with designs formed with any
type of thread by the help of needless;

xviii) lace making machines worked by
“power and used for production of tabrics of
gbpen mesh or net formed by crossing and
ntertwisting thread; and
4':
ﬁix) machines worked by powerand used
for printing of cloth by means of engraved
rollers or screens.
24. Textiles made from silk.
ﬂ \ 25. Textiles made wholly or in part from
han-made cellulosic and non-cellulosic
“spun fibre.

26. Textiles made wholly or in part from
cellulosic and non-cellulosic filement yamn.

i&l Matches.
28. Ferro-silicon.
29. Silico-manganese
30 Ferro-chrome
531 . Ferro-molybdenum

82. Femo-tungsten
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33. Ferro-manganese
34. Ferro-vanadium
35. Ferro-phosphorous
36. Ferro-titandium
37. Ferrous scrap/containing more than.
i) 0.50 Percent Nickel or
i) 0.20 Percent Molybdenum, or
i) 1,00 Percent Tungstan, or
iv) 0.20 Percent Vanadium, or
v) 1.00 Percent Cobalt.
38. General Lighting Service Lamps.
39. Soda Ash.
40. Dry cells for torches.
41.  Hurricane Lanterns.

42. Householdappliancessuchaselectric
irons, heater and the like.

43. Synthetic Rubber.

44. Carbon black.

45. Polyvinyl chloride (P.V.C) resins and
compounds.

46. Polystyrence and polystyrene
moulding powder. -

47. Polyethyelne and Polyethylene
moulding powder.

48. Coconut husk (Raw or retted).
49. Tyres andtubes of buses and trucks.

50. Dry cells and Batteries for Transistor
Radios.
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51. Tyres and Tubes of Animal Drawn
Vehicle.

52. Electric cables and wires.

53. Man-made cellulosic and non-
cellulosic staple fibre.

54. Crude Oil.

55. Yam made wholly orin part from any
of the following materials, namely:-

i) cotton, ii) wool, iii) man-made
cellulosic spun fibre iv) man-made non-
cellulosic spun fibre, v) silk.

i) Man-made cellulosic filament yam,
ii) Nyton Tyre/Cord/Fabric.

57. Exercise Books.

58. Coir fibre extracted from coconut
husks.

59. Insecticides Fungicides, Weedicides
and the like.

N. Tea
61. Power Threshers.

62.. i) seeds of tood-crops and seeds of
fruit and vegetables, ii) seeds of cattle
fodder and iii) jute seeds.

To be used for sowing or planting
(including seedlings and tubers, bulbs,
rhizomes, roots, cuttings and all types of
grants and other vegetativiey
propagated material of food crops for cattle

fodder).
63. Surgical Implants.

64. Natural Gas.

65. Hydraulic Brake Fluid.
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66. i) switches for domestic and
similar purposes.

ii) 2-AMP Switches, 'iii) 3-Pin
plugs and Socket out lets.

Amendment to Consumer Protection
Act and M.R.T.P. Act

131. SHRI RAM NAIK: Will the PRIME
MINISTER be pleased to state:

(a) whether the Central Consumer
Protection Council constituted a Working
Group to propose suitable amendments to
Consumer Protection Act and Monopolies
and Restrictive Trade practices Act.;

(b) when the report of the Working
Group was received;

(c) whether the Central Consumer
Protection Council has received
representations against some of the
proposed changes; and

(d) it so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES,
CONSUMER AFFAIRS & PUBLIC
DISTRIBUTION (SHRI KAMALUDDIN
AHMED): (a) Yes, Sir.

(b) The Working group submitted its
Report to the Government on 6-1-992.

(c)and (d). The report was discussed in
the 11th mesting of the Central Consumer
Protection Council heid on 31-3-92. Two
representations were received from Ministry
of Railways and Indian Medical Association
againstthe proposedchanges. Indian Medical
Association opposed the inclusion of medical
profession with the ambit of the Act. Ministry
of Railway is opposed to inclusion of cases
withinthe purview of the Consumer Protection
Act 1986, where a specific remedy has been
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provided in other legislations on the ground
that it would increase the workload in the
three tier redressal machinery envisaged in
the Act.

Shares of Public Sector Undertakings
Through Market Forces

132. SHRI R. DHANUSKODI
ATHITHAN: Will the PRIME MINISTER be
pleased to state:

(a) the policy of the Government
regarding the disinvestment of shares of
public sector undertakings;

(b) the reasons for selling shares of
publicsectorundertakings onthrough mutual
funds; and

(c) the reasons for not selling shares of
public sector undertakings through market
forces?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF HEAVY INDUSTRY ANDDEPARTMENT
OF PUBLIC ENTERPRISES) (SHRI P.K.
THUNGON): (a)Government’s policy
regarding the disinvestment of shares of
PSU’s has been clearly announced in the
Industrial Policy Statement of 1991 the
Bueget Speech for 1991-92, which, inter-
alia, says that in order to raise resources,
encourage wider public participation and
promote greater accountability, a part of the
Government's share holding in selected public
sector undertakings would be offered to
mutual funds and investment institutions in
the public sector, as also to workers.

(b) and (c). The first phase of the
disinvestment process carried out in 1991-
92 was to be smooth, non-controversial and
also fair to the exchequer as well as to the
investor. A public offer of shares, on a
company-by-company basis, was not
consideredin orderto avoidthe risk of under-
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pricing or over-pricing since most of the
public sector companies were largely
unfamiliar to the investment market. In
addition, such a large scale sale of public
sectorshares would have adversely affected
the shares prices of the existing companies.
ltwas, thus, decided to off-loadthe shares to
the mutual funds and institutional investors
so as to act as a buffer between the
Government and the stock market. The
institutions would gradually off-load these
shares into the open market so ‘ac *o finally
ensure a wider holding of the ownership of
these shares.

National Industrial Committee on Road
Transport Industry '

133. SHRI K.V. THANGKABALU: Will
the PRIME MINISTER be pleased to state:

(a) Whetherthe Union Government have
constituted a National Industrial Committee
on Road Transport Industry to examine the
impact of the new Industrial Policy on the
labourers connected with the industry; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI PABAN
SINGH GHAOWAR): (a) Yes, Sir.

(b) The Committee consists of seven
representatives each of employers’ and
workers, tworepresentatives fromthe Central
Government and six from the State
Governments.

Change in the set up of CIL

134. PROF. ASHOK ANANDRAO
DESHMUKH: Will the Minister of COAL be
pleased to state:

(a) whetherthe Government propose to
change the existing set up of the Coal India
Ltd.
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(b) if so, whether various committees
have been set up for the purpose;

(c) if so, the details thereof and the total
amount involved therein;

(d) whether these committees have
submitted their reports; and

(e) if so, the action taken by the
. Government thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF COAL (SHRI S.B.
NYAMAGOUA): (a) to (e). In August 1980
an Expert Committee under the
Chairmanship of Shri Mohd. Fazal, Member,
Planning Commission was constituted to
look into the physical as well as financial
performance of Public Undertakings and to
suggest appropriate remedies for improving
production and generation of internal
resources. The Committee in November
1980 inter-aliarecommendedthat Coal India
Limited (CIL) as holding company may be
wound up and that the subsidiaries may
operate as independent companies. The
recommendation of the Committee was not
accepted by the Government.

In September 1984 Ministry of Finance
constituted a Committee under the
Chairmanship of Dr. Arjun Sengupta to
examine among other things alternative
organisational structures and suggest other
suggest otherchanges so astoimpartgreater
autonomy and responsibility to the
management of Public Enterprises. The
Committee in its report submitted in
December 1984 recommended that the
Holding Company structure provides a
reasonable framework of organisational
structure for public enterprises.

In December 1986 the Administrative
Staff College of India (ASCI), Hyderabad
was commissioned to undertake a study to
review the existing role and responsibilities
of ClL andits subsidiaries. The Administrative
Staft College of India submitted its report in
April, 1987. The Administrative Staff College
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of India recommended abolition of CIL as a
holding company.

The Committee of Secretaries
considered the matter and recommended
that the balance of convenience lay in
continuing the holding company Coal India
Limited.

The ASCI was paid a sum of Rs.
1,35,000/- for the study. The Expert
Committee under Shri Fazal and Dr.
Sengupta Committee were constituted by
the Ministry of Finance and they examined
the working of several public sector
enterprises, which include CIL. As such the
exclusive expenditure on this account for
coal sector can not be isolated.

Mega Growth Centres

135. SHRIM.V.V.S. MURTHY: Will the
PRIME MINISTER be pleased to state:

(a) The details of the mega growth
centres in various States and their present

position;

(b) whether there is any proposal to
revise the policy towards mega growth
centres; and

(c) if so, the details thereot?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT )
(SHRIMAT! KRISHNA SAHI): (a) Under the
Growth Centre Scheme, it is proposed to
develop 70 growth centres throughout the
country for dispersal of industries. Out of
these, so far, location of 64 centres have
been identified and announced, details of
which are includedinthe Statement attached.
Project Reports inrespect of 22 selected
centres have already been approved.

(b) No, Sir.

(c) Does ni';t arise.
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implementation of Projects in Punjab

136. SHRI KAMAL CHAUDHARY: Will
the Minister of PLANNING AND
PROGRAMME IMPLEMENTATION be
pleased to state:

(a) whether the Government have
reviewed and monitored the implementation
of various irrigation, power, coal fertilisers
and steel projects under different stages of
construction in Punjab during the last three
years;

(b) if so, the details thereof; and

(c) the steps taken or proposed to be
taken to expedite the implementation of
these projects?

THE MINISTER OF STATE OF THE
MINISTRY OF PLLANNING AND
PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY
SOURCES (SHRI SUKH RAM): (a) to (c).
The information is being collected and willbe
laid on the Table of the House.

Approval to Ammonia Plant for F.A.C.T.

137. PROF. K.V. THOMAS: Will the
PRIME MINISTER be pleased to state:

(a) whether the Ammonia Plant for
Fertilizer and Chemicals Travancore, Ltd.
has since been approvedbythe Govemment;

(b) if not, the reasons therefor and
(c) the estimated cost of this project?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (DR.CHINTA MOHAN): (a)
to (c). M/s. FACT's, proposalis for setting up
a'900 tonnes per day ammonia and 10,800
NM3 per hour hydrogen plant at
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Udyogamandal, Kerala with an estimated
cost of Rs. 618.32 crores. The proposal is
being processed in the Government.

[ Translation)

Grant to Regional Centres of Khadi and
Village Industries Commission

138.  SHRI CHHEDI PASWAN:
SHRI KASHIRAM RANA:

Will the PRIME MINISTER be pleased
to state:

(a) the grants provided by the Union
Government to the various regional centres
of the Khadi and Village Industries
Commission to each State/Union Territory
during each of the last three years;

(b) whetherthe Govemment proposeto
increase the amount of this grant during
1992-93; and

(c)the steps being taken for popularising
Khadi in each State/Union Territory?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF SMALL INDUSTRIES AND AGRO AND
RURAL INDUSTRIES (PROF.P.J. KURIEN):
(a) The Union Goverment provides funds
to Khadi and Village Industries Commission
(KVIC) by way of loans and grants for the
development cnd promotion of KVI Sectorin
the country. KVIC in turn provides funds t
different States/Union Territory. KVI Boards
and directly aided institutions. The grants
provided by KVClduring the last three years
to various States/Union Territories are given
in the attached statement.

(b) No, Sir.
(c) The steps being takenforpopularising

Khadi in each State/Union Territory are as
follows:-
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(i) Exemption from Exrecise and (iv) Introduction of improved
Customs duty. designs to meet the consumer’s
(i)  Provision 6f rebate on sale of need:
Khadi.
(v) AssistanceinMarketing through
(i) Purchase preference to Khadi. KViC.
STATEMENT
SNo. StateU.T Amount of Grant (Rs.. In Lakhs)
1988-89 1989-90 1990-91
1. Andhra Pradesh 139.29 169.77 184.39
2. Arunachal Pradesh ‘
3. Assam 50.70 42.26 30.10
4. Bihar 518.57 506.24 483.52
5. Goa 3.72 3.99 0.24
6. Gujarat 552.23 555.70 . 687.14
7. Haryana 160.12 159.84 141.26 -
8. Himachal Pradesh 92.01 125.23 120.90
9. Jammu & Kashmir 18.76 36.27 26.86
10. Kamataka 218.23 283.17 1238.62
11. Kerala 206.99 268.67 175.44
12. Madhya Pradesh 169.65 169.85 85.14
13.  Maharashtra 203.46 301.60 342.23
14. Manipur 37.72 - 58.23
15.  Meghalaya 3.93 11.61 16.99
-16. Mizoram 18.21 56.89 43.73
17. Nagalgnd

12.86 14.15 20.40

.
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S.No. State/U.T Amount of Grant (Rs.. In Lakhs)
1988-89 1989-90 1990-91

18. Orisssa ) 49.40 88.92 43.99
19.  Punjab 204.41 223.96 242.02
20. Rajasthan 379.48 568.09 441.82
21. Sikkim 2.73 5.70 15.79
22. Tamil Nadu 811.62 652.82 897.22
23. Tripura 16.77 1.66 2.37
24. Uttar Pradesh 1544.43 1627.81 1779.80
25. West Bengal 156.62 199.86 113.86
26. Andaman & Nicobar

Islands - 2.84 3.09
27. Chandigarh - - 0.0

28. Dadra and Nagar Haveli - - -
29. Delhi 191.58 197.56 137.63

30. Daman & Diu - - -

31. Pondicherry 1.34 1.39 0.30
32. Departmental 254.06 1175.61 1386.94
33. Other Schemes 236.86 365.41 311.04
Total:- 6257.75 7846.87 8031.08

Joint Enterprises by Japan in India (b) if so, the details thereof and the

reaction of the Government in this regard;
139. SHRISATYADEO SINGH: Willthe
PRIME MINISTER be pleased to state: (c) the conditions laid down by them as
well as by the Union Government in this
(a) whethersome industrialists of Japan regard?
have proposed to set up joint enterprises in (d) the places where joint enterprises
India; are proposed to be set up; and
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(e) the share of the Union Government
and the industrialists of Japan in each
projects?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT
(SHRIMATI KRISHNA SAHI): (a) Yes, Sir.

(b) Details (statement) of foreign
investment approvals in respect of Japanese
companies for calendar years 1991 and
1992 (upto May) are attached.

(c) These approvals have been
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subjected to the condition of balancing of
dividend on foreign equity against export
earnings. This condition of Dividend Balancing
has now beenwithdrawn exceptforindustries
inthe consumer goods sector. The approvals
are also subject to Indian Laws.

(d) Approvals for foreign collaboration
generally do not indicate the location of the
projects to be set up under the collobration.

(e) Terms and conditions including the
shareholdings of the joint venture project are
matters of agreement between the foreign
collaborator and the Indian party.
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Nam Coordinating Meeting at Bali

140. SHRI CHITTA BASU: Will the
PRIME MINISTER be pleased to state:

(a)the subjects discussedandthe broad
outcome of the Coordinating Bureau meeting
of the Non-Aligned Movement Foreign
Ministers held at Bali (Indonesia) recently;

(b) whether India participated in the
meet; and

(c) it so, the role played and the
achievementmade by the Indian delegation?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
EDUARDO FALEIRD): (a) Aboard range of
issues were discussed at the Bali Ministerial
Meeting including the international political
and economic situation, role and relevence
of NAM, reform of the UN, trade and
development, environment, human rights
and South-Southcooperation. The discussion
were preparatory to the forthcoming Jakarta
Summit.

(b) Yes, Sir.

(c) India played an important role in
reinforcing NAM's continuing relevance and
defining its future direction.

Commercial Availability of Param
Supercomputer

141. SHRI RAM NARESH SINGH: Will
the PRIME MINISTER be pleased to state:

(a) the steps taken by the Government
to commercialise the technology of the
PARAM supercomputer developed by the
Centre for Development of Advanced
Compulting at Pune; and

(b) the time by which the said
supercomputer manufactured in India is
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expectedto become commercially available?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY (DEPARTMENT OF
ELECTRONICS AND DEPARTMENT OF
OCEAN DEVELOPMENT) (SHRI
RANGARAJAN KUMARAMANGALAM): (a)
The Centre for Development of Advanced
Computing (C-DAC), an autonomous
registered society under the administrative
control of the Department of Electronics,
has transferred the know-how technology
for the PARAM supercomputer to four (4)
organisations i.e. two each in public and
private sectors.

In addition, C-DAC has taken steps to
directlycommercialise the technology of high-
end PARAM and other products developed
by C-DAC, including setting up of a pilot
production plant and business division. C-
DAC is interacting with several academic
andresearchinstitutions in India and abroad.
C-DAC has also participatedin several major
Conferences and Workshops in India and
abroad in the area of parallel computing/
high-performance computing for
commercialisation, Wide coverage hasbeen
given through the Press on the capabilities
andaviability of PARANandrelated products.

(b) The Parallel Supercomputers
developed by C-DAC are already available
commercially, and are currently, in usein six
institutions. About fifty smaller systems have
also been installed in a number of academic
and research Institutions.

Viable Public Sector Undertakings

142. SHRIV, SREENIVASA PRASAD:
Will the PRIME MINISTER be pleased to
refer to the reply given to the Unstarred
Question No. 4466 dated the 25th March,
1992 and state:
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(a) whether the Government have
received any proposal for making the named
public sector undertakings viable; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF HEAVY INDUSTRY AND DEPARTMENT
OF PUBLIC ENTERPRISES) (SHRI P.K.
THUNGON): (a) and (b). The proposal for
improving the performance of lose making
Central PSEs are reviewed by the concerned
administrative Ministry/Department and
enterprise specific action is taken yithin the
available resources. Out of the named 48
Central PSEs 28 are referable to the BIFR
who will examine their viability proposals of
which 16 PSEs have already been referred.

Amendment of Plantations Labour Act

143. SHRIMATI DIL KUMRI
BHANDARI: Will the PRIME MINISTER be
pleased to state:

(a) whetherthe Government proposeto
amend the Plantations Labour Act; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI PABAN
SINGH GHATWAR): (a) Yes, Sir. The
Plantations Labour (Amendment) Bill, 1992
has been introduced in the Rajya Sabha on
the 7th May, 1992.

(b) The proposals in the Amendment
Bill, inter-alia, include provisions relating to
the safety of workers and occupational health
problems arisingout of the work in Plantations,
amendment of the definition of * Family ‘ to
include the dependents of female workers
also, and amendment of the definition of *
Workers ‘ta include the contract workers. In
order to fix the responsibility for any lapse in
implementation of the Act, the Bill seeks 1o
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extend the definition of ' Employer* It include
Directors, Partners etc. including -
Government Officers appointed to manage
the affairs of plantations. The Bill also makes
penal provisions more deterrent for non-
implementation of the provisions of the Act.

Implications of New Industrial Policy

144. SHRIMATI VASUNDHARA RAJE:
Will the PRIME MINISTER be pleased to
state:

(a) whether the Government have
examined the implications of the industrial
reforms and the new liberlised industrial
policies introduced in August, 1991; and

(b) if so, the details of their implications
particularly in Non-Resident Indians and
private sector?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT)
(SHRIMATI KRISHNA SAHI) (a) Yes, sir.

(b) The early results of the liberalisation
of the industrial policies have been found to
be encouraging. During the post policy period
of 1991-92 (August to May) the total number
of foreign collaboration approvals has gone
to 1298 as compared to 457 in the
corresponding period in 1990-91. Foreign
investment approved during the same period
has increased by about 12 times to Rs.
1528.18 corers as compared to Rs. 129.77
crores approved during the corresponding
period in 1990-91. Industrial approvals
including memorandareceived for setting up
of industries in the private sector has goneto
5954 in 1991-92 (August to May) as
comparted to 3629 in the corresponding
period in 1990-91. Subsequent to the
announcement of New Industrial Policy on
24.7.91, atotal number of 74 NRI proposals
(consisting of Letter of Intent, Foreign
Collaboration and Import of Capital Goods)
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involving a total fixed capital investment of
Rs. 273 crores have been issued so far.

Liberated Bonded Labour

145, SHRI SYED SHAHABUDDIN: Wil
the PRIME MINSTER be pleased to state:

(a) the total number of liberated bonded
labour as on April 1, 1992 State-wise;

(b) the total number of bonded labour
liberated but not rehabilitated, State-wise;

ASADHA 17, 1914 (SAKA)
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(c) the total number of bonded labour
liberated during 1991-92 State-wise;

(d) the total number of bonded labour
rehabilitated during 1991-92. State-wise; and

(e)thetotal number of remaining bonded
labour as on April 1, 1992, State-wise?

THE DEPUTY MINISTER IN “HE
MINISTRY OF LABCUR (SHRI PASAN
SINGHGHATOWAR): (a)to (e). Astatement
is attached.
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[Translation)
Amendment to Coal Mines Act

146. SHRI N.J. RATHVA:Will the
Minister of COAL be pleased to state:

(a) the time by which the Coal Mines
(Nationalisation) Act is likely to be amended
by the Government;

(b) the features of the amendment to be
made; and

(c) the reasons for the delay in carrying
out amendment in the above Act?

THE DEPUTY MINISTER IN THE
MINISTRY OF COAL (SHRI S.B.
NYAMAGOUDA):(a)to(c). The Government
have taken a decision in May, 1992 to allow
Private Sector Participationin coal mining for
the purpose of captive consumption for power
generation andotherend uses andfor setting
up of coal washeries. Amendments to Coal
Mines (Nationalisation) Act 1973 are required
to permit such private sector participation.
Steps are being taken to introduce the
amendment Bill in Parliament during the
current session.

Raw Material Based Industries in U.P.

147. MAJ. GEN. (RETD). BHUWAN
CHANDRA KHANDURI: Will the PRIME
MINISTER be pleased to refer to the reply
giventothe Unstarred Question No. 4483 on
March 25, 1992 and state:

(a) whether the information asked for
therein has since been collected;

(b)if so, the details thereof; and

(c) it not, the reasons for delay in
collecting the requisite information?

THE MINISTER OF STATE IN THE
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MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT)
(SHRIMATI KRISHNA SAHI): (a) No, Sir.

(b) and (c). The information is being
collected and shall be laid on the Table of the
House.

[English}
1992-93 As a Plan Holiday

148. SHRIGURU DAS KAMAT: Willthe
Minister of PLANNING AND PROGRAMME
IMPLEMENTATION be pleased to state:

(a) whether the Planning Commission
proposes to declare 1992-93 as a Plan

Holiday;

(b) if so, the reasons therefor; and

(c) the percentage by which the plan
investment is likely to be reduced in 1992-
93?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION AND
MINISTRY OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY
SOURCES (SHRI SUKH RAM): (a) No, Sir.

(b) Does not arise.

(c) The public sector plan outlay for
1992-93 is Rs. 79,698 crores as compared
1o the Plan outlay of Rs. 71,074 crores for
1991-92.

Job Opportunities for Doctors

149. SHRI BALRAJ PASSI:

SHRI MAHESH KUMAR °
KANODIA:

DR.RAME SHCHAND TOMAR:

Wili the PRIME MINISTER be pleased
to state:
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(a) the number of medical graduates
andpost-graduates onthe live register of the
employment exchanges inthe country, State-
wise; and

(b) the steps taken or proposed to be
taken to increase the job opportunities for
doctors?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI PABAN
SINGH GHATOWAR): (a) A statement
containing the latest available information as
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on December, 1990 is enclosed.

(b) The Central Government does not
have any special scheme to provide
employment to qualified doctors except for
normal vacancies arising out of retirement,
migration abroad or normalincrease of posts
from time to time in Government
organisations. It is further considered that
unemployment amongstdoctorsis notareal
problem as there are vast opportunities of
self-employment inrural areas, Registration
in employment exchanges is generally done
to obtain Government jobs or jobs in better
places. )

STATEMENT

Number of Medical Graduates and Post-graduates on the live register of employment
exchanges in the country as at the end of 31.12.1990.

SI.No.  States/Union No. on live register as on 31.12.1990
o Territories Graduates Post-graduates
1. Andhra Pradesh 2794 6
2. Arunachal Pradesh - -

3. Assam - 201
4. Bihar 1463 30
5. Goa 216 18
6. Guijarat 642 1
7. Haryana 732 40
8. Himachal Pradesh 175 2
9.  Jammu & Kashmir 17 -
10. Karnataka 869 50
1. Kerala 2190 62
12. Madhya Pradesh 667 102
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SI.No. States/Union No. on live register as on 31.12.1990
Tenritories Graduates Post-graduates
13. Maharashtra 3574 288
14. Manipur 61 -
15. Meghalaya 4 -
16. Mizoram 2 -
17. Nagaland 2 -
18. Orissa . 1381 37
19. Punjab 476 108
20. Rajasthan 2072 161
21. Sikkim® - -
22. Tamilnadu 3722 7
23. Tripura . 11 -
24. Uttar Pradesh 1374 164
25. West Bengal 3538 76
UNION TERRITORIES
26. Andaman & Nicobar Islands 5 -
27.  Chandigarh 735 25
28. Dadra & Nagar Haveli 7 -
29. Dethi 1834 1342

30. Daman & Diu ** - -

31. Lakshadweep 6 1
32. Pondicherry 419 22
Total:- 2898¢ 2743

Note:- 1. * No Employment Exchange is functioning in this State.

2. * Data not maintained.
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IREP Training Centres

150. DR. ASIM BALA: Will the Minister
of PLANNING AND PROGRAMME
IMPLEMENTATION be pleased to state:

(a) the places where Integrated Rural
Energy Planning (IREP) Training Centers
have been/are being set up;

(b) the aims and objectives of these
centres;

(c) the extent 1o which these objectives
have been achieved; and

(d) the proposals for Integrated Rural
Energy Planning during the Eighth Five Year
Plan?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY
SOURCES (SHRI SUKH RAM): (a) Centre
for Integrated Rural Energy Planning (CIREP)
has been set up by Delhi Administration with
technical and financial support of Planning
Commission in the UT of Delhi. Four more
training cum R & D Centres are being set up
at Banglore (Karnataka), Shillong
(Meghalaya), Lucknow (UP) and Kheda
(Gujarat) , with the technical and financial
support of the Planning Commission under
the Integrated Rural Energy Programme.

(b) The aims and objectives of these
training cum R&D IREP Centres include
imparting training and organising R&D
activities on hardware and software aspects
for the planning and implementation of the
Integrated Rural Energy Programme.

{c) The Centre for Integrated Rural
Energy set up in Bakoli village of Delhi has
started functioning since March, 1990. Till

ASADHA 17, 1914 (SAKA)

Written Answers 430

June 1992, 47 training courses, Seminars
and Workshops have been organised in the
Centre. The IREP Centre at Lucknow has
also become operational and has started
conducting various training and R&D
programmes and related activities. The other
Centres are in different stages of completion.

(d) The Integrated Rural Energy
Programme is being extended at the rate of
at least hundred blocks per year during the
Eighth Five Year Plan. In addition to existing
Centrally Sponsored component of
developing institutional capabilities for
planning and implementing Integrated Rural
Energy Programme at State, district and
grassroots levels, a new component for
providing minimum domestic energy needs
of cooking and lighting tothe rural households
people below poverty line is proposed to be
added in Eighth Five Year Pian under IREP
Programme. Details of programme including
this new component are being worked out.

Evaluation of J.R.Y.

151.  SHRIGEORGE FERNANDES:
SHRI VILAS MUTTEMWAR:
SHRI VWJAY NAVAL PATIL:
SHRI SYED SHAHABUDDIN:

Will the PRIME MINISTER be pleased
1o state:

(a) whether a study has recently been
conducted to assess the achievements of
Jawhar Rozgar Yojana;

(b) if so, the findings thereof;

(c)the details of the financialand physical
achievements ofthe Yojana,,State-wise and
Year-wise, since its inception together with
the targets fixed therefor; and

(d) the steps proposed to be taken to

‘ensure better utilisation of J.R.Y. funds for

alleviation of rural poverty?
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THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL
DEVELOPMENT) (SHRI G. VENKAT
SWAMY): (a) The Programme Evaluation
Organisation of the Planning Commission
had conducted a Quick Study on the
implementation of Jawahar Rozgar Yojana
(JRY)in4C Panchayats of 10 major States of
the country.

(b) The mainfindings of this Quick Study
are given in Statement - L.

(c) The Jawahar Rozgar Yojana (JRY)
was started from 1.4.89 with the merger of
two on-going programmes viz. National Rural
Employment Programme (NREP)and Rural
Landless Employment Guarantee
Programme (RLEGP). The Statewise and
Year-wise physical and financial
achievements as well as physical targets
fixed under JRY from 1989-90 to 1991-92
are given in the Statement at Statement -{f.

(d) The Jawahar Rozgar Yojana (JRY)
is an on-going Plan scheme of wage
employment. To ensure better utilisation of
JRY funds, the scheme is being reviewed
continuously by the Central and the State
Govermnments. The review of the programme
isdonethrough monthly, quarterlyand annual
progress reports received from the State
Governments. Besides, for etfective
implementation of the programme, at the
instance of the Government of India, the
States have drawn up a schedule of
inspection for each supervisory level
functionaries at the State/District/Block level,
to review the qualitative/quantitative aspects
of the programme. The Government of india
convinces meetings with the State
Governments periodically to review the
programme with a view to effecting
improvement in the quality ofimplementation.
The Government of India also organises
workshops for the Project Directors of the
District Rural Development Agencies/Zila
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Parishads todiscuss withthemthe problems
in implementation of JRY, so as to take
remedial measures as and when necessary.

STATEMENT - Il

Main Findings of the Quick Study on
J.R.Y. Conducted by the P.E.O. of the
Planning Commission

1. The proportion of mandays of
employment of SCs and STs to
total mandays of employment
generated was more than 50 per
cent.

2. Thewomen’s share inemployment
generation was 22 t0 25% upto the
district level. However, at the
selected Gram Panchayat level, it
was 10 to 18% only.

3. More than 50% of the available
funds are being utilised only during
the last quarter and major works
are being taken up during the
terminalquarter, which goes against
the spirit ot J.R.Y.

4. Of the 40 selected Gram
Panchayats, 2 in 1989-90 and 6 in
1990-91 did not utilise the funds at
all. In the first half of 1991-92, 19
Gram Panchayats did not report
any utilisation of funds.

5. The Gram Panchayats which had
utilised the funds could provide
employment, to a person, only for
an average number of 11.44 and
15.68 days during 1989-90 and
1990-91 respectively.

6. The quality of assets created was
not upto the mark in 50% of the
Gram Panchayats.

7. 89% of the selected beneficiaries
hadexpressedthat assets created
were useful.
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8.

No adequate atiention was givento
the maintenance of assets by the
selected States/Districts and the
Gram panchayats.

30% each of the selected States
reported that the prescribed wage
material ratio in respect of pucca
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works was not workable and that
the supervision and monitoringwas
inadequate,

40% of the selected States have
been facing the problem of
inadequacy of technical staff at the
Block level.
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Pak’s Support to Subversive Elements

152. DR. D. VENKATESWARA RAO:
Will the PRIME MINISTER be pleased to
state:

(a) whether the Government are aware
of the reference made to Pakistan's support
to subversive elements operating in Kashmir
and Punjab in the US State Department’s
annual reporton ‘ Patterns of globalterrorism
1991";

(b) it so, the details thereof;

(c) whether the Government had
examined this report;

(d) if so, the details thereof;

(e) whether the US and UK had taken/
agreed to take up the matter with Pakistan;
and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
EDUARDO FALEIRO): (a) Yes, Sir.

(b) The report states, inter alia, that *
there were continuing credible reports
throughout 1991 of official Pakistani support
for Kashmiri militant groups engaged in
terrorismin india-controlled Kashmir, as well
as support to Sikh militant groups engaged
in terrorism in Indian Punjab. This support
allegedly includes provision of weapons and
training”

(c) Yes, Sir.

(d) This report is submitted annually by
the Department of Statetothe US Congress
under a legislative requirement. The report
includes detailed assessments of foreign
countsies where significant terrorist acts
occurred and profiles activities of terrorists
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and terrorist groups especially those known
to be financed by countries which have been
specified in the list of states sponsoring
international terrorism.

(e) Yes, Sir.

(f) The UK Government has advised
Pakistan cease its support to terrorists in
Punjab and Kashmir. This was reiterated by
PM John Major during Pakistan visitto UK in
June 1992. The US Govemment has also .
taken up this matter with Pakistan. US
Secretary of State James Baker is reported
to have written to PM Nawaz Sharif in May,
1992 reiterating US concerns on Pakistan's
role in supporting terrorism in India.

Price of Drugs

153. SHRI E. AHAMMED:
SHRIMATI DIPIKA H. TOPI
WALA:
SHRIMATI
KUMARI:

MAHENDRA

Will the PRIME MINISTER be pleased
to state:

(a) whether the Government are aware
of the sharp increase in the prices of drugs
and pharmaceutical material in the country
during the recent past; ‘

(b) it so, the percentage of increase in
the prices recorded in 1992 as compared to
1990 and 1991;

(c) the causes forthe increase in prices
of these items; and

(d) the measures proposed to be taken
to control the spurt in prices?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (DR. CHINTA MOHAN): (a)
and (c). The prices of drugs & pharmaceutical
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material in the country have recorded some
increase in the recent past due to various
reasons. Besides the general inflationary
trendin the economy, resulting inincrease of
various input cost such as raw material cost,
utilities, cost, conversion cost, packing cost
efc., the main reason for increase in the
prices of these items are the exchange rate
adjustment of rupee against major foreign
currency, announcement of new EXIM policy
under which the import of drug, and
pharmaceutical material is permitted only on
foreign currency available at market
determined rate etc.

(b) ltis difficultto quantify the percentage
of increase inthe prices recordedin 1992, as
compared to 1990 and 1991, for each item
as their number runs into thousands and
time and efforts required for this exercise
would not be commensurate with the results
likely to be achieved.

(d) About 70% of the medicines available
in the market are under price control. These
includes drugs required for National Health
Programmes and others considered essential
for the health needs of the people. Prices of
these drugs are fixed in accordance withthe
provisions of DPCO, 1987, after careful
scrutiny and in consultation with BICP, an
expert body on industrial costs and pricing.
This mechanism ensures that the price
increases is directly correlated withthe actual
increase in the input cost. Moreover, to
check the increase the Gowvt. has recently
announcedcustoms concession foranumber
of drugs and intermediates.

Consulate of Portugal in Goa

154. SHRI SHARAD DIGHE: Will the
PRIME MINISTER be pleased to state:

(a) whetherthere is any proposalforthe
establishment of a Portuguese Consulate
and cultural centre in Goa; and
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(b) if so, the progress made in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
R.L. BHATIA): (a) Yes, Sir.

(b) The establishment of the Cultural
Centre has been approved by Government
in September, 1990 and the opening of the
Consulate approved in principle.

Eco-friendly Technologies for
Industrial Sector

155. SHRISHRAVAN KUMAR PATEL:
Will the PRIME MINISTER be pleased to
state:

(a) whether Government have made
any assessment about the quantum of
expenditure likely tobe incurred in the
adoption of eco-friendly technologies in the
different sectors of the industry;

(b) if so, the details thereof, alongwith
the foreign exchange content therein; and

(c) the steps contemplated for adoption
of such technologies during the Eighth Plan
period?

THE MINISTER OF STATE IN THE
MINISTRY ( DEPARTMENT OF
INDUSTRIAL DEVELOPMENT) OF
INDUSTRY (SHRIMAT! KRISHNA SAHI):
(a) No, Sir.

(b) Does not arise.

(c) Ministry of Environment and Forests
have mad a proposal for allocation of 10% of
the resources of various Ministries like
Industries, Chemicals and Fertilizers, Urban
Development, Power, Petroleum & Coal for
development of environmentally related
schemes and programme including
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introduction of environment friendly
technology.

Visit by Prime Minister of Bangladesh

156.  SHRI HANNAN MOLLAH:
DR. AK. PATEL:
SHRICHANDRAJEET YADAV:
SHRI RUPCHAND PAL:

SHRI LAL K. ADVANI:

SHRI SYED SHAHABUDDIN:
SHRI AMAR ROY PRADHAN:
SHRI CHITTA BASU:

Willthe PRIME MINISTERbe pleased
to state:

(a) whether the Prime Minister of
Bangladesh visited India recently;

(b) if so, the bilateral and multilateral
subjects figuredin hertalks with Indian leaders
and the broad outcome thereof;

(c) the follow-up action taken/proposed
to be taken by the Government on the
outcome;

(d) whether the issue of situation of
ULFA training camps in Bangladesh was
also figured in the talks; and

(e) if so, the outcome thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
EDUARDO FALEIRO): (a) Yes, Sir.

(b) and (c). Bilateral and multilateral
issues that were discussed during the visit
included, inter alia, the problems of river-
water sharing, illegal immigration,
cooperation in the economic and cultural
spheres, and the future roles of NAM and
SAARC. Thetwocountries agreedtoincrease
cooperation inbilateral and multilateral areas
for mutual benefit. The follow up action on
individualissues is being takenthrough official
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and technical discussions at the bilateral
level, as well as through diplomaticchannels.

(d) and (e). The problem of transborder
insurgency was discussed in general terms,
and the two sides resolved, through a
statement in the Joint Communiqué, to take
effective measures in orderto maintain peace
and tranquility all along the border and to
refrain from unfriendly activity.

Foreign Ships in Indian Ocean to Study
Monsoon Phenomenon

157. DR.LAXMINARAYANPANDEYA:

SHRIMATI DIPIKA H.
TOPIWALA:

SHRIDATTATRAYA BANDARU:

Will the PRIME MINISTER be pleased
to state:

(a) whether the Government are aware
that a number of foreign countries have
deployedtheir ships in Indian Oceanto study
the monsoon phenomenon in India;

(b) whether the Government are aware
of the likely impact thereof on Indian economy
if these countries are able to control the
Indian climate; and

(c) it so, the remedial steps taken or
proposed to be taken this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY (DEPARTMENT OF
ELECTRONICS AND DEPARTMENT OF
OCEAN DEVELOPMENT) * (SHRI
RANGARAJAN KUMARAMANGALAM): (a)

) Yes, Sir.

(b) There is no impact on the Indian
economy as Indian climate cannot be
controlled by deployment of ships.
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(c) Does not arise.
[ Translation)
Coal Control Act

158. SHRI SIMON MARANDI: Will the
Minister of COAL be pleased to state:

(a) whetherthe Government proposeto
amend the Coal Control Act;

(b) if so, the details thereof; and

(c) the time by which it is likely to be
made effective and the details of profivioss
likely to occur as a result thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COAL (SHRI S.B.
NYAMAGOUDA): (a) to (c). Presumably,
the Hon’ble Member is referring to
amendments to the Colliery Control Order.
Ministry of Coal have recently issued three
orders/notifications connected with the said
Colliery Control Order. So far as coal users
are concerned, there is no change in the
procedure for obtaining coal. However, in
case they have obtained coal as actual
users, they will have to seek prior permission
to Coal Controller for diverting or reselling it.
Violation of the provisions of Colliery Control
Order is punishable under Essential
Commodities Act.

Under these notifications/orders, coal
soldunder Liberalised Sales Scheme without
actual user condition and non coking and
such coking coal as is not required for
metallurgical purposes, produced in Assam
and Meghalaya have been exempted from
the controls on acquisition, despatch and
transter etc. The exemption will however not
apply to coal produced in any mines of Coal
India Ltd. or any of its subsidiaries even
when they are located in these two States.

Coal Controller, Government of India
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has been made the authority, competent 1o
allot coal. However, in case allotments have
not been made or received or the allotments
made have been exhausted, or coal cannot
be supplied against the pending allotments,
then until such time as the allotments are
received, the power to distribute coal has
been vested in colliery owner or any officer
authorised by him in writing in this behalf.
Coal so distributed shall be adjusted against
subsequentallotments if anytotheconcerned
persons orclass of persons for the specified
purpose under the Colliery Control Order.
The entire system has become effective
from 1.7.92. Coal produced in private coal
mines meant for captive consumption has
however been exempted fromthis allotment
procedure.

Complaint against Insbectors of Delhi
Administration

159. SHRI GOVINDA CHANDRA
MUNDA: Will the PRIME MINISTER be
pleased to state:

(a) the number of complaints received
against the Inspectors of Food and Civil
Supplies Department, Delhi Administration
during the last three years;

(b) the details of each complaint and the
action taken or action pending;

(c)thetime by which the pending matters
are likely to be cleared.

(d) whetherthe Government proposeto
investigate the cases; and

(e) if so, by what time and the reasons
thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES,
CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTICN (SHRI KAMALUDDIN
AHMED): (a) Delhi Administration has
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reportedthat 116 complaints were received.

(b) to (e). The complaints related to
demand of illegal gratification (47)
harassment (28) and violation of
departmental instructions (41). On
investigation, 62 complaints were not found
substantiated. Displinary proceedings have
been initated in 14 cases and 40 cases are
presently under investigation. Appropriate
action is taken by Delhi Administration in
each case on the basis of investigations.

(English]

Size of Current Annual Plan ~

160. SHRIR. SURENDERREDDY: Will
the Minister of PLANNING AND
PROGRAMME IMPLEMENTATION be
pleased to state:

(a) whether the Planning Commission
has projected a 10% increase in the nominal
terms in the size of the current annual plan;

(b) if so, the out-lay in the Central Sector
andthe State Sector forthe currentfinancial
year,

(c) whether the Commission's
suggestion in 10% annual increase in public
sector investment in the Eighth Plan period
has been accepted;

(d) if so, whetherthe Government have
accepted all the recommendations of the
Planning Commission in this regard; and

(e) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY
SOURCES (SHRI SUKH RAM): (a) No, Sir.
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(b) 1992-93 (Rs. Crores)

Centre 48407.08

States 31074.23

UTs. 1290.65

Total 80771.96

(c) Does not arise.
(d) Does not arise.
(e) Does not arise.
Backlog of SC/ST Vacancies

161. SHRI MUKUL BALKRISHNA
WASNIK: Will the PRIME MINISTER be
pleased to state:

(a) whether in the Chief Minister's
Conference held on 4th and 5th October,
1991 in New Delhi and decided to fill up the
SC and ST backlog in services by March 31,
1992;

(b) if so, the number of vacancies filled
during the period of October, 1991 to March
31,1992tofillupthe SC and ST backlog; and

(c) the latest position of SC and ST
backlog inthe various Ministries/Departments
and Corporations of the Union Govemment?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) kwas decidedinthe
Conference of Chief Ministers that unfilled
quotas of appointment to the reserved
Scheduled Caste & Scheduled Tribe posts
should be completed at the earliest, and in
any case latest by the 31st of March, 1992.

(b) A Special recruitment Drive was
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undertaken to fillup the backlog of
reservations fro Scheduled Castes and
Scheduled Tribes as on31.3.91 in Ministries/
Departments of the Central Govemment.
According to reports received, 5326 SC
candidates and 3945 ST candidates have
been offerred appointment in Ministries/
Departments of the Central Govemnment.
Similarly, in Public Sector Undertakings,
Banks and Insurance Corporations, 8960
candidates have been offered appointment.

(c) The backlog identified under the
Drive which remains unfilled in Ministries/
Departments in 3908 for SCand 6862 for ST.
In case of Public Sector Undertakings, Banks
and insurance Corporations, the unfiled
backlog is 6235.

[ Translation)
Closed Industrial Units in Orissa

162. SHRI SRIKANTA JENA: Will the
PRIME MINISTER be pleased to state:

(a) the names and locations of the
industrial units lying closed in Orissa;

{b) since when these are lying closed
and the reasons therefor;

(c) the efforts made to revive these
industrial units and the resuslts achieved so
far;

(d) the time by which these are likely to
be revived; and

(e) the number of employees and
labourers rendered unemployed due to the
closure of these units?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT
(SHRIMATI KRISHNA SAHI): (a) and (b).
According to the Reserve Bank of India,
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6,505 units in the small scale sector and 33
units in the non-small scale sector were sick
as atthe end of September, 1990 inthe State
of Orissa. 13 sick/weak unitsinthe non-small
scale sector are reported closed as at the
end of September, 1990.

The main reasonsforclosure as reported
by banks related to financial problems,
technical problems, labour problems, non-
availability of raw materials, shortage of
power efc.

(c) Out of the 6,505 sick units in the
small scale sector, 274 units were found to
be potentially viable and 6,145 units non-
viable. Viability in respect of 86 units is yet to
be decided. Out of 274 potentially viable sick
units in the small scale sector, 227 units were
put under nursing programmes as atthe end
of September, 1990. Out of 13 sick/weak
closed units in the non-small scale sector, 4
units were identified as viable. One Non-SS|
weak unitis put underthe nursing programme.

(d) Notime frame within which the viable
units could be revived can be indicated.

(e) Such data are nto centrally
maintained.

Funds Allocation to Gujarat under
LR.D.P.

163. SHRIKASHIRAM RANA: Will the
PRIME MINISTER be pleased to state:

(a) the amount allocated to the
Government of Gujarat under Integrated
Rural Development Programme during 1991-
92 and the amount utilized.

(b) whetherthe role and performance of
the banks under the said scheme in Gujarat
have been reviewed; and

(c) the reasons for not releasing full
financial assistance to Gujarat?
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THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL
DEVELOPMENT) (SHRI UTTAMBHAI H.
PATEL): (a) A total amount of Rs. 2132.11
lakhs was allocated to Gujarat under
Integrated Rural Development Programme
(IRDP) during 1991-92 against which Rs.
2770.44 lakhs were utilised by the State.

(b) The role and performance of the
banks in disbursing credit forthis programme
is under constant review in all States including
Guijarat by the High Level Committee on
Credit (HLCC) at the Central level, the State
levelBankers Committee (SLBC), the District
Level Cosnultative Committee (DLCC), the
Block Level Consultative Committee (BLCC)
and the Block Level Bankers’ Committee
(BLBC).

(c) The total financial assistance to
Gujaratin 1991-92 at Rs. 2395.59 lakhs was
infactin excess of the allocation to the State
at Rs. 2132.11 lakhs.

[English]

Visit by High Level Delegation from
Russia

164. SHRIANNA JOSHI: Willthe PRIME
MINISTER be pleased to state:

(a) whether a high level Russian
Delegation had visited Indiaduring the second
week of May, 1992;

(b) if so, the bilateral and multilateral
matters figured in their talks with Indian
leaders and the outcome thereof;

(c) whether any agreement was reached
between the two countries during the visit;
and

(d) if so, the details thereof?
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THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
EDUARDO FALEIRO): (a) A high level
delegation ledby Dr. G.E. Burbulis, Secretary
of State of the Russian Federation paid an
official visit to India from 3-6 May, 1992.

(b) Burbulis called on President, Vice
President and Prime Minister and held
discussions with Finance Minister, Raksha
Mantri, Ministers of State for External Affairs,
Commerce, Power and Secretary
Department of Space. Discussions covered
both bilateral and multi-lateral issues. The
discussions were useful. The visit was in
severalrespects in preparation for President
Yeltsin’s visit to India scheduled for later this
year.

(c) and (d). At the end of the visit the
following two agreements were singed:

(1) On the establishment of an Inter-
governmental Commission on
Trade, Economic, Scientitic and
Technological Cooperation and

(2) On Trade and Economic
Coaperation.

Repatriation of Sri Lankan Refugees

165. SHRI LALIT ORAON: Will the
PRIME MINISTER be pleased to state:

(a) the number of Sri Lankan refugees
repatriated so far; and

(b) the number of refugees proposed to
be repatriated during the current year?

THE MINISTER OF STATE IN THE

- MINISTRY OF EXTERNAL AFFAIRS (SHRI

EDUARDO FALEIRO): (a) and (b). The
Government is committed to the repatriation
of all Sri Lankan refugees in India, based on
their willingness to return and on assurances
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for their safety, security and appropriate
rehabilitation arrangements by the
Government of Sri Lanka. A total of 23,125
refugees were repatriated by sea & by air
between 20th January and 15th May, 1992.
The repatriation process would be resumed
assoon as the weather condition permit. The
number of refugees proposed to be
repatriated during the current yearwilldepend
on the criterion of their willingness to be
repatriated, as per international norms
governing such issues.

Irregularities in Implementation of
J.R.Y.

166. SHRI UDDHAB BARMAN:
SHRI HARIKEWAL PRASAD:
SHRI MRUTYUNJAYA NAYAK:
SHRI B.N. REDDY:

Will the PRIME MINISTER be pleased
to state:

(a) whetherthe Union Government have
received complaints regarding
misappropriation/misutilisation and diversion
of Jawahar Rozgar Yojana funds in Assam,
A.P., Bihar, U.P. and some other States;

(b) if so, the details thereof, State-wise;
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(c) whether any inquiry has since been
conducted in the matter;

(d) if so, the details thereof and the
remedial action taken thereon; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL
DEVELOPMENT) (SHRI G. VENKAT
SWAMY): (a) and (b). During the period
1991-92, about 47 complaints regarding
misappropriation/misutilisation of Jawahar
Rozgar Yojana (JRY)funds were received in
the Ministry. Number of complaints received
State-wise is given in Statement-I.

(c) and (d). Whenever complaints are
received regarding misuse/misapptopriation
of funds orirregularities inthe impiementation
of the programme, they are sent to the
concemed State Government for enquiry
and appropriate action. The sample cases
where State Governments have taken action
and reported the matter to the Ministry of
Rural Development are given in the
Statement-Ii.

(e) Does not arise.

STATEMENT-
S. No. Name of State/UT No. of complaints received
1. Andhra Pradesh 2
2. Arunachal Pradesh 1
3. Bihar 17
4. Maharashtra 1
5. Madhya Pradesh 3
6. Orissa 3
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S. No. Name of State/lUT No. of complaints received
7. Punjab 1
8. Tamil Nadu 7
9. Uttar Pradesh 12
Total 47
STATEMENT-H#. 19 public petitions were received alleging

ShriBhawanilal Verma, in hiscomplaint,
had pointed out that in Bilaspur district of
Madhya Pradesh, JRY funds have been
spent even in the urban areas, which is
outside the scape of the programme. The
complaint of diversion of JRY funds to urban
areas was sent to Madhya Pradesh
Government for enquiry and report.

Government of Madhya Pradesh has
reparted that out of Rs. 48.60 lakhs alleged
to have been diverted to urban areas, the
allegation is foundto be true in respect of Rs.
5.06 lakhs only. Refund of this amount of
JRY corpus has been ordered by the State
Govemment.

In another complaint made by ShriS.C.
Yadav, M.P. regarding misutilisation of the
Million Wells Scheme funds in Khargaon
district of Madhya Pradesh, the State
Govemment conducted the enquiry and
reportedthat during the course of the enquiry,
#regularities in the implementation of indira
Awaas Yojana and Million Wells Scheme
were detected. A few officers found
responsible for these irregularities were
suspended and are being proceeded against
departmentally. The State Government has
further assured that whenever such a thing
would come to their notice, remedial action
would be taken expeditiously.

The Govérdanment of Orissa reported
that in Jajpur Parlaimentary Constituency,

misutilisation/misappropriation of JRY funds
in 58 Gram Panchayats. Annual accounts of
56 Gram- Panchayats relating to the year
1989-90 have already been audited. The
audit reveals misappropriation/misutilisation
of Gram Panchayats funds 1o the extent of
Rs. 11,15,412.35, mostly by Sarpanches,
Sarpach in-charge and Secretaries of Gram
Panchayats concerned. Surcharge
proceedings in case of nine audit reports
involving Rs. 2,71,578.08 have already been
initiated and inrespect of the 47 auditreports
involving Rs. 8,43,834.27 show-cause
notices issued to the parties concemed.

Criminal cases have been filed against
12 offenders who are responsible for
misappropriation of Gram Panchayat Funds
to the extent of Rs. 2,37,777.15. The police
authorities have been requested to take
immediate action against them.

Projects submitted by Maharashtra

168. SHRI VILASRAO NAGNATHRAO
GUNDEWAR: Willthe Minister of PLANNING
AND PROGRAMME IMPLEMENTATIONbe
pleased to state:

(a) whether the Government of
Maharashtra has submitted any projects/
schemes forinclusioninthe Eighth Five Year
Plan;

(b) if so, the details thereof; and
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(c) the projects/schemes which are
proposed to be launched with the World
Bank assistance?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY
SOURCES (SHRISUKH RAM): (a) Yes, Sir.

(b) The details of projects/schemes
submitted by the Govemment of Maharashtra
for inclusion in the Eighth Five Year Plan are
givenin Statement GN-2 appearing onpages
2-323 in the State’s Draft Eighth Plan
document (Part-Il).

(c) Thedetails of externally aided projects
in Maharashtra proposed forthe Eighth Plan
are given in Statement EAP-1 on pages 476-
497 ofthe State’s Draft Eighth Plan document
(Part-1l).

Inclusion of ‘Rural Development’ in
States list

169. SHRI DHARMANNA MONDAYYA
SADUL: Will the PRIME MINISTER be
pleased to state:

(a) whetherthe Government propose to
remove ‘Rural Development’ from
Concurrent List and include the same in the
States list;

(b) if so, the details thereof;

(c) whether the Union Government
propose to consult the States in the matter
shortly; and

(d) it so, when?

THE MINISTER OF STAT[: IN THE
MINISTERY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL
DEVELOPMENT) (SHRI UTTAMBHAI H.

st - o
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PATEL): (a) to (d). The subject ‘Rural
Development’ does not appear in the
Concurrent List in the Seventh Schedule of
the Constitution of India. Therefore, the
question of transferring this subject fromthe
Concurrent List to the State List does not
arise.

[Translation)
Growth Rate in Madhya Pradesh

170. SHRI MAHENDRA KUMAR SINGH
THAKUR: Will the Minister of PLANNING
AND PROGRAMME IMPLEMENTATION be
pleased to state:

(a) whether the growth rate in Madhya
Pradesh is lesser than in any other States;

(b) if so, the reasons therefor;

(c) the integrated growth rate rate of
States during each of the last three financial
yéars, State-wise; and

(d) the steps proposed to be taken for
increasing growth rate in Madhya Pradesh?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY
SOURCES (SHRI SUKH RAM): (a) to (c). A
Statement giving the State-wise annual
growth rates of net State Domestic Product
at constant prices for the years 1987-88,
1988-89 and 1989-90 is enclosed. Growth
rates differ among States for a variety of
reasons, some among them being the
historically uneven development of the
infrastructure, industry and entrepreneurship,
and the year to year variations in rainfall and
the consaquent drought and floods.

. (d) TheGovemment of Madhya Pradesh
have beenimplementing developmentplans
A -
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for increasing the growth rate. These plans
include investment for development of
agriculture, industry, infra-structure,
irrigation, rural development, education,
health etc. in addition, some programme to
generate direct employment and income to

the poor are also under implementation.
Such developmental programmes will be
reinforced during the Eighth Five Year Plan
(1992-97). The agreed outlay for the Eighth
Five Year Plan of Madhya Pradesh is Rs.
11,100 crores.
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[English)

Project for Integrated Infrastructural
Schemes

171. SHRIM.V.V.S. MURTHY: Will the
PRIME MINISTER be pleased to state:

(a) whether there is any proposal to
develop aprojectforintegrated infrastructural
schemes in the backward districts in the
Eighth Five Year Plan;

(b) if so, the details thereof and the
amount allocated for the purpose;

(c)whetheranysuchdistricts have been
identified in Andhra Pradesh;

(d)whetherthere is any growthcentre in
Andhra Pradesh which does not cover the
scheme; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF SMALL SCALE INDUSTRIES AND
AGRO AND RURAL INDUSTRIES) (PROF.
P.J. KURIEN): (a) to (e). A draft Scheme of
Integrated Infrastructural Development
(including technological back-up services)
for small scale industries in rural and
backward areas has been prepared and
inciuded in the Eighth Five Year Plan (1992-
97) proposals in pursuance of policy
measures for promoting and strengthening
small, tiny and village enterprises announced
on 6th August, 1991. The draft scheme is
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under finalisation in consultation with the
concerned authorities in the Centre and
State/U.T. Governments.

[Translation]
Petro-Chemical Projects in U.P.

172. DR. LAL BAHADUR RAWAL: Will
the PRIME MINISTER be pleased to state:

(a) the total number of petro-chemical
projects at present in operation in Uttar
Pradesh;

(b) the details of the projects presently
under construction of proposed to be
constructed; and

(c) the time by which the above projects
are likely to be completed?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (DR. CHINTA MOHAN): (a)
and (b). The Petrochemical industry in India,
including in U.P. is spread over organised
sector as well as small scale/tiny sectors.
The number of such units is large.
Furthermore, petrochemicalindustry has now
been by and large, delicensed. Data on all
such units in operation is not compiled.
However, the information relating to the
major projects presently under construction
is given in the statement attached.

(c) The gestation period for
petrochemical projects normally ranges from
210 5years.
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[English]

CBI Cases Registered in Punjab

173. SHRI KAMAL CHAUDHARY: Will
the PRIME MINISTER be pleased to state:

(a) the number of cases relating to
Punjab registered by the C.B.l. during the
last three years, year-wise; and

(b) the number of such cases pending
as on 31st March, 19927

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIVANCES AND PENSIONS (SHRIMATI
MARGARETALVA):(a) The numberofcases
relating to Punjab, registered by the CBI
during the last three years is as below:-

1989 13
1990 12
1991 18
1992 5

(Upto 31.3.92)

48

(b) As on 31.3.92 23 cases are pending
investigation.

Basic Policy approach to Public Sector
174. SHRI CHITTA BASU: Will the

Minister of PLANNING AND PROGRAMME

IMPLEMENTATION be pleased to state:

{(a) the basic policy approach to the
public sector in the Eighth Plan;

(b) the employment potential during the
Plan period; and

(c) the estimated foreign investment,

JULY 8, 1992

Written Answers 480
during the plan period?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE IN THE MIlISTRY
OF NON-CONVENTIONAL ENERGY
SOURCES (SHRI SUKH RAM): (a) The
basic policy approach towards public sector
enterprises as containedinthe 8th Five Year
Plan document approved by the National
Development Council stipulates that public *
sector should make investments only in
those areas where investment is of an
infrastructural nature necessary for facilitating
growthand development as awhole. it should
also be involved in areas where the
investment is essential for the preservation
and augmentation of basic resources of the
country like land, forest, water and ecology,
science & technology. The public sector
units should be restructured and revitalised
so as to become efficient and surplus-
generating. Their dependence on budgetary
support shouldbe reduced to make available
larger budgetary support for the social
sectors.

(b) The growth envisaged during the
Eighth Plan in public and private sectors is
expected to result in creation of additional
employment opportunities for about 8-9
million persons per year, on an average.

(c) During the Eighth Plan net inflow of
resources from abroad is projected tobe Rs.
55,000 crores atthe 1991-92 prices including
other capital receipts of Rs. 21,300 crores, a
significant portion of which will be direct
foreign investment.

Recommendations of Dr. Satish
Chandra Committee

175. SHRI RAM NARESH SINGH: Will
the PRIME MINISTER be pleasedtoreferto
the reply given to Unstarred Question No.
1968 dated 7.8.91 and state:
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(a)whetherthe Government have taken MINISTRY OF PERSONNEL, PUBLIC
decision on the recommendations of the Dr. GRIVANCES AND PENSIONS (SHRIMATI
Satish Chandra Committee; and MARGARET ALVA): (a) Yes, Sir.

(b) If so, the details thereof?
(b) The information is given in the

THE MINISTER OF STATE IN THE Statement attached.
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Value of Production of Tannery and
Footwear Corporation of India Limited

176. SHRI V. SREENIVASA PRASAD:
Will the PRIME MINISTER be pleased to
refer to the reply given to the Unstarred
Question No. 5618 on April 1, 1992 and
state:

(a) the details of accounting principle on
the basis of which the value oftotal production
of Rs. 884.33 lacs has been reduced by the
internal consumption of production value of
Rs. 355.209 as given in the Statement
referred to in the reply to parts ‘a’ & 'b’;

(b) the efforts made by the company to
procure adequate defence orders,
replacement of old machinery, to increase
productivity and the details of sales planning
to be undertaken for nextthree orfour years;

(c)whetherwasworkers are notprovided
with sufficient raw materials and inputs to
enable them to increase the rate of
productivity; and

(d)if so, the facts and details thereof and
steps tobe takentoimprove the performance
steadily?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF HEAVY INDUSTRY AND DEPARTMENT
OF PUBLIC ENTERPRISES) (SHRI P.K.
THUNGON): (a) The amount of Rs. 356.28
lakhs mentioned as internal consumption is
the value of items like Bark leather, Chrome
leather etc. which were further used as
inputs in the production of Footwear. Since
the total production value of Footwear i.e.
Rs. 474.06 lakhs includes the cost of these
sumi-finished products also, the value of
these (amounting to Rs. 355.28 lakhs) has
been deducted from the gross production
while calculating the net production valus.

(b) Defence Ministry has been requested
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to consider utilising TAFCO's production
capacity in meeting their requirements of
Footwear. Plan fundes of Rs. 45 lakhs were
released to the Corporation during 1991-92
for purchase of moulds etc. towards
replacementmodernisation of machinery.
The Company has been making efforts to
improve its order book position and the
overall performances.

(c) and (d). TAFCO has been incurring
continuous losses during the past several
years. In the absence of sufficient orders
with the Company and in view of the
Company's sickness, the supply of raw-
materials and other inputs per worker is not
at the optimal level at present.

Exploitation of Tea Garden Labourers

177. SHRIMAT!I DIL KUMARI
BHANDARI: Will the PRIME MINISTER be
pleased to state:

(a) the number of tea gardens and the
numberof labourersemployedinteagardens
of Darjeeling;

(b) whether complaints regarding
exploitation of labour by private tea garden
owners have been received by the
Government;

(c) if so, the details thereof; and

(d) the remedial measures taken by the
Government in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI (PABAN
SINGH GHATOWAR): (a) to (d). The
information is being collected and will be laid
on the Table of the House.

Coal Stock Yard in States

178. SHRIMATI VASUNDHARA RAJE:
Willthe Ministerof COAL be pleasedto state:

(a) the States where coal stockyards
have been set up;
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(b) whetherthe Union Government have
a proposal to allow the State Governments
to run those stock yards;

(c)if so, the date by which the concerned
State Governments are goingto be entrusted
with this task; and

(d) the steps taken in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF COAL (SHRI S.B.
NYAMAGOUNDA): (a) According to
information furnishedby Coal IndiaLtd. (CIL)
there are 47 stockyards in operation in various
States. These are located in West Bengal,
Uttar Pradesh, Haryana, Punjab, Madhya
Pradesh, Bihar, Orissa, Andhra Pradesh,
Maharashtra, Tamil Nadu and Union Territory
of Delhi. In addition there are 3 notional
stockyards, one each in Madhya Pradesh,

- Gujarat and Karnataka.

(b) to (d). According to the current
stockyard policy, responsibility for setting up
new coal stockyards has been vested with
the respective State Governments. Itis now
for each State Government to assess the
need for coal stockyards and decide when
and how many new stockiyards should be
set up in the State.

[ Translation)

Report of Krishnamurthy Committee on
Disinvestment of Shares

179. SHRIN.J. RATHVA: Willthe PRIME
MINISTER be pleased to state:

(a) whetherthe Government have since
received the report of Krishnamurthy
Committee regardingdisinvestment of shares
of Public sector undertakings;

(b) it so, the recommendations made
therein; and
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(c) the action being taken by the
Government thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF HEAVY INDUSTRY AND DEPARTMENT
OF PUBLIC ENTERPRISES) (SHRI P.K.
THUNGON): (a) Government have not, so
far, receivedthefinal report of Krishnamurthy
Committee regardingdisinvestment of shares
of public sector undertakings.

(b) and (c). Do not arise.
[English]
Joint Venture by Escorts

180. SHRIGURUDAS KAMAT: Will the
PRIME MINISTER be pleased to state:

(a) whether Escorts and HMW of
Germany propose to set up a joint venture
project in the country;

(b) if so, the details thereof; and

(c)thetotalamounttobeincurredonthe
project?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT)
(SHRIMATIKRISHNA SAHI): (a) Thereis no
proposal of joint venture project between
Escorts and HMV with the Government.

(b) and (c). Does not arise.
Digital T.V.

181. SHRIGEORGE FERNANDES: Wil
the PRIME MINISTER be pleased to state:

(a) whetherIndia has developedworld's
first digital T.V.;

(b) it so, whether world's electronic
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community has approached India for
manufacturing tie-ups; and

(c) if so, the de5tails thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY (DEPARTMENT OF
ELECTRONICS AND DEPARTMENT OF
OCEAN DEVELOPMENT) (SHRI
RANGARAJAN KUMARAMANGALAM): (a)
to (c). No, Sir. Digital TV IC chip sets have
already been introduced by some
internationalcompanies. Digital. TV receivers
basedonthesechip sets are already available
in Indian and international markets. The
Department of Electroncis have initiated a
project System & VLS| Design for Digital TV
Receivers for implementation in leading
academic and R&D institutions of the country.
The aim is to develop Digital TV Receivers
indigenously fordomestic andexport market.

Launching of ASLV

182. DR. D. VENKATESWARA RAO:
Will the PRIME MINISTER be pleased to
state:

(a) whether the purpose for which
Augmented Satellite Launch Vehicle was
launched has been fully achieved,

(b) if so, the details thereof and the
extent of success achieved;

(c) the cost involved therein; and

(d) the time by which another satellite is
likely to be launched?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY (DEPARTMENT OF
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ELECTRONICS AND DEPARTMENT OF
OCEAN DEVELOPMENT) (SHRI
RANGARAJAN KUMARAMANGALAM): ()
Yes, Sir.

(b) The primary purpose of the third
development flight of Augmented Satellite
Launch Vehicle-D3 (ASLV-D3)is to evaluate
the vehicle capable of launching 100-150 kg
class satellite into low earth orbit andto carry
out the basic space science experiments in
Gamma ray astronomy and aeronomy using
Stretched Rohini Satellite Series-C (SROSS-
C). Thisflighthas successtully demonstrated
advanced technologies such as digital
autopilot, closed loop guidance system,
onboard decision making system of flight
sequencing andstaging, strapontechnology,
metallic bulbous heatshield. Both the
experiments abroad SROSS-C satellite are
working satisfactorily and have already given
a wealth of scientific data.

(c) The sanctioned cost of ASLV-D3 &
D-4 is Rs. 17.98 crores. The SROSS-C
satellite project cost is 0.93 crores.

(d) Theflight experience of ASLV will be
fully used to successfully achieve the Polar
Satellite Launch Vehicle (PSLV) mission
which will launch an Indian Remote Sensing
(IRS) class of satellite, in March 1993.

Central Investment Subsidy to States

183. SHRIE. AHAMED: Wilithe PRIME
MINISTER be pleased to state:

(a) the amount the Union Government
have yet to reimburse under the Central
Investment Subsidy to each State;

(b) the steps taken on the requests of
various State Governments since 1989 in
this regard; and

(c) the time by which the entire amount
under the Central Investment Subsidy is
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likely to be reimbursed to each State?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT)
(SHRIMAT! KRISHNA SAHI): (a) to (c).
Under the Central Investment Subsidy
Scheme which was discontinued w.e.f.
30.9.1988 almost all the eligible claims have
been reimbursed excepting Rs. 10.5 crores.
These would be reimbursed as and when
funds are made available for the same.

Bangladeshis in India

184. SHRISHRAVANKUMAR PATEL:
SHRI RAJNATH SONKAR
SHASTRIL:
SHRI MADAN LAL KHURANA:
SHRIANANDRATNAMAUTRYA:

Will the PRIME MINISTER be pleased
to state:

(a) whether attention of the Government
has been drawn to the news item regarding
taking back of Bangladeshis in India as
appeared in the Indian Express dated May
28, 1992;

(b) if so, the reaction of the Government
thereto;

(c) whether the issues of large scale
influx of Bangladeshis into India and their
repatriation and the illegal migration across
the border were discussed during the recent
visit of the Prime Minister of Bangladesh;
and

(d) if so, the outcome thereof and the
follow up action taken by the Government
thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
EDUARDO FALEIRO): (a) Yes, Sir.
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(b) The statement attributed to the
Bangladesh Prime Ministerby the concerned
news item has in no measure affected the
shared perception of the relevant authorities
of the two countries that suitable measures
need to be evolved to resolve the problem.

(c) and (d). Yes, Sir. In their Joint
Communique, issued on the occasion, the
two Prime Ministers expressed their
determination to stop the large-scale illegal
immigration of people across the border by
all possible means. Accordingly, several
measures, consisting of strengthening
existing arrangements as well as introducing
additional checks and controls are being
considered for implementation.

Strategy to cut in Borrowings and
Expenditures

185. SHRIR. SURENDER REDDY: Will
the Minister of PLANNING AND
PROGRAMME IMPLEMENTATION be
pleased to state:

(a) whether the Planning Commission
has worked out a strategy for drastic cut in
external borrowings and wasteful
Governmental expenditures during the Eighth
Plan, as reported in the Economic Times
dated October, 14, 1991;

(b) if so, the main features of the
proposed strategy that has been prepared
by the Planning Commission; and

(c)the extent of cutin externalborrowings
andthe steps being taken to cut the wasteful
Governmental expenditures?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE IN THE MINISTRY

~ OF NON-CONVENTIONAL ENERGY

SOURCES (SHRI SUKH RAM): (a) to (c).



493 Written Answers

Recent trend of increasing Government
dissavings andthe Seventh Plan experience
of over dependence on external borrowings
are some ofthe importantdisquieting features
whichthe Eighth Five Year Plan envisagesto
tackle. During the Seventh Five Year Plan,
inflows from abroad amountedto 2.4% ofthe
GDP. The Eighth Five Year Plan stipulatesto
keep the volume of net inflow from abroad to
the extent of 1.6% of the GDP. Major
strategies in this regard would be (a)
improvement in trade balances by means of
greaterexportincentive through liberalisation
of industrial and the trade policies for
achieving an annual export growth rate of
13.6%, (b) less dependence on commercial
borrowings and (c) encouragement of direct
foreign investment. :

Regarding cut in Government
expenditures, the Eighth Plan envisages to:

(i) rationalise and reduce subsidy
payments;

(i) reduce the interest burden by
means of a relative reduction inthe
volume of borrowings (both external
& internal), and

(i) reduce the  Government
consumption expenditures by
containing the growth of staff
strength, rationalisation in
Government organisations,
operationalefficiencies and pruning

" of defence expenditure.

Measures adopted by the Government
both in quantitative and qualitative terms
through the Annual Budget of 1992-93 to
keep the fiscal deficit within limits are in line
with the strategies envisages during the
Eighth Five Year Plan.
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Chief Ministers’ Conference on Land
Reforms

186. SHRI MUKUL BALKRISHNA
WASNIK: Will the PRIME MINISTER be
pleased to state:

(a) whether the Government have
conductedany review of the implementations
of the various decisions taken in the Cheif
Ministers’ Conference held in New Delhi on
4th and 5th October, 1991, State-wise;

(b) if so, the details thereof; and
(c) the steps the Government plans to
initiate for the expeditious implementation of

the various decisions?

THE MINISTER OF STATE IN THE

_MINISTRY OF RURAL DEVELOPMENT

(DEPARTMENT OF RURAL
DEVELOPMENT) (SHRI G. VENKAT
SWAMY): (a) to (c). A decision was takenin
the Chief Ministers Conference held at New
Delhi on October 4-5, 1991 that distribution
of surplus land under the land ceiling laws
should be completed by 31st March, 1992.
~N

To review the progress and to consider
further steps to be taken to expedife the
distribution, a meetign of Revenue Ministers
of States was held on 14th March, 1992. In
this meeting, the time limit foor distribution of
ceiling surplus land, free fromencumbrances,
was revised to 30th June3, 1992 in view of
the difficulties faced by the respective State
Governemntsin respect of distribution during
the month of October-November, 1991. It
was also decided that 75% of land involved
in litigation in Revenue Courts must be freed

‘from such litigation to make it available for

distribution and its distribution should be
completed by 30th September, 1992. A
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Statement showing the State-wise position beneficiaries between Ist October, 1991 and
of distribution of surplus area to the 31st March, 1992 is enclosed.

STATEMENT
S. No. State/UT Total area Total No. of
distributed beneficiaries
1. Andhra Pradesh 68080 28456
2. Assam 24190 19564
3. Bihar 6173 6977
4. Gujarat 5492 169
5. Haryana . 77 34
6. Karnataka 914 350
7. Kerala 535 3767
8. Madhya Pradesh 2329 -
9. Maharashtra 1262 479
10. Orissa 1901 865
11. Punjab 232 172
12. Rajasthan ’ 5048 448
13. Tamil Nadu 3334 2983
14. Uttar Pradesh 1022 1398
15. West Bengal 9013 19670
16. Pondicherry 1 3
Total 129603 85335
Allocation of Central Assistance to Central Assistance (Plan-Allocations) to
States various States;

187. MAJ. GEN. (RETD.) BHUWAN .
CHANDRA KHANDURI: Will the Minister of (b) whether the Union Government

directly allot “Plan” funds for Uttaranch.:
PLANNING AND PROGRAMME be pleased - I
to state: P (eight hill districts of U.P.); .

(a) the criteria followed for allocation of (c) if so, the quantum of Central
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Assistance provided to Himachal and
- Uttaranchal during the Sixth and Seventh
Plan and during 1990-91 and 1991-92
separately;

(d) whether these allocations to
Uttaranchal have been made as per the laid
down norms; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY
SOURCES (SHRI SUKH RAM): (a) A
statement is enclosed.

(b) to (d). Central Government provides
Special Central assistance under Hill Area
Development Programme to the designated
hill areas 1o supplement the efforts of the
State Governments in accelerating the
development of those areas. Special Central
assistance is over and above the normal
formula/criteria based Central assistance
provided to the States for their Annual and
Five Year Plans. the inter se allocation of
Special Central assistance among the
constituent States covered by Hill Area
Development Programme is on the basis of
a formula which gives equal weightage to
area and population. Eight hill districts of
Uttar Pradesh come under designated hill
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and not directly to eight districts of Uttar
Pradesh.

(e) Question does not arise.

STATEMENT

Keeping in view the suggestions made
by some of the Chief Ministers, the NDC
approved in December, 1991, the formula
for distribution of Central assistance as
follows:

. From the total Central assistance,
setting apart the funds required for
extemnally-aided-schemes as is now
being done;

Il.  Providing from the balance,
reasonable amounts for Special
Area Programmes, viz.,

(a) Hill Areas;

(b) Tribal Areas;

(c) Border Areas; and
(d) N.E.C;

lll.  Keeping from the balance 30% for
the ten Special Category States,
and

IV.  Allocating the balance among the

areas covered under this Programme. The fifteen non-Special Category States
funds are allocated to State Government as per the following criteria;
Criteria Weight (%)
1. Population (1971) 60
° "
2.  Per capita income of which: 25

(a) According to the ‘deviation’ method
covering only the States with per capita 20
SDP below the national average -
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Criteria Weight (%)
(b) According to the ‘distance’ method
covering all the fifteen States 5
3. Performance 7.5
of which:
(a) According to ‘Tax Effort’, as defined 2.5
in the previous Gadgil formula;
(b) According to Fiscal Management, 25
as defined in the previous revised
formula; and
(c) According to progress to respect 2.5
of national objective
4.  Special Problems 7.5

Under the criterion of the performance in respect of certain programmes of national
priority the approved formula covers four objectives viz., (i) population control; (ii)
elimination of illiteracy, (iii) on-time completion of externally aided projects; and (iv)

success in land reforms.

Anti India Campaign by Pakistan

188. SHRI PHOOL CHAND VERMA:
SHRI MOHAN RAWALE:

Will the PRIME MINISTER be pleased
to state:

(a) whether Pakistan is making attempts
foranti-Indiacampaign atvarious international
for a including International Labour
Conference at Geneva and Organisation of
Islamic countries; and

(b) if so, the steps proposed to be taken
by the Government to counter moves by
Pakistan in Islamic Countries, European
countries and at international fora?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
EDUARDO FALEIRO): (a) Yes, Sir.

(b) Govermment have an¢ will continue
to take appropriate measures to project to
the internationalcommunity the correctfacts
regarding the situation in Jammu & Kashmir
as well as Pakistan’s support to terrorism
directed against India.

New Schemes for Development nf
Khadi and Cottage Industries

189. SHRI SRIKANTA JENA: Will the
PRIME MINISTER be pleased to state:

(a) the details of the new schemes
envisaged for the development of Khadi and
Cottage industries;

(b) the nature of assistance being
provided to facilitate start of small scale
industries in rural areas and names of
schemes forwhich such financial assistance
is to be provided; and
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(c)the amountreleasedto Orissaunder
these schemes during the last three years?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF SMALL INDUSTRIES AND AGRO AND
RURAL INDUSTRIES) (PROF. P.J.
KURIEN): (a) to (c). During the current year
various existing schemes under Khadi &
Village Industries shall be implemented by
KVIC. ApartfromKhadi, the village industries/
schemes under the purview of KVIC have
been greuped in seven major groups. The
new schemes proposed for development
are as mentioned below:-

1. Processing of Cereals & Pulses
Industry -

a. Mini Rice Mill.

b. Daliya Making.

c. Cattle Feed/Poultry Feed.
2. Leather Industry-

a. District Raw Material Bank.

b. Retaining and Finishing
(After Wet Blue Crust).

3. Fruits & Vegetable Processing
& Preservation -

a. Milk Based Products.
4. Fibre Other Than Coir -

a. Sisal Fibre Production Unit.
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b. Ban Production Unit.

c. Fibre Fancy Articles Unit.

d. Kora Grass Mat Weaving
Unit.

e. Banana Fibre Production
Unit.

. Batara Produciton Unit.
g. Rope Making Unit.

h. Tat Patti Weaving Family
Unit.

5. Non Edible Qils and Soap
Industry -

a. Essential Oils/Attar Unit.
b. Javadhu Powder Unit.
6. Village Oil -

a. One ‘4’ Bolt Expeller Unit
with 6 Power Ghani.

b. Rotary-cum-Expeller Unit
(2+1).

7. Rubber Based Industry:
a. Hawai Chappals.

A special programme under khadi is
beingtaken up in KalahandiDistrict of Orissa
by KVIC. 3:

KVIC has disbursed the funds in Orissa
Stateforimplementation of KVl programmes
as indicated below:-

Rs. in lakhs
Khadi V.1
Grant Loan Grant Loan
1988-89 4.93 22.43 44.47 244.98
1989-90 18.28 3.7 70.64 387.69
1390-91 8.86 9.79 35.13 338.31
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Growth Centres in Punjab

190. SHRI KAMAL CHAUDHARY: Will
the PRIME MINISTER be pleased to state:

(a)the details of facilities proposedto be
provided to the growth centres in Punjab;

(b) whether these growth centres in
Punjab have not been provided facilities so
far as a result of which these are not
functioning properly; and

(c) the names of the districts in Punjab
where growth centres have not yet been set
up; and the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT)
(SHRIMATI KRISHNA SAHI): (a) to (c).
Underthe Growth Centre Scheme announced
inJune, 1988, Punjab has been allotted two
growth centres and they are in the districts of
Bhatinda and Gurdaspur. The projectreports
of these two growth centres have been
approved and Central assistance of Rs. 3
crores has been released. The selected
growth centres would be provided with basic
infrastructural facilities like power, water,
telecommunication, etc. for attracting
industries to these areas. The Scheme
would be implemented during the Eighth
Five Year Plan.

Registration of Small Scale Units in
Sikkim with Small Scale Industries
Development Organisation

191. SHRIMATI DIL KUMARS
BHANDARI: Will the PRIME MINISTER be
pleased to state:

() whether 90 Small Scale Units in
Sikkim were registered with the Small Scale
Industries Development Organisation at the
end of December, 1986;
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" (b) if so, the details thereof;

(c) whether no medium or large scale
industry had been set up in Sikkim so far;

(d) if so, the reasons therefor;

(e) whetherthe Govemment propose to
increase the strength of Small Scale Units in
Sikkim in future;

(f) whether the Government have
received some proposals to set up large or
medium scale units in Sikkim; and

(9) if so, the details thereof and the
action taken so far on these proposals?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF SMALL SCALE INDUSTRIES AND
AGRO AND RURAL INDUSTRIES) (PROF.
P.J. KURIEN): (a) Yes, Sir.

(b) These 90 small scale units registered
with the Director of Industries, were engaged
in Chemicals, Food Products, Light
Engineering, Pharmaceuticals, Paper
Converters, Printing Presses, Wood-based
and Agro-based items.

(c)and(d). As ondatethere are only five
Medium Scale Industries Sikkim.

(e) The primary objective of the policy
measures for promoting and strengthening
small, tiny and village enterprises laid in
Parliament on 6.8.1991 is to impart more
vitality and growth-impetus to smali scale
sector to enable it to contribute its mite fully
to the economy in all States/UTs, including
Sikkim.

(f)and (g). One Letter of Intent has been
granted under the Provision of Industries
(Development & Regulation) Act during the
year 1992 to Moder Food Industries (India)
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Limited forthe manufacture of 5000 Kiloliters
of beer.

Production by Standard Motors

192. SHRIGURUDAS KAMAT: Wilithe
PRIME MINISTER be pleased to state:

(a) whether the production of Luxury
Standard Motors 2000 has been stopped;

(b) if so, the reasons therefor,

(c) whether the Standard Motors of
India are manufacturing any cars at present;
and

(d) if so, the details thereot?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVEIOPMENT)
(SHRIMATI KRISHNA SAHI * Yes, Sir.

(b) The production of Standard 2000
cars has been stopped as the unit of M/s.
Standard Motors had closed down in 1989.

(c) The unit has not reported production
of cars.

(d) Question does not arise in view of (a)
and (b) above.

Missile Control Sanctions by US

193. SHRI GEORGE FERNANDES:
SHRI HARI KISHORE SINGH:
SHRI GANGADHARA

SANIPALLI:
SHRI RAJENDRA AGNIHOTRI:
SHRI SHARAD YADAV:
SHRIMOHAN SINGH (DEORIA):
SHRIMATI GIRIJA DEVI:
SHRI BRWJ BHUSHAN SHARAN
SINGH:
SHRI BAPU HARI CHAURE:
SHRI PRITHVIRAJ D. CHAVAN:
SHRI RABI RAY:

ASADHA 17, 1914 (SAKA)

Written Answers 506

Will the PRIME MINISTER be pleased
to state:

(a, whetherattention of the Government
has beer drawn to the nowsitem regarding
US'’s anno.incement of fresh missile control
sanctions against India as appeared in the
Statement dated May 17, 1992;

(b) if so, tha details thereof and the
reaction of the Government thereto; and

(c) the likely impa~t on the country’'s
missiles programme?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFIFAIRS (SHRI
EDUARDOFALEIRO): (a)Gove:nment have
seen a report entitied “Fresh US missile
curbs on India which appeared in the
Statesman of June 17, 1992 not May 17,
1992.

(b)and (c). The US GovernmentinJun2
1992 notified a list of countries to which ne
American company can export any product
without licence if it has reason to belieye that
the product will be used for missile design,
development, production and use. The list
includes India and specifically.mentions the
following Projects:

Agni and Prithvi Missite, SLV3
Satellite Launch Vehi{er,r
Augmented Satellite Launch-
Vehicle (ASLV)

Polar Satellite Launch Vehicle
(PSLV)

Geo-Synchronous Satellite Launch
Vehicle (GSLV)

Othercountriesinthe list are Brazil,
China, Iran, North Korea, Pakistna,
South Africa & Middle East.

Government regret the US decision.
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Our space and missile programme are
nationally accepted policies in developing
our economy and sateguarding our national
security. Government are resolved to
achieving self-reliance in these and other
fields of high technology.

(c) The US decision is not likely to have
asignificantimpact on our missile programme
which isbased onindigenous scientificeffort.

Sick Public Sector Undertakings

194. SHRIE. AHAMED: Willthe PRIME
MINISTER be pleased to state:

(a) the details of sick public sector
undertakings at present, State-wise;

(b) the loss incurred by these
undertakings during 1990-91 and 1991-92;
and

(c)thenumber of undertakings potentially
sick and the remedial measures, if any,
proposed to be taken to overcome their
sickness?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF HEAVY INDUSTRIAL AND
DEPARTMENT OF PUBLIC
ENTERPRISES) (SHRI P.K. THUNGON):
(a) Based on their performance upto 1990-
91, 54 Central public sector enterprises are
identified as sick under the Sick Industrial
Companies (Special Provisions) Act, 1985
(SICA). A Statement showing statewise list
is enclosed.

(b) These undertakings have incurred a
net loss of Rs. 1472.88 crores during 1990-
91 upto which period only the information is
available.

(c) Under the provisions of SICA, 16
undertakings have been identified as
potentially sickason31.3.1991. Enterprises-
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specific action is taken by the concerned
undertaking and the concerned
administrative Ministry/Department to
improve their performance.

STATEMENT
S.No. State/Name of PSE
Andhra Pradesh
1. Southem Pesticides Limited

Assam

2. North Eastern Regional Agricultural
Marketing Corporation

Bihar
3. Bharat Refractories Limited

4. Heavy Engineering Corporation
Limited.

Gujarat

5. NTC (Gujarat) Limited

Haryana
6. Indian Drugs & Pharmaceuticals
Limited

Kamataka

7. Bharat Gold Mines Limtied.
8. .Vianyan Industries Limited

9. Mandya Natiaonal Paper Mills
Limited.

10. NTC (APKKM) Limited.
Kerala

11.  Cochin Shipyard Limited
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12.

13.

14.
Limited.

15.
Limited

16.

17.

18.

19.

20.
21.
22.
23.
24.
25.
26.
27.

28.
Lid.

Madhay Pradesh

NTC (MP) Limited

Maharashtra

Maharashtra Antibiotics Limited

Richardson & Curddas (1972)
National Bicycle Corporation

NTC (Maharashtra North) Limited.
NTC (SoouthMaharashtra) Limited.
Nagaland
NagalandPulp & PaperMills Limited
Orissa
Orissa Drugs & Chemicals Limited.
Uttar Pradesh

Triveni Structrual Limited.
Bharat Pumps & Compressoys Lid.
Scooters India Ltd.
Tannery & Footwear Corpn. Ltd.
British India Corpn. Lid.
Cawnpore Textile Ltd.

Elgin Mills Ltd.

NTC (U.P.) Ltd.

U.P. Drugs & Pharamaceuticals
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West Bengal
29. Indian Iron & Steel Co. Ltd.
30. Bengal Chemicals &
Pharmaceuticals Ltd.
31. Smith Stanistreet &
Pharmaceuticals Ltd.
32. Bharat Process & Mechanical
Engineers Ltd.
33. Braithwaita & Co. Ltd.
34. Mining & Allied Machinery Corpn.
Ltd.
35. Weighbird India Ltd.
36. Bharat Brakes & Valves Lid.
37. Biecco Lawrie Ltd.
38. Cyecl Corpn. of India Lid.
39. Hooghly Dock & Port Engineers
Ltd.
40. Bharat Ophthalmic Glass Ltd.
41. NationalJute Manutacturers Corpn.
Ltd.
42. Rehabilittion industries Ltd.
43. Birds, Jute & Exports Corpn.
44, Tyre Corpn. of India Ltd.
45, National Instruments Ltd.
46. NTC (West Bengal) Ltd.
47 Central Inland Water Transport
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- 48. Benga! Immunity Ltd.

Delhi
49. Fertilizer Corpn. of India Ltd.
50. Hindustan Shipyard Corpn.
51. Hindustan Fertilizer Corpn.
52. Central Electronics Ltd.
53. National Seeds Corpn. Ltd.

54, Intelligent Communications System
Ltd. .

West-Asia Peace Process

195. SHRISHRAVAN KUMAR PATEL:
Will the PRIME MINISTER be pleased to
state:

(a) whether India participated in the
meeting of the sub-group on arms control
and National Security of West Asia Peace
Process recently;

(b) if so, the role played by India and the
outcome of the meeting;

(c)the place and date of the next meeting
of the sub-group; and

(d) the agenda for the meeting?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
EDUARDO FALEIRO): (a) Yes, Sir.

(b) Indiawas one of severalnon-regional
participants. The Indian delegation
contributed to an exchange of views on
arms-control and regional security. The
discussions were meant only as preliminary
exchange in a seminar-type format.
Conclusions and recommendations were
neither expected nor emerged.
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(c) and (d). No decision regardingthese
points has yet been taken.

Shortage of Life Savings Drugs

196. SHRIMATIVASUNDHARARAJE:
SHRI RABI RAY:
SHRI HARIN PATHAK:
SHRI SANAT KUAMR MANDAL:

Will the PRIME MINISTER be pleased
to state:

(a) whether the Government are aware
of the acute shortage of life saving drugs for
the treatment of Cancer, Epilepsy and
Tuberculosis in the country;

{(b) if so, the reasons thereof; and

(c) the concrete steps proposed to be
takentoensure adequate availability of these
drugs in the market?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (DR. CHINTA MOHAN): (a)
to (c). No general shortage of any of these
drugs came to the notice of the Government
except instances of shortage of some
brandedformulationsinsomelocalisedareas,
for which therapeutic equivalents were
normally available. As soon as any such
shortage is reported, the concerned
companies are advised to rush stocks to the
area of shortage.

Pakistani Visa to Indians

197. SHRI MOHAN RAWALE: Will the
PRIME MINISTER be pleased to state:

(a) whether the Government are aware
of Pakistan's recent decision regarding issue
of visas o Indian nationals;

(b) if so, the reaction of the Government
thereto;
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(c) whether the Government had taken
up the matter with that country; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
EDUARDO FALEIRO): (a) Yes, Sir.

(b) to (d). Recent decisions taken by the
Government of Pakistan regarding issue of
visas to Indian nationals have included the
requirement of a sponsorship affidavit from
relatives in Pakistan, the requirement of a
medical certificate indicating that the
individual applyingforvisais not HTV positive,
and a pre-verification requirement before
issue of visa. Government havetaken upthe
matter with the Government of Pakistan and
have urged the latter to abide by the Indo-
Pak Visa Agreement of 1974. The
requirement of a medical certificate was
withdrawn on 28th May, 1992.

Retusal of permission by Sri Lanka to
an Indian Police Party

198. SHRI SARAT CHANDRA
PATTANAYAK: Will the PRIME MINISTER
be pleased to state:

(a) whether the Sri Lanka Government
had refused permission to an Indian Police
party to visit Sri Lanka; and

(b) it so, the details thereof; and the
reaction of the Government thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
EDUARDO FALEIRO): (a) and (b). As part of
the cooperation extended to the Indian
officials investigating into the Rajiv Gandhi
assassination case, the Sri Lanka
Government hasgiven permissionto several
teams of investigating officials to visit Sri
Lanka.
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However, on 28th June, 1992 SriLanka
Government refused clearance to the
proposed visit of the legal counsel of CBI to
Srilanka, to have discussions with SriLankan
authorities on the matter of extradition to
India of LTTE leaders who are the Prime
accused in the Rajiv Gandhi assassination
case. The Sri Lankan Government desired
some additional information and documents
related to this extradition request, tvfore
giving clearance. This is being processed
and examined.

Passport Office for Saurashtra and
Kutch Region

199. SHRI CHANDRESH PATEL: Will
the PRIME MINISTER be pleased to state:

(a) whetherthe Government proposeto
open any new passport office in Saurashtra
and Kutch region of Gujarat;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
EDUARDO FALEIRO): (a)to (c). Aproposal
to open new passport office is under
consideration. Their number, location and
timing willdepend onthe availability of financial
and manpower resources.

Supply of Coal to I.P. Thermal Power
Station, Delhi

200.SHRI ATAL BIHARI VAJPAYEE:
SHRI  SHANKERSINH
VAGHELA:

Will the Minister of COAL be pleasedto
state:

(a) whether the Government have
received complaints about the poor quality of
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coal supplied to the Indraprastha Thermal
Power Station in Delhi.

(b) if so, the detials thereof and the
action taken thereon;

(c) the specifications of the quality of
coal required by the aforesaid power station
and of that actually supplied; and

(d) the reasons for not supplying the
required quality of coal to the said power
station?

THE DEPUTY MINISTER IN THE
MINISTRY OF CAOL (SHRI S.B.
NYAMAGOUDA): (a) to (d). There have
been complaints from Indraprastha Thermal
Power Station of Delhi regarding quality of
coal. These complaints recieved overaperiod
of time relate to oversized coal, coal mixed
with shales & stones, and slippagesin grades
of coal.

Coal India Ltd. who were asked to look
into these complaints have reported that
Indraprastha Thermal Power Station was
designed to use coal of Useful Heat Value
ranging from 3600-6350 K.Cal/Kg, With an
average Useful Heat Value of 4975 K. Cal/
Kg. The average Useful Heat Value of coal
supplied to the plant during 1991-92 was in
therange of 4790-5792 K. Cal/Kg. However,
the Government have advised coal
companies to strengthen their quality control
infrastructure, grade coal correctly and
establish coal handling plants so that all coal
to power stations is eventually despatched
throguh these plants. The coal companies
have also set up national and regional coal
consumers councils to monitor redressal of
consumer's complaints/grievances.

Afghanistan President’s Comments of
Muslims in India

201. SHRI PARASRAM BHARDWAJ:
" DR. D. VENKATESWARA RAO:

Will the PRIME MINISTER be pleased
to state:
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(a) whether the attention of the
Government has been drawn to the news
item regarding Afghanistan President’s
comments on the Muslims in India as
appeared inthe Hindustan Times dated May
19, 1992;

(b) if so, the reaction of the Government
thereto;

(c) whether the Government had taken
up the matter with that country; and

(d) if so, the outcome thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI -
EDUARDO FALEIROOQ): (a) Yes, Sir.

(b) to (d). Government have taken up
the reportedcomments of theformer Afghan
President withthe Govemment of Afghanistan
through our Ambassador in Kabul. The facts
regarding Indian Muslims andthe situation in
J&K have been conveyed to the Afghan
leadership who have clarified that they have
no intention of interfering in the internal
affairs of India. They-have also expressed
theirsinceredesireforbuilding closerrelations
with India.

Authorisation to Ml"s for Signing
Passport form

202. PROF. RADHIA RANJAN
PRAMANIK: Will the PRIME MINISTER be
pleased to state:

(a) whetherthe Government proposeto
reintroducethe system authorised Members
of Parliament (MPs)to sign inpassport form;
and

(b) if not, the reasons therefor?

.-THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
R.L. BHATIA): (a) and (b). The procedures
for verification are under review.
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Duty Free Import of Coal

203. SHRI M.V. CHANDRASEKHARA
MURTHY: Will the Minister of COAL be
pleased to state:

(a) whether the Federation of Indian
Chambers of Commerce and Industry has
urged the Government to allow industrial
units duty-free import of coal to tide over the
persistant coal shortages;

(b) if so, the reaction of the Government
thereto;

(c) the time by which the demands of
FICCI are likely to be considered; and

(d) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COAL (SHRI .  S.B.
NYAMAGOUDA): (a) Yes, Sir.

(b) to (d). The proposal is under
examination of the Government.

Passport Office, Mangalore

204. SHRIMATI CHANDRA PRABHA
URS:
SHRI OSCAR FERNANDES:

Will the PRIME MINISTER be pleased
to state the present development with regard
to the establishment of a new Passport
Office at Mangalore?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
EDUARDO FALEIRO): A proposal to open
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new Passport Offices at several places
including atMangalore is underconsideration.
Their number and timing will depend on the
available additional financial and manpower
resources.

Self-Employment Scheme for
Unemployed Educated Youth

205. SHRI HARIN PATHAK: Will the
PRIME MINISTER be pleased to state:

(a)the number of unemployededucated
youth benefited under the self-employment
scheme during 1990, 1991 and 1992 so far,
State-wise; and

(b)the stepstaken/proposedtobetaken
to ensure that the assistance under the
scheme is provided only to the poor and
needy youth?

THE MINISTER OF STATE N THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF SMALL SCALE INDUSTRIES AND
AGRO AND RURAL DEVELOPMENT)
(PROF. P.J. KURIEN): (a) State-wise
information regarding number of un-
employed educated youth benefited under
the self-employment scheme during 1989-
90, 90-91 and 91-92 is furnished in the
Statement attached.

(b) The SEEUY scheme aims at
providing assistanceto unemployededucated
youth who are not able to muster their own
capital. A ceiling of income of Rs. 10,000/-
per annum per family has been fixed as
eligibility criteria in order to ensure that the
assistance under the scheme is provided
only to poor and needy youth.
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Extradition of LTTE Chief

206. SHRI PAWAN KUMAR BANSAL:
Will the PRIME MINISTER be pleased to
state:

(a) whether the Government have
requested Sri Lanka for extradition of LTTE
leaders accused in the assassination of
former Prime Minister, Shri Rajiv Gandhi
case; and

(b) if so, the progress made in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
EDUARDO FALEIRO): (a) and (b). The
question of aformalrequesttothe SriLankan
Government for the extradition of LTTE
leaders accused in the assassination of
former Prime Minister, Shri Rajiv Gandhi is
under Government's active consideration.

Scrapping of the Sale of CAVCTS by US

207.SHRIB.N. REDDY: Wilithe PRIME
MINISTER be pleased to state:

(a) whether the US scrapped the
proposedsale of the Combined Acceleration
Vibration Climatic Test System (CAVCTS)in
the wake of launching of Agni, as reportedin
the Hindustan Times, dated 25th April, 1992;
and

(b) if so, the reaction of the Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
EDUARDO FALEIRO): (a) Yes, Sir. Afterthe
launch of the Agni missile in 1989, the US
Government denied India revalidation of an
export licence for the CAVCTS.
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(b) Government regret the US
Government's decision to deny export of the
CAVCTS andthe decided decided to design
and develop such a system indigenously.

Passport to Students

208. DR. VASANT PAWAR: Will the
PRIME MINISTER be pleased to state:

(a) whether the Govemment proposed
to issue temporary passports pending police
verification to the students appearing in
competative examination s conducted by
foreign universities;

(b) if so, the details thereof;
(c) if not, the reasons therefor;

(d) whetherthe Government propose to
take any steps for the simplification of.
procedure for the renewal of old passport.

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
R.L.BHATIA):(a)and (b). Yes, Sir. Passport
Officers have the discretion to issue short
validity passports to students appearing in
competitive examinations conducted by
foreign universities, based on the proper
documentation submitted by the students
alongwith the application.

(c) Does not arise.

(d) The Government is constantly
reviewing the procedure for issue of passports
and renewal of old passports with a view to
simplifying them. Currently a passport can
be renewed after 5 years without any police
verification. Issue of a fresh passport after
the full term of the validity of 10 years of the
old passport has expired can be done onthe
basis of a verification certificate and even on
production of the old passport.
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Distinvestment of Shares of Public
Sector Undertakings

203. SHRIR. SURENDER REDDY: Will

the PRIME MINISTER be pleased to state:

(a) whether the Government have
decided 1o allot shares of selected public
sector undertakings to Mutual Funds and
financial institutions;

(b) if so, the details thereof;

(c) whether the Government also
propose a second round of partial
disinvestment of shares of public sector
undertakings later this year;

(d) the other schemes likely to be
considered to raise resources in regard to
wider public participation and to promote
greater accountability;

(e)- whether the Government also
propose to offer a part of the equity in these
selected public undertakings to the
employees; and

(f) if so, the details thereof?
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF HEAVY INDUSTRY AND DEPARTMENT
OF PUBLIC ENTERPRISES) (SHR! P.K.
THUNGON): (a) in 1991-92 Government
have already sold shares of selected ’SEs
to mutual funds and financial institutiorn:

(b) Details of shares of public seci -
undertakings to be transferred to mutual
funds andfinancial institutions are enclosed,
in the Statement attached.

(c)As already saidin the Budget Speech
for 1992-93, Govenmentwillfurther disinvest
apartof the shares held in public sector units
for a total value of Rs. 3500 crores during
1992-93.

(d) Besides disinvestment of
Government shareholding, the other
schemes include issue of fresh shares
debentures, bonds etc. by public sector
undertakigns to the general pu lic.

(e) No, Sir.

(f) The details are being worked out.

STATEMENT

Details of Sale of Share During 1991-92

Sl. No. Name of the Institution No. of Shares
1. Unit Trust of India 57,44,16,900
2. Canbank Mutual Fund 3,07,14,300
3. General Insurance Compn. 9,68,97,500
4. Life Insurance Corpn. 7,74,08,000
5. LIC Mutual Fund 1,11,21,600
6. PNB Mutual Fund 12,07,200
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aker Motion of No-Confidence
in the Council of Ministers
Sl. No. Name of the Institution No. of Shares
7. SBI Mutual Fund 2,85,19,500
8. SBI Capital Markets 84,60,300
9. Indian Bank Mutual Fund 28,66,500
10. Bank ot Baroda 1,72,37,200
11. Allahabad Bank 62,01,100
12 Canbank Financial Services 30,68,400
13. Corporation Bank 59,54,200
14. Bank of India Mutual Fund 80,54,400
Total 87,21,27,100
12.00 hrs. [English]
[English] MR. SPEAKER: The lady Minister will

MR. SPEAKER: | am taking up some
other matter.

[ Transiation)

SHRIMATISAROJ DUBEY (Allahabad):
Mr. Speaker, Sir, | have given you notice
regarding this matter, it relates to my
constituency..... Why am | not allowed to

speak?
[English]
MR. SPEAKER: Do not do like this.

Question Hour is over. Please take your
seat.

(Interruptiops)
[ Translation)

SHRIMATI SAROJ DUBEV: Ibelong to
Allahabad, | have more information....

give all the information. Please contract her.
| will explain to you in the chamber.

(Interruptions)

MR. SPEAKER: | cannot shout like you
from here. Please sit down.

12.02 hrs
ANNOUNCEMENT BY SPEAKER

(i) Motion of No-Confidence in the
Council of Ministers

[English]

MR. SPEAKER: | have to inform the
Housethat lhave received twenty-six notices
of Motion of No-Confidence in the Council of
Ministers under rule 198 from Sarvashri Lal
K. Advani, Madan Lal Khurana, Atal Bihari
Vajapayee, Satyanarayan Jatiya, Dr.
Laxminarayan Pandey, Sarvashri Devendra
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Prasad Yadav, Ram Vilas Paswan, Srikanta
Jena, Jaswant Singh, Shri Somnath
Chatterjee, Shri Pius Tigcey, Shri George
Femandes, Shri Indrajit Gupta, Shri Chitta
Basu, Shri Hari Kishore Sikn Singh, Shri
Ram Prasad Singh, Shrimati Saroj Dubey,
Shri Upendra Nath Verma, Shri Sharad
Yadav, ShriRabiRay, ShriBrishin Patel, Shri
Pratap Singh, Shri Mohammad Ali Ashraf
Fatimi, Shri Ram Sundar Das, Shri Roshan
Lal and Shri Syed Shahabuddin.

All the motions and put together and
then ballotted. Shri Jaswant Singh has
secured the first place in the ballot. This is
the serial order in which the names have
come out in the ballot:

1. Shri Jaswant Singh
a. Shri Ram Sunder Das
3. Shri Satyanarayan Jatiya
4. Shri Srikanta Jena
5. Shri Pratap Singh
6. Shri Chitta Basu
7. Shri Somnath Chatterjee
8. Shri Roshan Lal
9. Shri Indrajit Gupta
10. Shri Brishin Patel
1. Shri Atal Bihari Vajpayee
12. Shri Upendra Nath Verma
13. Shri Mohammad Ali Ashraf Fatimi
14.  Shri George Fernandes
15. Shri Lal K. Advani
16. Shri Syed Shahabuddin
17.  Shri Devendra Prasad Yadav

18. Shri Madan Lal Khurana
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19. Shri Pius Tirkey

20. Shrimati Saroj Dubey

21. Shri Ram Prasad Singh

22. Shri Ram Vilas Paswan

23. Dr. Laxminarayan Pandeya

24. Shri Rabi Ray

25. Shri Sharad Yadav

26. Shri Hari Kishore Singh
The Motion reads as follows:

This House expresses its want of
confidence in the Council of Ministers.”

May | request those Members who are
in favour of leave being granted to this
Motion to rise in their places?

SEVERAL HON MEMBERS: rose

MR. SPEAKER: As not less than 50
Members have riseninsupportof the Motion,
Leave is granted. The discussion may take
place on 15th and 16th of July, 1992.

SHRI P.M. SAYEED (Lakshadweep):
Till then, they have confidence in this
Government.

SHRI SOMNATH CHATTERJEE
(Bolpur): We have to tolerate many things.

12.05 hrs

(i) Extention of Term of Fertiliser
Pricing Committee

[English)

MR. SPEAKER: Members, on
December, 1991 | made an announcement
in the House in respect of constitution of the
Committee on Fertiliser Pricing under Rule
254 of the Rules of Procedure and Conduct



533 Re. Incident of Killings

of Business in Lok Sabha. The Committee
were to make a report to the Speaker within
six months. At the Committee’s request, |
have since extended time for submission of
their report on or before the last day of the
current session of Lok Sabha.

12.06 hrs.

RE. INCIDENT OF KILLINGS IN
KUMHER (RAJASTHAN)- contd.

[ Translation]

. SHRI RAM VILAS PASWAN (Rosera):
Mr. Speaker, Sir, | have given notice of
adjournment motion that the business
included in the List of Business....

[English]

MR. SPEAKER: | have disallowed the

adjournment motion. You can discuss the

matter in some other form.
[Translation)

SHRIRAMVILAS PASWAN.......Please
adjournthat business and allow a discussion
onthe adjournment motion. In fact atrocities
are being committed on the people of
depressed classes throughout the country
butthzincident of Kumbher is really a matter
of shame for the entire country.

Mr. Speaker, Sir, the most important
aspect oftheincidentis that we, the members
of all the parties were looking for Shri Ratilal
Varma - the member of the B.J.P. Many hon.
Members ofthe Congress are also not present
atthe moment Shri Arvind Netam, maharami
of Tripura and several other members had
gonethere andthere cannot be a more heart
rending incident than this. More than 50
thousand people fromthe surrounding areas
of Kumbher have now gathered at the Boat
Club. The situation is so alarming there
todaythat notfromone ortwo villages but the
people from as many as 70 villages are

" migrating and the tragic aspect of this is that
a similar incident, as took place in Tsunder,
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has once again taken place which all are
worried cutting across party lines. The police
went there. | would directly blame the
Administration | do not want to level any
¢harge against any caste. Had it been a
conflict between the people of two castes,
there would have been only one or two
casualties and a few cases of injuries but
there would never have been such a big
incident. The most remarkable thing about
the incident was that the police went there
and searched the entire village. The
depressed were taken out from the village.
We all went there. ShriButa Singh inquired
as to why the village was searched. They
replied that they got information that the
villagers were having explosives
(Interruptions) When we enquired astowhere
are the weapons, we were toldthatthey have
been seized. When it was asked whether
therewasanyrecord of the seized Weapons,
it came to our knowledge that there was no
suchrecord. The police went there, arrested
the villagers and drove them out of the
village. The S.P. says there at 2 p.m. that
there were only 400 policemen with him
whereas the crowd was of 10,000 people.
So, what could he do? The entire village was
set on fire and little children were burnt alive
and the people were killed. This is the
incident of the 6th and we went there on the
18th June. | would like to ask frem the
members of the B.J.P. whether they did not
seethere the roasted bone even onthe 18th
June. Ihad atalk with Shri Shekhawat Jee.
He said that the Home Minister had gone
there and Digvijay Singh had alsogone there
and they were also to go there the day after
tomor ow. The people came from there the
next gay. Then a talk took place with Shri
Digvijay Singh Jee. He said that he had
initiated action against the guilty officials. |
would like to know the name of the person
against whom action has been initiated? |
would request Shri Advani Jee to gather
information aboutit. Idonotwanttoenhance
the importance of that S.P.by mentioning his
name. Men of all the parties believe that the
additignal S.P. who was bdehind it, had a
directhandinit. He was made the additional
S.P.of Bikanei. The S.P. who had his hand
intheincidentwas made the S.P. oftransport
at Jaipur.to mait money there.
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Mr. Speaker, Sir, | would like to say that
it is not a matter relating to any party Shri
Advaniji and Shri Atal Bihari Vajpayee had
raised the question of propriety when Shri
Madhavrao Scindia uttered on word, they did
not let the proceedings of Parliament run for
two days. It was only one word told to them
in protest of which the Parliament could not
function for two days, i.e., on 7th and 8th
August. The killing ot as many as 50
depressed people and the manner in which
the massacre took place is unprecedented.
Information inthis regard shouldbe gathered
fromthe hon. Chief Ministerwho hadgoneto
the place where whole conspiracy was held;
he had gone to the house which belongs to
an Ex-M.P. 1do not want to mention here the
name of any party but he has recently
resigned from the Congress Party. Going to
the palace of that king, the Chief Minister did
not have the courage 1o call the king and
enquireanything about, it. The Chief Minister
reportedly had his mealthere and thereafter
came his statementthat there was no human
sacrifice. | would like to request all the hon.
Members of Parliament to come to the Boat
Clubwherethe priestofthe templeis present
amidst the crowed of fifty thousand people,
the fact can be ascertained by asking the
people to raise their hands. (Interruptions) |
am not mentioning the name of any party.
(Interruptions) As | have not mentioned the
name of any party, Shri Joshi need not be
agitated, but the fact remains that there was
one case of human sacrifice following which
the entire village was attacked.

Mr. Speaker, Sir, | would like to ask you
whetherthere canbe anythingmore important
for the House than this.

" (Interruptions)

Mr. Speaker, Sir, whenever any
discrimination is made between blacks and
whites we have been supporting south Africa.
We express our solidarity with them,
whenever any atrocities are committed on
them. Even in the United States of America
if any black is physically assaulted, violence
" rocks the whole country. But Mr. Prime
Minister even after forty-five years of
independence nothing happens on the
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gruesome incidents in Kukher and Trundur
in this country. | would like to submit that it is
not a issue of any political party. In the year
1977 | was elected to this House. Then
Chaudhary Charan Singh was the leader of
our party. At that time Belchhi incident
happened. Those days | was in the ruling
party. We had brought a human bone from
there and we had daredto present that bone
to the Government of our own pary.
Congress was not in majority then and they
did not have any knowledge of it. Therefore,
we never raised such issues on party lines.

| would have felt very happy if you had
raised the issue of kiling of ten dalits
preceding. The Barah incident which was
raised by Mr. Advani. lwould have supported
youinthis House happily if you had raisedthe
issue inthis House. But you did not raise that
issue you raised the issue later on only when
other people were killed.

Mr. Speaker, Sir, | had gone there and
have would like to admit the come back with
a very heavy heart. | would like to submit to
Shri Advanijithat he can ask his Cheif Minister
or can got it enquired by CBI to find out if we
have uttered even a single word there. We
did not say anything that could add fueltothe
fire. You can stop them from raising their
voices. They are poor, oppressed andbelong
to downtrodden class. They have lived in
silence for last thousands years. You can
force them to keep quiet even now.

Shri Balram Jakhar and Shri Natwar
Singh are present here. If the leader of the
community which attackedthose people had
condemned the Killings, the response here
wouid have been quiet different. Today,
nobody is speaking from that side. In this
House, only Shri Ram Vilas Paswan, Shri
ButaSinghand ShriKalka Das are expressing
their views. If only the above mentioned
people alone will raise their voices, on the
issues of killings of the people belonging to
down-trodden class, the problem may notbe
solved.

-

Mr. Speaker, Sir, { would like to say to
you that in the meeting of the National Front
and Left Front held today inspite of many
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other important matters the issue of Kumher
was taken up on priority basis on the request
and many members requested that the
Kumher incident should be taken on priority
basis as it is a biut on of the people humanity.
Iwould like to thank the Left Front colleagues
for this.

Iwould like to submit that we should rise
above party politics to solve and discuss
such matters. Politics should not be brought
in such matters. All the officials responsible
for the incident, should be punished
irrespective of their rank and position. Today
the leaders of all the political parties are
present here. They should make adeclaration
inthis House that if any number of their party
isfoundguilty inthis case, they would suspend
him from their party.

Mr. Speaker, Sir, | would also like to
submit that any official found guilty in the
incident should be arrested. His property
shouldbe attached and it should be distributed
among the poor. Government should
constitute a force of volunteers of the
oppressed and the downtrodden. ’fhey
should be provided a man. i Rajasthan
Government had adopted 2 natural attitude
in this matter then there would have been no
need for us to say anything. But Rajasthan
Government is trying to save the guilty. It is
shielding the people in the administration,
therefore | would say that the Rajasthan
Government has no right to stay in power
even for a minute. Therefore, | demand
resignations from the Chief Minister of
Rajasthan and the Minister of Home Affairs.

Our Prime-Ministeris present here. CBI
has conducted an enquiry. We know the
natuge of the reports they give. What is
contained in that report. Similar incident had
occured in Tsundur but till today, no guilty
person has been punished. All the person

found guilty have escaped unpunished. We

visited the site of incident and we had
demanded an enquiry into the incident. Mr.
Prime Minister, your party is in power there.
The opressedpeoplehave beenkilledduring
the regime of your party and guilty have not
been punished. What meassage does this
conveytothe people of the country? Youtalk
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about providing relief to the people of the
oppressed classes, butexactly the oppositis
happeninginthe country. They are not getting
relief, they are being killed. Mr. Speaker, Sir,
Idemand that the adjoumment motion given
by us should be accepted and the matte

should be discussed. -

THE MINISTER OF AGRICULTURE
(SHRI BALRAM JAKHAR): Mr. Speaker,
Sir, Mr. Ram Vilas Paswan has submitted
that we are silent over the issue, it is not
correct....... (Interruptions)

[English]

SHRI SOMNATH CHATTERJEE
(Bolpur): Has the discussion
started? (Interruptions)

SHRI INDRAJIT GUPTA (Midnapore):
We cantakeitthat the discussion has started.
(Interruptions)

[ Translation]

SHRIBALRAMJAKHAR: Wecannever
think of suchthings as ShriRam Vilas Paswan
has submitted. When we paid a visit to the
place where that incident took place we
issued statements there also and we
mentioneditinthe press conference. We are
human-beings and we believe that all are
equal. Any human-beingwould hate tobelieve
in such things. He would never like to be
influenced by such things.

SHRIRAM VILAS PASWAN: Mr. Jakhar
you want there, please inform us about the
things you witnessed there.

SHRI BALRAM JAKHAR: Any person
who commits evildeeds, is wrong, irespetive
of the to which be belongs, community. One
who supresses poor people, is committing
atrocities. We must raise our voice against it.
Since you are charging our party we would
face the charges with all our might.
(Interruptions)

SHRI KALKA DAS (Karolbagh): | had
also paid to visit to the incident area. It is
wrong to say that they are shielding the
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gailty.y Firstiotalk, ! the~Chiet ‘Minhister - of
Rijasthanhadurgedthe:-Ministar of Home-
Aftdizs ta hold @ €CBheénquiry andssbmitted -
that:the~quilty ssbould«be- punished:: It'is
absslelygorrectthiatthie guilty peopleshoold.
bepuonished- This iswrong to-say that the
local: GBvemment is protecting the guilty.
THere is.nothing dike that.:

MRSPEAKER: Chandrakar ji, first let
us this issue be disposed off.-

SHRIJASWANT SINGH: ShriRam Vilas
Piswan has rightly submitted that if he cannot
express his sentiments in the House then
whereshould he express his views. The
sameddeling ‘has been endorsed by Shri
Advaniand Sbri Vajpayee. This Hosveisbut
farthe expression of views. But atthe same
timed is also true thatit is not a stage forthe
potiticattivalry in expression of one's views.
Everyone's: feelings should ‘be: properly
expressed with your permission - and only
then it would be meaningful. Shri Paswan
assered again and again thathe-did not try
tagive political calour ta the whole affair. | do
natpresume thathe is politicising it. Actually
heavants 10 express himself in the House.
Bt white expressing his feelings hehas also
reteredda-somedads and-decisions and |
amnetenng 1o theorbecause.in my opinioon
the Hoose shouldbeapprised of fully facts.
It is comectthat riots didtake pltace. Itis also
conectthatwheneverriots take place, there
is some thing :behind them: Rajasthan
Government ordered a judicial enquiry into
the incidentand suggested CBtenquiry tofix
responsibifity tor the crime.Boththe decisions .
were:taken within ‘twenty four hours of
happening of the incident.

Shn‘Ram Vilasji has spoken-about the
officersthere:{ donotwanttogobythecaste
otofficers.. The fact,however, temains that.
the District Magistrate ot thearea belongsto.
a: Sgheduled Caste.r He was: also:
regvoved....(Imeruptionsy ...... | donotwant.
to goiar onthis ine becausethisdeadsio.a.:
wrong path: Howdong will we bedividing 1he. -
offiter= ontheldineetcaste andeebigivn: This.
sboow 10l bepractised: Shli-Paswanji has:.
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gatevery right:tocdeamaadadisanissal of the
GovermmeatotRajasthaa:Hemust dermand
|t g

SHAE RAMVILAS - PASWAN: | have
demanded daly theaesignation of the Chief
Ministarnotthedismissal ofthe Government
of-Rajasthan.

SHRE JASWANT SINGH: There might
be-an errocin my hearing: This is-also within
his right t0. demand the resignation of the
Cheif Minister. But what is the-basis of this
demand? ‘Will this Hosue be-abie to work
properly if we start demanding the removal
of Chief Ministers for.any incident in a state
without considering ‘as to which problem
gave birth'to it and waht political foorce is
behindit? Rupees one lakh were givenvwithin
24 hours to the family .of each deceased
person......(Interruptions) Cnihedemand of
some of the colleagues, ateam of the C.P.1.
members went there and it demanded that
the-reliet amount should be 51akhs instead
of 1 lakh. There canbe adifference of opinion
about #. 1 wouldtike to submit thatthis House
shouldnottake thejob of evaluating theprice
of lost lives_itisnot justthatthe Government
of Rajasthan fixes the-reliet- amount as one
lakh and ‘the C.P.l. goes ahead of it by
demanding 5 lakhs .and yet some other
suggests more than even that. The value of
liteshould notbeevaluatedfikethis. Whatever
happened ‘there:- was very.bagd, and.so
whateversteps the Government of Rajasthan
has taken within 24 hours:has:been taken
under the: leadership: of the Chief Minister.
Shri‘Ram Vilasji must make:his demand but
he will surely -have:to .give -me a right to
meantion that aftecthisincident an allegation
of partisanshipis beinglevelied against such-
abigisaderotouripartyas hascompisted 40
yearsof poblicdite.

triedtoknowthatthedon:Chiet Miister had :

gone-to the:place-wheestheconspiracy\ot
themuwderwashatcheda......(lnteeruptions) .

SHFH JASWANT! SINGH: | i weab! to,
Kuothec.......(hiteouptionsy )Raar Vilas§i hass
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anabjectionthatwhenthehon. Chiel Minister
arrived at ‘the ‘place of
‘occurance.....(Interruptions)

(English)

‘MR. SPEAKER: | think-we should not
discuss the Chief Minister in the Parliament.
Leave'it at that.

[ Transtation)

SHRIJASWNAT SINGH: Mr. Speaker,

Sir; because there'was a reference, so lhad
“to refer to.it:and it was my dutyto do so:iltis
not goed to-wash off the image built-after 40
years of :public service. What difference
does it make to me? | take very seriously
what has been said here by Ram.Vilasji: He
spoke about the case of human sacrifice ' it
is a.very serious thing in:itselt. Ram.Vilasji
has mentioned about this in' the House.' |
would kke to submit before you that | have
more facts. If | put those facts. Ram. Vilagji
would s3y that they are-wrong. I'do notwant
to raise controversy ‘whether Ram Vilasjiis
putting wrong facts.or | am putting-wrong
facts. The Government of Rajasthan has
ordered.a judicial inquiry. That.inquiry-will
loek to into all the facts. If.the C.B.l. has
orderedaninquriy, everyonewillcomeunder
its purviewwhether they.are the men.of the
Congress Party-or the"M.L As:associated
withtheJanata Dal ortheM.L Asassociated
with: the “Ajit. Singh-group_of. Janata Dal. |
would lke:to madex: request:that there
shoutd be a fult discussion on:it-‘but | would
also request that the!Government .of india
should ask the Government of Rajasthan to
sendandfticialrepartandthenthediscussion
shouldbe basedonthatrepart, onlythenthe
discassionwill be_based:on facts otherwise
it-willonly result in making :allegations .and
counter altegations.  This mayalso give-an
opportunity for my colleagees ta:get.angry.
Solitbecomes a respansibilty ot.our pagyto
replywhen any. allegation ismadeagaisntit.

‘A wdelegation .of 1 tke: Bhartiya 'Janata
' Party hasgoneta‘the spotiIthagputdanh is
~view.asinpartially as possitle Ndowwill the
'maen cof: the tBhariva. ' danata; party- remain
sitentitagyatiegationis:made:againstiberi?
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ltis notpossible: There should be anardegly

-discussion:on: it, thediscassion: should ke
based on facts and the=Statd Bowernment
should be .asked 10.sedd: aaeport:irtithe
matter. The truth-wilt corae out: onjywvhen
there is somediscussion.dsharetheaggisish
of Shrt Ram Vilasji but it it: finds: exparesion
here in‘the shapa df.pdiitical rivalry.andithe
Government: of Rgajasthan:is criticisediadd
.accuseddortwemminutes; hialf anhoucoran

- hourorjorawheie day, itis noi goingio sbiwe
the:prokzlem.

CSHRITRAM VILASPPASWAN: (The
Government of:Biharis accused here dajly.

“SHRIJASWANTSINGH:! Itis gght How
_Biharisbeasfited by itswhatimprovementis
.attained:there?"We:mill havd 1a think vary
~senoasly. tadiscussiorisrequired i should
ba:done.propely.We.want: a:discussion: |
knowthat actiontaken by theGovernment bf
-Rajasthan :is ' rjght. :No ~other SState
“Government has.doaewhat hasibeendone
=pythé Government oFRajasthan: attes such
-anvincident.

“SHRIMUKULGBAERRISHNA WASBHK
.{Buldana)t MrCSpebker, 8ir; expressing: lsis
‘opinioronthélumberiocidentShiAdvaniji
.said-during:the Qeestion: Hour: 'thati‘the
Government.of Bajasthan 1ok nghtsand
immediate sipp:aad similafy. Shril Jaswant

“8igghji has.presented!details: asto: how'the
-Govermnment tfRajasthan has takenrgquired
steps: by distributingmoaey,: saspendiog

. concernédd oificers:and trarsferringmoaey.
‘ Aftersuchanincdient itisvery painfulto hear
‘in therHouse.py the:great deaders:dt 'the
. Bhariyd Janat&Papty asic howmuchmoagy
hasbeen:distribited add how many difieers

- havébeentransferrdd. (intermptions) Please
- have:patience:and listendo mei I haveiaiso
- fistenéd1oyour speech; s you shokld: Eiso
“{isten 1o-what ksay{interruptions) I lisis:a
~matter:of:great sorrow'that 8tfort: is beiog
‘mmadetoweightthe kiltings and bloodshud bf
'Mhexdowhtrodden inderms biimoaeyt dwould
HikedogemindtheHossathat amesting otthe
JChietWMinisterswas convenad by tha:hon.
“PrirmdMinisteconthd gt add 5thOctobert it
swasoucdemaddthabalithd CkibtMinisters
s shalddobecealledhhere:iaad:animmediate
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effort should be made to check the atrocities
against the downtrodden and the Scheduled
Tribes. | remember that many decisions
were taken in the meeting of the Chief
Ministers with a viewto check the recurrence
of such incidents, but it is a matter of great
sorrow that such incidents are again taking
place. After recurrence of such incidents it is
claimedthat such and such steps have been
taken. We are not satisfied with that.

| did not intend to narrate this case
which, had brought to the notice of Shri
Advaniji as also Shri Jaswant Singhji during
the last session, but when Shri Jaswant
Singhji elaborated as to how much security
is being providedto the downtrodden and the
Scheduled Castes in Rajasthan, | have to
point outthata Scheduled Tribe .A_S. Officer
has been under suspension for the last 23
months. For 10 days he was under remand
andfor48days he was underjudicialcustody.
NoF.I.R. has been filed sofarand no charge
sheet has been issued. Such things are
happening in Rajasthan these days and yet
they claim that security is being provided in
Rajasthan. Mr. Speaker, Sir, before
concluding my submission | would liketo say
that we do not want to wait for Rajasthan
Govemment's Report. Hon. Minister of State
of Home Affairs Shri M.M. Jacob has visited
Kumher. | demand that Shri Jacob should
place the factual report of his visit in this
Hosue right now and a discussion on that
report should be held here today.

Moreover, lfully support ShriRamVilas
Paswan’s demand to dismiss the Rajasthan
Government. | would also like to say that
Govemment in Rajasthan should not be
dismissed merely because it is the B.J.P.
Govemment, but a decision should be taken
todismissthe State Governmentirrespective
of party if such tragic incident take palce in
any state then only such incidents can be
avoided.

(English]

SHRI SOMNATH CHATTERJEE
(Bolpur): Sir, as an Indian I feelashamed that
we have toface such situations in this country
repeatedly. So many years after
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independence, there are people in this country
-the most vuinerable sections of our society
- who are being tortured, who are being
discriminated against, who are being killed,
against whom series of action are being
taken by particular people belonging to a
particular caste, and also officially,
administratively. And they appear to be
always at the receiving end. It is a matter of
great concemn that in every session of this
House, we haveto spendhours indiscussing
events conceming the scheduled castes,
scheduledtribes and otherbackward people
in this country. Time has come. We have
been saying on the floor of the House itself
that we do not wish to take it as a partisan
matter. But we find that such incidents are
recurring. And with impunity it is happening.
There seems tobe something basically wrong
in our approach, in our attempt to deal with
the situation. Probably only lip service is
paid. Probably only some sort of consolation
in words is given for these people. It has
become almost a regular occurrence which
is happening everytime with great frequency.

In this case, Kumher, we find that Mr.
Jacob had gone there. | take it that at least
by now the Government of India has obtained
areport from the State Government. Before
ameaningful discussion can be held on this,
we would like to know from Mr. Jacob what
isthe position. He ought to make a statement
here and now. We ought to know what is the
repont of the State Govemment on these
incidents. It has been described as the worst
in recent history. It appears quite afew days
before the actual incidents, there had been
tension there. lt was seen even fromthe Holi
day which was on the 18th of March. There
have been tensions. it was again on 1st of
June and again on 3rd of June. But what
preventive action was taken?

It appeared that two sections of the
people on the basis of caste were
congregating. They were holding meetings.
One was threatening the other. As we find
always, these people - the scheduled castes
and dalits - are at the receiving end. It
appeared that a panchayat was heid by on
community on the 6th of June and there was
a gathering of more than 10,000 people.
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They went on a march. In Bada Mohalla of
village Kumher, they poured diesel and
kerosene on the houses and in no time, the
whole arez was engulfed in fire. 300 horses
were brunt and 700 cattle roasted alive apart
from human beings who were roasted. Now
it is said that about 50 people have been
killed. Many people are untraced. They have
left the villages. Is this a matter which has to
be taken as routine matter?

The Prime Minister is here. Merely
saying: yes, judicialinquiry? When the report
will come, we do not know. Whether the
judge has already entered uponthe reference,
we do not know. One lakh cannot be paid to
the dead man. Only adead man's family can
be paid. You cannotfind outthe money value
of a person’s life.

Why are such incidents occurring? In
spite of sufficient warnigns there of the events
to come, which were apprehended, why was
no action taken? ltis said that 300 policemen
were present atapolice station afew hundred
metres from the scene of the carnage during
the week-end of June 6 and 7. Sir, was there
any complicity? Unifortunately, the caste-
wise diride has contaminated the police and
administrative services also. And there is a
demand that if a section of the people are
being hounded, discriminated against or

tortured, they say that they want a police .

man of their caste. This is how the cancer
has gone deep into our body politic and
sociallife. Therefore, they think that protection
will be there if administrative officers and
police men of that particular caste will be
there. Otherwise, there is no protection. if
administrative officers and police men belong
to a different caste or a majority caste, then
they willcontinue to torture themandthey will
not provide them protection. This is what
they say.

Sir, is this not a matter which requires
the most serious consideration of everybody?
It is not sufficient that occasionally we shall
discuss in this House when such incident
happens. We do a sort of post-mortem; we
make certain speeches. Then, again
Juggernaut goes on, another incident
happens, we wait for such an incident and
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again make a discussion. Sir, we findsuch a
situation in every session of the House. lam
not saying what should be done by the
Government there at the moment. It is an
elected Government but | would request
them to do some soul searching also. Have
you taken sufficient steps to see that these
people are being protected inspite of three
clearwarnings that the trouble was brewing?
Sir, Mr. Shekhar was the head of the CBI
previously. Atthe moment he is DG. He also
appears to have made certain sta‘aments
where he admitted that there was ension
and people of different communities were
getting agitated. There was some incident in
a cinema hall or some killing in some
agriculturalfield forsomethinglike. Therefore,
people have gone out. Large scale damage
has been done by fire; people are without
shelter in many cases. They are common
and very very poor people. What is being
done? | would liek the Central Government
totellus what assistance the people obtained
from them. Have they persuaded the State
Government to provide assistance to these
people who are suffering for no fault of
theirs? The only crime is that they belong to
a caste or a section of the society which is
treated as a second or athird class citizenin
this country because of their birth and
avocation. Lettherebe anendtoit. Therefore,
my appeal to all sections of the House is we
have to rise above partisan consideration in
amatter where human life is concerned. Let
us not make it a matter of political fight. But
where the political organisatior isfailing in its
duty, where the political outfit or the
administration is failing in their duty, it is our
boundary duty sitting here in thiz House to
point out that and to demand proper and
effective action to be taken so that not only
the victims are protected butthe guitty person
are punished fully. No respite should be
given and nobody should be allowed to go
scotfree we haveto seethatinfuture nothing
shouldhappentoblotthe name of the country
further.

SHRI BUTA SINGH (Jalore): Mr.
Speaker, Sir, today the proceedings of the
House started with the discussion on the
atrocities in Rajasthan, Kumbher and other
places in Madhya Pradesh. We were only
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trying to make this House express its deep
concern over the happenings with the down-
trodden and with the exploited sections of
our society. Sir, we are aware of the rules
and procedures of the House. All that we
wanted was that this should not be treated in
a routine manner. It should be given due
importance. It should be treated as national
prestige. Unfortunately, some of the Members
from the opposite side, especially the BJP
Members, took it as if we are trying to great
asituation in which the BJP Government will
becriticised. Sir, the quilty mustbe punished.
| was expecting that the Leader of the
‘Opposition, Shri Advani ji will rise above the
party lines and will come to the House with
grave concern over the brutal killing of large
scale people. Women were raped; children
were thrown into fire. But, Sir, what | find is
thatthe hon. Leader of the Opposition started
issuing certificates tothe Government. By all
means, we are not here to accuse aparticular
Chief Minister or a particular Government.
What we wanted was that this House must
take serious note of what has happened in
Kumbher. Itis notanincidentwhichtook place
on one day in a given time. The incident
continued for five Iqng days. It started
happening on the 1st of June and then on
3rd, 4th and 6th of June also these incidents
took place. All these major four incidents
took place right underthe nose of the highest
police officers; alithose police officers present
include, IGP, DIG, SP, Additional SP, and
District Magistrate.

If you look at the sequence of events
that had taken place; on the first of June it
was acinemaincident. That was allowed by
the police. In connivance with the cinema
officers they started prosecuting those very
boys who had the tickets with them. They
werethrownout, insulted andbeatenandthe
police was not prepared to register a case.
As a result of this there'was a reaction and
the people started protesting on the road.

Onthe 4th of June, aregular panchayat
was held and in that panchayat a resolution
was passed to teach a lesson to the Jatavs
of that village. On all these day when these
incidents were taking place in Kumher, which
is only 16 Km away from the district
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headquarter, large armed force was present.
Kumher is not a small village. Itis atown well
connected by road and telephone.

When we are discussing as to what
happened on the 6th of June, we must know
who are the responsible people. | forone am
not here to suddenly accuse that the Chief
Minister is responsible. There are forces
working in that area. It is a highly sensitive
areawhich has created history inthe past 10
years. The State Government was sleeping
with all the mighty force in the village itself.
Whathappened onthe 6this horrible. Onthe
6th June, the police shoot on the bastiof the
Jatavs and took away all the able-bodied
people. When the police knew that attackers
from five-six villages were getting together;
were hiring tractors and trollies and were
coming fully armed to finish this basti, the
police took away all the able-bodied people
fromthe bastiandlockedthemup. Theresult
was that there was nobody to defend the
women, the old people and the children. So
much so, the cattles were also thrown into
fire.

Therefore, Sir, this is a well calculated
horrendous crime which took 5 days. Not
one party, but alithe parties have visited that
place. We went there on 18th June, as a
Scheduled Castes and Scheduled Tribes
Parliamentary forum. All political parties
represented in the House were present in
that delegation. We questioned some of the
district authorities and the whole story is
malicious on the face of it. Any outsider will
know how the things had happened. Hon.
Minister of State for Home Affairs visited that
place and he made a public statement. Is this
House not entitled at least to have that
statement? lwould have expectedthat when
the House would start today, the hon. Home
Minister or at least the Hon. Minister of State
in the Ministry of Home Affairs would come
before the House with the statement. We
would like to know from him what happened
to the CBI inquiry. Is it still on?

Sir,theinformation isthatthe CBlinquiry
has been hustled up. (Interruptions) Mr.
Speaker, Sir, | want to know from the hon.
Minister and not from the Hon. Member
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about the situation there. | amtold that there
are forces. There are very very influential
forces who do not want the CBI to complete
its inquiry. We want to know from the
Government whether it is a fact or not.

Theretore, Sir, may | request the hon.
Prime Minister that he should ask the hon.
Home Minister to come fully prepared with a
complete and a detailed statement before
this House and let us have that statement
right now.

it is because, it is a serious and a
heinous crime. We cannot wait even fro a
moment now. The hon. Minister of State is
here. He should lay before the House the
detailed Report that he has prepared and
that Report should be discussed. We are not
here to score points. | know Shri Vajpayee
can score point's over anybody. We are not
here for a debate. We are here to find a way
out.

This morning, the hon. Prime Minister
mentioned very rightly in the Party Meeting
that it is not only the administration, it is not
only the Government that can tackie the
situation like this but the society as a whole.
We must evolve a social action and that
social action can come with the involvement
of all the Parties.

Therefore, Sir, | request the hon. Prime
Minister to have that Statement laid before
the House and let the hon. Members be
given that Statement and let us start the
discussion on this topic right now. The
discussion should notonly be for Kumherbut
also for other places where such heinous
crimes have taken place. We must discuss
it before any other item is taken up on the
Agenda. This is my submission.
(Interruptions)

SHRI CHANDULAL CHANDRAKAR
(Durg): Sir, | am on a point of order.

MR SPEAKER: We can do it one after
the other and not at the same time. Now,
there is no point of order because there is no
order at all.
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[ Transiation]

SHRI RATILAL VARMA (Dhanduka):
Mr. Speaker, Sir, the B.J.P. delegationwhich
visited Kumher included Shri K.L. Sharma,
Shri Sikander Bakhta, Kummari Uma Bharti,
ShriKaika Das and myself. 1am sorryto say
that such incidents take place in every state
and we simply discuss these issues. All the
culprits, who were murderers, and who were
responsible for Tsunder incident, werefreed.
Nobody was sentenced. in Uttar Pradesh
the police shot 13 Harijans and Dalits. At that
time the tocal Government had announced
an assistance of Rs. 25 thousand. When we
protested ghe then Prime Minister Shri
Chandra Shekhar assured to provide Rs. 1
lakh1o the dependents of eachdeceased. At
that time { had said that mere moretary help
would not solve any problem.

The Kumher incident is tragic. 1t is also
a fact that Dalits have been killed. We had
been there. But we have to understand why
such murders are being tommitted.
Whenever such incidents occur the police
officer is transfered, Minister and the Cheif
Minister are changed or the Gowernment
itself is changed. Allthese measures cannot
putan endtothekillings. We have o change
the mentality of anit-Dalits inthe wholecountry
to stop these incidents. Those, who are

~ againstthe Dalits, those who' haveill-feslings

towards the Dalits, provoke the peaple as
soon as they get an opportunity and the
result is killings. 1 personally enquired abowe
the reason of killings inKumher. As apratest
the ‘Chakka JamProgramme’ was organised.
The buses were stopped but the ladies
sitting in the buses were not insulted. No
woeman was stripped. The female clothes
were faken out from a box which was left in
a bus and the rumour was spared that the
Jatavs stipped the women. The news was
spread on all sides. The local workers of
Janta Bal and Congresss summoned the
Panchayat. Some people were trying to
maintain peace. But some people misgudided
that the Government would do nothing and
they had no alternative but 1o take the law
into their own hands. They creatted an
atmosphereinwhichthe sentiments of peaple
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were flared up. People tried to violate the
law. It is a fact that killings were committed
there, provocation was there. Several states
have been witnessing killings. | do not
commend Rajasthan Government but I must
say that the promptress displayed by it in
taking necessary steps has not been shown
by the Chief Minister of others
States.....(Interruptions) further it was said
...... (Interruptions)

MR. SPEAKER: You have said more
than enough.

SHRIRATILAL VARMA: | am speaking
because lamnotsatisfied....... (Interruptions)
C.B.Il. made an enquiry there. The State
Govemment could be charged of favouritisum
if the enquiry had been conducted by it, but
it has taken a right step by handing over the
case lo C.B.l1. 1amintavour of punishement
to culprits. There should be unanimous
decision to stop recurrence of such incidents
in future. Moral of the people should be
changed so that Dalits may live in peace in
India after 44 years of
Independence.(Interruptions)

SHRI CHANDRA SHEKHAR (Ballia);
Mr. Speaker, Sir, this discussion has been
going on for half an hour. Some points have
been raised by Shri Ram Vilas and by Shri
Jaswant Singh. It is a serious matter. These
killings are heinous. But |amsorryto say that
both the groups are blaming each other. It
willworsen the situation. I do not believe that
the present discussion will be of any help. |
do not want to doubt anybody's intention. |
am suprised that the hon. Minister of State
for Home visited the place and the case was
handedoverto C.B.I.a month ago. According
to the style of functioning of C.B.L. it might
have submitted its prelimainary report to the
Government . The Intelligence Bureau
submitsthe report of such incidents within 24
hours in every State. Someone blames the
State Government, someone alleges division,
of the police of on caste lines. one Member
says that a Govemment official is under
suspension for the last 23 months. On the
other hand it is said that the has beenfacing
the charge of rape. | do notknow whetherwe
would be able to stops these killings in this
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manner. | think the State Home Minister and
the Union Home Minister should place a
report regarding their information about the
question raised by Shri Buta Singh and Shri
Wasnik. It is a quiite painful that reports are
received that there has been a case of
human sacrifice. ShriRam Vilas says that he
hasconclusive evidence of the sacrifice. Shri
Jaswant Singh refutes this charge. If the
Government of India does not make a
statementon t, it will affectthe entire country.
Our speeches cannot stop the Killlings at
every place; The more we deliver speeches

. here, higherthekillings are made Mr. Speaker,

Sir, with folded hands | pray that widow
downs on both in sides. This Government
should also understand its responsibilities.
the problem of the country would become
more complicatedifitcontinueto listento the
insult and criticism of the State Government
silently andremains inactive. Sotime may be
fixed when the State Home Minister may
clarifytwo -three points. Was human sacrifice
made and did the State Govaernment have a
hand in it or not? The question was also
raised to evaluate the life in terms of money.
Compensation should be paid in case one is
killed.....(Interruptions) You say that what
ever little assistance is being given shouid be
stopped. Merely speaking can achieve
nothing. Mr. Speaker, Sir, you please stop
these speeches. These will not heal the
wounds instead those will add fule to the fire.
1 will request the Prime Minister of present
the preliminary report so that a proper base
is provided fordiscussion in helps in avoiding
recurance of such incidents andin informing
the situation.

MR. SPEAKER: You are correct. it can
bring whatsome solution. The hon. Members
have expressedtheirfeelings and they were
given a little time to express themselves. |
have been informed that the statement is
ready....(Interruptions)

[English]

SHRI NIRMAL KANTI CHATTERJEE
(Dumdum): if we do not discuss bank scam,
we will not be performing our
duty.(Interruptions)
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THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRIM.M.
JACOB): If the House agrees, we
can......(Interruptions)

MR. SPEAKER: The Minister of
Parliamentary Affairs came to me and told
that if you want a statement to be a given by
the Finance Minister, a statement can be
given by the Finance Minister; he is ready
with the statement also. So, let us follow a
procedure.

It was very rightly said by Shri Chandra
Shekhar that you have a statement first and
then discuss it. Now, if you don't have a
statement, then what can you discuss it?

SHR!I TARIT BARAN TOPDAR
(Barrackpore): We don‘t want his statement.
He shouldbe dismissed. The Finance Minister
should be dismissed.

13.00 hrs.

MR. SPEAKER: Let us follow a
procedure. Now we have taken up on issue.
Letus conclude thatissue and f time permits
we candiscuss anotherissue. Iftime is there
for discussing the issue, it will certainly be
taken up for discussion in the House. Do not
thinkthat itis not going to be discussed. They
are ready with the statement. | was told that
the Minister wouldliketo make the statement
andthen you may discussit later. We cando
it.

SHRI NIRMAL KANTI CHATTERJEE
(Dumdum): | entirely agree.

MR. SPEAKER: Now please leaveitto
my good sense. Let me regulate the
proceedings. Otherwise everybody is saying
something, | cannot do it. | am following the
suggestion given by Shri Chandra Shekhar.
ltis agood suggestion. You have something
before you and then discuss. So. do not
discuss now.

SHRI SOMNATH CHATTERJEE
(Bolpur): We have agreed. (Interruptions)
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MR. SPEAKER: We will do it. But each
of you should not stand up and ask me to do
this and that. Shri Basudeb Acharia, let me
conclude.

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF S7ATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY (DEPARTMENT OF
ELECTRONCIS AND DEPARTMENT OF
OCEAN DEVELOPMENT) (SHRI
RANGARAJAN KUMARAMANGALAM):
With regard to Khumher incident, many
people have expressed their views. We are
ready with a statement. We have a statement.
The Minister of State for Home Affairs can
make a statement and afterthat we can have
discussion. !f they want to have a discussion
under Rule 193, it an be done.

- MR. SPEAKER: | agree that the
statement shoulo be made. Now that so
many Members have discussed it, there are
only one or two Members left. I will ike them
also to speak. Then you make a statement
and afterwards if we come to the conclusion
that it is necessary, we may think about it.

SHRI RANGARAJAN KUMARA-
MANGALAM: That is okay.

SHRI INDRAJIT GUPTA (Midnapore):
Now we arebeing told at one O'Clock thatthe
statement is ready with the Home Minister!

MR. SPEAKER: | knew it.

SHRIINDRAJIT GUPTA: Why have we
wasted two hours onit? Why was it not made
earlier? They kept quiet, they did not say a
single word, anu now after two hours they
are saying that they are ready with the
statement.

SHRISOMNATHCHATTERJEE:We
wanted themto make a statement.

MR. SPEAKER: Shri Indrajit Gupta, |
knew it.

SHF: INDRAJIT GUPTA: When we
wanted themto make a statement they kept
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quiet and now they are'saying that they are
ready with the statement.

SHRI NIRMAL KANTI CHATTERJEE:
That is the same with security scan issue
also.

(Interruptions)

‘MR. SPEAKER: Shri Basudeb Acharia,
please do not interrupt me.

SHRI INDRAJIT GUPTA: The whole
discussion is disorganised then.

MR. SPEAKER: This is what should
have exactly been done. But then you were
notallowing us toproceed in apropermanner.
Everybody wanted the Question Hour to be
suspended.

SHRI BASUDEB ACHARIA (Bankura):
After that?

MR. SPEAKER: Atterthat also. there is
some procedure. Youleaveittome. willsee
that you get all that you want. Supposing if
you want one thing atone time and a second
thing a secondtime. that cannaot be done will
allow two or three Members to speak and
then we will allow the Minister to make the
statement. Then if you think that it is
necessary, we will discussitinthe Chamber,
Not now please.

SHRI NIRMAL KANTI CHATTERJEE:
Let me say one or two points.

MR. SPEAKER: Can you intlerrupt this

procedure? | explained to you, Have you not
heard anything at all.

SHRI SYED SHAHABUDDIN
{Kishanganj): { am on a point of order.

MR. SPEAKER: There is not point of
order at this time.

(Interruptions)
[Translation]

SHRI SYED SHAHABUDDIN: Will you
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give an opportunity to those who have given
separate notices to speak on some other
subjects during Zero Hour?

MR. SPEAKER: | shall try to give an
opportunity to all, but not today. Because if
we do it today, they will continue throughout
the day.

SHRI VISHWANATH PRATAP SINGH
(Fatehpur): | would like to thank you for
giving me an opportunity to speak onKumher
incident. Expressing my gratitude, | would
like to draw your attention towards one more
issue. Discussionisgoingon, ontheissue for
which you have given time, but there is such
animportantissue onwhichdiscussioncannot
be postponed to tomorrow. It has been
accepted that the resolution.passed by the
N.1.C.wasverygocd. BharatiyaJanata Panty
had also supported that resolution. it has
beenwelcomedby allinthe country. Butthat
resolution is going to the violated tomorrow,
so Government should make a statement
about the action proposed to be a taken by
it in this regard? Everyone is anxious about
it. We have not raised this issue because of
Kumherincident. The hon. Minister of Home
Aftairs should make a statement as the
resolution passed by N.L.C. on Ayodhya
issue is going to be violated . What action is
proposed to be taken by the Government in
thisregard? If the Government does nottake
any action and remains silent, we will think
that it is not discharging its duties, therefore,
it should resign.

SHRI CHANDRA JEET YADAV
(Azamgarh): What action will be taken if this
issue goes out of control?

MR. SPEAKER: Leave it to me. | have
heard you.

SHRI CHANDRA JEET YADAV: We
have left all this to yau.

‘MR. SPEAKER: If you will do so, one
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Memberwill say dothis and the otherwillsay
do that.

[English]

| have heard it. | have understood the
importance of it.

[ Transiation)

SHRI CHANDRA JEET YADAV: Ask
the Government to make a statement on
that.

MR. SPEAKER: Listen, First of all let
me conclude the first matter.

SHR! CHANDRA JEET YADAV: The
whole country will be in turmoil, if the
Government of India acts as asilent spectator.
ltisbeingannounced thatthe mosque willbe
demolishedandthe temple willbe constructed
and atrench is being dug. The Government
will have to state as to what action does it
propose to take tomorrow....(Interruptions)

[English}

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRIM.M.
JACOB): Sir, | wili make a statement on this
also.....(Interruptions)

MR. SPEAKER: Please understandthis.
You have many matters in your mind. You
cannotraise all matters at one andthe same
time and getthe reply. lamsayingthat | have
understoodthe importance of the issue which
basbeenraised by the former Prime Minister
Shri V.P. Singh. It can be done in a-proper
manner. When we are discussing one thing,
you are getting up and saying that you want
astatement on another issue also. It cannot
be done like that please understand.

SHRI CHANDRA JEET YADAV: They
have announcedthe date astamorrow. That
iswhy.we aresaying thatthe Government of
Indliz must sawhmthayhavezaken‘necassary
steps 10.protect that.... -(Interruptions)
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[Translation)

SHRI SYED SHAHABUDDIN: Will you
allow discussion on that issue during zero
hour?....

MR. SPEAKER: | will allow discussion
on that issue. Please sit down.

SHR1 SYED SHAHABUDDIN: You do
not give us an apportunity to speak......

[English]

MR. SPEAKER: This is very unfair on
your part. It is your party which raised this
issue.

[ Translation)

SHRISYED SHAHABUDDIN: Qurparty
has not said this..... You do not give us an
opportunity to speak.

[English]

MR. SPEAKER: | wam you, Shri Syed
Shahabuddin.

(Interruptions)

SHRI SYED SHAHABUDDIN: Sir, you
can warn me, you can, expel me
..... (Interruptions)

MR. SPEAKER: Thiskind of browbeating
will not be allowed in the House.

(Interruptions)

MR. SPEAKER: Please do not shout
like-this.

(Intarrugtionsy

SHRIE. AHAMED (Manjeri): Imay also
be given some time; Sir....(/atermuptions)
With: all. humility, | requested- the: Chair
....(Interruptions)



559 Re. Incident of Killings
[ Translation)

MR. SPEAKER: Please sit down. | will
take it up. You have done your duty. Now
please sit down.

[English]

SHRI CHANDRA SHEKHAR (Ballia):
Againonthisissue, during this inter Session,
there has been continuous correspondence
between the Home Minister and the Chief
Minister accusing each other. Sometimes
the Home Minister is threatening the U.P.
Government. Now the Parliament is in
Session. The Home Ministeris keeping quiet
now.....(Interruptions)

MR. SPEAKER: With due respect to
you.

SHRICHANDRA SHEKHAR: Withgreat
respect, | am not interested on this. But the
situationis ontheflash point. Thewhole thing
is that the U.P. Government and the Home
Ministry are exchanging love letters for the
last one year and nothing is happening. The
situation is aggravating every time. My friends
like Shn Shahabuddin gets agitated and we
should also understand their sensitivity.
Before such emotions are expressed in this
House, why should not the Government
come forward with their opinion on this
issue?......(Interruptions)

MR. SPEAKER: ShriChandra Shekhar,
what was the occasion?
(Interruptions)

[Translation]

MR. SPEAKER: Now he has
said....Don't talk with him. | am speaking to
you ....lf you listen to me, you will understand
my point. He has said that he would also
make a statement on Ayodhya issue...

MR. CHANDRA JEET YADAV:
Today?

MR. SPEAKER: Not today. | shall ask
him about time....

(Interruptions)
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SHRI SOMNATH CHATTERJEE
(Bolpur): There must be a statement on
Ayodhya issue also...(Interruptions)

~ SHRI BASUDEB ACHARIA: Let the
Minister tell the House that he goingto make
a statement on Ayodhya issue.

SHRI M.M. JACOB: | can make a
statement on this also at the time fixed by
you, Sir...({Interruptions)

[ Translation]

PROF. PREM DHUMAL (Hamirpur):
The hon.. Minister of Home Atfairs should
make statement on Tin Bigha issue and
Ahmedabad incident,

SHRI HARIN PATHAK (Ahmedabad):
Many persons have died in Gujarat..

MR. SPEAKER: Please, sit down.
[English)

SHRI BASU DEB ACHARIA: We could
not hear what the Minister has
said...(Interruptions)

MR. SPEAKER: The Minister has said
that he is prepared to make a statement on
Kumherissue as well as on Ayodhya issue if
the time is fixed by the Presiding Officer
today itself.

(Interruptions)
[ Translation)

SHRI HARIN PATHAK: Mr. Speaker
Sir, let me speak, please. It has happenedin
my constituency ...(Interruptions) In my
Constituency, 120 people were injured and
126 were killed. | want to speak about like
this. (Interruptions).

MR. SPEAKER: You please sit down
first. Let me regulate. Now, if you are going
to show that you are interestedin each of the
issue and everybody is going totalk, | cannot
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regulate. Allow me. | have said that all
important issues will be discussed. But can
you discuss the same issue at the same
time? You just keep quite. We will allow you
to discuss all the issues one after the other.
Now, somebody gets up and raises one
issue and the other one raises another. It
cannot be done like that.

[ Translation)

Vajpayeeji, Ihave saidthat | cannot take
up all these issues the Bhilai issue and the
Ahmedabad issueonasingle day. Today we
have taken up Kumherissue. Tomorrow, we
will take up issue one after another.

SHRI ATAL BIHARI VAJPAYEE
(Lucknow): The Kumher issue is under
discussion. In the meantime the issue of
Ayodhya was raised and you have accepted
that there should be a statement on the
Ayodhyaissue. We do not have any objection.
We demand that a statement should be
given on the stock scam also.

MR. SPEAKER: Yes, yes, that will also
be there.

SHRI ATAL BIHARI VAJPAYEE: It
should take place today.

MR. SPEAKER: | can not tell you the
exact time for it today.

[English]
They are ready with the statement.
[ Translation)

SHRIATAL BIHARIVAJPAYEE: Alarge
scale riot has taken place in Ahmedabad.

‘[English]
MR. SPEAKER: Let us see.
(Interruptions)
[Translation]

MR. SPEAKER: Loknathji, please sit
down.

(Interruptions)
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[English]

MR. SPEAKER: Everybody is trying to
getwhat he wants and it cannot be given like
this. Please allow us to regulate. | have said
all important issues will be discussed.

(Interruptions)

MR. SPEAKER: | amsaying you please
sit down. | can not have unlimited patience
every time. Please sit down.

(Interruptions)

SHRI V. DHANANJAYA KUMAR
(Mangalore): Sir, | have given a notice.

MR. SPEAKER: You might have given
a notice.

(Interruptions)
[Translation]

SHRIGUMAN MAL LODHA (Pali): Mr.
Speaker Sir, it is not fair that you allow only
those persons who shout. Seven persons
werekilledin Tin Bigha andtheir dead bodies
were not given. We request humbly and
peacetfully but you listen only to those
persons who shout. ( Interruptions)

SHRI CHHEDI PASWAN (Sasaram):
Mr. Speaker, Sir, | take the incident of
Kumher as arepetition of Bhagalpurincident.
Such a big incident was result of a well
planned conspiracy andthe preparations for
it were going on for the last five days this
incident took place in a planned manner.
Five thousand people were invited fromthe
adjacentvillages, afterthata human sacrifice
was made, and the village was attacked
collectively and the human beings were
massacred. Hon. Shri Jaswant Singhji has
said that the Rajasthan Government has
acted promptly and ordered a judicial inquiry,
C.B.I has conducted an inquiry into the
matter. | would like to point out that the
Government has constituted a number of
judicialinquiry its and ordered C.B.|. enquiries
during the last 40-45 years but no conclusions
have reached and the deceased and victims
could notget any justice out of these esquires.
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The Hom. Prirme Binister is sitting here. He
has expressed his sympathy towards the
hanjanstwt | am sorry to say even after such
amassive hurman massacre, the hon. Prime
RMinister has not uttered even a single word
in this august House. | firmiy say that neither
the Canmgress narthe B.J.P Government can
pravide security tathe harijans. | urge upon
the Covermment to provide arms to the
hanijans of the whale country so that they
can themselves protect their lives and
praperty. With these words, | conclude
<. IntezTUpHiONS). .

SHRI BRAHMANAND MANDAL
(Monghyr): RMr. Speaker Sir, | was also a
member of the delegation of the Communist
Party of India which visited the site. We
spake tathe dalits and gathered tacts about
the incidents which tock place there. In my
view such incidents are a blot on humanity.
Allthe colleagues, who.are sitting here, claim
that they mot only feei the pain of the poor but
also the pain and pangs or the victims of
such incidents wherever they take place.
But suchr incidents are taking place in the
country quite often and nabady tries to know

ldo not want to discuss all the incidents
which taok place there befare 6th June but |
want o tell the House as to how much well
plannedthis incident of 6th June was. Befare
a day i.e. an Sth June, a meeting of 46
villages was held there, in which the
superintemdent of Police and the AS.P.
were alsa present. it was resoived in the
meeting that Kumher will be attacked. So,
an Sth June, the police went to that village
ana arrested mearly 250 peaple between 5
QO clack and 12 p.m. The men and women
wene beaten up amd put in prison.

After this. incident 10 thousand people
attacked the village. | mean to say that the
police: administration and the ricteers had
dome soima welliplamned manner. Therefore,
| demamd: am: rmy behalf and an behalf of the
Commumist Party that the amount of
campensatiomgiven o tive mext of king of the
dieceased shouwld be imcreased. | further
dizmmama that the Government should
undenzke & programme 1o enable the Dalits
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of the whole country to defend themselves
against these attacks because the police
reaches afterwards;the action is taken after
laps of along period, thereis long delayin the
C.B.1. investigation and the announcement
of the judicial enquiry is made very late.

Sir, |, on my behalf would like to submit
that the Central Government and the State
Governments should join hands is drowing
up a programme to develop capacity in
Details to defend themselves. They should
be provided arms free of cost, only then such
incidents can be stopped in real sense.

My next submission is that lamtold that
whenever Dalists go to local cinema halls,
they are not allowed to sit in the chairs but
are forced to sit on the ground. Secondly,
they are not paidfortheirservices. Therefore
now they say that they will not work unless
they are paid.

MR. SPEAKER: Now, you conclude,
please. (Interruptions)

SHRI BRAHMANAND MANDAL:
Therefore, | want 10 submit that such
incidents, whether they occurinHaryana or
Rajasthan, should be stopped and the land
reforms should be implemented strictly to
avoid such incidents. It appears that royal
families are involved in such incidents, so
action should also be taken against them,
(Interruptions) Only then the harijans and
the dalits can be protected in real sense and
such incidents can be brought under control.
Mr. Speaker, Sir, lurge uponthe Government
that it should set up atask forceto stop such
incidents and to save these dalits from
atrocities. With these words, | thank you for

giving me an opportunity to speak.

SHRI KALKA DAS: Mr. Speaker, Sir, |
also want to say a few words.

MR. SPEAKER: You had started and
have spoken. You please sit down. Mr.
Jacob.

SHRI KALKA DAS: Please give me
some time. Many people from this side have
spoken
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MR. SPEAKER: No, you please sit
down.

[English]

MR. SPEAKER: Let the lady Member
speak.

(Interruptions)

MR. SPEAKER: Then, why did you
speak at that time? You did speak on ali
these points.

(Interruptions)
[Translation]

SHRIMATI KRISHNENDRA KAUR
(DEEPA) (Bharatpur): Mr. Speaker, Sir, i
was in Jaipur on 4th, 5th and the 6th befere
that incident tock place there on the 6th,
when this incident cccurred | was not there
inBharatpur. Theciashthattook place onthe
1st started from a picture- hall. 4 boys of
Jatvs reached the picture hall to watch
movie without ticket, the clash criginated
from there. The gatekeeper stopped them
when they were trying to enter the hall
without tickets. They and the gatekeeper
then came to blows. After that on 3rd, a
group of 300-400 Jatavs indulgedin sabotage
in Kumber town, looted a petrol pump and
shops, damaged State Transport
Corporation’s misbehavedwiththe travellers
and looted them after switching off the light.
Afterthat many otherpersons and | proposed
thatthose who are guilty off sabotage should
be arrested, but only a gatekeeper was
arrested onthe 4th. The situation deteriorated
when stopped the flow of water to Kumber
from the village Paingor. When | visited the
village Paingor forbringing about peace, the
Jatavs told me that the outsiders had
instigated the riot and that the jats of the
village were protectingthem. Thereafter, the
police started a search and they recovered
large amount of handgrenades and other
weapons. A handgrenade was also thrown
onthe police which injured 5 policemen. The
statement that a plan to lunch attack was
chalked -out is wrong. The guilty persons
should be punished because they will feel
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encouraged if they do not get punishment.

The hon. Chief Minister of Rajasthan
quickly decidedtoreferthecasetoC.B.1.for
inquiry on the 7th and a sumof rupees 39
lakh was sanctionedto distribute amongthe
affected persons and a judicial inquiry was
also set up.

MR. SPEAKER, Sir, the statement made
here by the delegation of 26 members which
went there is based on one-side hearing. It
ignored the facts of the other side. | would
like to mention here that the best step that
the hon. Chief Minister of Rajasthan took
was hisdecisiontoreferitto C.B.1. forinquiry
into the matter.

With these words | would like to submit
that the news of human sacrifice is totally
wrong. A statement has been made by the
Government in this regard.

iwould alsoliketodemandthatthe hon.
Governor who went there, should also be
askedto send his views alsc. So, this matter
shouldbe dropped here withou! stretching it
any further because I believe thatif we hold
much talks about thal we are lixely to go
astray and which willonly add fueltothe fire
and consequently situation may worsen. |
would therefore, like to request thatthe hon.
Minister should make a statement.

13.02 hrs.
S ATEMENT BY MINISTER

Incident of killings in Kumher
{Rajasthan)

[English)

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
M.M. JACOB): Sir, first of all | would like to
thank allthe Mernbers for participating inthe
discussion on this important on the carnage
that happened in Kumher. All of us are
equally concemed aboutwhat has happened
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there. lhappened to be a person who visited
that place soon after the incident, before
even the fire was put down properly. It was
so soon that | happened to be there. | met
a large of people in that village. They
narratedthe story of what happened. Most of
the men-folk were away. Home womenifolk
were seen in the streets and in distance
places, | could gather some information
from others who collected there after my
entry. We had asked the State Government
of Rajasthan to gave a report on what has
happened. The State Government hadgiven
us areport and | have with methe report of
the Home Ministry based on the report of the
Government of Rajasthan. Itis customary in
this House that we by and large reply onthe
State Government's report whenever a lar
and order situation or a carnage takes place
in a State. But | had visited he place, | had
my observations, | had my reactions and |
also submitted a sort of an observation for
the future course of actionto be followed. My
essential purpose of it was to avoid this kind
ofthingtohappen againinthat area, because
from a few days before this incident,
tensions was prevaliling in that area.

The Home Minister hadissuedcirculars
to all the Chief Ministers including the Chief
Minister of Rajasthanto keep awatchonthe
likely flaring up of atrocities onthe Scheduled
Castes and harijans. Then again, when the
Chief Ministers’ Conference was held here,
this was again reiterated. But, inspite of that,
whenincident happened, we actually feelso
sorry forwhat has happened andthatis why
| had to rush to the spot. | sympathise with
those people who had lost their lives;
irrespective of the party or the caste, it was
actually a human loss of lives. But, Sir, the
State Government, in their report, narrated
the history. | do not want to waste time by
reading all the histery because, most of you
have mentioned as 10 what has happened
on that day.

Sir, one surprising thing struck me there
and | had reached to it. | have never been
dishonest in politics or in public life. So, what
| saw | have to say, but | do not want to
attribute motives also at the same time,

when | say it. | asked the police authorised

JULY 8, 1992 Killings in Kumher (Rajasthan) 568

who werethere, asimple question asto how
many policemen were there at that time
when the carmage took place.. | was toid that
onethousand policemen were there, butthe
Police Officer corrected and said that only
300 policemen were there. There again , |
said that we have to examine it carefully and
deeply. They informed me that a judicial
inquiry is ordered by the Chief Minister and
a senior judge is appointed in consultation
with the Chief Justice of the Rajasthan High
Count. So, we are really awaiting for the -
decision of the judicial inquiry. Then again,

as soon as this as brought to our notice, |

must say that the Chief Minister was kind

enoughto agreefora CBlinquiryimmediately

andaCBlinquiryis also on. The CBI has not

given us the report so far. We are awaiting

the report of the CBI. In the absence of the

CBI inquiry report and the judicial inquiry

repont, it may be unfair for me to predict hat-
exactly had happened.

SHRI RAM VILAS PASWAN (Rosera):
One month has passed. What are they
doing?

(Interruptions)

SHRIM.M.JACOB: When | went there,
1 was 1old by the people there bout the relief
materials given. 1 asked the officials also
including the Collector and the
Superintendent of Police who were there.
and they said that relief measures were
being attended to. But | pointed outto them
that | did not see the relief measures and |
asked themto do it immediately. | am happy
to lay that the relief measures rushed
subsequently and food packets were also
rushed. The doctors were rushed and the
relief was given. But the time factor hasto be
found out exactly. when the report finally
comes, we will be able to find out as to when
exactly the relief measures reached there.
But, to my mind, | did not find the relief
measures. So, | reacted badly and said that
this was not the way in which relief has to be
given. Isaw allthe houses 157 houses were
totally destroyed and 256 houses were
partially destroyed. This was the sight in a
village. The carmage took place fortwo hours
and we were not able to suppress it or find a
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remedy for it. The CRPF was rushed
.immediately from here, additional forces
were rushed andthe military was calledin. All
these. We are all concerned that this should
not be repeated again. There is tension in
that area even now in spite of the delegates
visiting that area, inspite of the persuasions
made by all the political parties. There is
tension not only in that village, but in the
villages around that also. We want to see
that the tension is defused and not
aggravated. For defusing the tension, we
have to have the report of the investigation
and enquiry and the CBI enquiry report.
Then, Iwould be in better positionto say that
the State Government has done everything
is possible. | have also checked up that the
food packets were rushed; medical aids
were given; medical aids were given; inquiry
as instituted. Compensation was given. But
the amount of compensation is disputed.
Some people say it is to be more; some
people say, itis enough. Some people say,
it shouldbe Rs. 5lakhs and not Rs. one lakh.
Whatever be the opinion, let us be practical
about it and see thatthe tension shallnotbe
allowed to be mounted in the villages in
Rajasthan, especially in Bharatpur because
itis caste kind of conflict and we will have a
terrible repercussicn all over India.

So, | appeal to the House that while
considering what has happened, to keep a
watch on this because it is the safety and
security of the poor people, downtrodden,
Scheduled Castes and Harijans who are
really miserable in many of the villages
where you find this kind of carnages.

I share the views of the House that we
should have been more vigilant. The State
Governments will have to be more vigilanton
this. Thatis why, we are sending periodical
circulars, letters and requeststo all the Chief
Ministers not only to the Rajasthan Chief
Minister. It is a very important thing.

I do not want read out a statement here
because | do not think, it is relevant now at
this point of time. You have already discussed
alot of things.

SHRIRAM VILAS PASWAN: (Rosera):
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But it must be circulated. The statement
must be circulated.

MR. SPEAKER: If you wantto circulate,
| will have no objection.

SHRI INDER JIT (Darjeeling): When is
the CBlreport awaited? It is already a month
now.

SHRI M.M. JACOB: We will expedite it
asearlyaspossible. [talked personallytothe
Chief Minister of Rajasthan to provide all
facilities to the CBI including local officers
and to provide the cooperation of the State
police officials. | was talking that much of
interest at that time. The Chief Minister was
also readily agreeable to give all the facilities
and provisions including S.P., investigating
assistants and all that. That is why, | am
expecting a feed back from the CBI.

AN HON. MEMBER: There shouldbe a
discussion in the House. (Interruptions.)

MR. SPEAKER: | cannot decide while
sitting in the chair. We will decide it in the
Chamber.

[ Translation)

SHRI RAM VILAS PASWAN: Mr.
Speaker, Sir, you just said that you do not
rule out a discussion onthe statement made
just now by the hon. Minister.

[English)

MR.SPEAKER:Ifitis necessary, we will
decide inthe Chamber.

SHRI BUTA SINGH (Jalose): My
information is, CBI has not been given any
facility. The enquiry has not yet started. CBI
must be given full staff. If the State
Government s not giving them the staff, the
Government of India must provide.

MR. SPEAKER: Now the Finance
Minister wanted to make a statement.

SHRI JASWANT SINGH: Before the
hon. Finance Minister makes a statement. |
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presume that he is making a statement on
the security stock about which, of course,
the entire House is very much concerned.
We suffer form some deficiency in the
House and we need your guidance.

If the hon. Finance Minister makes this
statement here, he would be making the
same statement in the other House as well.
The other House will immediately take up a
discussion on this matter. We have givenan
adjournment-motion. You in your wisdom
andjudgmenthave rejectedthe adjournment-
motion onbanking stock scam. Yet you have
permitted the Government to come forward
in which we would notbe allowedto ask even
clarification.

MR.SPEAKER: Letme ask you. Doyou
notwant astatement? |havedoneitbecause
the same issue will be discussed when the
discussion on No-Confidence Motion takes
place.

ANHONMEMBER: We wanttodiscuss
it separately.

SHRIJASWANT SINGH: If you do not
permit all of us to express our concern, and
if you permit only the Government to come
forward with a statement, then it is entirely
one-sided. We want a statement because
we wanted a discussion. We wanted a
discussion. Thatis why, we are persuadedto
move the adjournment motion. In your
wisdom, you rejected the adjournment
motion. You permit the Government, the
treasury benches, to put across their view
points. We, underthe procedure ofthe House,
cannot ask anything of this Government.

SHRI NIRMAL KANTI CHATTERJEE
(Dumdum): Time has to be allotted for a
discussion.

SHRI RUPCHAND PAL (Hooghly): We
should have a discussion on this.

MR. SPEAKER: Well, please sit down.

SHRI BASUDEB ACHARIA (Bankura):
We should have a discussion.
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MR SPEAKER: Shri Basudeb Acharia.
Well, infact, there are two things. If you have
astatement and if you want a discussion on
it in spite of the fact that you are going to
discuss no confidence motion, we will sit in
the Chamber and decide whether we will
have a separate discussiononit. Thatis one
thing. We will sitinthe Chamber. | willa say
nothing here sitting in the Chair now. But we
will have a discussion. If you want, we can
have it.

Two, if the members of the other House
are asking the questions and we should
have the same facility, | think let us not
complete with them. Let them gave their
own facilities.

(Interruptions)

MR. SPEAKER: ljust allowthe Finance
Ministerto make a statement, You hearthe
statement. After that, if necessary, we will
meet in the Chamber and, it you wan: a
discussion, we will have a discussion.

SHRI NIRMAL KANT! CHATTERJEE:
What time will you decide?

MR. SPEAKER: | will tell you.

SHRI NIRMAL KANTI CHATTERJEE:
Let us have the discussion tomorrow.

SHR! RUPCHAND PAL:
enough material.

We have

(Interruptions)

SHRI NIRMAL KANTI CHATTERJEE:
We will hear the Finance Minister. We will
exceptthatatthe end of the statementhe will
announce the resignation for the
Government in anticipation! But let us hear
the Government has let us have adiscussion
tomorrow.

SHRIRUPCHAND PAL: Itis the biggest
scandal.

(Interruptions)
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MR. SPEAKER: | am trying to facilitate

the discussion and you are trying to create
obstructions™ in your own way.

(Interruptions)

MR. SPEAKER: Please sit down. It is
notthe only subject which we are discussing.
There are other subjects.

SHRIRUPCHAND PAL: ltis the biggest
scandal that has come up.

(Interruptions)

MR. SPEAKER: You sit down. | am
saying in response to what Shri Vishwanath
Pratap Singh has said. The Government
said thatthey are ready with the statement.
I will just discuss with them in the Chamber.
May be, today we will fix the time. Let the
statement be made.

[ Translation]

SHR! GEORGE FERNANDES
(Muzaffarpur): You are going to ask the hon.
Minister of Finance to make his statement
but | amraising a different issue here. | had
sent you a Motion of Privilege on the 2nd
June...

MR. SPEAKER: Not in this manner. Let
me deal with it. | will come to that issue
afterwards.

SHRI GEORGE FERNANDES: If
afterwards, when?

MR. SPEAKER: | mean that when | get
time.

SHRI GEORGE FERNANDES: You
should nottalk of gettingtime becausethere
is a rule regarding that, there is a rule about
the Motion of Privilege...

MR. SPEAKER: What?
[English]

MR. SPEAKER: | have not allowed you
to raise it in the House.
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[ Translation]

You should keep at least that rule in
mind.

SHRI GEORGE FERNANDES: | have
got an information today in the morning that
the Privilege Motion on Bofors issue sent by
me has been rejected...

MR. SPEAKER: Yes.

SHRI GEORGE FERNANDES: When
you have rejected it, may | know whether |
have right raise objection to
that... (Interruptions)

MR. SPEAKER: No, you cannot raise
your objection like this to the decision of the
Speaker.

SHRI GEORGE FERNANDES: | know
whether|have arightornotto raise objection
to it.

MR. SPEAKER: Yes, then.

SHRI GEORGE FERNANDES: But |
have my own right.

MR. SPEAKER: Fernandes jee, let me
first deal with it, | will see to that later on.

SHRI GEORGE FERNANDES: Is this
issue your consideration or not?

MR. SPEAKER: Notices of all of you are
there. All are very important.

SHRI GEORGE. FERNANDES: There
is not the question of importance.

MR. SPEAKER: This is the first day of
the session, will you take all the issues on a
single day?

SHRI GEORGE FERNANDES: | am
concerned with the dignity of the House on
the 30th March in this House...

MR.SPEAKER: Notlikethat, Fernandes
jee. | have never disallowed you to speak.
But it should not be that you do not listen to
others; how is it possible.
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[English]

Youwillhave propertime and opportunity
to say all these things.

[ Translation)

SHRIGEORGE FERNANDES: When?
[English]

MR. SPEAKER: | am not going to give
a word sitting like this in the Chair. You
cannot ask like that. Let us discuss it. | will
give you the time, if necessary.

[ Translation)

SHRI GEORGE FERNADES: No, not
like this. Mr, Speaker, Sir, the question is not
mine...

MR. SPEAKER: Then?

SHRI GEORGE FERNANDES: The
question relates to the dignity of this House.
The then hon. Minister of External Affairs

has said..””

MR. SPEAKER: No, no, not in this
manner.

(Interruptions)
[English]

MR. SPEAKER: The Finance Minister
may please make the statement.

(Interruptions)
[Translation]

SHR!I GEORGE FERNANDES: Mr.
Speaker, Sir, what should | do then?

MR. SPEAKER: You should meetmein
my Chamber. | will talk to you regarding time.

(Interruptions)
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Transaction in Bank and Fin. Institutions
[English]

SHRI RUPCHAND PAL (Hooghly): Sir,
there are many Adjournment Motions. l have
given notice of an Adjournment Motion.

MR. SPEAKER: | have disallowed your
Adjournment Motion.

(Interruptions)

STATEMENT BY MINISTER

Irregularities and Fraudulent
Transactions in Banks and other
Financial Institutions

[English)]

; THE MINISTER OF FINANCE (SHRI
MANMOHAN SINGH): Mr. Speaker, Sir, in
the last session | had informed the House of
certain irregularities detectedinthe securities
transactions of banks andlhadassuredthe
House the matter would be thoroughly
investigated and firm action would be taken
against allindividuals fouundtohave indulged
in malpractices. | would like to apprise the
House of developments that have taken
place since them.

The Reserve Bank of Indiahadappointed
a Committee under Deputy Governor Shri
R. Janakiraman to inquire into the matter.
The Committee submitted an Interim Report
on 1st June 1992 and asecondreporton 6th
July. Both reports were made public as soon
as they were received.

The findings of the Committee confirm
that unscrupulous brokers, in collusion with
certain bank officials have manipulated
securities transactions of banks and other
financialinstitutionsfortheir own purposesin
avariety of waysandin clear violation ofthe
established rules, guidelines and prudent
business practices. Banks, funds ostensibly

** Expunged as ordered by the Chair
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intended for purchase by one bank from
another banks of Government securities,
PSU bonds of Units etc. of Unittreat of India
and call money loans of one bank from
another bank have been siphoned into the
accounts of brokers. In another kind of
manipulation, credit has been extended to
thebrokers throughtransactions engineered
to represent discounting of bills, rediscounting
of bills or ready forward deals in shares.

The total amount of transactions for
which the banks and financial institutions
" involved do not have security backing is now

estimated at about Rs. 3542 crores. Against
this the Janakiraman Committee has
identified securities worth Rs. 350 ~crores
held by one of the banks so that the net
problem exposure is now estimated at Rs.
3192 crores. The bankwise break up of this
amount is indicated in the attached
statement.

v

The transactions resulting in this large
level of problem exposure have been in
flagrantanddeliberate violation of established
rules and guidelines. Itis also clearthatthere
nas been aserious failure of internal control
systems in the banks involved. But for this,
the seniormanagement of the banks should
have become aware of these irregular
transactions at much earlier stages. This
internaicontrolfailure seems to have occurred
in all three segments of our sector:
nationalised banks, private sectorbanks and
also foreign banks.

| share the anger and anguish
Hounourable Members at these
developments, which reveal serious
deficiencies in the operations of ourbanking
system. The fraudulent manipulations which
haveresultedin large scale misappropriation
of bank funds require prompt corrective and
penal action. | would like to assure Hon'ble
Members that the Government is according
rto priority to recovering the amounts
punishing the guilty restoring confidence in
the basis integrity of the financial system.

I would like to take this opportunity to
appraise Honorable Members of some of
the steps which have been taken thus farto
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deal with the problem:

(i) Even before the submission of the
RBI report, Government had referred the
case to the CBI. CBlhas been investigation
and has registered 5 FIRs. Since 4th June,
1992, 135 places have been searched and
twenty five individuals have been arrested,
including seven officials of banks and
tinancial institutions. Ten individuals have
since been released on bail.

(i) Administrative action has beentaken
on the basis or preliminary investigation
against officials directly or indirectlyinvolved
orfeittc ba responsible. Chairman NHB had
resigned, Chairman UCO Banks and
Chairman SBl were asked to go on leave as
also the Deputy Managing Director of SBI
andManaging Director of Can Bank Financial
Services Ltd. The Chairman, Bank of Karad
and two of its directors were removed. The
Board of the metropolitan cooperative bank
was superseded. Subsequently, these two
banks have been taken into liquidation. The
services of Chairman UCO Bank have been
terminated. Twelve officials in various banks
andother institutions have been suspended.

(iii) The first of the Janakiraman
Committee was received by the Govt. on
2nd June.1992. The Government moved
very quickly to promulgate an Ordinance to
set up a Special Court. For trying offences
relating to these security transactions and
appointing a custodian for attaching the
assets of individuals and organisations. The
Ordinance was promulgated on 6th June,
1992. The Special Court has started
functioning and the Custodian has besn
appointed. The Custodian has since notified
39 individuals/organisations for attachment
of assets.

(iv) Income-Tax Authorities are
continuing their investigations intc  the
offences of the Harshad Mehta Group. A
large number of follow-up searches/surveys
have been conducted. In all, about 100
premises have been searched/ surveyed.
Asset seizure aggregates to -approximately
Rs. 72.5 crores. Provisional attachment has
been ordered under Section 281B of the (T
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Act for 37 immovable properties with the
approximate market value of Rs. 25 crores
and shares with market value of the order of
Rs. 500 crores ason 28.2.1992. The current
value of these assets has tobe ascertained.
Intensive investigations have been initiated
in some other groups of brokers including
Bhupen Dalal, A.D. Narottam Hiten Dalal
and connected cases like T B Ruia, Dhanraj
Mills etc.

(v) The enforcement Directorate has
alsobeeninvestigating the activities of some
ofthese brokers forviolations of FERA. They
have arrestedthree personsinthe course of
their investigation all three of whom are at
present in police custody.

(vi) Ministry of Finance took up with the
Securities and Exchanges Board of Indiathe
issue of action to be taken against brokers
found guilty of stock exchange irregularities.
Subsequently the Bombay Stock Exchange
Board suspended the main share brokers
invoived.

(vii) RBI has issued new instruction to
regulate transactions in securities by banks.
Treasury transactions are now subjectto a
concurrent audit by internal auditors and
results are to be put up to CMD once every
month. A special cellinthe RBIwould also
scrutinise these reports.

(viii) RBI is modifying its inspections
procedures providing for detailed annual
inspection of allbanks with focus onfinancial
evaluation.

(ix) Lack of computerisationand reliance
on manual processing in the Public Debt
Office is one of the factors making it difficult
for the banks to set up effective internal
control systems to supervise Government
securities  trading. A process of
computerisation of the Public Debt Office
has been initiated. Certain officials in the
Public Debt Office have been foundto have
engaged on overwriting in the record and
they have been suspended, and the matter
is being investigated.

(x) Management’s of the banks where
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irregularities have surfaced have taken
corrective measures for gearing up intemnal
control machinery and for streamlining fund
management oparations.

(xi) Steps are also being takentoimprove
trading practices in the stock exchanges,
with aviewensuring greatertransparencyin
transactions and eliminating manipulation of
stock prices and insider trading. Tothis end
the Securities and Exchange Board of India
was given statutory powers with effect from
30th January, 1992. Amendments of the
SEBI Act are currently under consideration
with a view to strengthening SEBI further in
order to increase its effectiveness in
achieving its objectives. Govemment have
alsodecidedto setupanew Stock Exchange
at New Bombay which will act as a model
Exchange. It willbe completely automated
in terms of both trading and settlement
procedures and would provide access to
investors from all over the country.
Government have also decided to set up a
national Clearing and Settlement System -
with a Central Depository Trust and a
Securities Facilities Support Corporations
which would be entrusted with the task of
establishing and maintaining the network
among exchanges.

It is relevant to ask whether the scam
could have been prevented through greater
vigilance and better supervision. Thereis no
doubt that better systems of internal control,
or even greater efficiency in operating the
existing system, would have enabledthetop
management's of the banks to have a better
feedback on day to day operations, which
couldhave identifiedtheirregularities eartier.
The statutory audits inthe banks should also
have identified some of these problems
earlier. The fact that this did not happen
inderscores the need for thoroughgoing
reform and modemisation of the banking
system and its procedures.

Questions have also been raised
whether RBI, which is responsible for
supervision of the banks, could have been
more vigilant. In retrospect it is clear that
RBI's supervisoryfunction as not as effective
as it should have been. It should be noted
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however thatitis the RBI’s own investigations
that led to the unearthing of these irregular
practices in the banks which had evolved
over several years. There have been
references in the Press to a circular issued
by the RBlin July, 1991 laying down certain
norms for banks dealing in securities
transactions and it has been asserted that
RBI should have been mare vigilant in
pursuing compliance with this circular. In
fact RBl has directed the banks to submit
complaiance reports, and had subsequently
received compliance reports frommost banks
indicating that their procedures were in line
with the July circular. Subsequent
developments show that it was not the case.
RBI cannot undertake micro- management
inallcases anditis only inidentified problem
cases detailed scrutiny, with on-site
inspection, is undertaken. The Reserve Bank
of India subsequently did undeitake
inspection of the Bank of Rarad, the Andhra
Bank and the Bank of Madura and these
investigations did throw up evidence of
continuing iregularities. Action againstthese
banks was being contemplated when the
wider dimensions of the scam became
apparent. However, itis true that even these
instructions did not reveal the full extent of
the problem in the Bank of Karad which
surfaced only later when the Reserve Bank
undertook inter-bank reconciliation.

At one level, the banking irregularities
and fraudulent transactions need to be
treated as deliberate fraud on a large scale
perpetrated by individuals who have blatantly
violated the law. These individuals must be
dealt with severely and Government is
determinated to do so. | hope Honorable
Members will agree that Govemment has
acted speedily in initiating criminal
investigation proceedings and in setting up
a Special Court. No effort will be spared to
being the guilty to book andthat too speedily.
At another level, the imegularities have also
thrown up a number cf system weaknesses
which have developed over time in our
banking system and which can only be
corrected by thoroughgoing reform and
modernisation of the system.

Government has been aware of the
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need for thorough going reform of the
banking systemandits procedures, if Indian
banking is to be able to handle the banking
requirements of a modern economy
effectively. It is for this reason' that
Governmentin the firstfew weeks of coming
to office, had appointed the Narasimham

* Committee 10 look into various aspects of

the financial system which need reform.

The Narasimham Committee has made
anumber of recommendations for reforms
of policy and procedures in the banking
system aimed at creating a more efficient
banking system which can serve the needs
of a rapidly modemising economy. It has
also recommended creation of a separate
supervisory authority under the aegis of the
Reserve Bank of India. Government propose
to act expeditiously on all these
recommendations.

The Government attaches high priority
to implementing the various
recommendations of the Narasimham
Committee aimed at financia! sector reform.
Theirregularities and frauds that have come
to light are in no way due to financial
liberalisation. On the contrary they have
surfaced under a regime of apparently tight
regulation of banking activity. Overregulation
of bank interest rates and an excessive
preemption of banks resources into low
interest assets has contributed to some
extent for bank managements looking to
non-traditional banking activity to boister
bank profits. Steps taken recently by the
Governmentto rationalise interest rates and
toreducethe statutory liquidity ratio will help
to correct these imbalances.

It is also necessary to strengthen
supervision over banks and other financial
institutions. Forthis purpose, Governmentis
considering the establishment of a high
powered Supervisory Board consisting of 4
to 5 full time members, with the Governor,
Reserve bank of India as the Chairman. The
Board will have an advisory council with
eminent persons from the like fields ot
banking, auditing, law, economics and
management. The Board will coordinate the
work of supervision of banks, financial
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institutions and other financial agencies in
the country. It will lay down operating
guidelines, ook after supervision and enforce
compliance. Surprise inspections will be a
part of the Board's operations. The Vice-
Chairman will be a Deputy Governor of the
RBI, who willwork exclusively on supervision,
follow up and compliance.

The Government is alsoconsidering the
establishment of a separate special Bureau
of Frauds to deal with serious frauds in
banks and other financial institutions. Such
special agencies exjsts in some other

JULY 8, 1992

Bank and Fin.
Institutions

countries and consist of a multi-disciplinary
group with expertise in accounting, law and
including representatives of the police and
investigative agencies.

584

The Indian banking system substantial
strengths and achievements 1o its credit.
With appropriate steps to reform the system
it can emerge from the present situation in a
much stronger position. The Government is
determined to take all steps necessary to
ensure that the integrity of the banking
systemis preserved andthat the systemis
strengthened to enable it to play its critical
role in our economic development.

STATEMENT

Total Size of the Problem Exposure in Securities Transactions

(Rs. in Crores)

(iy Total value of investments

(i)

(i)

made by banks and
institutions for which they
do not hold any securities,
SGL transfer forms of BRs

Total exposure against BRs
SGL transfer forms issued
by Banks of Karad of Metro-
Politan Coop. bank

The estimated shortfall
in the securities held by
ABSFL

Less: Value of securities reportedly

seized by Standard Chartered

bank from M/s Hiten P.Dalal

National Housing 1271.20
Bank
State Bank of
Saurashtra 174.93
SBI Cap 121.36
Standard
Chartered 400.35
1967.12
Canbank Financial
Services Ltd. 435.31
Can bank Mutual
Fund 102.97
Standard
Chartered 931.84
1470.84
104.83
3542.79
350.00
3192.79

(Interruptions)
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SHRI CHANDRA SHEKHAR (Ballia):
Mr. Speaker Sir, first  shall request you to let
us know whether you are satisfied with this
type of astatement on such a serious matter.
The othermatterthatshall like to knowfrom
the hon. Finance Minister is why he did
choose to utter a word about the role of
foreign banks in this country. They are the
most modern banks, what was their part?
Was there any special consideration to not
mention them in this statement? This
indicates the mind of this Government and
also forces behind this system.

SHRI NIRMAL KANT! CHATTERJE
(Dumdum): Let me quote, they say:

" Saletransactions by issue of banks
receipts SGL without actually
holding the securities, without
having sufficient balance in their
SGL accounts.”

They were aware of this one year ago.

MR. SPEAKER: No. You are going into
the details.

SHRI SOMNATH CHATTERJEE
(Bolpur): It is a very serious matter.

For this biggest scandal who is
responsible is a different matter. We have
our views, they have their version. But we
have to have a discussion on this
issue....(Interruptions)

MR.SPEAKER: Okay, we will discuss it.
(Interruptions)

SHRI VISHWANATH PRATAB SINGH
(Fatehepur): Sir, Ido not wanttogointo the
details because Ithink, you will give enough
time to discuss this. So, | am not going into
the details of this by giving comments.
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Institutions
Whatever Shri Chandra >hekhar has said
is a very important aspect. But, | would like
to say one thing. While the Finance Minister
has made acommitment that he willgo infor
all the investigations and everything, is he
agreeable for a JPC? This has been the
demand of the Opposition consistently .
Could he clarify this as to whether he will go
in for this or not?

(Interruptions)

MR. SPEAKER: You need not do that.
I have said that afterthe statement is made,
we will sit in the Chamber and decide as 10
whether you would liketo have a discussion.
It seems that you want to have a discussion.
We will decide that.

(Interruptions)
SHRI GEORGE FERNANDES
(Muzaffarpur): Now may { make a

submission? (Interruptions) Sir, pleaselisten
to me.

(Interruptions)
MR. SPEAKER: It is enough for today.
(Interruptions)

MR. SPEAKER: | have said that | would
allow a discussion, but not now.
(Interruptions) Itis notlike this. (interruptions)
it will not be today.

(Interruptions)

MR. SPEAKER: Now, the House stands
adjourned to meet again at 3 p.m.

14.01 hrs

The Lok Sabha then Adjourned for Lunch
till Fifteen of the Clock.
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The Lok Sabha Re-assembled After
Lunch at Four Minutes Past Fourteen of
the Clock.

[MR. DEPUTY SPEAKER in the Chair]
PAPER LAID ON THE TABLLE

Explanatory Statement Giving Reasons
for Immediate Legislation by Foreign
Trade (Department and Regulation )

Ordinance, 1992

[English)

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): | beg to lay on the Table
anexplanatory statement (Hindiand English
versions) giving reasons for immediate
legis!ation by the Foreign Trade (
Development and Regulation) Ordinance,
1992, under rule 71(2) of the Rules of
Procedure and conduct Business in Lok
Sabha.

[Placed in library, See No LT.-2111/92]

Foreign Exchange Conservation
(Travel) Tax Abolition Ordinance, 1992
(No 8 of 1992) Capital Issues
(Control) Repeal Ordinance of 1992
(No 9 of 1992 ) etc.

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY (DEPARTMENT OF
ELECTRONICS AND DEPARTMENT OF
OCEAN DEVELOPMENT (SHRI
RANGARAJAN KUMARAMANGALAM): |
beg to lay on the Table a copy each of the
following Ordinances (Hindi and English
versions) under article 123 (2) (a) of the
Constitution:-

(1) The Foreign Exchange
Conservation (Travel) Tax Abolition

Ordinance, 1992 (No. 8 of 1992)-

promuigated by the President on
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the 20th May, 1992.

[Placedin library. SeeNo.LT 211
92] '

(2) TheCapitalIssues (Control) Repeal
Ordinance, 1992 (No. 9 of 1992)
promulgated by the President on
the 29th May, 19392
[Placed inlibrary SeeNoLT -2113/
93]

(3) TheSpecial Court (Trial of Offences
Relating to Transactions in
Securities) Ordinance, 1992 (No.10
of 1992) Promulgated by the
President on the 6th June 1992
[Placed in library SeeNo LT-2114/
92]

(4) The Foreign Trade (Development
and Regulation) Ordinance, 1992
(No.11 of 1992) promulgated by
the President on the 19th Jure
1992.

[Placed in library See No. LT -
2115/92]

Review on the Working of and Annual
Report of Paradeep Phosphates Ltd.,
Bhubaneswar for 1990-91 and
Statement for Alioy in Laying those
Papers.

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (DR. CHINTA MOHAN): |
beg to lay on they Table:-

(1) A copy each of the following
papers (Hindi and English versions)
undersub-section (1) section 619A
of the Companies Act, 1956:-

() Review by the Government on tho
working of the Paradeep
Phosphates Limited, Bhubaneswar,
for the year 1990-91.
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(i) Annual Report of the Paradeep
Phosphates Limited Bhubaneswar.
for the year 1990-91 along with
Audited Accounts and comments
of the Comptroller and Auditor
General thereon.

(2) A statemeant (Hindi and English
versions)showing reasons fordelay
inlyingthe papers mentioned at (1)
above.

[Placed in library SeeNo LT-2116/
92]

(Notification Under Articles 280 oof the
Contribution Containing Presidents
Order Re: Contributed of Finance
Committee)

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): 1beg to lay on the Table a copy of
the Notification No.S.O. 431 (Hindi and
English versions) published in Gazette of
India dated the 15th June, 1992 containing
President's Order regarding constitution of
Finance Commission consisting of Shri
Krishna Chandra Pant as the Chairman and
four other members as mentioned in the
Notification issued under article 280 of the
Constitution.

[Placed in library See No. LT-2117/92]

Notifications Under Apprentices Act
1961

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI PABAN
SINGH GHATOWAR): | beg to lay on the
Table:-

(1) A copy of the Notification
No0.5.0.405 (Hindi and English
versions) published in Gaztte of
India dated the 2nd February 1991
specifying the subject fields as
designatedtrades forGraduate and
Technician Apprentices, for the
purpose of the Apprentices Act,
1961 issued under section 2 of the
said act.
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(2) A copy of the Notification No.S.O.
2961 (Hindi and English versions)
publishedin Gazette of India dated
the 30th November 1991 making
certain amendmentsto Notifications
No. G.S.R. 1011 dated the 10th -
July, 1979and G.S.R. No. 50dated
the 22nd December, 1980 so asto
substitute ratio of trade apprentices
of workers, issued under section 8
of the Apprentices Act, 1961,
[PlacedinLibrary. SeeNo.LT2118/
92]

-

(Interruptions)

MR. DEPUTY SPEAKER: Mr. Deve
Gowda, if you have get really for any
grievance, you can take up this matter
tomorrow or day after tomorrow.

SHRI H.D. DEVEGOWDA (Hassan): |
have approached the Speaker well in
advarnce. | had met him at 10 AM and |
requested him.

MR. DEPUTY SPEAKER: Zero Hour is
over. During Zero Hour many important
matters were taken up. Now, we have gone
to the mextitem.

SHRIH.D. DEVEGOWDA: May I kindly
mentionaword? in 45 years of independence,
no Minister went to the extent of killing a
civilian. A case has been registered under
Section 302. But no action has been against
him. It has happened in your own
constituency.

MR. DEPUTY SPEAKER: You can take
up this matter tomorrow.

SHRIH.D. DEVEGOWDA: |am unable
to understand what more important issue
can we discuss in this House.

_ MR.DEPUTY SPEAKER: Youcantake
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upthis mattertomorrow or day aftertomorrow.
as the case may be.

SHRI H.D. DEVEGOWDA: If it is
tomorrow, then | have no objection.

MR. DEPUTY SPEAKER: Let us
proceed with the next item now. We willtake
up Calling Attention. Shrimati Geeta
Mukherjee.

13.07 hrs

CALLING ATTENTION TO MATTER OF
URGENT PUBLIC IMPORTANCE

Situation arising out of the nationwide
transport strike

[English)

SHRIMATI GEETA MUKHERJEE
(Panskura): sir | call the attention of the
Minister of surface Transporttothe following
matter of urgent importance and request
that he may make a statement thereon:-

“ The situation arising out of the
nationwide transport strike resulting
in shortage and shooting prices of
essentialcommodities and the step
taken by Governmentinthe matter.”

THE MINISTER OF STATE IN THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGADISH TYTLER): Sir, thereis a
goodnews forthe hon. Members. Thisis the
first time that before the Calling Attention
couldbe discussed, the strike is off. But [still
like to...

[ Translation)

SHRIMADAN LAL KHURANA (SOUTH
DELHI): There are reports thatthe strike has
not been called off in Maharashtra and
Bombay.

SHRIJAGDISH TYTLER: Some to this
effect had appearedwhich are beforeus and
which are motivated. Perhaps he must have
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told his unions to continue their strike
otherwise all the unions of the country have
withdrawn their strike unconditionally after
negotiations with the Government on their
demands. They have suspended their
agitation and withdrawn their strike but we
have asked them to continue their dialogue
and even a discussion was held in the
morning today. | would inform you about the
decisions which have been taken as a result
of negotiations.

[English]

The Allindia Motor Transport Congress
had submitted a Memorandum and Charter
of Demands dated March 31, 1992 and
threatened an indefinite strike from 1st July,
1992 if their demands were not met. These
notices were given to the Central
Government as well as allthe Chief Ministers
of the States.

Discussions with the Ali India Motor
Transport Congress were held on 18.5.92,
24.6.92 and 29.6.92. | had also held
discussion with the president and other office
bearers of AllIndiaMotor Transport Congress
on 29.6.92. The stand of the Central
Government on the various demands raised
bythe AIMTC was clearly expressedtothem
and a number of their demands had been
satisfactorily resolved. However,the AIMTC
were satistied and went ahead with the
indefinite strike from 1st July, 1992.

The Central Government had, as early
as 24.6.92, alerted the State Governments
and this was followed up by further telexes
on 2.7.92,3.7.92, 4.7.92 and 5.7.92 to take
appropriate measures to deal with the strike
andensure uninterrupted supply of essential
commodities.

As a resutlt of the strike, shortages of
certain essential commodities were reported
fromsome parts of the country. The situation
was closely monitored. Concemed Central
Ministers such as Agriculture., Chemicals &
Fertilizers, Civil Supplies, Coal, Food,
Petroleum & Natural Gas, Steel and the
State Governments were requested to take
necessary steps to keep the lines of supply
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open and to avoid shortage of essential
commodities.

A meeting of State Transport Ministers
was held on 4.7.92 to discuss the demands
of the All India Motor Transport Congress
and to review the situation in the States. |
held further discussions with the
representatives of the AIMTC on 4th and 5th
July 1992,

The Union Home Minister also convened
ameeting of the Chief Ministers of Haryana,
Maharashtra, Guijarat, Orissa, Punjab,
Uttar Pradesh, Madhya pradesh, West
Bengal and Rajasthan on 7.7.92.

lamgladto informthe House that inthe

. light ofthe above, the AIMTC have intimated

Government cnthe evening of 7.7.1992 that

they have decided to call off their strike
unconditionally.

SHRIMAT! GEETA MUKHERJEE: |
wish what the hon. Minister claimed is true.
Butlamafraiditis notso. He has stated that
the AIMTC have agreed to withdraw the
strike unconditionally. Let me quote from
today’s Indian Express:

“AIMTC general secretary
Chittaranjan Das, however, clarified
that the strikes was merely being
‘suspended for three months’ on
the basis of the decisionto setup a
committee to address their
grievances.”

| wantto knowthe hon. Minister whether
itis true. The statement made bythemtothe
effect that the strike was being suspended
only for three months, proves that it cannot
be termed as an unconditional withdrawal. it
is very much a conditional withdrawal. This
is the first questionthat | want to understand
because they have stated very clearly that
they are suspending the strike onlyforthree
months because a committee has been
formed to look their grievances.

Sir, my problem is manifold. first of all,
this notice was given on 31 March 1992. The
Minister now comes and says that
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‘discussions were held on 18.5.92. 24.6.92.
and 29.6.1992' He does not divulge with
whom these discussions were held.
Obviously, itis not with himbecause the very
next sentence in his statement says: ‘| had
also held discussions with the president and
other office bearers of the All India Motor
Transport Congress on 29.6.92.

He held discussions on 29.6.92 when
they gave their notice on 31 march. From
March onwards, so many months have
passed. A strike by the All India Motor
Transport Congress is not a an ordinary
thing. Yourdescription of the people affected,
I must say, is rather children. Please do not
mind my saying so, because after all, you
are a grown up young man. The situation
has been very very bad and it still remains
very bad in a number of areas. What will
happen within these three months and what
will this Committee do?

Now, | understand that the AIMTC has
raised 15 demands out of which, ten relate
to the Central Government and only five
pertaintothe State Governments. Outofthe
ten demands concerning the Central
Government, six are financialin nature, where
as only one issue relating to the States has
gotfinancialimplications. ifthis is the situation,
naturally, the major part of the question is
with the Centre itself without any doubt.
Since you had a very satisfactory discussion
with them, | would like to know out of 16
demands how many really did the
Government concede.

Secondly, what | am affraid of is the
question of octroi. As far as octroi is
concerned, | think that the West Bengal
Government has made its position clear.
But, Imust say it is not only the West Bengal
Government the other State Governments
also have not behaved differently. What is
the situation in West Bengal? The octroi
brought us Rs. 60 crores annually which
happens to be one-fourth of our State's
Budget. The hon Minister expects that we
will give up one-fourth of our state’s Budget
and become resourceless. As it is we are in
big trouble. Moreover, in the next Fiance
Commission you have made a provision so
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that ourshare ofthe totaf revenues collected
can become percentage -wise more. I this
be the situation doubtlessly raising of octroi
on the part of the State Governments will not
be a feasible proposition. You might have
managed some people for some time but
you cannot manage all people for all time.
Therefore, Sir, the problem is very
complicated. '

If from nowoon this question of octroi is
not given up and some alternate resources
to the State be thought over by the Centre,
tamafraid, the suspended strikes may again
become active afterthree months. lwantto
know the reaction of the Government on
these specific questions that | have put.

Thank you, Sir.

SHRI CHITTA BASU (Barasat): Sir, |
am glad that the truckers strike has been
temporarily suspended . | am glad because
-that has relievedall of us of the great anxiety.
Naturally, we are happy at this stage. But it
does not mean that credit should go to Shri
Tytler or to the Government of India or the
Home Minister. Let us understand the
importance of transport. let us understand
the enormity of the consequences that have
already taken place after this one week’s
strike.

Accordingtocertaininformation available
to me, subject to correction of course, the
strike has immobilised about 1.3 million
vehicles all over the country. These vehicles
are engaged at over 18,000 goods booking
and delivery points all over the country, that
shows the enormity of the services thathave
been stopped. It has stopped ferrying 15.6
tonnes of raw materials and finished goods
all over the country. It has led to serious
shortages and price escalation.

Sir, what has been the role of the
Government of India? When all these
consequences are imminent, are
discemable, the Central Government was
always satistied by remaining content, by
issuing fatwasto the State Governments to
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break the strike and to aeclare the services
essential. Under ESMA, you arrest as many
people as you can. Ithink that was the only
solution which was prescribed by the
Government of India to the State
Governments without understanding the
basic problem which has led to this strike.

Sir, 1 think, you would appreciate that
the main demand of the transport workers
revolves round two basic issues.

First is the abolition of Octroi. Secondis
the abolition of Road Tax. In certain States,
recently this Road Tax had been imposed.
Sir, the collection systems of this Octrio
Duty- lampersonally awitnesstoitand lam
sure everybody in this House would be a
witness to it- has become major instrument
of harassment and corruption. At every
entry inthe towns, this Octrio duty Collection
Cenires have become an instrument of
harassment and corruption. Mr. Minister,
you know it very well. There is nothing to
deny it.

SHRI JAGDISH TYTLER: Naturally, |
want to abolish it.

SHRI CHITTA BASU: Sir, on that
account, it should be abolished. There is no
different of opinion. But what will happento
the Bombay Corporation? Thisquestionlam
putting to Mr. Deora. | think a big amount
comes from there.

SHRI JAGDESH TYTLER: Rs. 925
crores.

SHRI CHITTA BASU: | think it is about
Rs. 1,000 crore. This amount comes from
the Octroi Duty for the Corporations like
Bombay. Equally - | am note sure about the
amount, I think, it is about Rs. 600 crores or
Rs. 700 crores- a big amount also come to
the Bangalore Corporation. So, this is a
major revenue earning mode for the
Corporations, the Local Self Government
etc.

Now, the problem before the State
Governments is this. it is not the question of
West Bengal alone but all the State
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‘Governments. The number is not less than
nine. Howcanthis revenueloss be adequately
compensated? You were not coming out
with any formula. You were not saying
anything. Take the example of Maharashtra.
Maharashtra loses, about Rs. 1000 crores
a year. it may be more than that. Let me
accept your figure. Then, how can the
Government o Maharashtra compensate
for it? How can they make up the losses?
What are the additional resources
mobilisation? Calcutta loses a large part of
this revenue. Bangalore loses alarge part of
this revenue. All the Municipalities or
Corporations lose a very important segment
of the revenue earning mode. How will you
compensate for that?

As Mr. Tytleris aware, Octroihas always
remained as a buoyant source revenue
eaming. ftcan beincreased. Asthe economic
activity increase., the revenue also goes up,
Therefore, this buoyancy of resources is
very important. Now, | am toid that the
CentralGovernmentis working outa forrmulia
by which certain amounts are te be decided
for adequately compensating for the losses
due to abolition of Octroi Duty. But, it may be
fixed at aparticular point. Butbuoyancyis an
important factor. Income from Octroi Duty
can be increased as the economic activity
increases. Therelore, the State Gevernment
are very much interested to see that there
are alternative sources of revenue earning
which are almost equally buoyant as in the
case of this octroi Duty. Sir, therefore, want
to know this from the hon. Minister. It is not
merely the question of truckers’ strike, it
ultimately devolves on the very basic question
of Centre-State finantial relation, how the
Centre will give more finances to the State
Governments. You are not providing for
adequate transfer or resources to the State
Governments. You are concentrating allthe
revenue earning resources with you. You
are abolishing the Octroi, whichis one of the
main sources of income. How can you take
it that the State Govemments would agree
to this proposal? | am quite aware that the

. Finance Minister always goes on lecturing
. the StateGovernments. Whatisthe lecturing
imposed onthe State Governments? That
they should not depend on the Central

wide transport strike
Government ! They cannot except that the
Centrai Government wouid bail them out
from their financial crises.

15.26 hrs

[SHRI SHARED DIGHE in the Chair

Now on the one hand concentrations ™

are being encouraged forthe revenue atthe
Centre, on the other hand you are depriving
the State Governments of the buoyancy
source of revenue earning like that of Octrei
and now the Centre, your Financé Minister
says that you should not expect anything
from the Centre so far as the financial
transactions of the States are concerned.
Mr. Minister, 1 think that is the whole crux of
the problem. In this case, | want to know
what transpired in the meeting of the State
Chief Ministers and Transport Ministers,
presided over by the Home Minister. Has
there been a successful solution to the
problem regarding this basic question of
transfer of resources formthe Centre 1o the
States to be taken after the abolition of the
Octroi?

Sir, then | come to another important
issue, that is, roadtax. Certain governments
have imposed road tax as a matter of a
source of additional resource maobilisation.
There is acase pending before the Supreme
Court which will be taken up tomorrow. The
Attorney-General of our Government has
been advised to take the position that the
Govemment of India is opposed to the
imposition of roadtax. Now onthe one hand,
you want to abolish Octrci tax, you have
already taken the decision of abolishing
Octroiin Union Territories, in Delhiand other
places. On the other hand you are saying
that you are also oppesed to road tax. This
is just a confusion. That is why, | want to
know what is the rationable of taking the
position of opposing road tax.

Lastly, Sir, the Ministerknowsthatthere
was aboutto be a strike in 198€. Somehow,
some agreementwas reached. The truckers
had got the grievance that during the last
four years the agreements which entered
into, last in 1988 had not been seriously .
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implemented and that non-implementation
has given rise to the present problem forthe
truckers. lfthat is so, what are those problems
which remain unresolved after conclusion of
the agreement of 1988 and how does the
Government proposed to resolve these
unresolved despite. some of the disputes, |
would like to being to his notice.

SHRIJAGDISH TYTLER: Ihave got all
the details. | will give those details to
you.(Interruptions)

SHRI CHITTA BASU: Again your
Government comes in. Somebody saysthat
AIMTC vice-president O.P Agarwal recalls

 that both Mr. Chavan and Mr. Sharad Pawar

during their tenures as Maharashtra Chief
Ministers hadpromised to scrap octroi. That
promise, however never materialsaed; that
cannot by materilised. | think you would not
support that. | think no Member from
Maharashtra supports the idea of abolition of
octroibecausethatwill diminishthe resources
of Maharashtra, which no State Government
can affordto accept. To what extent are you
going to relieve of these hardships not only
to the Maharashtra Government  but the
West Bengal and Orissa Governments as
also the other States? What method would
you propose to take compensate for the
losses due to abolition of octroi?

There has been an increase in the
prices of many raw-materials. For example,
during the past five years the price of one
pair of tyres has gone up from Rs.6,500 to
Rs.16,500.

MR.CHAIRMAN: 1 is not a general
discussion. You can ask for clarifications.

SHRICHITTA BASU: The price oftyres
has increased manifold. Reduction of tyre
prices is one of their main demands.

SHRIJAGDISHTYTLER: When.lreply,
| will give you all the details.

SHRI CHITTA BASU: Will the
CGovernment consider a proposal de jure
that the prices of tyres and speare parts be
controlled by the Bureau of industrial Costs
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and Prices (BICP)? Will that be brought
under BICP?

-During the Gulf War, surcharge was
imposed on diesel and petrol. It is still there.
Are you going to withdraw it because the
Gult War is over?

SHRI JAGDISH TYTLER: Then how
can you except us to run the country?

SHRI CHITTA BASU: | Explained it. If
you do not explain it, if you do not provide
these reliefs, then how can we expect that
the transport workers will not go on strike
again? Therefore, lwant thatthe Government
should explainthese points andtake effective
steps, genuine steps so that there may not
be resumption ot strike after months as
mentioned by the AIMTC, as has been
recently announced by the Vice-President
and the President of AIMTC.

[Translation)

SHR!I MADAN LAL KHURANA: Mr.
Chairman, Sir, the statement made by the
hon. Minister displays utter ignorance of
facts. He has stated that strike has been
called off and things have returnedto normal.
But the general public had to face a great
ordeal during last seven to eight days. As
Geeta didi has also said that the strike has
not been called off unconditionally. In
Mabhrashtra the strike is still going on. As a
result of this strike there was acute shortage
of essential commodities resulting in price-
rise and it has given rise to a sort of
confrontation between the States and the
Centre on the Question of distribution of
economic resources. | am very sorry to say
that during allthis period of strike, the Central

" Government played a politically motivated

role of double tak. | am calling it double talk
because on the one hand, our Minister is

replying.... (Interruptions)

The statement givenbythe Govemment
in the Supreme Court is in favour of
transporters and against the State
Governments. it stated that road tax has
been levied by the State Governments
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unconstitutionally. On the one hand, such a
statement is being issued by the Transport
Ministry and on the other hand, the Finance
Minister has stated at the meeting of the
Chief Ministers that he is against abolition of
octroi and any othersource of revenue inthis
critical period of economy.

THE MINISTER OF STATE IN THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLERY): (a) Who did say
so0?

SHRI MADAN LAL KHURANA: Your
Finance Minister said so yesterday
Newspapers have reportedthathe saidso at
the meeting of Chief Ministers. He has said
it clearly that the Central Government is not
inapositionto compensate the loss incurred
recently by abolishing octroiorany othertax.
This is what your Finance Minister is saying.

I may clarify one point here. You have
just asked whether the C.P.M. and the
BharatiyaJanata Party wantto abolish octroi?

- It is there in our election manifesto and it is

not levied in three out of the four states i.e.
in Madhya Pradesh, Himachal Pradesh and
Uttar Pradesh where our party is in power.
Inorderto find out ways to abolish octroi, the
Rajasthan Government has constituted a
committee. | would like to clarify that when
we talk of abolishing octroi and sales tax etc,
we try to see how to simplify it and how the
inconveniences caused to the people are
mitigated but at the same time we want to
ensure that the Government may not part
with a potential source of its revenue. Since
they are principally in favour of abolishing
octroi, the Government of Rajasthan has
constituted a committee to go into finding
alternative sources of revenue.

| want to submit that the Union Minister
of Transport hastaken a none-sided decision
in respect of Delhi. According to my
information, octroi is the main source of
revenue for Delhi Administration. How would
that be compensated? You have abolished
octroi but you took one-sided decision while
abolishing it in Delhi and Union Territories. |
would like toknow whether you hadconsulted
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the Finance Minister before taking this
decision? Was any approval soughtfromthe
Finance Minister? In case approval was
sought, | would like to know as to what would
be the alternative sources of revenue worth
crores of rupees? How the expenditure for
Delhiwillbe met? Sincethe Finance Minister
is saying, | am quoting from his statement, |
amagainstthe abolition of sources of income
like octroi at this critical period of economy.
He has expressedhis inabilitytocompensate
the loss suffered by States. If itis so, Delhiis
also likely to become a State. If the Finance
Ministry does notcompensate this loss, how
would the expenses of the Delhi
Administration be met?

Secondly, there is the question of Entry
Tax, which is also called road tax for which
they have said that it is unconstitutional. By
saying so they have created a problem not
only for the States ruled by the Opposition
but also for the Congress-ruled States like
Maharashrtra and Karnataka. Haryana was
the first to levy it and that State is againstthe
Government as it does not want to withdraw
it. In Northern India, Haryana and Rajasthan
levied it first. In Himachal Pradesh road tax
is not levied but the transporters there are
requesting the State Government to levy it
there as well since it is already levied in
|HaryanaandRajasthan. Theytookadecision
in respect of Delhi and Union Territories as
a statesman. But | would like to submit that
when they were goingto call a meeting of the
Ministers the next day, they should have
takenthatdecision afterconsulting themand
then abolished tax in Delhi and Union
Terrorists. But they thought they would win
the sympathy of the owners by announcing
a one-sided decision. They have tried to put
all the States in the dock by doing so. They
posed as if they were their greatest well-
wishers. | would like to ask to what is the
policy of the Congress Government, it should
clarify its policies. If their policy is to abolish
octroi, it should abolish itin all the Congress-
ruled States.

SHRIMURLIDEORA (Bombay South):
It would be announced during elections in
Delhi.
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SHRI MADAN LAL KHURANA: I the
Government is sympathetic towards them,
then why is it not withdrawing the additional
duty levied on diesel and tyers during war-
time. It should have also been withdrawn. It
was also one of their demands, why did it not
fulfillthat demand. As he has said that truck-
owners had submitted their charter of
demands -on 31st March, They called a
meeting or two with them first and now when
the strike has been called off, they are calling
a meeting with the Ministers of the States.
They had called the meeting of the Chief
Ministers on a later date. | want to point out
that they could have called this meeting
earlier. When there was strike and people
throughout the country had to face great
hardships, then they called the meeting. |
want to submitthat they were silent for three
long months from 31st March to 1stJuly and
then took one-sided action. This was one of
the reasons of the strike.

In the end, | would like to submit one
more thing either in the form of a question or
inthe formof a suggestion. As | have already
stated this strike has caused confrontation
betweenthe Centre and the States including
States whether there is an opposition
Government in the State or whether there is
aCongress Governmentthere. In Karnataka,
the Congress Government is there, that
Government imposed ESMA in the State
and arrested people.

SHRI JAGDISH TYTLER: 'ESMA 'is
imposed nowhere in the country.

SHRIMADAN LAL KHURANA: [ was in
Bangalore on that day, the newspapers
reported that the Karnataka Government
had imposed ' ESMA’

SHRIJAGDISHTYTLER: 'ESMA ‘' has
beenwithdrawn. Now Essential Commodities
Act is in force.

SHRIMADAN LAL KHURANA: Essential
Commodities Act is alsolike aminiMISA.On
the one hand, the Central Government is
making a statement in Supreme Counr in
favour of the transporters and on the other
hand, the Congress Government is taking
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stepsto arrestpeople in one State. Therefore,
| would like to know, from the Government
through you, whether it is considering to
have aco-ordinatedpolicy? The Government
is aware that States have very limited
resources and if it octroi and road tax is
abolished, willthe Government compensate
the loss? Wouldthe Government compensate *
the losses incurred in Delhi to Delhi
Administration on account of abolition of
octroi? These are few questiorts. | would like
the hon. Minister to answer these questions
when he gives a reply. Thanks.

[English)

MAJ. GEN. (RETD.) BHUWAN
CHANDRA KHANDURI(Garhwal): Sir, most
of the problems connected with the
suspended transport strike have been
brought out.

One thing that worries me in this regard
is the type of message that you have been
sending acrossthe country in our handling of
these strikes. The nation hasbeen subjected
tosevendays of agony, and hardship, entirely
because of indifference, incompetence and
complete lack of foresight by this
Government. It seems thatthe Government
isin aperpetualstate of paralysis and slumber
and every time it needs to be shaken up
rudely by violent activities or by threats or by
gherapos or similar activities 'in orde the
Governmentto react. Itdoes not seemto act
atall. ltis only reacting whenthecrisis is over
their head.

The Minister has informed us that the
notice was given on 31st March. As per his
statement, 18th May was the first day when
some activity was started. As the clarification
wasgiven -1donotknow whetherit is correct
ornotwith dialogue withthe transporters, the
things started on 26th June.

What sort of a message we want to
convey to the country when we tell the
people that only when that only when you
strike then we will start considering various
options? Iwouldlike toknow whatthe Minister
of the Government was doing from 31st
March, through entire months of April and
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May and till 26th June? There we flurry of
activities once the strike started. There was
Transport Ministers meeting, overnight Chiet
Ministers were called, the Government
announced withdrawal of octroi from Union
Territories. | request the hon.Minister to let
me know what preventsd him from doing all
these things in the month of April. After all,
these decisions were taken by the Centre
andtheydid nothavetoconsultanyoneelse.
Why could not we decidedthesethings atthe
right time; convey the right message., Atthe
moment, every time whether it is this strike
or that strike, the message is going across
that unless you resort to violence nothing
happens whether itis atransporters strike or
whether it is 2 demand for jharlkkahand or a
demand for Arunanchal. You want people to
come on to the roads. You want people te
come and strike. You want people to get
violent and then you will consider their
demands. | think this is a very bad tendency
and this is doing immense harm to the
nation. It is time that this tendency which is
going on over the years is ruthlessly curbed.
You be fair, be just and give them what is
right and once you have decided what is just
and right then do not succumb to strike and
other things. It is not fair to the nation then
you want to give concessions to the people
onlywhentheystrike. Itisthetype of message
whichis causingimmense harmtothis nation.
I would therefore, like to know from the hon.
Minister as to what has happened during the
month of April; what has happened since
18th of May and why the Government did not
enterinto adialogue with the transporters till
26th June, almost when the time-limit of
three months was getting over.

There have been 150r 16 demands, out
of which 10 are pertaining to the Centre and
out of the financial ones, 6 pertaining to the
Centre and one pertains to the States. |
would like to know from the hon. Minister as
to what has been done to all these problems
which are penrtaining to the Centre. An
impression has been created through the
media that it is with the States, that all the
problems and solutions are with the States
and as far as the Centre is concerned,
everything is being done. lwould like toknow
very clearly whether out of the these ten or
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eleven problems which are with the Centre-
Six out of the which are financial problems-
what has been done? Has a view been
taken? Have the transporters been told that
you are going this far and no further or are
you going to keep on delaying it till the things
get worse: till the things get more violent ; till
the people suffer more and then only we will
give them concession? Therefore, | would
like toknow fromthis Government as to what
exactly has been done on all these things.

Coming to the problem of Octroi, often
it has been said that there is a loss of
revenue. If revenue is being today collected,
the money is coming; in what ever form it is
coming? But, it is being ,made available to
various agencies whetheritis a Nagarpalika
oritis a State Government. | would request
the hon.Minister to work as an honest co-
rdinator. as a sincere co-ordinatorandevolve
a methodology whereby this money can be
collected painlessly and give to the people
who are getting it presently. | do not see why
it cannot be done if the Centre were to take
initiative. | would like to know from the hon.

. Minister: Have they given any concrete

proposaltothe States toresolve this problem
of collection of this octroi whatever other
taxes by a simplified method whereby no
harm is caused to various people and this
corruption which is rempant is eliminated?

Atthe end. I would like to know fromthe
hon. Minsiter as to what proposal have been
offered to the transporters? | would like to
know whether after three months, we will
again be in the same stage as we are today
or will the hon, Minister assure us that
whatever the view or the final decision the
Government wants to take, at least on the
issues which are pertaining tothe Centre, will
be taken now during this period. Thereafter,
once the Government has takenthatdecision,
Ihope, the Government has the gutsto stand
by those decisions and not succumb to
unnecessary pressure.

[ Translation)
SHRI RAM VILAS PASWAN (Rosera).

Mr. Chairman, Sir, | would like to draw the
attention of the hon. Minister towards a
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couple of matters. In his reply he saidthat a
meeting ofthe Chief Ministers was convened
on the 7th, but he did not elaborate on the
suggestions made by the Chief Ministers.
Chief Ministers fromHaryana, Maharashtra,
Guijarat, Orissa, West Bengal, Punjab, U.P.
and Madhya Pradesh, belonging to various
political parties attended the meeting. lwould
like to know the suggestions, put forward by
them. The hon. Minister also mentioned that
the Government held talks with the
representatives of the All India Motor
Transport Congress on July 5, 1992. What
are the grievances of the truck owners?
Unless and until we come to know of the
demands of the truck operators and the
reaction of the Chief Ministers, we will keep
on throwing suggestions in the air and the
problemwillremain unresolved. Therefore, it
is necessary that we are aware of thk
grievances of the truck owners and the
suggestions made by the Chief Ministers.

We stillrememberthe incident that took
place afew days back. Ourfriends may also
remember that a truck owner was killed in
police custody in Ghaziabad. We had gone
there., According tothe driver, the truck was
impounded and taken to the police station.
Subsequently, the truck owner went to the
Police Station and askedthemastowhy they
had impoinded the truck, as he was paying
‘Hafta ' regularly. He said that he pays them
money both on weekly and monthly basis.
This led to a heated argument and he was
shot. Thus, there are two factors. One is the
aspect pertainingtothe State Governments.,
If you look into that, the hon. Minister may
kindly correct me, if the figures are incorrect.
Now, West Bengal earns an annual revenue
of Rs. 165 crores from octroi i.e. 1/4 of their
total revenue. The State getting maximum
amount from octroi is Maharashtra. It earns
around Rs. 925 crores from this source i.e.
50% of the total revenue is earned from
Octroi collection... (Interruptions). These
figures were published in yesterday's issue
of * Jansatta * It could be incorrect., What |
want to say is that octroi is a major source of
incomeforthe State Governments. Afeeling
is also oainilr_m around that this strike
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conspiracy is a result of some financial
agreement betweenthe Centre andthe truck
owners. Otherwise, when the truck owners
had given a notice to the Government
stating that if their demands were not met,
they will go on strike, then why the centre
didn't convene a meeting of the Chief
Ministers earlier? Further, the Centre
abolished Octroi in the Union Territory of
Delhi, before the meeting of the Chief
Ministers. As a result, the truck owners
started exerting pressures on the State
Governments. There are two ways in which
this impass could be resolved. | don't agree
with the idea that octroi should be totally
abolished and the centre would compensate
the State Governments for it. If this is done,
then the State Governments would be forced
to beseech the Centre for even the smallest
things. Thus, there are two factors. The
Government should look into the grievances
of the truck owners. Truck prices have gone
up. Now the Government has declared it an
essential service. While on the one hand,
tyre prices are going up, on the other the
Government has declared it as an essential
service and people are facing hardships for
the last seven days. Once the price of a
commodity goes up in the market,, it does
not come down. So, who is benefiting from
it? To sum up, it could be said that the poor
and middle class people have been severely
affected, as a result those strike.

Theretore, it is my submission that the
Government should look into the genuine
grievances of the truck owners. It should see
to it that they are not forced to pay octroi at
ten different places, that they are not forced
to bribed the police and that they get tyers at
reasonable rates. Price control should be
exercised over private tyre manufacturers.
On the other hand, | would also like to add
that there is no need to unnecessarily bow
before the truck owners. The Central
Govemment should adopt a balanced view
in this regard. The interests of the State
Government too should be protected as
QOctroiis one of their major sources of income.
The Centre should not formulate any such
policy which would create the impression
that while the Centre has a very progressive
outlook, the State Governments are
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reactionary and if the State Governments
implement it, their entire financial structure
would collapse. The present financial
condition of various Statesis an open secret.

The Government should give a serious
thoughttothe grievances ofthe truck owners.
At the same time, it should keep in mind the
interests of the people as well as the State
Governments. The Government should
ponder over the two-three questions that |
had raised. The Government shouid give a
serious thoughtto the grievances of the truck
owners and alsoconsider as to why the Chief
Minister's meeting was not ccnvened,
immediately after the receipt of the notice
and the reasons behind the issuance of
Center's recommendation to abolish octroi,
immediately afterthe conference. Withthese
words, | conclude.

[English)

SHRIJAGDISHTYTLER: Mr.Chairman,
Sir, lamhappy that most of the hon. Members
have given their opinion and expressed their
views. Somehow orthe otherthere are quite
a number of issues that have been raised. |
amwithyou all. Iwould like to make one thing
clear that this strike would not have come
about. lamnottalking politics. lamnottrying
to blame the States. As soon as these fruck
operators had given the notice of strike -
notice was not issued to the Central
Govermment also but notice was issued to
the Central Government as well as the State
Governments, to the Chief Ministers and to
the Transport Ministers - 1 am to say that as
far as the Centre is concerned, | started the
dialogue within a month’s time. Not a single
State - whether Congress or BJP or any
other party- was left out. I talked to themand
Icalledthemalso. Youdo notblame thatlam
taking to these people, | amcalling the Chief
Ministers or the State Ministers because the
truck operators created a strike.

| would like to inform the House that
most of the things concerning the Ministry of
Surface transport has been settled by me
before the strike. Since you had asked, |
would like to mention one or two lines on all
the sixteen demands. | would like to inform
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youthat notfora moment these people went

on strike because they were dis-satisfied by

the talks held by me or by my officers which

were held before the strike conceming only

the issues of Ministry of Surface Transport.

No doubt they had their demands regarding

the Ministry of Industry and the Ministry of

Finance. They had raised these questions
which you had also raised. But as tar as my
Ministry is concerned, | had solved all their
problems. | would like to tell you that they
were very satisfied. | alsc told themth: itis
not possible to remove the surcharge, to
which they had iistened to my reasoning and
they did notinsist. I toldthem that I wili not be
able to lower the rates of tyers. To that also
they listened to my reasoning and they did
not press this issue. But the only two things
they pressed were- they are not, for a
moment, concerned that we remove the
octroi or we remove the path kar or the entry
tax which is not their business and which is
the Government's business - and which
were their grievances were that they had to
pay crores of rupees all over the country as
bribes to the police officers and the people
whomakethemstay onthe stops. I calculated
that over Rs. 3,000 crores are lost to the
Central Government because the engines
are running for 2 to 3 hours idely. The trucks

are standing on the border idly. We lose

money on that. They are harassed on

checking of documents, checking of

insurance papers and checking whether the

conductors are carrying proper papers or
not, They are harassed on every known way

they can get some money out of the truck

operators.

I would like to give you a quete in this
regard. As soon as the announcement of
removai of octori in Delhi was announced,
some people, whom | had known,, met me
and said: “ Thank you very much Mr. Tytler.
We usedto pay regularly Rs. 1,000 pertruck
which passedthrough Delhiwhichis st..oped
now “.Cne smallbusinessman usedto have
two trucks passed through Delhi in a month
torwhich he was paying Rs. 1,000 per truck.,
Can you imagine the huge money involved?
Can you imagine what kind of money must
be passing through the people as sc many
trucks are passing through different States
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and different roads? Why we have talked to
these people whenthe strikewas announced?
ltis notbecause they have blackmailed us or
they have put pressure. Pressure started
coming when the things started becoming
very difficult. Every day goods which were
supposedto reach the people were notgoing
to the people, fertilizer was not being picked
up, from refineries petrol was not being
picked up, Imyself have seen, Iforamoment
agree. It is notthat we are very happy about
it, and I would like to inform Mr. Khurana that
octroi is not the only source of income for
M.C.D.; property tax is the biggest tax which
we receive and | would like to tell you also
that it is nct that the Finance Minister said in
the Meeting that ' | am against octroi’. He
said, ' | am against the Centre giving money
to the States. The States must find an
alternative source of money'. Your State has
done it. There are three States who have
done it. How did they manage? Rather |
would like to say this, even in the Chief
Ministers’ Meeting, even in the Meeting of
the State Transport Ministers, a very good
proposal was given by Rajasthan and they
said. ‘ We have taken a decision to abolish
octroi, but we are working out as to how we
will collect this money’. | have seen the Delhi
Administration has also set a proposal on
how the alternative source of money would
““come. So, it is not that the Corporation is
going to lose money. It is not that Rajasthan
is going to lose, money, it not that Orissa is
alsogoing toiose money. The Chief Ministers
of Maharashtra Government forthe lastfour
years have taken a decision that * we will
abolishioctroi . Buttilltoday they are not able
to find an alternative source and when they
didfind it, | believe a certain other section of
- them went on strike and the pressure came.
Evenlosing the jobs and all, it i for the State
Governments to see how best they can do
because the money is goingtocome. Itis not
that it is not going to come. As far as the
Centre is concerned, it is not that since Ihad
taken over, that is a new thing that which has
come. We are against octroi and entry tax.

Tomorrow we are privatising roads. } have

“hundreds of people from foreign countries
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who are saying that ; Mr. Tytler. we would like
to come by express ways. We would like to
build roads which arethere in other countries’.
Nobody is going to come and say that in
every State they have to put arassi and say,
“ please stop and give us a toll tax.” But we
mustfind—ido not want the Stateto lose for
amomentbecause I know thekind of restraint
they are having. | can understandthat, Delhi
or West Bengal, because in the State
Ministers’ Meeting or even in the Chief
Ministers’ Meeting, let me tell you, except for
West Bengal all other Chief Ministers said
that * it you arrange the Centre to give us
money.” And ultimately even the Finance
Minister of West Bengal said. ‘You arrange
the money to be given to us, we will start
considering’. On that the Finance Minister
reactedsayingthat ‘the State cannotarrange,
but you will havetofind an alternative source
as to how it is going to be done, like the U.P.
has doneit. Sixty per cent of the States have
already made arrangement and there is no
octroi in 60 per cent of the Staters. But the
rest of them — | do not want to comment on
something which is in the Supreme Court
andeventhe truck operators have accepted
that whatever the decision that the Supreme
Court takes, it is binding on ali of us. But |
would like to say, in the end, which will
probably answer all the hon. Members that
what actually was their demand, to what
extent that | have agreed and what is going
to happen like you said that they have not
withdrawn but temporarily, it is true. When |
talked to them they said, ‘' Mr. Tytler,
unconditionally we withdraw’. Then | said, *
Are you sure that you are going to withdraw?
They said, * We are suspending it.’ This is
what they said., So, | do not, for a moment,
doubt that. You have listened to me about
their 16 demands. They were satisfied, and
they were satisfied because in the Chief
Ministers’ Meeting everybody has agreed.
What was the last part of it? It says:

“ Government agrees to set up a
Committee  consisting  of
representatives of Central
Government and the State
Governments which wouldexamine
all issues pertaining to octroi and
path kar:
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So, that means it is not that they closed

We have not said, ‘We have closedit, we are
not going to do it’. We have not said that
octroi is going to be abolished and it is not
their business to ask us * whether you are
going to abolish octroi or not’. They are only
concerned lo say, * Please don't stop octroi,
don't ask us to pay bribes to the police, don’t
ask us 1o check the documents which the
police have no authority to do. So, on that
basis they had given 16 demands and out of
16 demands, 9 are with the Centre and 7 are
with the States. About path kar and octroiwe
had talked to them. It is one of the things
which came up. They sad, * Okay. Since you
are in Delhi, why don’t you show a gesture
by abolishing it from Delhi?" This proposal
was in our Congress Party’s manifesto and
we thought that this is the right time and also
because our party had already gone on
record in Delhi that we will abolish octroi. By
theway, Madan Lal Khuranaji, your colleague
Shri Vijay Kumar Malhotra has welcomed it.
Of course, he has askedfor my removalfrom
the Government, but he has welcomed the
abolition of octroi from Delhi.’

So we are all commitied that the octroi
and the path kar should be removed. But of
course, an alternative source of financing will
also have to be thought out and that is why
this Committee has been set up. The third
part was about the insurance. This was also
referred to the Supreme Court. | do not want
togointothe details of it, The Supreme Court
has given a direction and the insurance
people had already called a meeting by the
end of this month and the first week of next
month. The fourth demand was about the
multiple enforcement agencies. | said that
six items are dealt by my Ministry and I willdo
it, because | felt that this is a major sources
of corruption and for the exchange of a lot of
money from the truck operators to the
authorities which are checking this. So, I said
that overloading should not be checked by
the police checking of permits should notbee
done by the police; checking of permit
conditions must not be done by the police
and checking of insurance certificates,
licences of conductors and certificate of
fitness should not be done by the police,
because these are the things which are
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supposed to be checkcd by the State
Government. They have nothing to do with
the police. So, this is the direction which my
Ministry has given for which the truck
operators were very happy. Regarding the
amendment which is required in the Motor
Vehicles Act, | said | am going to come with
that amendment most probably in this
Session of Parliament itself, because | felt
that this reliet must be given to them.

Then, there is a penalty now for
overloading of the vehicles. Some of the
States are not implementing it, but we are
going to give a direction to see thatthese are
the smallthings which shouldbe implemented
sothatwe save the lives of the tyers, we save
the fuel and also we eliminate a source of
corruption., thenregarding thedriving licence,
theywanted a suitable amendmentto Section
7 of the Motor Vehicles Act, whereby the
eligibility for obtaining a learner’s licenses
wouldbe the possession of alight or medium
motor vehicle’s driving licence for a period of

_one year. they wanted us to do away with

this. For this | said, ‘no’. First it was three
years. Now, there is a lot of shortage of
drivers in ourcountry, because alarge number
of drivers have gone to the Gulf countries
andthereis abig shortage of drivers allover
the country. | said | am prepared to come
downtooneyearbutthey also mustgotothe
learners schools. | have instructed the State
Govemments 1o be liberal in giving licences
for learners’ schools keeping the conditions
which are already therefor givingthe licences.

Regarding taxes and duties, it was
explained onbehalf of the Ministry of Surface
Transport that on the basis of the
recommendation of the Committee on the
rationalisation of taxes, a paper had been
presented for consideration by the Inter-
State Council. So far as the invoking of the
powers of the Central Government to lay
down the principles of taxation on -road
transport, specific suggestions of the road
transport owners inthis regard may be made
available for the examination. and
consideration of the Government for which
they had agreed.

" Then, comes the highway robbery. This
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is the eighth point. I said that this is not dealt
by the Centre, butthe Chief Ministers as well
as the State Transport Ministers had agreed
that they will have more patrolling to see that
truck operators are not robbed on the

highways. This is somethingwhich alsohave

been worrying them. Then, regarding permit
requirements, we saidthatinthe next meeting
we will take it up for which they had agreed.
Then, regarding the age of the vehicles, they
wanted the present age of 9 years to be
increased. | said, | will form a technical
committee, because this is not a matter for
a committee of officers to look into it, but
some technical people must sit. | also said
that withinthree months, they willcome back
with the suggestions and we could increase
the age of the vechiles beyond 9 years, to
which they were very happy. Updating of
Carrier Act, we are taking up when | bring this
Amendment,. Withdrawal of Gulf Sur-charge
on the price of diesel, we have made it very
clearto them thatthe Govemment is unable
to accept the demand, to which also they did
not insist.

They had also said that diesel outlet
shouldbe given on priority basisto association
cooperatives, which is a very good idea,. |
am already taking it up with the Ministry of
Petroleum. | think, this also satisfies them.

Toll on bridges is the 14th peint. There
was a certain feeling in the minds of the
operators that after the cost of the bridge is

recovered, the tollis stillcharged,. They said,

you should give us a list of money spent on
the bridge and the money collected so that
they know and tell the Association that by
certain date, the bridge cost is recovered and
there is no needto chargethetoll., I said, We
are prepared to do it.

Another point is the prices of vehicles
and tyers. As far as the vehicles and tyers
are concerned, | have told them, the
Government has no power to impose any
price control. But | would take up the price of
tyers and it is for the Finance Ministry to
decide. They accept this position.
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On the reduction of excise duty on light
commercial vehicles, that has already been
done when last time the Finance Minister
gave some concessions.

Ihad discussion on allthe 16 demands.
| want to make it clear what did the Chief
Ministers say when they met. The Chief
Ministers made it very clear, that “ Mr. Tytler
and the Home Minister, in the present
situation, if you would say, abolish octroi-we
did not discuss Entry Tax because thatisin
the Supreme Court —then we cannot abolish
octroi at this particular moment. Either the
Centre gives the money to which we are
collecting orwe have tothink of an alternative”
That is why, on that basis, a committee was
formed which will go into it and | hope most
of the these things will satisfy them. We
discussedthesethingsinthe Chief Ministers’
Conference. After that, ultimately the
Association people came and told me. Mr.
Tytler, we would like to withdraw the strike
unconditionally™. It is very good of them
because | made themrealise thatthe country
is going to have abadtime. It s not that | take
the credit or the Central Government takes
the. credit. The credit goes to the truck
opeérators also who have thoughtthatenough
has been done and they have made their
points and they have withdrawn the strike, |
wanted to thank them and | want to thank
them here.

thope that | willkeep this dialogue going
on so that the situation never arises after
three months wherethey have goto and hold
the country to ransom., But we are all
prepared, The State Governments are
prepared. Allthese things are taken care of .,
the Essential Commodities Act has been
invocked, which is very necessary, You
cannot hold nation to ransom. Prices were
going up. You know certain elements which
are playing have with the economy. We tried
to talk to them. | have no confrontation with
themfora moment even. Italked tothemto
last day. Even when they did not come at S
O'clock the other day, though the time was
fixed earlier, | said, never mind. Probably,
they wantedto discuss with other colleagues.
But when the things ultimately were going to .
hitthe economy and the people then we had
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arising out of the nation
wide lransport strike

to go about it. | do not think any person who
thinks of the people would question why has
the Essential Commodities Actbeen invoked.
We are very happy with the Orissa people
becausetheysawto itthatthe goods reached
the places. We are very happy withthe West
Bengalpeople becausethey sawtoitthatthe
commodities reached the required places.
There are certain States who really did a
good job. | will say with confidence that the
railways did a good job; Civil Supplies did a
good job. Everybody was preparing for the
finalthing that in case the strike continues, at
least, we would have seen that the essential
commodities would have moved.

1 want to thank all the Members who
have raised it. | hope | was able to answer all
the points.

MR. CHAIRMAN: We go to the next
item-legislative business.

SHRI AMAL DATTA (Diamond
Harbour): May | draw your attention.
Tomorrow there is a discussion coming on
Bank scam. But the two reports of the
Janakiraman Committee have not been
circulated to the Member yet. May | ask you
to give instructions to the Minister so that
adequate number of copies of thetwo reports
are made available to the Members before
time.

Now it is coming up for discussion
tomorrow.

MR. CHAIRMAN: Parliamentary Affairs
Minister is here. He will take note of it.

AN. HON. MEMBER : The two reports
have appeared in the newspapers.

SHRIAMAL DATTA: Butthey should be
made available to the Members.

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY (DEPARTMENT OF
ELECTRONICS AND DEPARTMENT OF
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'owers) Bill

OCEAN DEVELOPMENT) (SHRI
RANGARAJAN KUMARAMANGLAM): We
will do our best to seee that copies are
available in the Library.

SHRI AMAL DATTA: What is this?

MR. CHAIRMAN: Nodiscussion onthat
point please.

SHRI RANGARAJAN KUMARA-
MANGALAM: At the moment, copies are
available in the Library.

SHRI AMAL DATTA: Copies should be
made available to the Members.

SHRI RANGARAJAN KUMARA-
MANGALAM: | am not denying that, We are
getting them printed, we should try to see
that they are made available to all ihe
Members.

16.07 hrs.

JAMMU AND KASHMIR STATE
LEGISLATURE (DELEGATION OF
POWERS) BILL.*

[English)

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRIM.M.
JACOB): Sir, on behalf of Shri S.B. Chavan
1 beg to move for leave to introduce a Bill to
confer on the President the power of the
Legislature of the State of Jammu and
Kashmir to make laws.

MR. CHAIRMAN: The queéstion is:

“That leave be grantedtointroduce
a Bill to confer on the President the
power of the Legislature of the
State of Jammu and Kashmir to
make laws”.

The motion was adopted.

*Published in Gazette of India, Extra ordinary, Part ll, Section 2, Dated 8-7-1992
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SHRIM.M. JACOB: Sir, | introduce the
Bil.

16.19 hrs.
MATTERS UNDER RULE 377

MR. CHAIRMAN: Now the House will
take up matters under Rule 37. Shri Bijoy
Krishna Handique.

(i) Need totake adequate steps for
protecting strategic areas inthe
country  reported from CIA’s
Surveillance.

SHRI BUOY, KRISHNA HANDIQUE
(Jorhat): Any Third World country will feel
deeply perturbed over the ClA's increased
surveillance of their military weapons
programmes in both conventional and non-
conventional areas.

This Special CIA mission ordered by
U.S. Administration, as reported in the Los
Angles Times on 21st June, 1992 aims at
cover:ng the world-wise development or
acquisition of productiontechnology, designs,
components or complete military systems in
areas of mass destruction and advanced
conventional weaponry. This convert action
plan ranges from recruiting or subverting
scientists in Third World countriesinvolved in
weapons developmentto sabotage weapons
research, production or storage facilities.

This move of the U.S. administration
should not be takenjust as aroutine operation.
This forms part of their persistent effort to
consolidate American gains of unipolarism
by suppressing other countries, particularly
the developing countries which are capable
of posing a challenge to their supremacy.

While disarmament on equal footing
and a genuine nuclear non-proliferation,
though not in the purview of the NPT, is the
committed goal of all peace-loving nations,
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the U.S. Administration design is a serious
interference in the internal affairs of these
sovereign nations.

Since India figures among the targeted
countries, itisimperative what she raises the
matter not only at the diplomatic level but
also in the UNO particularly at the Security
Council. Atthe same time, the Government
should take adequate steps to protect our
defence-related strategic areas and our
scientists engaged therein.

(ii) Need to restore the power of
Regional Passport Officetoissue
emergency passports

[ Translation)

*SHRI V.S. VIUAYARAGHAVAN
(Palghat): Sir, the Government has recently
taken away the power of regional Transport
Offices to issue passports urgently. From
May 1st, this power which was beingenjoyed
by Regional passport Offices will rest with
the Chief Passport Officer.

Because of this, anapplicantwillhaveto
wail now for a long time to get his passport.
The External Affairs Minister had earlier said
that a passport will be issued to an applicant
within 30 days of submission of the
application. The present order does contrary
to the statement of the Minister,. This new
rule would adversely affect the people of
Kerala more than others because on several
occasions, they will have to come up to Delhi
for getting a passport. In the case of children
below the age of ten also the police enquiry
has been made compulsory. Incase there is
change in photos, signature etc. or loss or
damage of passport, one has to wait for a
period of 100 days.

Therefore, itis requestedthatthe power
of the Regional Passport Offices to issue
emergency passports should be restoredto
them at the earliest.

“Translation of the matter originally raised in Malayalm.
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(iii) Need to allocate sufficient funds
to State Government for
providing safe drinking waterto
villages

[English)

SHRIANKUSHRAO RAOSAHEB TOPE
(Jalna): Sir, | raise this matter under Rule
377

Even after 45 years of Independence
we have not been able to provide safe
drinking water to large number of villages.
This is in spite of the fact that crores of
rupees have been spent, both by the Central
and the State Governments, on various
schemes. it appears that we are nowhere
nearthetarget to provide this basic necessity
of life to a large section ot out society who in
theirown turn left no stone untumed o make
the green revolution a success which has
enabledthe country tosolvethefoodproblem.
The National Drinking Water Mission which
was primarily set up to fulfil this very task is
still struggling to achieve its targets.

Itis hoppedthat highest priority accorded
to this task in the Eighth Plan document wiil
bearthefruits andby March, 1993, allvillages
will be provided with safe drinking water.

| urge upon the Union Govermnment to
provided sufficent funds, if nacessary, by
divertingfunds earmarkedforotherpurposes
and programmes. Technical know-how, if
asked for, may also be provided to the State
Governments so that there is no shortfall in
the target.

(iv) Needtolookintothedemands of
AllindiaCentral Schoolteachers’
Association

[Translation]

DR. LAXMINARAYAN PANDEYA
(Mandsaur): The All India Central School
Teachers’ Association have putforward their
demands before the Government onseveral
occasions, whichamong otherthingsinclude
the implementation of the Chattcpachayaya
Commission Report, representation in the

Board of Governors of Kendriya Vidyalaya
Sangathan, reconstitution of the committee
dealing with transfers, updating of rules
pertaining to appointments and promotions,
review of the category of Laboratory
Assistants and recognition of more than 600
teachers as surplus as well as consideration
of their transfer. the association has also
decided that if the Government doesn’t
sympathetically considertheirdemands, then
teachers of central schools across the
country, would go on an indefinite strike.
Therefore, it is my request that
Govemment should sympathetically consider
these demands and solve the problem.

(v) Need to Provide financial
Assistance to Uttar pradesh
Government for Early
Construction of a barrage on
River Yamuna at Agra, Uttar
Pradesh

SHRIBHAGAWAN SHANKAR RAWAT
(Agra): The ground water-level in the Agra
city is constantly going down since it is
adjacent to Rajasthan, During summer
months the water level goes down by as
many as two metres. Iif this trend is not
checked, not only the entire Agra area will
turn into a large desert but also the entire
South West Uttar Pradesh shall will come
underthe grip of the desert. The hand pumps
installed and wells dug for drinking water in
Agra area dry up due to the level of water
going down day by day. Uttar Pradesh
Government has decided to construct a

- barrage on river Yamuna in order to check

the trend of water level going down. The
barrage would solve the drinking water
problems in Agracity. Buttillnow, nofinancial
help has been made available to the State
Government either from the World Bank or
any other financial institution.

| would, therefore , like to request the
Central Government to provide financial
assistance from any financial institution or
World Bank or from its own sources to the
Governmeni of Uttar pradesh for the
construction of a barrage on Yamuna
River.So that the problem of drinking water
shortage in Agra and falling of water level in
the area could be solved.
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(vi) Need to restore certain réllway

faciities at Jalpaigri and
Coocbehar, West Bengal.
[English]
SHRI JITENDRA NATH DAS

(Jalpaiguri): Sir, | like to draw the attention of
the Governrment to the fact that the people
of the District of North Bengal, specially
Coochbhear and Jalpaiguri have welcomed
the introduction of the new tri-weekly train,
Teesta-Topra Express. But the bogies
attached to the train are in a dilapidated
condition. There are no 1st class and AC Il
tier bogies on the train running from
Haldinbani to- Sealdah. It is, therefore,
imperative that the bogies are replace soon
and the 1st class and AC |l tier bogies are
replaces soon andthe '1stclass and AC DO
tier bogeis attached with the train and the
train runs daily.

Secondly, after the introduction of this
train, the Railway authorities have curtailed
some facilities enjoyed by the people of the
district of North Bengal. Withdrawal of
stoppages of sometrains fromsome stations,
curtailment of the reservation quota are
some of the curtailments. On these points
the people of the district of Jalpaiguri and
Coochbehar are agitated and have started a
movement. | request, the Central
Government to take immediate necessary
measures so that facilities relating to train-
stoppages andreservation quotaenjoyed by
the people of Jalpaiguri and Coochbehar
may be restored.

(vii) Need to take steps for Balanced
development of Nawada,
Jahabad and Aurangabad
Districts in Bihar for checking
growing Menance of Terrorism
in these areas

Translation]

SHRIRAMASHRAY PRASAD SINGH::
(Jahanabad): Mr. Chairman, Sir, democracy
is in jeopardy due to the growing acts of
terrorism in the country., The ancient Gaya
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district, famous alloverthe world for Buddhist
religion and peace and where Gautam
Buddha was enlightended and got peace, is
now in the grip of terrorism. All the three
districts, Nawada, Jahanabad and
Aurangabad are in the grip of terrorism. This
is attributed to unbalanced growth in the
area.

If the growing menance of terrorismisto
be rooted out completely the development
processeswould have tobe directedtowards
the villages of backwardclasses and Harijans.
Forthis, the first and foremost necessity isto
provide educational facilities to all villages
which have a population of about 1500 and
provision of clean drinking water will have to
be made in their villages on a war footing.
The Land Ceiling Act will have enforced
strictly because land is the root cause of all
clashes. Medical facilties will have to be
provided to these villages.

Therefore, | demand from Government
to take steps to complete root out terrorism
and take action immediate on all these
measures sothatterrorismdoes notincrease
any further.

(viii) Need for Land reforms in the
country and to Ensure that
Scheduled Caste get Possession
of the Land Allotted to them

SHRI RAM BADAN (Lalganj): At the
time of independence 45 years ago,
distribution of land to landless farmers
especially the Harijans has been accorded
top priority in the national reconstruction
programme but except for a few States, no
significant achievement had been made in
this regard in other States. Unequitable
distribution of land is a hurdle reforms should
be strictlyimplementedin orderto putan end
toexploitationinland use. Tillnow,out of total
acquired land of 56 lakh thousand acreas
only 48 lakh thousand acrers of land has
been distributed. Out of this, fifty percent of
land has reportedly been distributed among
scheduled Castes and Scheduled Tribes,
butthefact is something else. These people
have not been given possession of more
than half the land allotted to them.
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Theretore,. | request the Central
Govemment that ownership of land should
be given to the farmers and people who,
though eligible have not been distributed
land. They should be given an opportunity to
rise up in the agriculture sector. .
(Interruptions)

16.30 hrs.

[English}

STATEMENT BY MINISTER RAM
. JANMA -BHUMI-BABRI MASJID ISSUE

THE MINISTER OF HOME AFFAIRS
(SHRI S.B. CHAVAN): Some important
developments have taken place recently in
regard to the Ram Janam Bhoomi-Babri
Masijid Issue.

fromDecember, 1991 onwards, several
ofthe security installationsinthe RamJanma
Bhoomi-Babrai Masjid complex have been
dismantled and some of the other security
arrangements have repeatedly not been
working satisfactorily, the possible adverse
eftect of these developments on the security
of the Ram Janma Bhoomi-Babri Masjid
structure have been brought to the notice of
the State Government fromtimetotime. The
State Government was also requested to
considerimplementing the recommendations
contained in a comprehensive security plan
prepared by a team of Central experts. The
Chief Ministerrecently assured me aboutthe
adequacy of the security atrrangements.

The State authorities have constructed
awallenclosing alarge area aroundthe Ram
Janma Bhmooi-babri Masjid. The Chief
Minister has informedthatthe wall was being
builtin accordancewiththe recommendations
of the Central expen team. Howgver, the
constructed wall is at much greater distance
from the disputed structure than the one
recommended by the Central team and, as
of now, there is little evidence that the
additional security features are also being
installed.

In March, 1992, the State Government-
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undertook demolition of additional structures
in the RJB-BM complex leaving reportedly
only the Sitakoop, Shila Nyas site, VHP’s
Kirtan Chabutra and a portion of the Sakshi
Gopal temple. Along with the demolition,
extensive digging and leveling operations
were also commenced. These operations
have led to apprehensions in the minds of
many people regarding their possible effect
on the strength and safety of the disputed
structure. We took Up the matter with the
State Govemment who have assured that
these would have no adverse effect in the
structure. Reportedly the digging, leveling -
and other work is still continuing.

Following the invitation given by the
Chief Minister of U.P. in the meeting of the
National Integration Council on 2nd
November, 1991, a decision was taken to
send a delegation comprising members of
the Standing Committee of the NIC and
Parlidmentto visit Ayodhya. This delegation
visited Ayodhya on 7th April, 1992 and its
report has been circulated to the Honorable
Members of Parliament.

The Ram Janam Bhmooi-Babri Masjid
issue continues to be the subject of a
number of Court cases pending before the
Lucknow bench of the Allahabad High court.
These include the original title suits,, writ
motions challenging the land acquisition done
by the State Government, certain civil
miscellaneous applications, and a recent
petition seeking for a direction to the State of
Uttar pradesh to stop digging on the land
acquired by it in the light of the possible
danger to the disputed structure., Further,,
before the Supreme Court, two contempt
petitions and a public interest litigation have
been filed: these three petitions have been
adjournedtill July, 1992. One of the contempt
petitions alleges that the demolition of
structures at Ayodhya andtheclearing ofthe
debris are violatre of the Supreme Court’s
order of 15 November 1991. The other
contempt petition alleges thatthe acquisition
of land at Ayodhya, the handing over a
possession of landto the Ram, Janma Bhoomi ~ -
Nyas, the demolition of structures and the
construction of the wall are violative of the
Supreme Court’s order of 15 November
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[Sh. S.B. Chavan]

1991. In any discussion on this subject, this
aspect should be keptin mind. | also hope no
action would be taken by any party which
would violate the letter or spirit of the various
court orders relating to the RJB-BM issue.

The subject of Communal Hamony:
Ram, Janma Bhoomi-babriMasjidissue had
been consideredbythe StandingCommittees
of the NIC at its meeting on 23rd June, 1992.
After deliberations, the Standing Committee
recommended that a meeting of the full NIC
may be convened to consider the subject.
Accordingly it is proposed to hold a meeting
of the National Integration Council on 18th
July, 1992.

Serious concern has been caused by
the recent reports that some {urther
developments and construction work are
being planned in the Tam Janma Bhmooi—
Babri Masjid complex at Ayodhya. Reportedly
the plans includetheconstruction of a platform
or base and pillars atthe shilanayas site and
the demolition of the police control room.
Meetings andsamelaws of some organistions
connec:ed withthe lands forthe construction
of the proposed temple are also understood
to be taking place at Ayodhya. Reportedly a
decision has also been taken to change the
name of temple Construction Committee to
the Temple Renovation Committee which is
being viewed as an attempt to open the way
to tamper with the disputed structure. *
Chaturmas * is expected to be observed at
Ayodhya from 15th July 1992 and a large
congregation of religious representatives is
likely to assemble in the RJB-BM complex.
Keeping in mind the serious nature of these
reports, | have written to the Chief Minister
of Uttarpradesh on 7th July, 1992 expressing
the hope that the State Gevernment will
make adequate security and other
arrangements for ensuring the safety of the
disputed structure and preventing any
intoward incident from taking place. Further
| have expressed the hope that the State
Government will ensure that nothing is done
which will violate the letter or spirit of the
Court orders passed in relation to the RJB-
BM Issue.
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SHR! CHANDRA JEET YADAV
(Azamgarh): The State Government is a
party to all these things. All this has taken
placeincollusion withthe State Government,
We want to know....

MR. CHAIRMAN (SHRI SHARAD
DIGHE): No questions can be asked.

SHRI BASUDEB ACHARIA
(Bankura):The Home Minister has not given
us nay lirm assurance. . (Interruptions)

MR. CHAIRMAN: If | allow one Member,
I will have to allow all. You may ask for a
discussions. But no questions canbe asked.

(Interruptions)

MR. CHAIRMAN: We shall take up the
Statutory Resolution. On the statement of
the Minister we do not allow any questions.
Rule 372 is clear on this.

(Interruptions)

MR. CHAIRMAN: We go tc the next
item. you may ask for discussion under the
rules. No questions are allowed

(Interruptions)

MR. CHAIRMAN: if | allow one, | will
have to allow all. | follow the rules. | have not
allowed any questions.

(Interruptions)
[Translation)

SHRI MOHAMAD ALIASHRAF FATMI
(Darbhanga): Mr. Chairman, Sir, if State
Govemments indulges in an irregularty, will
be Central Government nottake action? The
law and order situation is deteriorating inthe
State. This matter should not be takeq

lightly.

SHRI TEJ NARAYAN SINGH (Buxar);
Mr.Chairman, Sir, it should be clarified as to
what measures are being taken by the
Govemnment. The situation is very grave. .

(Interruptions)



629 Statement by Minister

[English)

SHRIE. AHAMED (Manjeri) Sir, you ask
the Home Minister to clarify the position. .
(Interruptions)

SHRI BASU DEB A&CHARIYA
(Bankura): We want an assurance from the
Home Minister.

(Interruptions)
16.41.hrs

Atthis stage, ShritejNarayan Singh and
some other hon.Members came and sat on
the floor near the table

MR. CHAIRMAN: You can ask for a full
discussion tomorrow.

(Interruptions)

MR. CHAIRMAN: Please go back to
your seats. .

(Interruptions)

MR. CHAIRMAN: Mr. Home Minster,
they only want to know whether status quo
will be maintained; is that the assurance of
the Home Minister?

THE MINISTER OF HOME AFFAIRS
(Shri S.B. Chavan): These are the orders of
the High Court as well as the Supreme Court.
That is why, contempt proceedings are also
pending before boththe courts., |don’t think,
at this stage, | can say anything more .
(Interruptions)

MR. CHAIRMAN: Please go back to
your seats.

SHRI S.B. CHAVAN: I will have to await
the order of the Court. When matters are
pending before the courts and these very

issues are before them, it will not be proper

onmy partigsaythatthe Governmentwilldo
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this or that. 1 will have 1o await the orders of
the Count. if the Court does not want to take
any action, | cannot do anything. .
{Interruptions)

MR. CHAIRMAN: Please go back to

your seats. ‘| request you to go back to your _
seats. (Interruptions)

AN. HON.MEMBER: They should not
standinthe well. Please askthemtodisperse.

MR. CHAIRMAN: I request all of youto
go back to your seats.

(Interruptions)

MR. CHAIRMAN: | adjourn the House
for ten minutes.

16.49. hrs.

The Lok sabha then adjoumed till Fifty
minutes past sixteen of the Clock

The Lok Sabha reassembled at seventeen
of the Clock

[ SHRI SHARAD DIGHE in the Chair]
[Translation)

SHRI MADAN LAL KHURANA (South
Delhi): Between the Government and the
leftist parties . (Interruptions)

[English}
MR. CHAIRMAN: Nothing willgo on recorded.
(Interruptions)

17.01. hrs.

MR. CHAIRMAN: We now go on to the
next item.

At this stage Shri Anil Basu and some
other hon. Members came and stood on the
Iloo_r near the Table
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17.01.2 hrs.

STATUTORY RESOLUTION RE
DISAPPROVAL OF THE FOREIGN
TRADE (DEVELOPMENT AND
REGULATION) ORDINANCE

[Translation)

DR. LAXIMINARAYAN PANDEYA
(Mandsaur): Mr. Chairman, Sir | beg to
move::- :

“Thatthis Housedisproves of the Foreign
Trade (Deveiopment and regulation)
Ordinance, 1992 (Ordinance No 11 of 1992)
promulgated by the President on the 19 the
June, 1992

(Interruptions)

[English)

MR. CHAIRMAN: | adjourn the House
for half-in hour.

17.02. hrs

The Lok Sabha then adjourned till thirty
minutes Past Seventeen of the Clock

17.31. hrs

The Lok Sabha re-assembled at thirty
one minutes past seventeen of the Clock

[SHRI SHARAD DIGHE in the Chair]
[English)

SHRI NIRMAL KANTI CHATTERJEE
- (Dumdum): Sir, where is the question of
Government’s action? Without Government
taking any action on this particular issue, the
Housecannot continue. Noamount of wishing
or hoping will do.

SHRIBASUDEB ACHARIA (Bankura):
Sir, allow me to make a submission. The
Home Minister has made a Statement. He

& Reg.) Ordinance
has made a Statement of facts.

MR. CHAIRMAN: Let us proceed with
the agenda item now, The Leaders are
discussing with the hon. Speaker inside his
Chamber.

SHRI E. AHMED (Manjeri): Let the
discussion be over first . (Interruptions)

SHRI BASUDEB ACHARIA: Sir, the
Home Minister, in his statement has not
given any firm assurance that the status quo
should be maintained as per the Court’s
order. He has not given any firm assurance
or commitment which the Members of this
House wanted. The members wanted that
the Government should take every step to
maintain the status quo of Babri Masjid-Ram
Mandir and also the land. So, we want that
assurance.

MR CHAIRMAN:! will not allow anybody
now because all the Leaders are discussing
with Speaker.

Let us go ahead with the other Agenda
items

(Interruptions)

SHRI BASUDEB ACHARIA: They are
violating the Court's order.

SHRI RAM NAIK(Bombay North): Sir,,
they are violating the Lok Sabha Rules.

SHRIBASUDEBACHARIA: The Central
Government is helpless. They cannot do
anything. They cannot prevent the State.
Government from doing so.

MR. CHAIRMAN: | now adjourn the
House for rest of the day. We will meet
tomorrow at 11.00 a.m.

17.34 hs.
The Lok Sabha then adjoued till Eleven

.of the Clock on Thursday, July 9, 1992/
Asadha 18, 1914 (saka).






